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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 13, 1985{Sravana 22, 1907
(Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]

Modernisation of Telephone Exchanges in
Kerala

*304. SHRI V.S. VIJAYARAGHAVAN:
WiJI the Minister of COMMUNICATIONS
be pleased to state:

la) whether there is .any perspective
plan to modernise the telephone exchanges
in Kerala ; and

(b) if so, the details thereof together
with the total cost involved?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MlRDHA):
(a) Perspective plan for the count ry is
prepared by the Department. Similar plan
at the state level is prepared by the
Telecom. Circles'. Perspective plan for
Kerala State has been prepared upto 2001
A.D.

(b) It is planned that about 600 Tele-
phone Exchanges with a total equipped
capacity of 710,000 lines would be available
by Year 2001 A.D. subject to availability
of resources. With the prevailing cost
per line, the cost of the above capacity
telephone equipment is approximately Rs.
350 crores.

SHRI V.S. VIJAYARAGHAVAN : I
am happy to know that a perspective plan
for Kerala State has been prepared upto
2001 A.D.

I want to know how much amount is
going to be spent during the Seventh Plan
and the names of. the places where exchanges
will be modernised.

SHRI RAM NIWAS MIRDHA : The
final figures regarding allocations to our
Depertment for the Seventh Five Year Plan
are not yet available and, therefore, the
question asked by the hon. Member cannot
he replied. The moment we receive the
final indication from the Planning Commis-
sion we will do our planning accordingly.

SHRI V.S. VIJAYARAGHAVAN: I
want to know whether the Government
will introduce STD facilities in Kerala for
foreign countries, especially for the Gulf
countries.

SHRI RAM NIWAS MIRDHA : At
present there are three exchanges in Kerala
which receive international calls for for-
ward transmission. They are not yet on
STD but they are working quite efficiently.
The Overseas Communications Ser vices
development plans for the Seventh Plan
envisage automatising with the STD of
the three exchanges in Kerala ,

SHRI V.S. VIJAYARAGHAVAN.
Which are the three Exchanges?

MR. SPEAKER: That is all.

SHRI AMITABH BACACHAN: I would
like to .know from the hon. Minister
whether there was a plan to put up' a
modem electron ic telephone exchange in
Allahabad where an old and outmoded
equipment is working now and whether it
has been withdrawn.

SHRI RAM NIWAS MIRDHA : Kerala
is far away from Allahabad.

PROF. P.J. KURIEN: Sir, we do not
mind giving an electronic exchange to
Allahabad .

MR. SPEAKER: Agreed.

PROF. P.J. KURlEN : The hon. Minis-
(er has said that there is a perspective

plan for Kerala. 1 would like to KPQW
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whether it is not a fact that the perspective 
plan prepar_'d by the Telecom, Circle, 
Kerala could not be implemented due to 
lack of equipment because in sanctioning 
the equipments, the consideration seems to 
be other than technical and viability and 
also the waiting list. Is is not a fact that 
the number of people in the waiting list is 
the maximum in Kerala? Is it also not a 
fact that among the States it is Kerala 
that receives the largest number of inter-
national calls? In view of all these, will 
the Minister reconsider his priorities and 
allot necessary equipments to match with 
the perspective phn submitted by the Tele-
com. Circle, Kerala ? 

SHRI RAM NIWAS MIRDHA : Kerala 
is much better served than many other 
States in the country-which shows that we 
give due importance to the needs of Kerala 
and we \\-ill continue to do so. 

PROF. P.J. JQ.JRIEN : That is not the 
point. What about the waiting list? 

SHRI PRAT AP BHANU SHARMA: 
Mr. Speaker ........ . 

MR. SPEAKER : If this questi n is 
not concerning Kerala or irrelevant 1 will 
not allow. 

[Trallslation] 

SHRI PRATAP BHANU SHARMA: 
Mr. Speaker, Sir, it does not relate to my 
const'tuency. It is a small question. 

MR. SPEAKER: No question of small 
or big 

SHRI PRAT AP BHANU SHARMA: 
Mr. Speaker, Sir, the hon. Minister has 
stated in his reply that an additional 
capacity of 7,10,000 lines will be created 
with the installation of 600 new exchanges 
during the next 10 to 15 years, but he has 
added "subjeet to availability". When 
there was the need for Rs. 350 crores ..... . 

MR. SPEAKER: You name anything 
which is available without 1l'oney. 

SHRI PRATAP BHANU SHARMA: 
I want to say that the modern communi-
cation system has a big role in the 
development of the country. If funds are 
not available through plan outlay. resour-
~§ _~an' be mobilised throu2h Dublie equity 

or by issuing Public Bonds. When it has 
been assessed that Rs. 350 crores ar~ 
needed, then there should be no difficulty 
in mobilising the funds. I want to know 
what are the suggestions of the hon. 
Minister in this regard? 

SHRI RAM NIWAS MIRDHA: ~r. 
Speaker, Sir, it was announced during the 
last Budget Session that Special Bonds 
would be issued for Telecommunications and 
now we are waiting for the issuance' of 
these Bonds. However. the way we have 
formulated the Seventh Five Year Plan, if 
resources for that are not made available. 
it will not be possible to fully implement 
the perspective plan formulated by us. 

[English] 

Shifting of Industries from congested Urban 
Areas 

*305. SHRI mGYIJA Y SINH : Will 
the Minister of INDUSTRY AND COM-
PANY ,\FFAIRS be pleased to state: 

(a) the number of industries which have 
taken advantage of the concessions given in 
the budget of 1983 for shifting (ut from 
congested urban ar-:ts on environmental 
grounds ; and 

(b) what other steps are bdng taken to 
make industries shift from congested urban 
areas? 

THE MINISTER OF STATE IN mE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) This informa-
tion is not maintained by Ministry of 
Industry. 

(b) With a view to ensure development 
of 'No Industry Districts' and backward 
areas, backward districts in the country 
were reclassified in 1983 into three catego-
ries depending upon the level of backward-
ness and incentives at different rates have 
been prescribed for setting up units in such 
Districts. Further MRTP/FERA companies 
are permitted to set up industrial under-
takings in the notified backward Districts 
even in Non-Appendix-l industries which 
are not reserved for small scale sector. with 
a reduced export obligation. 

SHRI DIGVIJA Y SINH: Sir, in my 
question the emphasis and fo~us is OP 
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shifting of industries. Therefore, would 
it not have been proper if in answer to 
part (a) of the question the answer coul.d 
have been just one word 'none'. There IS 
no industry that has been given incentive 
for shifting. As regards part (b) of the 
question whether it is known that the 
specific proposal had been made in the 
budget of 1983 of incentives given to 
industry for shifting out of congested are~. 
The proposal is that the land vacated If 
liold by the industry would attract no 
capital gains provided that the mon~y 

accrued is re-invested within three years In 
another industry outside the congested 
-area. It is a ~pecific proposal but no 
industry has taken any advantage. There-
fore, I ask why is it that especially in 
Bombay when for 11 to 12 months the 
whole of textile industry was closed and it 
was the best time to shift this industry 
outside Bombay that no initiative had been 
taken by the Industries Ministry for taking 
advantage of this provision made in the 
budget of 1983 ? 

SHRI ARIF MOHAMMAD KHAN: 
Sir, the Government has annoll'lced many 
incentives for the industnes to shift from 
congested urban area. As has been rightly 
pointed out by the hon. Member in the 
budget of 1983 an announcen1ent W:1S made 
to encourage industries to shift from urban 
areas and as a measure of de-congestirrg 
the over-crowded CIties and reduce pollu-
tion. The capital g:lin :lrising from transfer 
to building or lands us>!d for the purposes 
of business is exempt from tax if that was 
used for acquiring land for constructing 
buildings for the purpose of business at 
the new place and this el'ler.1pti'm from tax 
was extended to capital gam arising fr;:>m 
transfer of machinery and rlant also. From 
environmental angle also many concessions 
have already been announced like deprecia-
tion allowance and investment :lllowance at 
a higher rate of 30 p~r cent. There are 
many other incentives also. 

Sir, what I have stated in" the main 
reply is that these incentives are there. But 
the Government does not maintain infor-
mation about the industries which have 
taken advantage of these incen! ives. 

SHRI DIGVIJAY SINH : Sir, would 
the Ministry of Industry. the Ministry of 
Environment and other concerned a;enci~s 
coorclinate and support tnose proposals 

which had emanated a year and half ago 
in Bombay when the textIle mills were all 
shut down for a long period. To support 
any such proposal of critical industries 
out of the city taking all the proposals and 
all these various aids from the Government, 
can yon ensure that there would be less 
congestion in tbe congested cities and 
metropolitan areas ? 

SHRI ARIF MOHAMMAD KHAN: It 
is a very valuable suggestion made by tbe 
bon. Member and we shall do our best 
and that is a part of our policy also. 

SHRI D.N. REDDY : Is the hon. 
Minister aware of the number of industries 
that would voluntarily shift from the con-
gested urban areas on environmenta 
grounds? The hon. Minister himself say 
that he has no account of the number 01 
industries that have shifted. They must bs 
compulsorily shifted in view of the healtf 
hazard for lakbs and lakhs of oue 
population. In industries like cementh 
chemical industries, the pollution of th,r 
atmosphere is very great. Will the Goveme-
ment think of passing a legislation to 
compel the h:J.rmful ind:.Jstries to s'1ift out 
of the congested areas ? 

SHRI ARIF MOHAMMAD KHAN: 
About the old existin'5 u"its. w~ c:J.n only 
try to p~rsuade them by giving them incen-
tive and maklllg the schemes more attrac-
tive. That is what w~ are doing now. But 
in respect of new units, certain new mea-
sures will have to be taken as a measure 
of preventing further concentration of 
industries in the already developed areas 
su:h as setting up of new units, expanding 
of existing units etc. are not permitted 
within the standard urban area limit of 
metropolitan city having a populatbn of 
more than one million and in the munici-
pal limits of a city with a population of 
more than 5 lakhs. So, we are not allowing 
any unit to be set up in these cities. 
ft. hout the existing old units, we can only 
persuade them and try to give them more 
incentives. 

SHRI D.N. REDDY: Why don't you 
pass a legislation in this regard? 

[Translation] 

SHRI MADAN PANDEY : Mr. Sp:.-a-
ker, Sir, the policy regarding setting up Qf 
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new units, referred to by the hon. Minister
jus t now, is being misused to some extent.
I want to draw the attention of the hon.
Minister to a city like Gorakhpur which
has not yet crossed the population of 5
lakhs. You have not given concessions in
these places which. could attract entre-
preneurs for setting up new units and the
Government are also not setting up their
own new units at such places. The entre-
preneurs are not prepared to go to. the
places where you are giving facilities because
those places are not linked by rail, road
or other modes of transport. Will the hon.
Minister reconsider it and try to lay down
a new policy?

SHRI ARlF MOHAMMAD KHAN:
The whole problem is that we want a
balanced industrial development of all the
regions. We have to see that the areas
which are not linked by rail or road do
not remain cut off forever. It is with this
end in view that this scheme has been
made particularly attractive for them and
more facilities have been given to such
.areas.

se far as. the question of review and
reconsideration is concerned, it has already
been stated in this House that an Inter-
Ministry Committee has been constituted
which is reviewing the cases of backward
areas and it is hoped that the committee
would submit its report to the Government
by December. ..

[ English]

Telecommunication Training Centres

*306. SHRIMATI JAYANTI PATNAIK:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have set up
some telecommunication training centres
in the country;

(b) if so, the number of training cen-
tres that have been set up in different
States and Union Territories;

(c) whether there is a need to provide
adequtate training to the telecommunica-
tion personnel in' the country; and

(d) if so, the specific steps proposed to
be taken in the current financial year for
that purpose 7

Oral Answers

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Yes, Sir.

(b) Number of training centres State-
wise is given in the statement below.

(c) Yes, Sir.

(d) Following steps are proposed to .be
taken during the current year in this
direction :- ..

(i) improving the training facilities
at the training centres e.g. impro-
vement of faculty, addition of
equiprnents required for revised
training syllabii. etc.

(ii) implementation and development
of job-oriented m -dular courses,

(iii) conducting seminars and courses
including in areas of new techno-
logies.

(iv) exposure of the selected technical
personnel to other telecom.
administrations including training
in high technology areas abroad.

Statement

State-wise break up of Training Cen-
tres.

Andhra Pradesh 3
Bihar 1
Gujarat 3

Delhi 1

Jammu & Kashmir 1
Kerala 2
Karnataka 4

Madhya Pradesh 2 (includes T.T.C.
Jabalpur)

6 (one of them has
since been. or-
dered to be clo-
sed).

Maharashtra

Orissa 1

1

2

Rajasthan
Punjab
(North West Circle)
Assam

(North East Circle)
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Uttar Pradesh 

Tamil Nadu 

West Bengal 

4 (includes ALITC 
Ghaziabad). 

3 

3 

SHRIMATI JAYANTI PATNAIK : In 
the Seventh Plan, Government have a 
proposal for upgradation of the telecommu-
nication system and the Government are 
going to have electronic systems. Is the 
hon. Minister aware of the reports regar-
ding the new electronic exchanges not 
functioning satisfactorily ? Is this on 
account of untrained pers0nnel manning 
the exchanges ? Whenever exchanges are 
being replaced with the electronic exchan-
ges, are the personnel being trained in 
time ? Are the centres provided in the 
country sufficient to provide requisite 
training? 

SHRI RAM NIW AS MIRDHA : It 
is true that we are inducting lates t techno-
logy in our telecommunication syste m and 
electronic and digital exchanges and trans-
mission systems are being introduced. 
Keeping in view all these factors, we are 
aoing to strengthen our training facilities 
considerably. For example, whenever we 
induct a new electronic system or any 
other high technology system, we get our 
people trained at the factory of the supp-
liers. Then, we have a very well organised 
Advanced Level Telecommunication Train-
ing Centre at Ghaziabad, where excellent 
facilities exist for giving training to people, 
who will install and operate thiS high 
technology exchanges in the respective 
places. We are conscious that with the 
sreater induction of high technology, our 
training facilities have to be increased and 
we are making plans that simultaneously 
with the induction of high technology, our 
training facilities shOUld be augmented, 
and I greatly appreciate the concern and 
the views expressed by hon. Member and 
I can assure her and the House that we 
are very much conscious of the need for 
training in this respect and we will do all 
we c:an do in this regard, 

SHRIMATI JAYANTI PATNAIK : [ 
would like to know from the hon. Minis-
ter whether we are able to train technical 
.personnel of outside countries like develo-
PiD& countries at our Centre at Ghaziabad, 

and what is the role of the International 
Communication Centre in this. 

SHRI RAM NIW AS MIRDHA : We 
have a number of schemes for sending our 
technical people abroad. The International 
Telecommunication Union has a number 
of programmes in which our experts parti-
cipate. We do train telecommunication 
p~rsonnel of other countries at ALTTC. 

As I said earlier, whenever we induct a 
new exchange or a new system, we send our 
people to the manufacturers' factories to 
acquaint themselves with the working of 
the system. In the last years, we have 
trained 30,000 persons, of which 2000 were 
trained at the Advanced Level Telecommu-
nication Training Centre at Ghaziabld. 

Once again, I assure the House that 
we are very much conscious of· this and 
we are expanding our training capacitie~ 
tremendously not only in the area of higu 
technOlogy alone, but we feel that every 
single person working in our department 
whether a line man or a telephone orpera, 
tor, should be trained. We have traming 
programmes at all levels and we want to-
step up this programm;: considerably in 
the years to come. 

SHRI P. NAMGYAL : I would like 
to know from the hon. Minister whether 
it is a fact that while selecting candidates 
for such training, we thnd that p;:rsons 
coming from hilly, tribal and backward 
areas do not get a chance for admission 
in such training institutions, although they 
possess minimum qualifications, with the 
result that the Department is also subse-
quently faced with the problem of posting 
peorle to such areas. Here I am 
not talking about advanced training 
courses, but courses for telephone opera-
tors and even linemen. If so, will the 
Government reserve certain seats for people 
coming from tribal, hilly and backward 
areas so that the problem of posting of 
personnel being faced by the Department 
at the moment will not arise '1 

SHRI RAM NIW AS MIRDHA : While 
it may not be possible to actually reserve 
seats in our training institutions for people 
Crom backward areas and tribal areas, the 
needs of tbe tribal areas so far as trained 
personnel to run our system are concerned, 
are very much recognised by us and actually 
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in the North Eastern Region and hilly areas,
we are really finding it difficult to send
train"ed people. So, we are imparting train-
ing to those people who are actually
stationed there. Therefore, the question
that the hon. member raised regarding
reservation should not arise because we
want those areas to function properly and
people from that area are being trained in
our institutions to work in that area.

[Translation]

SHRI SARFARAZ AHMAD Mr.
Speaker, Sir, I want to know from the
hon. Minister where this trair.ing centre
is located in Bihar ; if there is none, the
time by which the training centre is
proposed to be opened?

SHRI RAM NIWAS MIRDHA: There
is a training centre in Bihar. As I have
indicated in the list, a training centre is
there and the number of such centres will
be increased depending upon the require-
ment.

[English]

Storage Covers for Petroleum Products

*310. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of PETROLEUM be
pleased to state :

(a) whether it is a fact that storage
covers for petroleum products in the coun-
try will come down substantially due to
shortage of funds towards the end of the
Seventh Five Year Plan period; and

(b) if so, the number of storage covers
with capacity at present available to cover
petroleum products in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA): (a) and
(b) The adequacy of storage capacity for
petroleum products in the country is conti-
nually reviewed and, depending upon avail-
ability of funds, augmentation done where-
ver necessary, It would not be in the
public interest to give any details.

SHRI SRIBALLA V· PANIGRAHI: I
do not understand what is the public
interest involved in" it which prevents the

-hon. Minister to give further details.
Anyway, I would like to know the follow-

ing from the hon. Minister. When was
the last survey done? According to this
survey, what is the latest position with
regard to the petroleum storage capacity, .
the present availability and requirement?
What are the special efforts that are being
made to improve the situation? What
was the money set apart for augmentation
of the storage capacity in the Seventh Plan
and what is the allotment made during the"
Seventh Plan?

SHRJ NAWAL KISHORE SHARMA:
Sir, the augmentation of storage capacity
is a continuous process and in accordance
with the growing demand. We try to see
that sufficient storage capacity is built up.
Ordinarily, we would like to have storage
capacity for a period of 45 days. But,
because of resource constraints, sometimes
thisstor age capacity is not maintained,

Because of the strategic reasons and secu-
rity and vulnerable nature of the produc ts.
I had requested that it would not be in the
public interest to give the details. So far
as the Seventh Five Year Plan allocation
is concerned, we are finding it difficult to
get money for the storage required during
the Seventh Five Year Plan. However
nothing can be said as the Plan is yet to'
be finalised.

SHRI SRIBALLAV PANIGRAHI: I
would like to know from the hon. Minister·
the difficulties or inconveniences that will
be caused in this field, the field of petro-
leum products coverage, due to lack of
proper facilities, what are the proposals of
the Government to overcome this shortage
and the inconveniences caused on account
of it? How do they propose to overcome
it and whether this storage coverage for
petroleum products need any sophisti-:
cated technology and any step s are being
taken in that regard for foreign collabora-
tion?

SHRI NA WAL KISHORE SHARMA:
The difficulties which are to be faced for
lack of· prope storage capacities are tremen-
dous and they are with regard to the supply,
of petroleum products to the consuming
centres at proper time; that is obvious. But
it is a question of finding ways and means
to construct or to provide for this storage
capacity. Therefore funds have to be
sanctioned by the Planning Commission
and if funds are sanctioned by the Plan-
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ning Commission, there is no difficulty in 
building up the required storage capacity. 
So far as the technology is concerned, 
there is not much of sophistication in this 
technology and we are ourselves competent 
to go for a storage capacity. There is no 
Deed for any foreign collaboration in that 
regard. 

DR. KRUPASINDHU BHOI: Sir, the 
Minister is giving an ornamental answer 
to the question raised by my colleague 
Shri Sriballav Panigrahi... (Interruptions) 

MR. SPEAKER: After having put all 
the ornaments, how does the question look 
now? 

DR. KRUPASINDHU BHOI: Crude 
oil or peteoleum is not a product, but so 
many by-products are there. He has speci-
fically asked what is the installed storage 
copacity in our country? The Minister 
said that for the purpose of defence, we 
should not divulge this matter. We are 
not asking for the location, we are asking 
what is the storage capacit; for keeping 
45 days bufferstock, required in our coun-
try, and what is the availability, what is 
the installed capacity and what is the 
capacity utilisation? 

MR. SPEAKER: He is justified in 
withholding that information. 

DR. KRUPASINDHU BHOI: We 
must know the storage capacity. 

MR. SPEAKER: No, I do not think 
so. Over-ruled. 

DR. KRUPASINDHU BHOI: Places 
he cannot tell. In public interest he 
cannot tell. So you are telling us only 
about the financial constraints. I do not 

. tkink that fJr petroleum products, there 
will be any financial constraint. In each 
year, it is increasing day by day and we 
should be self-sufficient according to our 
seismic survey which was conducted two 

.. years ago, 

The Minister should come out with de-
tailed facts how far we are going to exploit 
petroleum and crude oil pr od uct in the 

. Seven Five Year Plan after detailed 
. 'product-cum-exploratory work has been 
done? Will the money be provided? I 
hope the whole House will join me in 
askin, for these details. 

MR. SPEAKER : It is not relevant at 
all. This question is regarding storage. 

(Translation) 

SHRI GIRDHARI LAL VYAS: Mr. 
Speaker, Sir, the hon. Minister has stated 
in his reply that he is fully aware of the 
difficulties encountered in the market due 
to non-availabi lity of proper storage capa-
city for petroleum products. It leads to 
rise in prices and disruption in supply. 
I want to know how much money the 
Government will collect from the hike in 
the prices of diesel, petrol, .;:tc. effected 
in this year's Budget and whether a part 
of this receipt will be utilised for augmen-
tation of storage capacity or not? 

SHRI NAWAL KISHORE SHI\RMA: 
It is a fact that due to non-availab:lity 
of proper storage capacity, a numb~r of 
difficulties crop up and sometimes it may 
lead even to rise in prices. The profiteers 
take advantagt of such a situation and 
start profiteering. So far as the amount 
of money that will be received as a result 
of hike in prices is concerned, the entire 
amount doe~ not come to us, a big chunk 
thereof goes to the Government and we 
are not free to spend that money; Plan-
ning Commission's approval is required 
for that. We can spend funds according 
to the allocation made by the Planning 
Commission. We have not yet received 
approval from the Planning Commission 
and we hope that in deference to your 
feelings, the Planning Commission will 
sanction us more funds. 

[English] 

Procedure of Granting Stay Permits to heads 
of Foreign Drug Companies . 

*311. SHRI PRAKASH CHANDRA: 
Will the Minister of CHEMICALS & 
FERTILIZERS be pleased to state: 

(a) the procedure of granting stay 
permits to heads of foreign drug com-
panies; 

(b) whether this procedUre was not 
followed in certain cases ; 

(c) if so, details thereof; and 

(d) the reaction of Government in the 
matter? 
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THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATlL): (a) Appoint-
ments and extension of tenure of Managing 
Directors of FERA Drug Companies are 
accorded under the Companies Act by the 
Deptt. of Company Affairs. In some 
cases only references are made to this 
Ministry by Deptt. of Company Affairs at 
their discretion for consultation regarding 
'No objection' aspect from the point of 
vie", of this Ministry. Where a Man;lging 
Director so approved is a foreigner, he is 
required to obtain an appropriate Visa, 
which is granted by the India:1 Mission in 
the country concerned/Ministry of Home 
Affairs and its related agencies, after due 
scrutiny. 

(b) No, Sir. 
(c) and {d) Do not arise. 

SHRI PRAKASH CHANDRA: What 
are the cases which are referred to the 
Ministry of Chemicals and Fertilizers oy 
the Departr'.1<:nt of Company Affairs for 
'No Obj.:c!ic'u' aspect? 

SHRI VEERENDRA PATIL: It is not 
necessary that the Department of Company 
Affairs should refer every case to the 
Administrative Ministry; wherever they 
find it is necessary, they refer those cases. 
But, if the hon. member wants to know 
the number of cases and the details about 
those cases, he has to put a separate 
question. 

SHRI PRAKASH CHANDRA: Mis 
Rosch is a foreign company which is get-
ting its licence for the manufacture of drugs 
renewed year after year: If so, for how 
many years? 

SHRI VEERENDRA PATIL : The hon. 
member has put a specific question for 
which I require a notice. 

Telecommunication Facilities in Koraput 
District (Orissa). 

·312. SHRI ANADI CHARAN DAS : 
Will the Minister of COMMUNICATIONS 
be pleased 'to state: 

(a) whether the Karaput District of 
Orissa with its industrial and hydro electri-
city importance has not yet been connected 
with S.T.D. facilities and if so, the reasons 
thereof; 

(b) whether Government have drawn 
up any programme for covering tribal 
areas of Koraput district with telecom-
munications system on priority basis 
and if so, the outline of such programme; 
and 

(c) what steps are envisaged to con-
nect immediately all Block Headquarters 
of Koraput district with Bhubaneswer with 
telephone facility? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. Due to non-availability of alltomatic 
telephone exchanges of appropriate type, 
and rei iable transmission links, Koraput 
District could not be provided with S.T.D. 
facility. 

(b) Yes, Sir. 

(i) The telephonc exchange s at Jey-
pore (K), Koraput and Rayagada 
of Koraput district are proposed 
to be automatised. 

,ii) Introduction of integrated digital 
network in Koraput district has 
been proposed which envisages 
installation of small electronic 
exchanges and ,their linking to 
Koraput by digital radio system. 
This however will depend upon 
availability of funds and equip-
ment. 

(iii) There is a proposal of covering 
185 villages in the tribal areas of 
Koraput district with long distance 
public telephones, 

(c) There is no proposal to connect 
al \ Block Hedadquarters to Bhubaneshwar. 
Th e telephone exchanges in Koraput 
district have access to Bhubaneshwar via 
their parent exchanges. 

[Translation) 

SHRI ANADI CHARAN DAS ; Mr. 
Speaker, Sir, it is very essential to provide 
S. T.D. facility in Koraput, because, be-
sides being a big district, it is quite rar 
off from the State capital. Moreover, 
most of the people in this district are 
Adivasis. A few industries have already 
been set up there and some ne\\' industries 
are likely to be set up. As the thlnp 
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.tand now, it so happens that for one 
reason or the other, those who want to 
have a telephonic contact with the Capital 
are not able to do so far days together 
as the line remains cut off for as much as 
two to four days. As a result of it, no 
ceatact with the Capital can be established 
and the messages do not reach in time. 
Therefore, it is quite necessary to provide 
S.T.D. facility there, as big factories like 
'Nalco' are going to be set up there and 
they will badly need S.T.D. facility. I 
want to know from the hon. Minister whe-
ther the proposal to provide S.T.D. facility 
there soon is under his considerat.on with 
a view to ensuring uninterrupted transmis-
sion of message and providing facility to 
the: factories which are going to be set up 
there? 

SHRI RAM NIWAS MIRDHA: Sir, 
there are two or three prerequisites for 
providing S.T.D. facility in any exchange. 
The first is to convert the concerned 
eXchange into an automatic exchange. 
Koraput Exchan-ge is not an automatic 
eKChange so far, but work on it is going 
on and efforts are being made to import 
the required machinery for that Exchange. 
An automatic exchange of 400 lines will 
loon start functioning there. Thereafter, 
we propose to link the Koraput Exchange 
with the Cuttack Trunk Automatic 
Exchange. Trunk Exchange in Cuttack 
is not yet ready, but all efforts are being 
made to complete it. Therefore. in the 
first instance. the Koraput Exchange wilt 
be converted into an automatic exchange 
and thereafter it will be linked with the 
Cuttack Trunk Automatic Exchange. 

SHRI ANADI CHARAN DAS : Mr. 
Speaker, Sir, we should also know by when 
this work will be completed. Besides, in 
my question I had also asked whether 
there was any proposal to link the Blocks 
with the Capital because barring Koraput, 
even lines have not been laid in other 
Blocks of the district. Therefore, I want 
1.0 know whether any provision is being 

. made for it and whether the Government 

. have any persp.!ctive planning not only 
for ltoraput but for the entir.e State of 

"Orissa and if so, what are the details 
thereof? 

SHRI RAM NIWAS MIRDHA; Sir, 
i. ~re is no mention of linking the Blocks 

I; 

yet in our plan. We are certainly making 
eff",rts to link District Headquarters with 
the Capital and we are giving this work the 
topmost priority. 

[English] 

SHRI S.N. GURADDI : May I know, 
in India how many district headquarters 
have not been connected with the S.T.D. 
connections and when will the Government 
of India give S.T.D. connections to these 
district headquarters '? 

[Translation] 

SHRI RAM NIWAS MIRDHA: Sirs 
there are still many district headquarter, 
which do not have S.T.D. facility, but it 
will be our endeavour during the Seventh 
Plan that at least district headquarters are 
provided with automatic exchanges first 
and thereafter they are linked with the 
Capitals. But this work depends on the 
size of our Seventh Plan. Therefore, it is 
not possible to say anything definite in this 
regard at this stage. 

SHRI MOHD. AYUB KHAN: Mr. 
Speaker, Sir, can Jhunjhunu and Sikar 
districts of Rajasthan also avail of this 
facility? 

DR. CHANDRA SHEKHAR TRI-
PATHI : It is a very important question. 

SHRI RAM NIWAS MIRDHA: 
Certainly, they can. 

DR. CHANDRA SHEKHAR TRI· 
PATHI : Sir, may I also ask some question 
on Sikar and have reply thereto so that we 
may also feel protected ...... 

MR. SPEAKER: When did I refuse ? 
I occupy this chair as you have elected 
me; my protection is also linked with 
yours; if you protect me, I shall remain 
safe ......... 

DR. CHANDRA SHEKHAR TRI· 
PAmJ: Mr. SpeaKer, Sir, I want to tell 
the hon. Minister that in spite of giving 
all the facilities and replacement by 
eleetronic equipment, there has been no 
respite to the public in their difficulties 
connected with telephones. I want to 
know from the hon. Minister whether 
Government propose to introduce micro-
wave system in district headquarters and 
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if so, the time by which it will be 
introduced ? 

SHRI RAM NIWAS MIRDHA: Sir, 
we shaH introduce micro-wave system at 
a number of places. Not only micro-wave. 
we also want to extend the present Satellite 
facility on a large scale. I agree with what 
the hon. Member has said that our 
problems will not be solved only by increas-
ing the number of exchanges or increasing 
the telephone network as long as we are 
short of connecting systems. Therefore, 
our scnemes are to int roduce these systems 
as early as possible, whether it is micro-
wave, satellite or any other system. 

SHRI MANKURAM SOD I : Mr. 
Speaker, Sir, work on Micro-wave Tower 
has started in Bastar district. I want to 
know from the hon. Member whether 
there is any time limit for its completion? 
We see that the work on this Tower is 
going on for the last f;ive years. Our 
Adivasi brethren s" y that a place for an 
angel from the sky is being built in that 
Tower. I want to know how much time 
will it take to complete ? 

MR. SPEAKER: If an angel is to 
descend there, then also add what date has 
been fixed for that. 

SHRI MANKURAM SOD! : I will 
let our Adivasis know the date if I am told 
about it. 

SHRI RAM NIWAS MIRDHA : I can-
not tell exactly which micro-wave tower 
the hon. Member is referring to but the 
work which has been started will certainly 
be completed. 

English] 

SHRI CHINT AMANI JENA: Is it a 
fact that in many district headquarters of 
our country telephone exchanges are 
not automatic? If so, is there any planning 
with the Government to convert all the 
exchanges in district hadquarter8 into 
automatic exchanges? If so, by what time 
this programme will be completed '? 

SHRI RAM NlW AS MllU>HA: It is 
true that all district headquarters in the 
coun~ry do not have automatic exchanges. 
We are trying to make them automatic in 
the Seventh plan. 

Oral Answers 

[Trallslatlon] 

Collapse of Microwave Tower near' 
LaJgarh Railway Station. 

*313 SHRI VILAS MUTTEMWAR: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) wherther it is a fact that the Micro-
wave Tower under construction in 
Rajasthan near Lalgarh Railway Station. 
collapsed when struck by a low velocity 
dust storm; 

(b) if so, the reasons therefor; 

(c) whether the responsibility has been 
fixed and action taken against defaulters; 
and 

(d) whether Government propose to get 
other Microwave Towers bullt in the 
country, examined in order to ascertain 
their soundness? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) (a) Initial 
reports indicate that the tower collapsed 
due to a high velocity whirl-wind. 

(b) The reasons are under investiga-
tion. 

(c) Responsibility can be fixed only 
when investigations are completed. 

(d) Instruction for routine maintenance 
of Towers are already in force. Further 
instruction if required, will be issued when 
a definite cause of the collapse of tower is 
established. 

[Translation) 

SHRl VILAS MUTTEMWAR: The 
hon. Minister in his reply has given "hilh 
velocity whirl-wind' as the cause for the 
collapse of the tower and has stated that 
the causes are under investigation. . It 
gives rise to many questions. However, 
may I know who had built this tower and 
how the Government satisfy themselves as 
to the soundness of the towers constructed 
by it 'l 

I allO want. to know the places 'Wh~re 
Micro-wave towers have been construCted 
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ana-whether soundness of their construe-
tiQn ·hal since been tested? What steps 
the Government propose to take to check 
recurrence of such incidents in future with 
regard to the network of towers that we 
are going to have during the Seventh Five 
Year Plan? 

SHRI RAM NIWAS MIRDHA : Sir, 
this tower was under construction at 
La\garh in Bikaner. Work on this tower 
had started in 1985 and it had been raised 
upto a height of 80 metres and it was to be 
raised upto a height of 100 metres. But, 
in the meantime, high velocity winds struck 
on the 12th June, 1985 due to which this 
tower, which was under construction, 
collapsed al1d with it collapsed the chimney 
of Bikaner Power House. All this happened 
due to high velocity winds. 

SHRT HARISH RAW AT: Sir, let the 
hon. Minister also indicate the speed of 
the winds. t1nterruptionsj 

It would have been better, had the hon. 
Minister said whirl-wind or storm ........... ·· 
(Interrupt ions) 

MR. SPEAKER: In Rajasthan, high 
velocity winds blow. 

SHRI RAM NIWAS MIRDHA: Sir, 
it is being investigated. Its foundation is 
inlact, it has not collapsed. The tower 
collapsed due to strong winds while it was 
under construction and we are investigating 
into it. We are investigating whether 
there was some defect in design or whether 
structure was weak and action would be 
taken on the basis of the findings of the 
investigation. 

SHRI VILAS MUTIEMWAR : Are 
any step being taken to check the recurrence 
of similar incidents in future? 

SHRI RAM NIW AS MIRDHA: The 
information collected by us has revealed 
that during the past so many years, only 
three such incidents have taken place 
involving collapse of towers under construc-
tion. Investigation in those cases was also 
c;onducted and report thereon is also with 
us. On the basis of this report we are 
advising the people engaged in research to 

. change the design. But this incident has 
O<X,uucn a\\ or a sudden. Steps on how 
to theek tecutrence or si.mi.\ar incidents wi\\ 
\)0 \U.cn only ahet the repott is received. 

[English] 

SHRI M. RAGHUMA REDDY: Sir, 
in Andhra Pradesh, the MLAs are not 
being provided telephone connections. The 
MLAs who had been elected in 1983, have 
fortunately been elected in 1985 also. We 
have given many representations but not a 
single MLA has been provided a telephone 
connection in Andhra Pradesh. I would 
like to know whether the Government is 
giving stepmotherly treatment to Andhra 
Pradesh 'because it is being ruled by Telugu 
Desam, or whether the Mintster is going to 
give telephone connections to all the MLAs 
immediately. Since they are also public 
representatives, they are also representing 
their constituencies, they must be provided 
telephone connections immediately. 

SHRI RAM NIWAS MIRDHA : No 
big tower is going to collapse in Andhra 
Pradesh. 

Manufacture of Passenger Vehicles 

*314. SHRI RANJIT SI~GH GAEK-
WAD: Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased to 
state : (a) whether Government have 
liberalised licensing for manufacture of 
passenger vehicles in the CJuntry ; 

(b) the number of licences or letters of 
intent so far issued for manufacture of 
passenger vehicles, with names of foreign 
collaborators ; 

(c) the annual capacity of vehicles of 
each of the manufacturing companies; 
and 

(d) the likely market price .? 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF MOH-
AMMAD KHAN) : (a) In terms of notifica-
tions issued in January, 1985, motor vehicles 
have been grouped into two main categories 
of 2-wheelers and 4-wheelers for the pur-
pose of licensing. 

(b) and (c) A statement in respect of 
major manufacturers is given b.!low. 

(d) As there is no control on prices, 
information regarding the prices of different 
makes and models of vehicles is not main-
tained by the Ministry. However. this 
information is available with the manuiae-
t\lIersldealers. 
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Stat_t 

S.No. Name of the manufacturer Approved 
Capacity 

I. FOUR WHEELERS (in nos.) 

A. Passenger Cars 

1. Mis Maruti Udyog Limited 1,00,000 
2. Mis Premier Automobiles Ltd. 28,600 

3. Mis Hindustan Motors Ltd. 50,000 

B. Commercial ""hides 

1. Mis TELCO 
2. 
3. 
4. 
5. 
6. 

7. 
8. 
9. 

Mis Ashok Le)'land Ltd. 
Mis Mahindra & Mahindra Ltd. 
Mis Bajaj Tempo Ltd. 
Mrs Maruti Udyog Limited 
Mis Standard Motors Products 
of India Limited. 
Mis Allwyn Nissan 
Mrs DCM-Toyota Ltd. 
Mis Eicher Motors Ltd. 

10. Mis Swaraj Mazda 

11 TWO WHEELERS 

1. Mis Bajaj Aulo Limited 

2. Mis Kinetic Henda 
3. Mis Ind-Suzuki 
4. Mis Hero Honda 
5. Mis Scooters India Ltd. 
6. Mis Lohia Machines Ltd. 
7. Mis Escorts Limited 
8. Mis Enfield India Ltd. 
9. Mis Ideal Jawa 

10. Maharashtra Scooters Ltd. 
U. Mis Vespa Car. Co. 
12. Kinetic Eogg. Co. 
13. Mis Majestic Auto 
14. Mis Sundaram Clayton 

78,000 
45,000 
13,000 
30,000 
40,000 
27,500 

10,000 
15,000 

12,000 

10,000 

570,000 

150,000 
200,000 
200,000 
150,000 
100,080 
230,000 
120,000 
92,000 
73,000 

200,000 
400,000 
110,000 

354,000 

Oral Allswers 

Name of the.present collaborator, 
if any 

Mis Suzuki Motor Co., Japan 
Mis Nissan, Japan (Engine & 

Transmission) 
Mis Isuzu Motor Co., Japan (for 

Engine Transmission and Axles) 

Mis Leyland UK (for cab only) 
Mis Automobiles Peugeot, France 
Mis Daimler Benz, West Germany 
Mis Suzuki Motor Co., Japan 
Austin Rover, UK (Passenger car 
and LCV engine) 
Nissan Motor Co. Japan 
Toyota Motor Corporation, Japan 
Mitsubishi Motor Corporation, 
Japan 
Mazda Motor Corporation, Japan. 

Mis Kawasaki Heavy Industries, 
Japan 
Mis Honda Motors Co., Japan 
Mis Suzuki Motor Co., Japan 
MIs Honda Motor Co., Jopan 

Mis Piaggio s.p.a, Italy 
Mis Yarnab Motor Co., Japan 
Zundapp Works, West Germany 
Polytechna, Czechoslovakia 

Pialgio s.p.a., Italy 
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SHlU RANJIT SINGH GAEKw AD : 
Sir,looking to the first part or the ques-
tion the ans.ver given by the Minister is 
riOt at an satisfactory, nor is it relevant. I 
~ve asked whether the Government has 
libcralised the licensing for manufacture of 
pa,senler vehicles. Besides this, I would 
Ute to know how many applications are 
still pending with the Government for 
Curtller manufacturing of passenger vehicles 
and whether a survey has been made to 
8n.d out the need of the country for such 
. vCh·icles. 

SHRI ARIF MOHAMMAD KHAN: 
Sir. the hon. Member has asked me to 
specify the steps that have been taken to 
JibCralise the policy. He can use whatever 
term he likes. But I would like to say 
that the Government has taken many steps 
towards better development of automobile 
industry. And the broad-bending i. one 
of them. Apart from that many other 
iacentives have also been given. The 
commercial vehicle industry was declared 
open for the participation of larger indus-
trial houses. Similarly, in April 1982, the 
Government included passenger cars in 
Appendix I thus allowing large houses and 
FERA Houses to participate in the esta-
blishment of these industries and also per-
mitted them to regularise excess capacity 
and take advantage of automatic growth. 
The Government have also allowed con-
cessional rate of customs duty on import 
, r critical components for manufacture of 
commercial vehicles and passenger cars 
subject to the approval of phased manu-
facturing programme and certification of 
fuel efficiency by DGTD and the Depart-
ment of Heavy Industries. 

About the number of applications 
which are pending, the information is not 
available with me at the moment. That 
information I will make available to 
the hon. Member. 

SHRI RANJIT SINGH GAEKWAD: 
More manufacturers of vehicles means 

. more vehicles on the road; more vehicles 
on the road means congestion on the road 
and pollution of air and sound. These 

. hazarcls the general public has to face. if 
there are more vehicles on the road. So, 
I would like to know, thouah I mentioned 
·this in my earlier question, whether a 
survey has been done for the requirement 
of more vehicles and whether these hazards 

have also been looked into when licenses 
arc being issued for manufacturing of 
vehicles. 

THE 'MINISTER OF CHEMICALS 
AND FERTILISERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATlL) : Licenses for 
passenger cars have been issued to threc 
major companies. One is Maruti Udyog 
Limited; number two, is Premier Auto-
mobiles Limited and number three is 
Hindustan Motors Limited. So far as the 
commerCial vehicles are concerned, heavy 
duty vehicles and aiso light commercial 
vehicles ten licenses have been issued. 
And recently the Government has introdu-
ced a broad-bending scheme. I may be 
permitted to explain what is this broad-
bending scheme. So far as four wheeler 
vehicle is concerned, if a company is 
manufacturing trucks; they are at liberty to 
manufacture passenger cars within the 
licensed capacity; if the company is manu-
facturing passenger cars. they are at liberty 
to manufacture trucks within the licensed 
capaci ty and if the company is manufactur-
ing jeeps, they are at liberty to manufa-
cture within the licensed capacity any 
other four wheeler vehicles. 

SHRI RANJIT SrNGH GAEKWAD: 
Sir, this is not the answer to my ques-
tion. 

I had said mlnufacturing of more vehi-
cles means more vehicles on the road; 
more vehicles 0:1 the road m::ans conges-
tion, accidents on the roads plus there is 
more of air and sound pollution, which 
the general public has to face. For that 
purpose, I had asked the Minister whether 
a survey has been done to find out the 
number of extra-vehicles that ca" be put 
on to the road ? 

SHRI VEERENDRA PATIL: Sir, I 
require a notice for that. 

SHRI S. JAlPAL REDDY: I will con-
fine myself to four-wheeler passenger cars. 
The Minister was good enough to tell the 
House that only in respect of three com-
panies this license has been given, but 
under the broad-bending scheme a1\ other 
companies would also be permitted to 
produce passenger cars as a consequence 
of which Standard Motors has entered 
into collaboration with Austin Rovers for 
production of Standard Rovers. 
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I would now like to know whether it is 
not a fact that licences given for produc-
tion of passenger cars would now be of the 
order of half a million. I would also like 
to know whether it is not a fact that the 

. Prime Minister while reviewing this sector 
observed recently that the domestic market 

, in the country would not be so big as to 
exceed the domestic demand. If SQ, what 

, are the reasons for the grant of so many 
licences and for the grant of such licensed 

. capacity. 

SHRI VEERENDRA PATIL : .I ex-
plained that these companies, before they 
think of switching over to any other model 
of fllur wheeler, make a market survey. 
They work out the economics of the 

, project and then only they can think of 
that. So far as the Standard Motors is 
concerned, the hon. Member has referred 
to it. Standard Motors is already manu-
facturing standard motors and within the 
licensed capacity they want to manufacture 
Standard Rover with the collaboration of 
Rovel s, that is, with the UK collaboration. 

SHRI P. CHIDAMBARAM : Is it not 
a fact that a study was made some years 
ago when it was found that the pent-up 
oemand for passenger vehicles was estima-
ted to be only one lakh vehicles? If so, 
how does the Government grant licences 
for So many passenger vehicles without 
estimating the annual demand and the 
annual increase in the demand also? 

SHRI VEERENDRA PATIL: I may 
inform the House that till Maruti came 
into the picture and stared production, 
so far as passenger cars were concerned, it 
was sellers' market it was not a buyers' 
market. The policy of the Government is 
to see that passenger cars or trucks, what-
ever they are, should be always buyers' 
market; it should not be sellers' market. 
In order to see that it becomes buyers' 

. market, we have to produce more. There-
fore, to that extent, I think, we have not 
reached that stage where we can say that 
we are producing much more than what we 
can use in the country. 

SHRI S. KRISHNA KUMAR: For the 
last 38 years since independence we in 
the country have had to make do with 
poor quality cars because of the excessive 
prote: tion given to the manufacturers. In 
all the foreign countries the quality is 

kept at a very high level because of the 
competition which is allowed. .Even in the 
.case of Maruti cars there is an appreheo-. 
sion that the quality is going to go down 
when more and more components are 
.going to be indigenised. Against this back-
ground, what are the steps going to be 
taken by the Government to encourage 
competition to see that the Maruti level 
of quality is ensured in respect of 'al) 
passenger cars marketed in our countr)" '1 

SHRI VEERENDRA PATIL :' Now in 
the automobile industry, it is a competi-
tive market. Because, earlier, there were 

. only 2 or :) companies which were manu-
facturing cars.' As I already said, it was 
a Sellers' market. Even for getting Ambas-
sador, for getting Premier, these; USCl.'S 
had to register and wait for years together. 
And today, after Maruti, there is a com-
petition. I agree with the hon. Member 
that we are not in a position to produce 
quality cars without foreign collaboratiOlj. 
Therefore we are allowing foreign collabo-
ration with the stipulation that whatev~r 
foreign collaboration is allowed, whatev~):' 
technology is allowed, that technolgy has 
to be absorbed within a period of 5 years. 
Therefore, before approving the forci,n 
collaboration agreemen t, we insist on 
producing the hdigenisation programme; and 
in this indigeni, it i)fl programme \I.e insiSI 
that nearly enli;', product should be 
indigenised within a period of 5 years. 
Today it is only 3 or 4 companies who 
are producing passenger cars but nearly 
half a dozen companies would be producing 
passenger cars. I think very soon it is 
going to be buyers' market and the co uP-
try is going to get quality cars at a reaso-
nable price. . 

SHRI PRIYA RANJAN DAS MUNSI : 
May I know whcther it is a fact that 
Hindustan Motors' brought out a model 
'Contessa' which was found to have lot 
of defects and without technical clearance 
it was sold in the market') Buyers f re now 
complaining about serious technical defect 
in the engine but no action has yet been 
taken by the Management to compensate 
the same. Will the hon. Minister persuade 
the Management to compensate the buyers 

, . and also see that in future such things 
do Dot repeat? 

SHRI VEE!'R.ENDRA P ATIL : So tar 
as Hindustao M"lors Ltd is concern~d, 
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their approved capacity is 50,000. The 
-;name . of their prasent collaborator is 
'lauzi Motor Company, Japan.:If there 

is any complaint we will certainly look into 
_ that, 

WRITTEN ANSWERS TO QUESTIONS 

tEnglish] 

*307. SHRI ANANTA PRASAD 
-SETHI : Will the Minister of PETRO-
LEUM be pleased to state : 

(a) whether it is a fact that Govern-
,ment have recently reviewed their policy 
to wipe out the current waiting list of 
LPG connection in the country ; and 

(b) if so, the deta i1s thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) and 
(b) Persons on the waiting list for LPG 
connections are proposed to be given LPG 
connctions under the annual enrolment 
programme. The target for the year 1985-
86 is 17.50 lakhs. Release of new LPG 
connections in future years would be made 
keeping in view LPG availability, augmen-
tation of bottling capacity, and other 
infrastructure facilities. 

Supply of adequate Levy 
Cement to Assam 

*308. SHRI ANANDA PATHAK 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the construction works in 
Assam have come to a halt following the 
failure of the Cement Corporation of India 
to supply levy cement to that State accor-

, ding to the scheduled quota; 

(b) if so, the details thereof ; and 

(c) the steps to be taken by Govern-
ment to ensure regular supply of cement 
and prevent recurrence of such situation? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEEREN-
DRA PATIL) : (a) to (c) Allocation and 
despatches of levy cement to the State of 
Assam under the State- quota including 
Irrisation and Power projects during the 

second quarter of 1985 (April-June 1985) 
have been as under: 

Allocation under 
State quota 
including Irrigation 
and Poy,er 
69, 800 tones 

Despatches inclu-
ding for Irriga-
tion and 

Power 
38,834 tonnes (Pro-
visional) 

Of the above, the share of despatches 
. from the cement factories of Cement Corpo-
ration of India (CCI) viz. Bokajan (Assam), 
Mandhar (M.P.), Akaltara (M.P.) was 
20,777 tonnes (Provisional) representing 
53.50%. It is, therefore, not correct to 
say that construction works in Assam have 
come to a halt on account of non-supply 
of levy cement by the cement factories of 
Cement Corporation of India. 

The shortfall in despatches as against 
allocation is primarily due to constraints 
in movement of cement by rail across 
Farakka. Priority is being accorded to 
cement despatches to Assam to improve 
the situation. 

Sale of Drugs at Low Price by Public 
Sector Drug Compan:es to Prh-ate 

Sector Companies 

*309. SHRI BIMALKANTI GHOSH 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether some public sector drug 
companies have dUl iog the past fifteen 
months sold thelr products to some private 
sector 6 APA producing units at rates lower 
than that fixed by Government ; 

(bl if so, the details thereof and the 
reasons therefor; 

(c) the loss sustained by the public 
sector undertakings as a result of such 
sale; and 

(d) whether the drugs sold at lower 
rates for own consumplion of the said 6 
APA producers were subseq Jently re-sold 
by them at higher prices to other com-
panies? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL) (a) to (c): The prices 
fixed by the Government under the Drugs 
(Prices Control) Order, 1979 are the maxi-
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mum sale prices. Depending upon the 
market situation and their commercial 
judgement the manufacturers including the 
Public Sector Undertakings are free to 
sell bulk drugs and formulations at prices 
not exceeding the maximum sale prices 
fixed by the Government. The price 1 fixed 
for Potassium Penicillin G First Crystals 
is Rs. 582 per BU. In recent years the 
demand for Penicillin formulations has 
been more or "less stationery, because of 
replacement by later generation antibiotics 
such as ampiciilin and amox.icillin. Indian 
Drugs & Ph-armaceuticals Limited (IDPL) 
and Hinc'.ustan Antibiotics Limited (HAL) 
have been finding it difficult to market 
Penicillin formulations. In August, 1984, 
IDPL and HAL agreed to supply Penicil-
Itn First Crystals to producers of 6-APA 
at Rs. 500 per BU, so that their capacity 
utilisation can go up and imports of Peni-
cillin are avoided. A higher price of Peni-
cillin G First Crystals for 6-APA produc-
tion would necessitate increase in the 
"pooled" price for 6-APA and consequently 
of AmpiciJIinlAmoxicillin, which would' 
affect the public. 

(d) Reports of resale of Penicillin 
First Crystals procured by one 6-APA 
producer from HAL have been 
received. HAL has already asked 
this producer of 6-APA to refund 
the difference between the notified price 
and the concessional prices at which 
Penicillin First Crystals were supplied to 
them. Further details are being verified. 

Bombay Post Offices in Unautho-
rised Buildings witbout Civic 

Amenities 
*315. PROF. MADHU DANDAVATE: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that the Posts· 
and Telegraphs Department has been 
paying enormously high rents for the buil-
dings used by the Department or Post 
Offices in the city of Bombay ; 

(b) whether it is also a fact that some 
of the Post Offices in Bombay are loca1ed in 
buildings which are unauthorised CODstruc-
tions and have no civic amenities like 
water supply; and 

(c) if so, whether Government pro1'010 
to inquire into aU these aspects? 

THE Ml'NISTER OF STATE OF TP. E 
MINISTRY OF COMMUNICATIO Ns 
(SHRI RAM NIWAS MIRDHA) : 0(8) 
Rents of buildings for Post offices in B m· 
bay city cannot be stated to be high. 
compared to prevailing rates. These buil-
dings are taken on rent without paying 
any advance or providing loans as is the 
practice in Bombay. In all these cases 

'landlords are to pay all municipal aDd 
other taxes including outgoings. 

(b) Department is not aware of POlt 
offices being located in buildings which 
are unauthorised construction and have no 
amenities like water supply in Bombay. 

(c) No, Sir. 

Leh-Delhi Telepbone Service. 

*316. SHRI P. NAMGYAL Will tlte 
Minister of COMMUNICATIONS be plea-
sed to sta te : 

(a) whether the Leh-Delhi Telephone 
Service remained out of order most of the 
time during the last few months ; 

(b) whether it is a fact that whenever 
the Leh Delhi line is in order the arrange-
ment for tebphone op;!rators at Delhi 
EXichange attendin 3 to Leh Chanllel is not 
adequate; and 

(c) if so, the StC;1, taken to improve 
the efficiency of the Leh-Ddhi telephone 
service ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) No. 
Sir. The Leh-Delhi telephone circuit 
functioned with an efficiency of more than 

. 70 per cent during the last few months. 

(b) No, Sir. Leh-Delhi circuit is 
manned round the clock. 

(c) In order to improve efficiency of 
the Leh-Delbi telephone circuit further 
the circuit is being verified and tested two 
times a day and is kept under close watch. 

Petrol allCl DJeseI pump •. 

~3l7. SHRI F.R KUMARAMAr«tA-
LAM: Will the Minister of PETttOLB13M 
be pleased to state: 

(a) whether the policy of his ~y 
is such that the existing Indian Oil 
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Corporation Dealers with diesel pump 
operation wiIJ be aIJowed to go in for 
petrol pump operations, whereas the exist-
ing petrol seJlers are not entitled to sell 
diesel; and 

(b) if so, what are the reasons for 
such a decision ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) Yes, 
Sir. 

(b) Lone MS outlets are meant to take 
care of demand of two-wheelers, three-
wheelers and cars in busy city centres and 
markets where plying of heavy diesel 
vehicles poses traffic and other problems. 
Also, these lone MS outlets are planned 
on the basis of economic viability. 

[Translation] 
Achievement of Research and Development 

}Vork in Almora, Uttar Pradesh 
*318. SHRIHARISH RAWAT: Will the 

Minister of DEFENCE be pleased to state: 
(a) whether Defence Department is spen-

ding a large amount every year on 
research and development work in "Raksha 
Krishi Anusandhan Kendra" (Defence 
Agricultural Research Laboratory), Almora, 
in UUar Pradesh; 

(b) if so, the main' achievements of 
this Kendra and whether there is any pro-
posal for the exchange of achievements 
and information with other Government 
institutes functioning in this area; and 

(c) if not, the reaso'1S therefor? 
THE MINISTER OF DEFENCE (SHRI 

P.V. NARASIMHA RAO) : (a) The budget 
allotment for Defence Agricultural Research 
Laboratory (DARL) is only Rs 53,65 lakhs 
for 1985-86. 

(b) DARL has developed varieties of 
vegetables and maize. One such variety 
has been accepted by Indian Council of 
Agricultural Research (lCAR) ar,d large 
scale field trials are being conducted, 
Mushroom development and cultivation 
is being tried out by various Army units 
and by the locals in the Central Himalayas. 
DARL has also been working in the fields 
of animal husbandary, poultry and the 
use of non-convent ion al sources of energy. 
There is a regular interaction between 
DARL and other State/Centr"l Institutilms{ 
Universities working in the field such as 

leAR, Military Farms, Remount Veteri-
nary Corps, State Government Agricultural 
Departments and Universities. 

(c) Question does not arise. 

Supply of Kerosene to States 

*319. SHRI MOOL CHAND DAGA: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether each State in the country 
:s supplied kerosene as per demand; 

(b) if so, the quantity of kerosene 
demanded by each State from January, 1985 
todate and the quantity supplied to each 
State, month-wise; 

(c) the price at which kerosen~ is sold 
in each State ; and 

(d) what steps have been taken by 
Government to ensure that poor people 
in far flung villages get kerosene according 
to their requirements and at Government 
fixed rate? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHR! 
NAWAL KISHORE SHARMA) : (a) & (b) 
The kerosene requirement of each State/ 
Union Territory is assessed by allowing a 
5% growth over the ?I!ocat i ol's made 
during the corresponding period of previous 
year on a four-month-block bas is. Besides 
the regular allocations, additional ad hoc 
releases are also made to meet speCIfic 
situations like flood, drought, cyclone, 
shortage of LPG, soft coke etc. A state-
ment showing State-wise month-wise kero-
s~ne allocations and sales made during 
the months of January-July, 1985 is given 
bdow. 

(c) The Government fixes the basic 
ceiling selling price of kerosene which 
varies from Rs. 1821.93 per K.L. to 
Rs. 1968.73 per KL in different States. 
The retail price is fixed by the competent 
local authority by adding freight. local 
tnes, dealer's commission, etc. 

(-<I) On the basis of market surveys the 
oil industry has expanded the network of 
kerosene distribuL'rs to about 5,210 loca-
tions in the country. Retail distribution is 
made by the State Govt. through retail 
dealers localed in urban and rural areas. 
To supply kef0sene at a reasonable price 
in remote and hilly areas, the oil industry 
has opened Taluka Kerosene Depots. 



)S Written Answers 

J s 
r./) 

on 
00 

on 
00 

d 
'" ... 

AUGUST 13, 1985 

~ 
o 
00 
!"'I 

o ..., 
on 

0'\ r--a 

g 
\1;/ 

00 
0'\ .... 

~ .... 

... 
'" .J:J o 
.~ 
Z 
~ 
c:: 
'" E 
'" '0 
C -< 

o .-g -

o r-on on 
N 

.... on on 
00 
N 

o 
~ .... 

o r-,...., 

..c: ... 
'" .~ 
'0 c:: 
'" ..c: 
V 

I 
!.. .... ... 

Written Answers 

o 
00 .... ... .... 

§ .,.. .... 

o 
V) 

'" V) 

o ...., 
r-on 

o 

g .,.. .... 

* 00 ..., 
00 

g 
00 

o -a r-
~ 

g 
o -

~ -

36 

o r-o on 



37 

o on 
N 
00 
N 

J: 
5 
<'II e 
~ 

Written Answers 

~ 
00 on -
o on 
~ -

o ..... 
00 
10 

o on r-
II'> -

<'II e 
~ 

.c 
'" u 
'0 
«$ ... 

Il-t 

~ .c 
'0 

~ 

g ..., 
'" 

e ;: 
'" CIS ... 
'" .~ 

::E 

! -

g --

'" 00 --

N a-..... 

... 
::I .= C 

'" ::E 

00 

'" 00 

o on 

'" 

M ..., --

o 
10 

'" 

CIS 
>. 

..\S 
co .c 
COIl u 

::E 

SRAV ANA 22. 1907 (SAKAI 

00 r-..., 

6 
co ... 
0 
N 

~ 

o 
00 
on 

o 
'" '" 

"0 
c co 

<U 
CIl 
<U z 

o r-..... 
00 

00 ..... -'" 

'" fIl 
fIl .;: 
0 

o 
'" ~ -

8 
10 

'" -

~ co .;:-
::I 

Il-t 

II'> 
V') 
00 

>. ..... ..... 
u .c 
0 
;a = 0 
Il-t 

§ 
10 -

o 
'" ..., 
00 -

t:: 
co 
-5 
fIl 

'" ._, 
co 
~ 

o 
00 
M 

E 
:i2 
,.!>o: 

~ 

8 -r-..... 

00 on 

o .,., 
00 -'<t 

::I 
"0 
'" Z -·s 
CIS r-

Written Answers 

o 
00 on 

o 
00 
II'> 

CIS 
!:: 
is. ... r-

~ -II'> 
II'> 

§ 
10 on 

o g __, 
'" 

.c 
'" .. 

'C 
t<: 
~ ... 
S 
:5 

-; 
CIl 
C 
U 
~ ... 
'" ~ 

o 
10 

-< 
Z 

Co 
8 
~ 
"0 

co .c 
'" ,.!>o: 
<U 

o-l 

38 



39 Writt~n Answer" AUGUST 13, 1985 Written Answers 40 

-.. I 
~ c: .;:; 
.!5 - .;., I N ~ - '" 0 .. !j 00 '" '" ~ "'" -' "'" on 

~ 
.... 

~ '" .... 0 '" '" "'" on - r- M '" on -
~ N -' - "'" '" ~ a- '" "'" 00 '" r-

:II ~ l- S! ~ '" .... - - S! I- a-

G! ... .... N 
'I) 

on -;;; -- 00 rn 
~ ::s ... 

e @ 
.9 ~ 8 ~ 0 0 ~ ~ 0 ~ 0 0 8 0 

~ 0\ g - ~ ~ ';;j ..... t- oo r-
~ on M M 0\ S! M r- '" 00 M 0 "'" on M "'" ... 0\ .... '" r-

.2. .... - M - "'" M 0\ - ... 
< 

1 r-
] ~ r- 0 '" .... on < '" "'" ~ 00 0 ~ "'" 00 - ~ ! on 

~ 00 M '" 0 r-
~ 

~ "'" M i ~ 
M "'" .... 00 r- - VI 

'" on .... on - 00 - .., 
~ 

VI 

rn M "'" 
.... 00 .... - -on 

00 

,,; = ::s ... 
I.~ 0 0 ~ 0 0 S S 0 0 0 0 0 8 0 0 & 0 ..... on r- oo S 0\ G 00 0\ 00 
.~ on on ... '" 0 .... V> 00 .... .... on .... on 00 '" ('"l 00 .... 

~ '0 M "'" .... ~ ('"l 

0 .... .... -
~ 

j, I 
'rIl '" on r- .... 0 0 0 "'" S 0 0 ~ 

on I~ r- 0\ '" t- oo V> 0\ r- on -.0 00 "'" 0-

.... on .... <'1 - N 0\ 00 :!; r- r- r- oo 00 .... 
V) V) r- '" .... '00 - V) 
I"'l - N 

""'" 
00 .... "'" :!; ~ 

il .... N 

e 0 0 S 0 0 0 S 0 S 0 0 0 0 

~ .2 0 .... on t- oo 0\ r- .... on 0 

~ on 0\ 

~ 
on on '" 0 - on 00 on .... 
N .... V> .... ('"l a- - .... .... M ... "'" V> 

N -' 
.2. < 

* * 
M ~ 00 - ~ 0 00 

~ 
\0 '" 0 0 S ~ 

~ I~ 
r- oo N 00 0\ 0 ~ '" '" 

\0 00 - r- '" 0\ :! N 0\ 0\ 0\ 00 \0 00 -
"'" ':£ on .... -; -' 0\ - .... .... 0\ r-

N - ~ M ... 
00 rn .... - M 

Q. 
« c 

0 0 ~ ~ 0 .9 8 8 ~ 
0 0 8 0 0 & 0 , on t- oo 0 - .,.... .... - 0\ 00 V"\ 00 

\~ 
V"\ r- ... V"\ .,_ 
N .,.... V"\ .... .... on ~ .... ! .9 .... N - "'" - 0\ .... .,.... 

N 

1< ... 
~ ::s 

J:l '"Z 0 
... 

0 -6 u ;;.-

]" » .t: i cd .og .t: .. '" ~ ::t: '" B u as "0 e -d cd 

til ·c cd <IG .c ~ as Q.o ~ -d .. It -; ... e as .... 
~ 

C «S 
~ 

-; <l4 oW "" 0 .c ~ .~ '" t'S co ~ E 
.... t:l c 1 ! t'S 

f) ... E '" co cd ::s » 
e :> .t: c: '" .. .:; ... :.c .. co 5 co cd .t: 

"0 ::s "0 '" '" c: "0 <II cO ;;.-. c: -; "0 
as c ... c VI .c .c Q ~ 

.S' .. e .. .. 
7- '" 0 lIS ~ lIS 

< -< < < ~ V 0 0 ::z: ::z: «I ~ ~ ~ ... 



41 Written Answers 

0 8 8 0 0 0 on \0 .... N on r-
or. - .... 
0'. 00 
:/:) 

0 ~ 
N 00 r- 0 

~ 
N .... \0 r-
N 0 0'> 0 - - 00 

00 

0 0 ~ 0 0 0 
~ ~ r- oo t--

00 ,.., or> 0 .... - 00 
00 

- '<t' V '<t' 
~ ..... 

0 0'- N \0 ;; - .... ~ .... \0 ...... ..... 00 
00 

0 0 8 ·0 0 0 
~ 

\0 I- 00 r-- S .... V\ t"l ...... - 00 
00 

0'> l- t--
~ \0 VI 

~ § 00 ...... N 0\ ...... 10 -00 00 

~ ~ ~ 0 0 0 t- oo t-i - ...... .,... ...... - 00 

~ .z ~ "C .. .. 8 e 8. '" c: 
';j <!S <!S 

! .. "i ~ -c· 'i 0 

.~ 
N '" .~ ~ :i '" ·c z 0 

SRAVANA 22. t'907 (SAKA) 

8 -N 

00 ...... ...... 

0 
00 r-

r- '11"> 

~ 0 
00 

00 ..... 

0 0 
N 0-

'" 00 
00 

~ 0 
0 .... 00 

00 -
0 0 
N on 
N 00 
0<) -
0 00 
\0 00 
N I-00 -
0 & ~ 00 00 -

>. .. .. 
.8 ~ 

'" 
<.) 

'2 :.0 c: 
ce ~ 

~ 
N 
~ 

oo ..... ,.., ,.., 

0 
Ir) 
Ir) .... 

~ r-.... 

0 on 
N 
V -
0 
\0 .... 
V -
8 .,... 

C 
<II 
-5 
." 
<!S 
'2 
~ 

o 
t"l ..... 

0 
00 
N 

0 
\0 ..... 

0 
N ,.., 

r-
N 

~ .... 

\0 
\0 
N 

~ ...... 

E 
~ .:.: 
ti5 

0 
N 
N 
0'> ...... 

t--
0'> 
0'> 
II"> ,.., 

0 r-
00 r-..... 

t--
N 
t"l 
\0 .... 

0 r-
00 r-...... 

00 
N 
\0 ...... 

0 
t-
0 r-...... 

:I 
"C 
<II z -"6 

<IS 
i-' 

0 0 ~ 0 0 8 on 
N ;; ..... on on '<t' 

...... ...... I- -< ,.., N 00 
00 ,.., 00 ,.., 

'" i on '<t' 

c 0 0 0 
Ir) 0 0 \0 
0 0 \5 on 

Ir) v 

0 00 \0 
N N 00 <: 
S 0 i V\ \0 V\ V 

~ 
0 0 0 0 0'> \0 0 00 ..... V\ on on V 

on ~ I-

~ ~ ..( 0'> 
V ..... i VI V 

~ ~ \ $ - '" 

..c: 
'" 0.. 
~ 0 

i ~ '" .. 
~ "C <!S d <!S .... lA 7, ';l .... 

0.. ~ .:.I .;:: ;5 ~ :l i-' 

Written Answers 41 

110 c .;: 
E 
'" ... 
~ 
~ u 
C ::l 

'" :l is > is "C .:..! <IS 

.5 :id c «i c <IS 
C c E <IS 
0 ., E '" :~ .::: <II Q 
> co Q 
0 '" .S ... ., .5 0.. c 0 
OJ C OJ "C ... E " <IS 
<II <IS e 
'" 0 e '" ., 0 ... on '" .!! 
::I N ... 

~ co -; cc: CIO '" CIO 

'" C 110 .E ..2 :0 c "C 
~ .a :0 ;::) 

u ::l <:l 
~ 

10( y I< 
'-lJ C '-lJ 

i @) - I • 



Wri~ten Answers AUG\JST 13, 1985 Written Answers 44 
[English] 

Central Invc:.tment in industrial sector in, 
Kerala 

-320. PROF. P.J. KURIEN: Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state: 

(a) the total Central investment in the 
indust rial sector in Kerala ; 

(b) whether there has been an increase 
in it during the past three years ; and 

(c) if so, the details thereof? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) to (c) The 
quantum of Central investment in Central 
Public Sector Enterprises located in Kerala 
increased from Rs. 542'68 crores in 1981-82 
to Rs. 617.53 crores in 1982-83 and further 
to Rs. 715.11 crores in 1983-84. 

Satellite Communication Project in Calcutta 

-321. SHRI AJIT KUMAR SAHA : 
SHRI AMAL DATTA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether a number of leading trade 
and industry chambers and a host of 
industry and trade associations in the city 
of calcutta need hundreds of overseas 
communication links every week; 

(b) if so, whether Government have 
any plan for a satellite communication 
project for Calcutta ; 

(c) if so, the details thereof ; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
trade and industry in Calcutta does gene-
rate a lot of overseas traffic. 

(b) and (c) Yes, Sir. There is a pro po-
IIll for setting up a Videsh Sanchar Bhavan 
(VSB) in Calcutta with modern switching 
facilities to serve as a pteway centre for 
international telecommunications for the 
:ealtern .Region. Efforts are being made 
tJ acquire a suitable plot of land for the 
Bbavan. The scheme fOllDl a part of the 

7th Five Year Plan proposals of OverSCRs 
Communications Service. 

(d) Does not arise. 

Production of Naphtha based Urea 
-322. SHRI SATYENDRA NARAYAN 

SINHA : Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether in view of the improved 
availability of Naphtha, Government, 
propose to increase production of urea 
output in existing fertilizer plants ; 

(b) if so, the steps taken in this 
regard; and 

(c) whether setting up of more naptha 
based urea pl~nts is planned? 

THE MlNISTER OF CHEMICALS AND 
FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEEREN-
DRA PATlL) : (a) Naptha availability has 
not been a constraint on full production 
of these plants. Hence, the question does 
not arise. 

(b) Question does not arise. 

(c) The planning for setting up of 
more naphtha based urea plants is depen-
dent upon finalisation of the 7th Plan and 
availability of feedstocks including gas. 

Agreement with Japanese firm for manufac-
ture of Hi-Tech Pbone System 

-323. SHRI MANIK REDDY : 

SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) whether an agreement between 
Government of India and a Japanese firm 
for the manufacture of Hi-tech Phone SYltem 
in the country bas recently been canelll-
ded ; and 

(b) if so, the broad outlines of the 
agreement? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): <a) and 
(b) An a&Icement bas been silnec:l betweea 
Indian Telepbone Industries Limited (lTI) 
and Mis. Kokuaai Electric CompabJ Ltd. 
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of Japan for manufacture of Multi-Access 
Rural Radio Telephone System (MARR). 
The proposal envisages manufacture of 
MARR system for hilly and remote areas. 
24 Systems (providing for 600 remote tele-
phones to be connected) will be producc:d 
per annum in lTI's Naini unit near Allaha-
bad. The sanctioned cost of the project 
is Rs. 97 lakhs. The implementation of 
the project is expected to start this year and 
completion achieved in 3 years. 

The agreement provides for know-how 
transfer for manufacture of MARR equip-
ment, supply of special purpose machines, 
test equipments to be used for manufacture 
of MARR equipment. 

Shoriage of Petrol and Petroleum Products 

*324. SHRI CHINTAMANI JENA: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether there is scarcity of p;trol. 
diesel and oth;.;r petroleum produ~ls in 
various parts of th'_ c,)untry, p:lni.:ularly 
in Orissa, Andhra Pradesh and W,;',t 
Bengal 

(b) if so. the main r.:asons therefor; 
and 

(c) the steps being taken to solv..: the 
problem and to make thes.: pr oducts easily 
available throughout the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSHORE SHARMA); (a) No, 
Sir. 

(b) Does not arise. 

(c) For easy availability of petroleum 
products in the country, various measures 
are being taken These include ;-

(i) Expansion of net-work of retail 
outlets and dealerships of petro-
leum products. 

(ii) Product pipelines are being 
planned and constructed, 

(iii) Tatuka Kerosene Depots (TKOs) 
are being set-up to ensure availa· 
bility of kerosene in hilly and far 
fiung areas. 

(iv) Storaae and road movement 
capacity is being augmented. 

Enforcement of Hire Purchase Act, 1m 

3204. SHRI MANIK REDDY : Will 
the Minister of LAW AND roSTICE be 
pleased to state ~ 

(a) whether any representations have 
been received for issue of a notification to 
enforce the Hire Purchase Act, 1972, which 
has been twice notified to come into force 
but later revoked during 1972-73 and if so, 
the details thereof and action taken there-
on; and 

(b) the reasons why the Act has not 
been enforced so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWA}) : (a) and (b) 
Yes, Sir. This Min'slry has received 
cert" in representations which have urged 
that either fresh legislation incorporating 
various recommendations of the Banking 
Law Committee made in its repOT( on 
Personal Prop(:rty Security Law (1977) 
should be brought forward or, alternatively, 
th: A':l mly be enforced after making 
cc:rtain amendments. However, in the 
said report. th~ Banking Law Committee 
had proposed certain far-reaching amend-
ments to the Act. The Reserve Bank of 
India had earlier suggested that pending 
examination of the entire report of the 
Banking Law Committee, the Act should 
not be enforced. The Reserve Bank: of 
India have now finally come to the conclu-
sion against accepting the statutory scheme 
envisaged by the Banking Law Committee 
and against amendments of the statutes 
identified by that Committee (including 
the Hire.Purchase Act, 1972). In the 
circumstances, the whole matter is being 
carefully further examined with a view to 
finalising the amendments required to be 
made in the Act before bringing the Act 
into force. 

Setting up of Institution for Safety and 
Environmental Protection for Oil Industry 

3205. SHRI JAGANNATH PATTNAIK: 
Will the Minister of PETROLEUM be 
pleased to state ; 

(a) whether the Oil and Natural Gas 
Commission had decided to set up an 
Institution for Safety and Environmental 
Protection covering the entire oil industry; 
and 
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(b) if so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSHORE SHARMA): (a) and (b) 
The Oil and Natural Gas Commission has 
approved, in principle, the need for setting 
up such an organisation. The Commission 
has also approved· preparat ion of a feasibi-
tity report bringing out the objectives, 

. scope of works, existing facilities in the 
country etc. 
Clearance of Applications of Mis. ITC Ltd., 
Tata and Modi Group by MRTP Commission. 

3206. SHRI RAM BHAGAT PASWAN : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

. (a) the particulars of applications 
cleared by Monopolies and Restrictive 
Trade Practices Commission during last six 
months from top ten companies in India: 
and 

(b) whether any applications from Mis. 
ITC Ltd., Tata and Modi Group have 
been cleared; if so, the details thereof for 
last six months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI' ARIF 
MOHAMMAD KHAN) : (a) It is presumed 
that the reference is to tne applications 
submitted by the top ten industrial houses 
under Sections 21, 22 and 23 of the MRTP 
Act, 1969. Such applications are required 
to be submitted to the Central Govern-
ment and the MRTP Commission comes 
into the picture only if any application is 
referred to them for inquiry by the Central 
Government. No application was referred, 
nor any report received from MRTP 
Commission during the last six months. 

(b) Tata and Modi Groups rank among 
the top ten industrial houses and the 
position stated above covers them. The 
same position holds good in respect of 

. - Mis. ITC Ltd. also. 

Paris Convention on Patents 

, 3']J)7. SHRI SANAT KUMAR MAN-
DAL: Will tbe Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased to 
state : 

<a> the broad features of Paris Con-
vention on Patents and how it varies with 

the existing Indian Patents Law; and 
(b) whether Government have taken 

final decision regarding India's signing this 
convention? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : <a) and (b) The 
broad features of the Paris Convention 
for Protection of Industrial Property, in 
so far as they relate to Patents, are as 
under :-

1. No discrimination between natio-
nals and others ; 

2. Time of 12 months is given to 
applicant to file his application 
for Patent in other countries after 
he files an application in his own 
country; 

3. Application should be examined 
in each country without reference 
to the position in other count-
ries ; 

4. There should be an abuse of 
patc:nt rights to justify revocatior 
or grant of compulsory licence, 
etc. 

The World Intellectual Property Orga-
n isation (WIPO), which administers the 
Paris Convention, is of the opinion that 
Indian Patent Act, 1970 is fully compatible 
with the Paris Convention. 

The WIPO has been urging the Govern-
ment of India to accede to the Paris 
Convention for the Protection of Industrial 
Property. No decision has been taken as 
yet. 

Application of Cost Accounting Record Rules 
for Industries 

3']J)8. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether it is a fact that so far only 
33 industries have been covered by the Cost 
Accounting Rocord Rules wherears 171 
industries have been mentioned in the First 
Schedule to the Industries <Development 
and Regulation) Act for ordering mainte-
nance of Cost Accounting Records undor 
the Companies Act ; 

(b) if so, the reasons for which all the 
industries have not been covered under the 
Cost Accountina R«:ord Rules; and 
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(c) whether it is also a fact that 
maintenance of Cost Accounting Records 
has .been felt necessary by Government for 
all enteprises as in United States and other 
developed countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) and (b) 
Yes, Sir. It is a fact that 33 industries 
have so far been covered by Cost Accoun-
ting Record Rules under Section 209 (1) (d) 
of the Companies Act, 1956. 

Extension of Cost Accounting Record 
Rules to industries is a continuing exercise 
and more industries are being covered by 
Cost Accounting Record Rules from time 
to time. 

The list of industries mentioned in the 
First Schedule to the Industries (Develop-
ment & Regulation) Act is only for the 
purpose of licensing etc. under the provi-
sions of the said Act and not for 
maintenance of Cost Accounting Records. 

(c) Provisions of Section 209 (1) (d) of 
the Companises Act do not apply to all 
enterpries but only to certa in classes of 
companies engaged in production, proces-
sing, manufacturing or mining activities as 
and when notified by the Government. 

Setting up of bottling plant in Orissa 

3209. SHRI K. PRADHANI : 
SHRI B.V. DESAI: 

Will the Minister of PETROLEUM be 
pleased to state ; 

(a) whether in the absence of sufficient 
bottling capacity for LPG, the production 
of which is adequate to meet the country's 
needs it may not be possible to achieve the 
target of 17.5 lakh new connections this 
year; 

(b) if so, the steps being taken to 
remove bottling constraints and set up 
bottling plant~ ; and 

(c) whether Government propose to 
I:Onsider the desirability of setting up one 
luch Plant in Orissa also so that LPG could 
also be taken to the remote areas of this 
backward State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSHORE SHARMA); (a) and 
(b) ReqUisite bottling capacity for meeting 

, , 
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the customer enrolment target of 17.5 lakhs 
in the current year is available being 
created. 

(c) Bottling plants at Cuttack and 
Balasore in Orissa are being set up under 
the LPG Marketing Programme Phase III. 

Production of 6 APA with Foreign 
collaboration 

3210. SHRI MANVENDRA SINGH: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether some units in the small 
sector have been able to produce 6 APA 
with foreign collaboration or any foreign 
exchange outflow on account of royalty, 
import of capital goods etc. ; 

(b) whether organised sector units 
licensed for producing 6-APA, have 
incurred huge r.._ reign exchange expendi-
ture ; and 

(c) if so, the details of such expenditure 
such as lump sum paym~nts rate for import 
capital goods? 

THE MIMSTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL); (a) One small 
scale sector unit viz Mis Pharmachem, 
Bahadurgarh is reported to be in the 
process of establishing commercial produc-
tion of 6-APA. The source of know-how 
of this unit and details of import of capital 
equipment, if any, are not llvaiLlble. 

(b) and (c) Some units in the 
organised sector have been allowed to 
import know-how and capital goods for 
the manufacture of 6 APA. 

Redressal of grievances of customers 
of LPG in Delhi 

3211. SHRI KALI PRASAD PANDEY: 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) 'whether it has come to the notice 
of Government that the cooking gas 
dealers in Delhi insist upon the new 
customers to purchase burner from them 
despite Government's directives in this 
regard; 

(b) whether it has also come to the 
notice of Government that in case the 
customer does not purchase the burner 
from them, they harass the customer in 
many ways and delay the supply of the ias 
connection ; 
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(c) whether there is any such machinery 
where the customer can lodge a complaint, 
get acknowledgement and get justice; and 

(d) if so, the particulars thereof? 
THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM (SHRI 
NA WAL KISHORE SHARMA): (a) and 
(b) Yes Sir. Complaints about LPG 
dealers in Delhi insisting on new customers 
buying stoves from them before release of 
a new conneetion are investigated and 
suitable action is taken against the 
defaulting dealers. 

(c) and (d) Yes, Sir. To facilitate 
prompt action on complaints, customer 
service cells operate at the local Division 
Offices of oil companies and customers can 
ledge complaints there. 

Publ:c Call Offices in Himachal Pradesh 

3212. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMlJNICATIONS be pleased tl) slate: 

(a) whether Himach,!\ Pradesh has been 
divided into a numb~r of HC'l.apns of 
5 Kms. side for the provision of Public Call 
Offices under Multi-Access Rural Radio 
System during the Seventh Five Year Plan; 

(b) if so, the number and the likely 
names of the He.mgon villages where Public 
Call Offices would be provided during this 
period, District-wise ; 

(c) whether any selection of the 
Hexagons for the purpose has been made 
for the first year of the Seventh Five Year 
Plan; and 

(d) if so, the details thereof? 

THEMINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) For 
provision of Long Distance Public Tele-
phones both by Multi-Access Rural Radio 
System and by Open-wire Lines, Himachal 
Pradesh has been divided into a number 
of 5 Km. side. 

(b) 177 Hexagons of Himachal Pradesh 
are proposed to be provided with telephone 
facility under MARR Schem,s during the 
Seventh Five Year Plan subject to technical 
feasibility and availability of funds. The 
names of the proposed locations are given 
in the Statement (D;strict-\\'i,;c) below. 

(c) and (d) During the first year of 
the Seventh Five Year Plan, no LDPT is 
being provided under MARR Scheme. 

Statement 
Details of locations in Hi"lachal Pradesh where Long Oistance Pu'J{ic Telephone are 

proposed to be prOVided under Multi-Access Rural Radio Schemes ------------------- ---------------
SI. Name of Base Name of District Names of LDPT Locations 
No. Station 

1 2 3 4 

1. Sunder Nagar Mandi 1. Jaidevi 
2. Badu 
3. Nihri 
4, Sukhiban 
5. Chail Chowk 
6. Baggi 
7. Gohar 
8. Rawalsar 
9. Bagsaid 

10. Bhangretu 

Simla 1. Dalash 
2. Nithar 
3. Kumarsain 
4. Baragon 
5. Narkanda 
6. Bhuti 
7. Oddi 
8. Jarol 
9. Sainj 
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1 2 3 4 

10. Nagadhar 
11. Nankneri 
12. Bahli 
13. Nirmand 
14. Nirath 

3. Dalhousie Chamba 1. Bakloh 
2. Dunera 
3. Bathri 
4. Surgani 
5. Tissa 
6. Sundla 
7. Salooni 
8. Kiari 
9. Pukhari 

10. Marooned 
11. Ch?kloo 

4. Kian Simla 1. Deori-Khaneti 
2. Mahasu 
3. Rawala Khurd 
4. Kot Khai 
5. Gumma 
6. Gazta 
7. Marhog 

S. Theog Simla 1. Chaila 
2. Cheog 
3. Deha 
4. Parala 
5. Phagu 
6. Dharashi 
7. Sandhu 
8. Sarog 

9. Dharmpur 

6. Hamirpur Hamirpur 1. Bhota 
2. Nadaun 
3. Galore 
4. Kangoo 
S. Deodh Sidh 
6. Bijhri 
7. Ladrour 
8. Awah Devi 
9. Tauni Devi 

10. Sujanpur 
11: Bhareri 
12. Lambloo 
13. Tikkar Didwin 
14. Bhuranj 
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15. Jahu 
16. Bhumpal 
17. Dhancta 

7. Kulu Kulu 1. Bhuntcr 
2. Aut 
3. Panarsa 
4. Bajore 
5. Garsa 
6 Raison 
7. Kaisa 
8. Naggar 
9. Katrain 

10. Naguni 

8. Kasauli Solan 1. Patta 
2. Kalka 
3. Nalagarh 
4. Barotiwal 
S. Jagjit Nagar 
6. Kuthar 
7. Dharampur 
8. Dagshai 
9. Subhatu 

10. Kunihar 
11. Sairi 
12. Arki 
13. Khalag 
14. Jabli 
15. Rajgarh 
16. Sarahan 
17. Dadaghat 
18. Oachahat 
19. Shogi 
20. Mamligh 
21. Rameshar 
22. Charti 

9. Chintpurni Una 1. Dehra 
2. Haripur 
3. Ranital 
4. Bankhandi 
5. Jawala Mukhl 
6. Dholiara 
7. Mehra Pukha 
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1 2 3 4 

8. Pragpur 
9. Rakkar 

10. Bodol There 
11. Dada Siba 
12. Britu Tipri 
13. Kotla 
14. Sansarpur Terrace 
15. Daulatpur Cbowk 
16. Gagret 
17. Amb 
18. Sehlog 
19. Bhanjal 
20. Behin 
21. Mehrioni 
22. Jawari 
23. Chanaur 
24. Lahrog 
25. Oel 

10. Dharamsala Kangra 1. Kangra 
2. Shahpur 
3. Gaggal 

4. Yo! 
S. Nagrota Bagwan 
6. Rait 
7. Narpur 
8. Deol 
9. Nagrota Surian 

10. Chachian 
11. Dadh 
12. Pathiar 
13. Rajo! 
14. Chari 
15. Chamiara 

11. Una Una 1. Nanga) 
2. Mehatpur 
3. Santokhgarh 
4. Dalehar 
5. Haroli 

6. Jogipanga 
7. Chowki Minar 
S. Pandoga 
(). h~~t 
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1 2 3 4 

10. Naina Devi 
11. Mehrian 
12. Dehlan 
13. Kungret 
14. Palakwah 

12. Palampur Kangra 1. Baijnath 
2. Alhilal 
3. Panehrukhi 
4. Bharwana 
5. Thural 
6. Dheera 
7. Timboo 
8. Chadiar 
9. Pahra 

10. Gandhar 
11. Sulah 
12. Chobin 

13. Ghumarwin Bilaspur 1. Geharwin 

Losses In Jagdisbpur (Ametbi) 
UnitofBHEL 

3213. DR. A.K. PATEL: Will the Minis-
ter of INDUSTRY AND COMPANY 
AFFAIRS be !'teased to state: 

(a) the total expenditure and also 
earnings of each units of BHEL separately 
in 1983-84 and 1981-85 alongwith the value 
of total production of each main item ; 

(b) whether despite Japanese collabora-
tion Jagdishpur (Amethi) factory has 
incu'rred loss worth crores of rupees during 

984-85; and 

2. Swarghat 
3. Kandrour 
4. Kuthera 
5. Lehri Sarail 
6. Bilaspur 
7. Jakbala 
8. Namol 
9. Berthin 

10. Jandutta 
11. Hatwar 

(c) the total project cost of the Ja,di. 
shpur plant, its production, earning. and 
tc tal expenditure in 1984-85? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY &: COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (c) 
Expenditure and p-arnings of each unit of 
BHEL during 1983-84 together with the 
value of production of the main items are 
indicated in the statements I &: U below. 

The accounts for t. year 1984-85 arc 
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. under audit and information relating to
1984-85 will be laid on the table of the
House after completion of audit. The
project cost of the Jagdishpur plant is
Rs. 17.65 crores.

Statement-I

Expenditure & Earnings of BHEL Units

Unit 1983-84

Earnings

(Rs. Crores)

Bhopal
Jhansi
Heavy Electrical

Equipment Plant, 247.7
Hardwar
Central Foundry
Forge Plant,

Hardwar
Hyderabad
Tiruchi Complex
Boiler Auxiliary

Plant, Ranipet
Control Equipment
Division, Bangalorc 37.5
Electoroporcelain
Division, Bangalore 15.0

Jagdishpur *
Rudrapur *
Goindwal *
Power Group 129.1

279.6
38.3

28.0

258.8
429.1
66.1

statement-lI

Expenditure

267.3
38.3

240.3

27.8

248.8
407.8
59.4

34.5

14.2

*
*
*

117.1

*Under construction.
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Jhansi
Transformers

Heavy Electrical Equipment Pl int
Hardwar

Electrical MICs
Thermal
Hydro

Central Foundry Forge
Hardwar

Castings and forgings

Tiruchy

Boiler
Valves
Seamless Steel Tubes

Ranipet
Boiler AUl~i1iaries

Hrderabad

Power Generating Sets
Industrial Turbo Sets
Pumps and Heaters
Compressors
Oil Rigs

Oil Circuit Breakers

Control Epuipment Division
Energy Meters
Control Equipment

Electro-Parcctains Division
Insulators and Bushings

994.59
13061.10

3492.86

Plant

311.57

36185.72
934.72
463.79

1969.97

3544.71
1184.15
2208.24
4658.92
4936.36
1276.56

495.07
1056.18

1160.84

Power Group
Spares and Services and Turner 11634

[Translationi

Survey for setting up Fert lizer Plants

3214. SHRI RM. BHOYE : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any survey was conducted
by the Government for setting up of ferti-
lizer units;

Unit Value of finished production

(Rs. in Lakhs)

Bhopal
Switchgear

Controlgear
Transformers

Indl & Traction MIC
Hydro

Thermal

1176.04

1482.79
3285.93
5166.83
6646.43

3183.84

(b) if so, the names of the places where
gas is available and which hive been
selected for setting up of these fertilizer
units; and

(c) the details of the J ecisi » 1 : l'e 1 by
the Governrncnt in the m itter ?
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THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) to (c) 
With the discovery of dl and gas at 
Bombay High and on the basis of optiroi-

sat ion studies conducted by an Expert 
Group, Government decided to set up 
ten gas based fertilizer projects in a phased 
manner. Details regarding location, produc-
tioll capacity and the zero date of these 
plants are given in the statement below. 

Statement 
New gas-based fertilizer plants 

--------~ ---.~ 

81. Location Production Scheduled Zero Datef 
No. Mechanical Completion 

1. Thal-Vaishet, Ammonia : 2X1350 TPD Since 
Mabarashtra Urea : 3X1500 TPD commissioned. 

2. Hazira, Gujarat Ammonia 2X1350 TPD Mechanical 
Urea 4X1100 TPD completion 

achieved 
3, Vijaipur, Ammonia 1350 TPD 1-6-1984 

(Distt. Guna) Urea 2200 TPD (Zero date) 
Madhya Pradesh (2Xll00) 

4. AonIa, Ammonia 1350 TPD 1-10-1984 
Bareilly Distt. Urea 2200 TPD (Zero date) 
Uttar Pradesh. (2Xll00) 

5. Jagdishpur, Ammonia 1350 TPD 1-3-1985 
SlIltanpur Distt., Urea : 2200 TPD (Zero date) 
Uttar Pradesh. (2Xlloo) 

6. Bi1Iopa Village, Ammonia 1350 TPD 1-10-1985 (Zero 
Sawai Madhopur Urea : 2200 TPD d.: te-expected) 
Distt., Rajasthan (2X1100) 

7. Babrala, Ammonia 1350 TPD 1-12-1985 (Zero 
Badaun Distt., Urea 2200 TPD date-expected) 
Uttar Pradesh (2X1100) 

8. Shahjahanpur Ammonia 1350 TPD 1-4-1986 (Zero 
Distt. Urea 2200 TPD date-{'xpectcd) 
Uttar Pradesh (2XllOO) 

--~. ---_._--_._---- ._----- -------
[English] 

Tel .. comm:mication programmes for 
Seventh Plan 

3215 SHRI B.V. DESAI: Will the 
Minister C'f COMMUNICATIONS be 
pleased to state: 

(a) whether his Ministry has decid~d 

to modify the telecommunications Pi'O-

glammes rnr the Seventh Five Ycar Plan in 

... _------
view of the lower outlay a r,provcd by the 
Planning Commission; 

(b) if so, (0 what extent (he telecom-
munications programmes will be affected 
due to the shortage of funds; and 

(e) the measures Government are takina 
to implement the pwgrammcs that will be 
undertakcn uuring I he ScV<.:nth Fivl! Year 
Plan with limitd resources '? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRt RAM NIWAS MIRDHA) : (a) to 
(c) The final outlay for the telecommuni-
cation sector is still under discussion. The 
extent of modifica tion of the original 
programmes will depend upon the final 
allocations. 

ProductionfSupply or cement by 
Cement Corporat ion of India 

3216. SHRI BAJU BAN RIYAN : Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: -

(a) the production capacity of the 
Cement Corporation of India; 

(b) actual production made during the 
last three years, year-wise details thereof; 
and 

(c) how much cement has been . .upp-
lied to different States during 1he last 
three years by the Cement Corporation ot 
India, State-wise and year.wi8e 40tliils 
thereof? 

THE MINISTER OF STATE IN 1lIE 
MINISTRY OF INDUSTRY AND coM-
PANY AFFAIRS AND IN THE MIN1s-
TRY OF HOME AFFAIRS (SHRI At8F 
MOHAMMAD KHAN) : 

(a) The present production (inICdid) 
capacity of Cement Corporation of 104. il 
27.22 lakb tonnes per annum. 

(b) Year Production (In lakh tOllDCS) 
1982-83 19.49 
1983-84 21.62 
1984-85 21.71 

(c) A statement is given heloN 

Statement 
Cement supplied by C.C.I. to Different States in tht 

years 1982-83, 1983-84 and 1984-85 

Quantity in thousand tonnes 
1982-83 1983-84 1984-85 

2 3 4 

Northern Region 

Delhi 105 67 76 
Haryana 212 154 143 
Himachal Pradesh 80 114 83 
Punjab 116 96 67 
Rajasthan 29 36 7 
Uttar Pradesh 122 48 ISS 
Chandigarh 8 22 18 

Western Region 

Gujarat 12 7 9 
Madhya Pradesh 2SS 308 331 
Maharashtra 330 313 391 

Seathena Region 

Andhra Pradesh 122 148 177 
Karnataka 89 117 49 
Kerala 66 127 
Tamil Nadu 2S 20 'rI 
Pondicheny 2. 



67 Written Answers AUGUST 13, 1985
, ,

Written Answers 68

, 1

'Eastern Region

.Arunachal Pradesh

.Assam ,
-Bihar
Mailipur'

Meghalaya
1Mizo;am
: • .i ~

, .1

. (

Nagaland .r.

Tripura . .
t··· J. ". t ,

West Bengal
Orissa

. ,

Total

'\. .'- .

Replacement of Auto-Exchanges at
Lucknow, Kanpur, Varanasi, Allaha-, •

bad a~,ldAgra
. \\' . ~.

3218. SHRI ZAINUL BASHER l: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether most of the Auto Exchan-
ges at Lucknow, Ka npur , Varanasi, Allaha-

_ .bad. and Agra havebecome r old and have
. outlived their prescribed operational

period;

(b) if so, whether most of the tele-
p hone defeCts' are because of the said auto
exchanges ;, '

2 3 4

5 15 29
79 235 266
9 3 15

28 30 J 61

1 3
7 4 11

39 54 61
6 18 17

169 133 50.

82 69 5

1929 2080 2178

(c) the number of auto exchanges in
each city coming under this category; and

(d) the steps taken to replace these
exchanges?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MTRDHA) : (a) No,
Sir.

(b) No, Sir.

Cc) The following exchanges are due
for replacement having completed their
prescribed life:

Name of station No. of exchange No. of lines

I 5,500Luckn,ow one
, 6,000 I.

Kanpur one

Varanasi nil nil

Allahabad lone 1,400

Agra . one 2,500

(d) Replacement equipment has bee;'
allotted for all the four cities.

Establishment of mini- cement plants
I .

3219. SHRI MOHANBHAI PATEL:
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to state:

(a) the- number of' applications still
pending with Government for clearance

,
for establishing mini cement plants in the
country and the number of applications
pending which were received from Gujarat
State with recommendation; and

(b) since how long these applications
are pending and the time by which these
are likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
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PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) Six applica-
tions for the eitablishment of mini cement 

plants are pending. None of them is for 
setting up of mini cement plant in tPc 
State of Oujarat. 

(l» It. 8tllt~!lleJlt i§ glv~ below, 

Statement 

S. No. Name of the State Date of receipt When likely to be decided 
of application 

1. Jammu & Kashmir 21.6.1983 On receipt of the comments of 
the Dentt. of Environment. 

2. 
3. 

Uttar Pradesh 21.11.1984 September-October, 198~. 

Rajasthan 18.6.1985 On receipt of tbe comments of 
the State Government. 

4. 
5. 
6. 

Andhra Pradesh 12.7.1985 -do-
Tamil Nadu 
Karnataka 

-~------ ------_._-

Merger of Railway Section of Controller of 
Factory Command, Calcutta witb Controller 

of Defence Accounts, Patna 

3220. SHRI VIJOY KUMAR Y ADA V : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether in 1979, there was a deci-
sion to merge the Railway Section of the 
Controller of Factory Command, Calcutta 
with the Controller of Defence Accounts, 
Patna ; and 

(b) if so, the reasons of delay in 
implementing the decision even after a 
lapse of six years? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO) : (a) NJ Sir. 

(b) Does not arise. 

Computerisation in the Ministry of Communi-
cations 

3221. SHRI M. RAMACHANDRAN : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the steps taken for the Computeri-
sat ion in the Ministry of Communications; 

(b) whether thc programme of Compu-
terisation will adversely affect the prospects 
of existing employees and reduce job 
opportunities to others ; and 

5.8.1985 In August, 1985. 
5.8.1985 -do-

(c) tbe stand taken by the recognised 
trade unions in the matter of computerisa-
tion? 

THE MINrSTER OF STATE OP THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): <a> In-
house computer systems are being establi-
shed in the four Metropolitan cities of 
Bombay, Delhi, Calcutta and Madras. 
Directory Enquiry service has been c0m-
puterised at Hyderabad and Lucknow 
Telepbone Districts. 

(b) No, Sir. 

(c) Computerisation is being introduced 
after consultation with the recognised Trade 
Unions. 

Orders for LPG Cylinders in Kerala 

3222. SFlRI G.M. BANATWALLA : 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether Government of Kerala has 
approached the Union Government for its 
clearance to oil companies to place theic 
orders for LPG cylinders with the manll-
facturing units established in Kerala both 
under the joint sector and the public 
sector; 

(b) if so, when the Union Goverrunent 
~llS approached ; 
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(e) whether the clearance has been 
liVen ; 

(d) if 80, when; 
(0) if 'l1ot, the reasons therefor; and 

(f) if no decision has yet been taken, 
the time by which the decision is e~pected ? 

'WE MINISTER OF STATE OF THE 
MiNISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) Yes, 
·SIr. 

'(11) on March 15, 1985. 
'(c) No, Sir. 
(11) DOes not arise. 

(e) and (f) Orders for supply of cylin-
ders have not been placed by the oil 
industry on the units in Kerala because no 
developmental orders have been placed on 
or executed by them nor had they been 
approved by the Oil Industry Technical 
"COmmittee before April, 1985. Placement 
;ef orders on these units may be considered 
by the oil industry when finalising pur-
chases for 1986-87. 

C .... tioa of ... trades in the Corps of Ete-
ctri~ and Mechanical Engineering 

3223. SHRI SUBHASH YADAV : Will 
the Minister of DEFENCE be pleased to 
alate : 

<a> whether Expert Classification 
Committee (ECC) had identified certain 
trades being performed by other tradesmen 
and recommended to create seven new 
tradea and to redesignate the existing other, 
tradesmen performing these duties with 

'ddInmenturate pay scales ; 

(b) whether in spite of Government's 
orders issued in May, 1981, and May, 1983 
these new trades have not yet been created : 
and 

(c) if so, the reason of non-implemen-
tation of Government's orders and the 
likely date by which these new trades will 
be created? 

THE MINISTER OF DEFENCE (SHR 
P.V. NARASIMHA RAO: (a> and (b)r 
Yes, Sir. 

(c) The proposal is under active con-
sideration of the Government and is likely 
to be finalised soon. 

Pending Applications for Telepbone Connec-
tions in tbe Country 

3224. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number 'of persons who have 
registered themselves for allotment of tele-
phone connections in the country, State-
wise, as on lst May, 1985 ; and 

(b) the area or exchange in which the 
number of pending applications is the 
largest ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RAM NIWAS MIRDHA) : (a) The 
information is given in the statement 
below. 

(b) In Bombay Telephones the number 
of pending applications is the largest. It 
is 1,71,056 as on 1-5:1985. 

Statement 

81. 
1'110. 

1. 
2. 
3. 

4. 
S. 
6. 

Telecom. Circle, serving State and 
Union Tenitory 

2 

Andhra Pradesh 
Bihar 
Gujarat (Serving Daman, Diu, Dadra 
and Nagar Haveli, Salvass) 
Jammu & Kashmir 
Karnataka 
Jterj1la (Servia, Ma~ & Laksbdweep) 

Waiting lis t on 
1-5-1985 

3 

50,409 
7,226 

88,155 
7,102 

36,894 
57.~"" 

( , 
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2 3 

7. Madhya Pradesh 23,531 
8. Maharashtra (Serving Goa) 2,45,880 
9. North East (Serving Assam, Tripura, 

Manipur, Mizoram, Nagaland, Megha-
laya & Arunachal Pradesh). 6,835 

10. North West (Serving Punjab, Haryana, 
Himachal Pradesh and Chandigarh). 51,098 

11. Orissa 3,717 
12. Rajasthan 23,883 
13. Tamil Nadu (Serving Pondicherry) 60,589 
14. Uttar Pradesh 
15. West Bengal 
16. Delhi (Union Territory) 

Liquidity damages received by eaoalising 
agency for import of drugs 

3225. SHRI SOMJIBHAI DAMOR; 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) the amount received by the canali-
sing agency from foreign suppliers as 
liquidity damages for import of drugs and 
drug intermediates, year-wise during the 
last three yea rs ; 

(b) whether this amount has been 
passed on to Government in the drug price 
equalisation account or to the industry; 
and 

(c) if so, the details of the name and 
if not, the reasons therefor? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) to (c) Infor-
mation is being collected and will be laid 
on the Table of the House. 

Revision of pay scale of Examiners in M.I. 
Directorate 

3226. SHRI H.G. RAMULU : Will the 
Minister of DEFENCE be pleased to state : 

(a) whether Examiners in M.I. Directo-
rate of Army Headquarters have very 
rf'mote promotional avenues and very low 
pay scales ; 

31,416 
30.481 

1,36,222 

Total 8,61,015 

(b) whether their cadre has never been 
reviewed since its inception in 1949 and 
this has caused stagnation due to their 
old time pay scales; 

(c) if so, the reasons with full j~~_ 
cation for not taking any steps to imp,rqvl; 
their pay scales and avenues of promotion; 

(d) whether any reference for the r~. 
sion of pay scales and betterment or Cfr~J 
prospects of Examiners has been madC;" W. 
the Fourth Pay Commission or any li<l~ 
contemplated by Government in tnls 
regard; and 

(e) if so, details thereof? 
THE MINISTER OF DEFENCE (SHRl 

P.V. NARASIMHA RAO) : (a) Yes, Sir. 

(b) and (c) No cadre review has taken 
place since the inception of the servi<:e. 
However, they have been given selection 
grade as per Government policy. 

(d) and (e) Yes, Sir. PrOpOsals for 
revision of pay scales etc. have been for-
warded to the Fourth Pay Commission 
which include ;-

(i) Creation of 3 new posts of Censor 
OfBcc:r in tlte pay scale of Its. 
700-1300. 

(ii) UPiradation oC pay Ialle of 
Supervisory Examiner ('0 be 
desianated as Assistant CcIllOr 
Olllcer) frorp Ks. ~7so' to Ib, 
Ciso.UOO. 
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(iii) Revision of pay scale of Examiner 
from Rs. 425-600 to Rs. SSG 800. 

(iv) Revision of pay scale of Assistant-
Examiner from Rs. 330-560 to Rs. 
425-700. 

Oil Industry Safety Certifying Agency 

3227. SHRI BHOLA NATH SEN: Will 
the Minister of PETROLEUM be pleased 
to state: 

(a) whether all of India's Oil sector 
certifications are now done by foreign 
agencies; 

~b) if so, the amount of foreign ex-
change spent by Government for such cer-
tifications during the last three years; 

(c) the names of the foreign agencies 
which are doing certifications for India; 

(d) the steps taken by Government to 
de~ebp an oil industry safety certifying 
agency for India and abroad and the 
IUccess achieved in the matter so far; and 

. (e) the steps proposed to be taken in 
the long run ? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) to (e) 
The information is being collected and will 
be laid on the Table of the Sabha. 

Production of drugs without valid industrial 
approval 

3228. SHRI K. RAMAMURTHY : Will 
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) the principal recommendations made 
by the Inter-Ministerial Working Group 
set up in 1982 to go into the question of 
production of drugs without valid indust-
rial approvals and to suggest the possible 
lines of action to arrest this tend<!ncy, and 
the names of drug companies indulging in 
the practice; and 

(b) the act ion taken thereof? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFb.IRS (SHRI 
VEERENDRA PATIL): (a) and (b) An 
Inter-Ministerial Working Group (IMWG) 
was constituted to go into the question of 
production of drug formulations with 
indu~trial approvals of doubtful validity. 
The details of these companies are given in 
the statement below. The IMWG has since 
submitted its report. It concluded that it 
would not be expedient to order stoppage 
of all such formulations. It also sugges-
ted selective regularisation of such formu-
lations. The Government have yet to take 
a final decision on the recommendations of 
the Working Group. 

Statement 

.. ~: 

' ..... 

S. No. 

1 

1. 
2. 
3. 
4. 

. S. 

6. 
7. 
a. 

Name of the Company 

2 

MIs. Hindustan Ciba-Geigy Ltd. 
MIs. Piizer Limited 
Mis. Burroughs Wellcome & Company (India) Pvt. Ltd. 
MJs. Johnson & Johnson of India Ltd. 
MIs. Richardson Hindustan Limited 
MI s. Smith Kline & French (India) Ltd. 
Mis. Boots Co. (India) Ltd. 
MI.. Bayer India Ltd. 

9. MIs. Wyeth LabQratories Ltd. 
10. Mis. SandoZ' (India) Ltd . 

·tt. 
U. 

MIs. Alkali & Chemicals Corpn. of India Ltd. 
ll4/a. Roche Products Ltd. 

~l. MI •. Cyaaamid India Ltd. 
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14. MIs. Parke Davis (India) Ltd. 
15. Mis. Uni-Chem Laboratories Ltd. 
16. Mis. Abbot Laboratories Ltd. 
17. Mis. Rallis (India) Ud. 
18. Mis. Standard Pharmaceuticals Ltd.· 
19. Mis. S.G. Chemicals & Pharmaceuticals Ltd. 
20. Mis. Sarabhai Chemicals Ltd. 
21. Mis. Bengal Chemicals & Pharmaceuticals Ltd. 
22. Mis. East India Pharmaceuticals Ltd. 
23. Mis. Dabur (Dr. S.K. Burman) Pllt. Ltd. 
24. MIs. Synbiotics Ltd. 
25. Mis. Behinger Knoll India Ltd. 
26. MIs. Zandu Pharmaceutical Works Ltd. 
27. Mis. Duphar Intrafran Ltd. 
28. Mis. Astra IDL Ltd. 
29. Mis. Indian Drugs & Pharmaceuticals Ltd. 

Request from Andhra Pradesh State Electri-
city Board for supply of gas from O.N.G.C. 

for Natural Gas Generating Station 

3229. SHRI C. SAMBU: Will the 
Minister of PETROLEUM be pleased to 
state: 

(a) whether the Andhra Pradesh State 
Electricity Board has approached the 
Union Government for a natural gas 
generating station of 200 MW capacity ; 

(b) whether for economical power 
generation and meeting the power require-
ment of Andhra Pradesh Oil and Natural 
Gas Commission can assure a supply of 
two million cubic metres vf gas per day; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL K1SHORE SHARMA): (a) The 
Andhra Pradesh State Electricity Board 
has recently informed this Ministry of its 
intention to set up gas-based power 
generation facilities of 200 MW capacity. 

(b) and (c) On the basis of the reserves 
established so far, long-term commitment 
for supply of gas to the extent of .2 
Million Cubic Metres per day cannot be 
gi,vpn at this state. 

Setting up of p~tf{)·cbemical complex 
around Mathura Refinery 

3230. SHRI ANAND SINGH: . 

. SHRI GURUDAS KAMAl' ': 

Will the Minister of PETROLEUM ',. bC 
pleased to state: 

(a) whether it is the policy of Gover ... 
ment to set up- petro chemical complexes 
around the refinerie s ; .. '-

(b) if so, whether such ,a co.opfux jI 
proposed to be set up around .Mb.thura 
Refinery ; and 

(c) if so the details thereof indicatinJ 
the location and item-wise prodUC:tion-: 
capacity to be installed therein '1 

niB MINIS;rER OF ST,ATE O~b filE 
MINISTRY OF PETRqLEll,M ~~fPU 
NAWAL KISHORE· ,SH'AR:'MA.> ! :".:1&) 
Location of such projects is deciHetJ"·~ 
techno-economic conSid~rations.- . , . "- it". 

. (b) and (c:) Apioposal:has ~~. Under 
consideration of OoverIUJierit to :set· up- 'lit-
the Central' Public SeCtor, an' 'MotbatiCif 
Project in SaleeinirUr/ 'Disttrct ;'Atilitti1 
(Uttar Pradeih) with, .the, .follo'!l\nl 
~ity.: . ' .... 
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Benzene 

Xylenes 

Ethyl Benzene : 

1.61akh TPA 

2.06 lath TPA 

0.175 lakh TPA 

However, on account of constraint of 
resources in the. public sactor, alternative 
ways of implementing the project are being 
explored. 

Issue of gas CODIIeCtions at Tebsil 
headquarters 

3231. DR. CHANDRA SHBKHAR 
TlUPATHI: Will the Minister of PETRO-
LEUM be pleased to state : 

(a) whether keeping in view the serious 
fuel problem Government propose to issue 
au connections at every Tehsil headquarters 
io the country ; 

(b) if so, by wHat time; and 

(c) if oot, the remedial measures 
proposed to be taken to solve the fuel 
problem '1 

mE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): <a> to 
(c) Towns (including tehsil headquarters) 
bavina a population of 20,000 and more 
and offering suflicient marketing potential 
fot Ul economically viable distributorship 
are being covered by the Oil Industry for 
opening LPG distributorship in a phased 
~ner. det'C!nding upon the availability of 
LPG. bottling capacity and other 
infraauucture facilities. 

£k,9U,h) 

SWftiaa of Cross-Bar Eubuae Lines from 
........ ExeN .. to EIectrooic ExeIumKe 
-' at 8eu IIMwan 
I, 

. '231. SHIll V. SlWENIV ASA 
~ : Will the Miruater of COMMUNI-
CATIONS be pJcuod to state : 

, (8) whether there ia a proposal to 
.vwt/ahitt IIOIDC of the exiatiq lines 
". Jupath Crou-Bat ClIdwIJe to Sena 
~ EleetronU: BlECha. in the "pital; 

.. ' <"> if 10, how malJ), linea are likely to 
Ito converted/shifted to Scna Bhawan 
Electronic Bxcbaoac from Sanpath CrQUoo 
.. E1Icbaaae • ana 

(c) by when the said process will be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): <a) No, 
Sir. There is no such proposal or plan to 
transfer any area from Janpath exchange 
to Sena Bhawan Electronic exchange. 

(b) and (c) The question does not arise. 
Demand and delivery of Bajaj 

and Priya Scooters 

3233. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that there is 
heavy demand of Bajaj and Priya Scoote rs 
in the country; 

(b) if so, the number of bookings and 
delivery upto 30 June, 1985 in the 
country ; 

(c) monthly/quarterly quota fi~d for 
delivery of each dealer : and 

(d) what steps are being taken for early 
delivery of these scooters? 

THE MINISTER OE STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) Yes, 
Sir. 

(b) Pending orders for Bajaj I1nd Priya 
scooters are about 10 lakhs and 16 lakhs 
respectively. During the last one year, 
about 2 lakh Bajaj scooters and 52,000 
Priya scooters were delivered. 

(c) The company has advised that 
allotment of scooters to dealers is broadly 
in proportion to the respective bookinp. 

(d) Bajaj Auto Lto. is implementina a 
scheme for substantial expansion of its 
production capacity. Also Government 
have licensed sufficient capacity for various 
makes of two-wheelers. It is expected that 
availability of scooters will improve ia the 
near future. 

AeauDU1ation of easel due to Ad~tI 

3234. SHRI KAMLA PRASA!) 
SINGH: Will the Minister of LAW AND 
JUSTICE be pleased to .tate : 



81 Written Answers SltA V ANA 22, 1907 (SAKA) Written Answers 

(a) whether it is a fact that one of 
the main reasons for accumulation of cases 
in the Courts is taking of frequent 
adjournments by the Government Counsels; 
and 

(b) if so, whether there is any proposal 
to direct Government Counsek not to take 
frequent adjournments and get the cases 
finali sed quickly so as to bring down the 
number of cases pending in the courts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): (a) and 
(b) It will not be correct to say that one 
of the main reasons for accumulation of 
cases in the courts is taking of frequent 
adjournments by the Government counsel. 
The Court has a discre tion in the matter 
of granting adjournments which it has to 
exercise judiciously in accordance with the 
relevant laws and rules. 

Issue of Letters of Intent and Grant of 
Industrial Licences 

3235. SHRI ASUTOSH LAW; Will 
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether there has been any marked 
increase in the issue of letters of intent 
and grant of industrial licences during the 
period between July 1984 and June 1985 ; 

(b) if so, the number of letters of 
intent ·issued and industrial licences 
gramed during the above period as 
compared to the corresponding period 
during the past three years ; 

issued and industrial licences granted 
for backward areas and for 100 per cent 
export oriented units during the period 
mentioned in (a) and (b) above; and 

(d) the State-wise break-up of (b) and 
(c) above? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) Yes, 
Sir. 

(b) to (d) The following statements 
are enclosed ;-

(i) Statement I showing State-wise 
break-up of letters of intent and 
industrial licences granted during 
July '82-June '83, July '83-June 
'84 and July '84-Ju.ne '85 is given 
below. 

(ii) Statement II showing State-wise 
break-up _,f letters of intent and 
industrial lic~nces granted during 
July '82-June '83, July '83-June 
'84 and July '34-June '35 for 
setting up of industries in back-
ward areas is given below. 

(c) the number of letters of intent 

Statement-I 

(iii) Statem~nt III showing State-wise 
break-up of letters of intent and 
industrial licences granted during 
July '82-June '83, July '83-June 
'84 and July '84-June '85 against 
applications for setting up of 
100% Export-orieated units 
(including those to be set up in 
Export Promotion Zones) is given 
below. 

Statement showing Sfate.wise break-up ojiLetlers of total no of Intent (LOis) and industrial 
Licences (lLs) granud during July '82-June '83-July '83 June '84 and July '84-Jun '85 

State/U.T. July '82-June • '1S3 July '83-June '84 July '84-June '85 
LOIs ILs LOLls ILs LOIs lLs 

2 3 4 

1. Andhra Pradesh 73 41 94 S2 109 6.2 
2. Andaman &; Nicobar 1 2 
3. Arunac;hal Pradesh S 1 4 1 1 4 
4. Assam 1 11 7 4 14 11 

S. Bihar 34 13 21 30 24 26 
6. Chandiaarh 1 3 1 1 3 S 
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1 2 3 4 

7. Dadra & Nagar Havely 4 3 3 

8. Delhi 9 12 7 19 19 14 

9. Goa, Daman & Diu 12 6 10 6 15 8 

10. Gujarat 126 79 120 112 144 69 

11. Haryana 79 38 52 61 94 41 

12. Himachal Pradesh 21 3 21 6 23 15 

13. Jammu and Kashmir 6 10 18 5 14 9 

14. Karnataka 69 56 78 56 80 50 

15. Kerala 37 22 18 15 18 22 

16. Lakshdwcep Islands 

17. Madhya Pradesh 61 20 71 31 86 45 

18. Maharashtra 130 127 173 155 231 139 

19. Manipur 

20. Mizoram 

21. Meghalaya 4 4 2 

22. Nagaland 2 2 

23. Orissa 42 10 22 16 29 25 

24. Pondicherry 4 14 5 15 6 

25. Punjab 51 59 43 187 41 68 

26. Rajasthan 46 16 41 28 53 37 

27. Sikkim 2 2 

28. Tamil Nadu 67 52 79 70 116 162 

29. Tripura 

30. Uttar Pradesh 118 51 148 90 176 86 

31. West Bengal 37 36 43 90 63 75 

32. State not indicated/ 
More than one State 18 13 1 17 

Total : 1059 684 1110 1043 1386 990 
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Statement-JI 

Statement showing State-Wise break-up of Letters of Intent (LOI1) and Industrial Licences 
(ILs) granted during July '82-June, '83, July '83-June '84 and July '84-June '8S 

for setting up of unitt in backward areay . 

State/U.T. . July '82-June 'S3 July 'S3-June '84 July 'S4-,June 'S5 

State LOI IL LOI IL LOI IL 

1. Andhra Pradesh 54 17 57 25 67 36 

2. Andaman & Nicobar l 2 

3. Arunachal Pradesh 5 1 4 2 4 

4. Assam 2 21 7 4 14 11 

5. Bihar 22 4 9 3 9 7 

6. Dadra & Nagar Haveli 4 3 3 

7. Goa, Daman & Diu 12 6 10 6 15 8 

8. Gujarat 70 29 64 30 85 34 

9. Haryana 51 3 33 14 39 16 

10. Himachal Pradesh 20 3 21 6 22 15 

11. Jammu & Kashmir 6 10 18 5 14 9 

12. Karnataka 35 25 50 23 32 18 

13. Kerala 25 14 10 10 12 14 

14. Madhya Pradesh 51 13 65 20 75 30 

15. Maharashtra 61 18 71 27 95 43 

16. Manipur 1 

17. Meghalaya 4 4 2 

IS. Nagaland 1 2 2 

19. Orissa 21 3 6 6 14 4 

20. Pondicherry 4 1 14 5 15 6 

21. Punjab 27 6 15 19 10 9 

22. Rajsathan 39 9 35 13 30 20 

23. Sikkim 1 2 2 

24. Tamil Nadu 33 24 40 29 53 59 

25. Tripura 1 1 

26. Uttar Pradesh 86 15 107 36 106 41 

21. West Bengal 19 6 22 12 30 14 

l8. State not indicated I 16 10 6 2 
More than one State 

Total: 676 229 679 196 755 412 
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Stataent-lH 
S(ateme,.t showing Stalt'-wire bnak-up of Lett", of ,,,,.,., (LOb) tMd Industrilll Liunce~ (IL,) 
granted during July, 82.JIlIIt! '83, July '83-Ju"e '84 lind July '8f-June. 85 ~lIilfSt 100% export 

oriented applications (inc/lUling "u"e to he set IlP ill Export Promotion Zones) 

State July '82-June '83 July '83·June '84 July '84 to 

LOI IL 

1. Andhra Pradesh 2 

2. Bihar 4 
3. Chandigarh 
4. Delhi 5 
S. Goa, Daman & Diu 1 

6. Gujarat 16 7 
7. Haryana 6 
8. Himachal Pradesh 
9. Karnataka 8 4 

10. Kerala 2 

11. Madhya Pradesh 
12. Maharashtra 14 

13. Orissa 1 
14. Pondicherry 2 

1 S. Punlab 6 
16. Rajasthan 1 

17. Tamil Nadu 9 
18. Uttar Pradesh 5 
19. West Bengal 2 

Total: 84 16 

ExpansiOfl of Matbura Refinery 

3236. SHRI GURUDAS KAMAT: 
Will the Minister of PETROLEUM be 
pleased to sta te : 

(a) whether a proposal to increa.e the 
produc tion capacity of Mathura Refinery 
is under consideration of the Government; 

(b) if so, whether expansion of the 
Mathura Refinery is also bc.ing coDaidered 
by the Government; 

(c) if the answer to <a> and (b) above 
be in affirmative, the detail. thercot'· aDd 
the time by which the expansion procramme 
is expected to be completed '1 

June '85 

LOI lL LOI IL 

6 8 
2 1 

1 
3 2 3 

3 2 1 

8 20 4 

1 2 3 

3 
6 6 2 

4 2 

11 2 15 4 

3 

3 
1 3 

5 2 10 
4 6 

7 
.---

63 18 87 13 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) and 
(b) Yes Sir. 

(c) A proposal to increase the nominal 
copu:ity of the refinery from 6.0 MTPA to 
7.S MTPA, for completion durin, the 
Seventh Plan period ill under consideratiqD, 
The Seventlt Plan is yet to be finalised. 

Settiag up 0{ Propylene Plant In Mathura 

3237. SHRI MURLIDHAR MANE: 
Will the Minister of PETROLEUM be 
pleased to atate : 

<a) whetber a proposal to set up a 
Propylene plant in Matbura Refinery il 
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under consideration of GoverDlllent ; 

(b) if so, the details therefor; and 

(c) when the plant is likely to start 
.production ? 

THE MI~ISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSHORE SHARMA): <a) to 
(c) It is proposed to set up a propylene 
separation plant based OD the feedstock 
trom Mathura Refinery. The details are 
yet to be worked out. 

Lifting ofCoutrol on COIeIlt 

3238. SHRI SOM NATH RATH : Will 
the Minister of INDUSTRY &'COMPANY 
AFFAIRS be pleased to state : 

(a) whether production of cement has 
steadily increased since the introduction 
of the policy of partial de-control of 
cement in February 1982 ; 

(b) if so, whether there is any proposal 
to lift the control on cement ; and 

(c) whether there is a need for investi-
gating possibilities for redUcing cement 
costs to consumers '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM· 
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRJ ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

(b) There is, at present, no proposal 
to lift price and distribution control ')n 
levy cement, 

(c) The price of levy cement has been 
fixed on the basis of the detailed examina· 
tion of the cost structure of tbe Industry. 
As regards non.levy cement, it is free 
from price contro). 

[Translation] 
Violation of Indian Air Space 

3239. SHRI MAHENDRA SINGH: 
Will the1 Minister of DEFENCE be pleased 
to sta~ 

<a) the number of times other countries 
violated the India air space durins the 
last six months, indicating the number. 
country-wise, and details of the action 
taken each time by the Government; 

(b) how many times and when other 
countries bave transgressed into Indian 

territorY during the last six months and 
whether any skirmishes took place in this 
regard; if 80, the number of persons 
injured or killed in them; aEd 

(c) the details of Indian territory 
which have been disputed by other count. 
ries, country-wise and date-wise, and 
the realons therefor in ~ach case ? 

THE MINISTER OF DEFENCE (SHRI 
·P.V. NARASIMHA RAO): (a) During 
tbe last six months there have been a . few 
cases of violation of our airspace by 
Pakistani aircraft. All such cases have 
been taken up with the Government of 
Pakistan with a view to prevent their 
recurrence. 

(b) There has been no incident of 
transgression of our territory as such by 
any country during this period. How-
ever, in February, 1985 Pakistani troops 
made an attempt to dislodge our troops 
from their positions in the Siachen Glacier 
area in J & K. This attempt was effecti-
vely thwarted by our troops. This resul-
ted in some casualties on both sides. 

(c) Pakistan has been treating the 
territory of J & K, \\hich is an integral 
part of India. as disputed. Approximately 
38000 Sq. Kms. of Indian territory in 
Ladakh is currently under Chinese occupa-
tion. China has also claimed a large 
part of the territory of Arunchal Pradesh 
which is an integral part of India. Pak is-
tan has illegally coded to China approxi-
mately 4500 Sq Kms. of Indian territory 
in Pakistan occupied Kashmir under the 
so-caned Sino·Pak border agreement of 
1963. Bangladesh has advanced its claim 
to 'New Moore Island' which is a part of 
India. 

[English] 

Integrated policy for Sugar Mac. inery 
. Industry in Seventh Plan 

3240. SHRI AMAR ROY PRADHAN : 
SHRI SRIBALLAV PANIGRAHI: 

Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether an integrated policy for 
COUDtcy'S sugar machinery industry has 
been envisaged in the seventh Plan; 
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(b) whether Government have decided
to issue more licences for sugar machinery
industry during the Seventh Plan period ;
and

(c) if so, the details in this Tegard and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY, AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF
MOHAMMAD KHAN): (a) Sugar ,machi-
nery industry is directly linked with Sugar
Industry. Projections have been made of the
requirements of sugar during the Seventh
Plan period which would .necessltate
suitable enhancement of the capacity as
well as modernisation of. sugar 'machinery
in the country.

(b) and (c) Industries falling under
Industrial machinery group including
"Sugar machinery" have been delicensed
by Government, subject to fulfilment of
certain conditions, in order to stimulate -
their growth.

Telecom Services

3241. SHRI CHINTA MOHAN : Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the facilities,
amenities . and. resources available in
telecommunication services are not, fully
utilised; if so the reasons thereof;

(b) whether Government are aware
that mere introduction of new technology
or provision of massive fuhds will not by
itself be of help; and 1

(c) if so,
considering as
over one city
enterprise?

whether Government are
an experiment to hand

in each State to private

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (a) No,
Sir.

(b) Yes, Sir. We do recognise that
along with introduction of new techno-
logy and provision of massive funds which
are essential pre-requisites, there is also
need for making institutional changes for
meeting the large growing demands for
telecommunication services.

Written Answers

(c) No, Sir.

Inconvenience" to subscribers due to dis-
connection of Telex Telephones

3242. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether instances have been.
.. brought to the notice of Government

where' subscribers were put to harassment
and inconvenience due to long periods of
disconnection of their telex/telephones
due to fault of the P &.T Department;
and ". ~

J • {

(b) if so, the details thereof and the
remedial measures taken to obviate the
recurrence of 'such instances as well "as to
compensate the subscribers?

THE MINISTER ·OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
RAM NIWAS MIRDHA) : (a) and (b) No
instances of long periods of disconnection
of telex/telephones even after payment of
dues in time have come to our notice.
Provisions exists in the rules for allowing
the following concessions in cases of
disconnection due to fault of the Depart-
ment:

(i) Restoration without reconnection
fee.

~ii) Non charging .of rental beyond
3 months if restoration is delayed
due to departmental reasons.

Shorta~e ~f 6-APA

3243. SI-fRl N. DENNIS : Will the
Minister of" CHEMICALS AND FERTI-
LIZERS be pleased to state ~

(a) whether Government are aware
that there is shortage of 6-APA in the
country;

(b) whetl1er it is a fact that the
canalising agency is neither' supplying
6-APA for registrations of April, 1985 nor
issuing no objection certificate as per
provisions of the import policy;

(c) the quantity quarter-wise till June,
1985 that has not been supplied by the
canalising agency to the actual users; and

(d) the steps- taken by' Government in
the matter to remove this shortage?
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"

THE MINISTER OF CHEMICALS
"AND FERTILIZERS AND INDUSTRY
-'AND ; COMPANY AFFAIRS: (SHRI

VEERENDRA PATIL) : (a) to '(d) 6·APA
. is being supp.lied through the State Trading
) Corporation (STC) , the canalising agency,
. to the actual users from the stocks of

indigenous. producers as well as through
imports.

i' L
.STC. have reported that as of April-

June 1985 quarter, 18.47 MTs 6-APA
remained to be supplied to the actual
users. This un serviced quantity includes
about 8 MT registered for January-March

, '85 'quarter for which documentation was
c . completed by the actual users during Apr-il-

June '85 quarter. Steps have since been
taken to service the balance requirements.

Death of P Hots during Tranlning Period

3244. SHRI BALASAHEB VIKHE
:;_PATIL:

DR. SUDHIR ROY :

Will the Minister of DEFENCE be
pleased to state:

(a) whether during the last three years
the rate cif death of pilots and loss to
aircraft during the training period has
been steadily increasing ;

~ (b) the details of the accidents during
training. the number of deaths occurred
and number of aircraft damaged or lost
during the last three years, year-wise;

(c) . the reasons for the same; and

(d) what steps are being taken to
improve the situation?

THE MINISTER OF DEFENCE (SHRI
P.V.· NARASIMHA RAO): (a) and (b)
There has been a decrease in the loss of
aircraft but a marginal increase in the
death of pilots during training over the
last three years. It would not be in the
public interest to disclose further infor-
mation in this regard.

(c) and (d) The cause of major acci-
dents are relatable to human error,
mechanical problems. bird strikes and so
on. They are investigated by Courts of
Inquiry and remedial action taken wherever
required, to avoid a repetition of similar
accidents. Based on the recommendations

of the Air Marshal La Fontaine Commit-
tee on Flight Safety, the training syllabi
of Air and Ground Crew have been revised
to improve their skills .

Drugs manufactured by IDPL, HyJerabed

3245. SHRI M. RAGHUMA REDDY:
Will tbe Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government are aware
that at IDPL, Hyderabed, drugs including
some important life-saving drugs are
manufactured;

(b) if so, the details of the drugs being
manufactured at present and during last
three "yearS ; and

(c) whether it is a fact that the manu-
facture of some important life-saving drugs -
has been discontinued in IDPL ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
~D COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) Yes, Sir.

(b) A statement containing a list of
drugs being manufactured by IDPL,
Hyderabad at present and during last three
years, is given below.

(c) According to IDPL, they have not
discontinued the production of' any
essential drugs.

Statement

List of drugs being manufactured' at present
. and duri-ng last 3 years at IDPL, Hyderabad

1. Acetazolamide

2. Analgin

3. Folic Acid

4. Doxycycline
5, Metroniozole
6. Phenaoetin (82-83) banned w.e.f.

J.5.1982.
7. Paracetamol

8. Phenobarbitone & Phenobarbitone
Sodium

9. Piperazine & its salts
10. Phthalyl Sulphathiazole

11. Sulphacyl and Sodium Sulphacyl
12. Sulphadimidine

13. Sulphaguanidine
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14. Sulphanilamide 
1"5. Sulphamathxaz ole 
16. Methyl dopa 
17 . Sodium PAS 
18. Trimethoprim 
19. Vitamin B 1 
20. Vitamin B 2 
21. Vitamin B 2·S-Phosphate 
22. Frusemide 
23. Vitamin B 6 
24. Chloroquin' Phosphate 
25. Ampicillin Trihydrate. 

Shortage of drugs in Bihar 

3246. DR. G.S. RAJHANS : Will the 
Minister of CHEMICALS AND FERTILI· 
ZERS be pleased to state: 

(a) whether Government are aware 
that there is severe shortage of drugs in 
Bihar; 

(b) whether the Drug Controller of 
Bihar has received a large number of 
representations from different communities 
to make drugs available in that stolte; and 

(c) if so, whether Union Government 
propose to make adequate drugs available 
to Drug Controller of Bihar to meet the 
shortage of drugs in Bihar? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEERENDRA 
PATIL) : (a) to (c) This Ministry monitors 
the availability of essential and life saving 
drugs in the country based on the periodi-
cal reports received from the State Drug 

Controller, the Zonal Offices of the Central 
Drugs Control Organisation and public 
complaints. The latest reports received 
from the Drug Controller of Bihar indio 
eate inadequate availllbility of some drugs 
of particu'ar brand in localised areas of 
Bihar, excepting Anaesthetic Ether and 
ATS. Although, equivalent drugs manu-
factured by other companies are reportedly 
available, the manufacturers of the con-
cerned drugs have been advised telegra-
phically to rush stocks to the atTeoted 
areas. In most of the CIUIes the companies 

,have reportedly done so. 

This Ministry is not aware of receipt 
of any representation by the Drug Control-
ler of Bihar from different communities 
with regard to non·availability of drugs in 
the State. 

SIIlps built and orders reeeiyed for mann-
facture of ships at Mazagon Dock, Bombay 

3247. SHRI VIJAY N. PATlL : Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the number of orders received from 
other countries for the manufacture of 
ships at Mazagon Dock, Bombay; and 

(b) the tot<ll number of ships built 
during the year 1984·85 and the amount of 
foreign exchange earned? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO) : (a) Number 
of orders received from other countries 
during the last 5 years for the manufacture 
of Ships at MazagJn Dock, Bombay are as 
follows: 

Year Orders Received Value Countries 

1980-81 Three Tugs, Three Laun· 
ches and Twenty Pon-
toons for the port Autho-
rities in Aden 

1981·82 Five Barges for the Minis-
try of Industry Aden. 

1982-83 Ten Launches Spares for 
Ministry of Transport, 
Mozambique Government. 

1983-84 Nil 

1984-85 Nil 

Rs.2621akhs 

Rs. 38.25 lakhs 

Rs. 423.60 lakhs 
Rs. 42.40 lakhs 

Peoples' Democratic Republic 
of Yemen. 

Peoples' Democratic Republic 
of Yemen. 

Mozambique 



97 Written An.rwers SRAVANA 22,1907 (SAKA) Written Answers 98 

(b) During 1984-85, tcn launches were 
built and delivered to Mozambique Govern-
ment. Foreign Exchange earned on this 
account was Rs. 423.60 lakhs. 

Domestic Production of 6 APA hit due to 
Lower Customs Tariff 

3248. SHRI 
MOHANTY : Will 
CHEMICALS AND 
pleased to state: 

BRAJAMOHAN 
the Minister of 

FER TILlZERS be 

(a) whether the domestic production 
of 6-APA has been hit due to lower 
customs tariff on imports; 

(b) whether the landed cost f 6-APA 
is cheaper than that of indigenous pro-
duction ; and 

(c) if so, the reaction of Government 
in the matter? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDVSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) No, Sir. 

(b) and (c) Landed cost of 6-APA 
imported by STC is cheaper than the 
price of 6-APA fixed for domestic produc-
tion, as tbe costs of inputs are relatively 
higber in our country. 

(Translation] 

Setting up of Fertililer Plants dllring Seyenth 
Ph-Ill 

3249. SHRI VILAS MUTIEMWAR : 
SHRI CHITTA MAHATA : 
SHRI K. KUNJAMBU : 

Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) the number of fertilizer plants 
proposed to be set up during Seventh FIVe 
Year Plan and where; 

(b) the criteria adopted while selecting 
the sites ~ 

(c) whether priority has been or will 
IM/,iven to the backward areas while selec-
ting t,bese sites ; and 

(d) the funds allocated for this pur-
pose? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 

AND COMPANY AFFAIRS (SHRl 
VEERENDRA PATq.,) : (a) to (c) The 
number and location of new fertflizer 
plants, implementation of which '; will 
commence during the Seventh Five Year 
Plan, can be deCided only after the Seventh 
Plan has been finalised. Location of ferti· 
Iizer plants is decided on the 1;Jasi¢. of 
techno-economic considerations, incTuding 
Government policy on location of indus-
;ries in backward areas. 

(d) The amount of resollfccs available 
for new fertilizer plants can be knoWir:imly 
after the Seventh Plan has been finalised by 
the Planning Commission. 

[En5lish1 
Vacation of land occupied by Army ia 

Dimapur L 

3250. SHRI CHINGWANG KONYAK: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact tbat· even after 
1235 acres of land was allotted to ABIly in 
Rangapahar area in Dimapur, Army conti-
nued to ocupy more than 400 acres of land 
in Dimap.,;r town ; 

(b) if so, wh~ther any steps is being 
taken to vacate the land occupied by the 
Army; and 

(c) if not, the reasons thereof '? 

THE MINISTER OF DEFENCE (SHRI 
P. V. NARASIMHA RAO); (a) to (c) In 
accordance with an agreement between 
Government of Nagaland and the Army \ the 
Government of Nagaland handed over an 
areas of 1235 acres of land at Rangapahar 
on 17th October, 1966 in exchange for the 
promised vacation by the Army ot lands 
occupied by them at Dimapur. 

2. The land requirement of the Army 
at Rangapahar was assessed at 1720 acres 
at that time. In order to meet the defi· 
ciency, the State Government was rlilq~ted 
to allot an additional area of 492.a.cres 
contiguous to 1235 acres. This area, ~bich 
on actual measurement, was found t~. be 
542 acre was handed over by the De~ty 
Commissioner, Kohima to the Army op the 
20th March, 1969. The State GoverQRlf;nt 
however, cancelled this allotment in March 
1970. After a great deal of persuasion, 
the State Government agreed in June ·1982 
to reallot built-up area as on 3t.1.It81, 
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within the allotted area of 542 acres. This 
area comes to ~bout 200 acres of land. 
The Army's requirement being 350 acres, 
tbe State Government was requested to 
reconsider their decision in August 1982. 

3. Out of 397 acres of land at Dima-
pur, 107.80 acres is under occupation of 
tbe Army, 30 acres by Border Roads Deve-
lopment Board and 45 acres is under 
occupation of the State Government 
apncies. The remaining 214.2 acres is 
under unauthorised occupation of private 
individuals. The State' Government has 
been informed that it was not possible for 
the Army to undertake permanent construc-
tion of accommodation on the land at 
Rangapahar, pending the State Govern-
ment's final agreement to the re tent ion of 
3S0 acres of land. This is to be discussed 
and settled between the State Government 
and the Ministry of Defence. 

[Trans /at ion] 

Appoiataent of Judges from Re~erved Quota 
in Allahabad Higb Court 

3251. SHRI RAM PUJAN PATEL: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the number of judges in the Allaha-
bad High Court and its bench at Lucknow, 
separately ; 

(b) whether reservation policy is being 
adopted in the appointment of judges; 

(c) if so, the number of judges appoin-
ted in the Allahabad High Court and its 
bench at Lucknow under the reservation 
policy; and 

(d) if no such appointment have been 
made, the time by which the reserved quota 
will be completed ? 

mE MINISTER OF STATE IN THE 
MINISTllY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ) : (a) As on 
1-8-1985, 46 Judges were in position in the 
Allahabad High Court. The information 
.bout the number of Judges in the Allaha-
.. d High Court and ils bench at Lucknow 
teparately is being collected and will be 
laid on the Table of the House. 

(b), (c) and (d) Appointment of Judges 
aN made in terms of the relevant provi-
,toPt gf the ~onlltitution which <10 not 

provide for reservation for any caste or 
class. 

[English] 
Vacancies of Judges in Kerala High Court 

3252. SHRI K. MOHANDAS : Will the 
Minister of LAW AND JUSTICE be pleased 
to state. 

(a) whether there are any vacancies of 
judge s in the Kerala High Court; 

(b) if so, since when these vacancies 
have been lying unfilled ; and 

(c) when Government are going to fill 
these vacancies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): (a) There is 
one vacancy of Additional Judge in the 
Kerala High Court, at present. 

(b) The 3rd August, 1985. 

(c) The filling up of the vacancy of 
Additional Judge in the Kerala High Court 
is enaging the earnest attention of the 
Government. 

Shortfall in targetted Production of 
Fertilizers 

3253. SHRI AMARSINH RA THA WA : 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether it is a fact that the country 
has registered a shortfall in targetted 
production of fertilizers during the year 
1984-85 ; 

(b) if so, what was the target fixed and 
the production achieved by each fertilizer 
unit; 

(c) the main reasons for the shortfall ; 
and 

(d) the steps being taken to achieve 
the target during the year 1985-86 

THE MINISTER OF CHEMI<:;ALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) No, Sir. The 
production of fertilizers at 39.17 lakh 
tonnes of Nitrozen and 12.64 lakh tonnes of 
P20 S has exceeded the annual ·target of 
production of 37.S lakh tonnes of Mitro,en 
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and 11.25 lakh toni1~ of P205 fixed for the 
year 19 84-8~. 

(b) and (c) Do not arise. 

(d) Besides installation of additional 
fertilizer capacity, steps have been initiated 
to further improve the operations of the 
existing public sector fertIlizer plants 
through various rehabilitation measures 
and creation of captive power facilities 
etc. in order to increase the production of 
fertiliaers. 

Pesticides banned In America being 
dumped in our Country 

3'Z54. SHRI R.P. DAS : Will the 
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state : 

(a) whether it is a fact that some pes-
ticides like Chlordance, Heptachlor, 
Dieldrin, Aldrin, BHC, Lindane, Dichloro-
vos, Endosulfan, 2, 4-D, which" riginated 
in the United States of America but have 
been banned in that country, are being 
dumped in this country ; 

(b) whether these pesticides could 
cause kidney failures, nerves break-dC'wn 
and even cancer ; 

(c) whether of all these, the 2, 4-D, 
which is usually contaminated with Dioxin, 
is the most lethal chemical ever produced; 

(d) if replies to (a) , (b) and (c) above 
are in affirmative, whether Government will 
have a rethinking in the matter of their 
continued import and production in the 
country; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI VEER-
ENDRA PATIL : (a) to (f) Some of the 
pesticides, the use of which has been dis-
eontinued or permitted under restricted 
conditions in the U.S.A have been permit-
ted for use in India. The use of any 
pesticides in India inclu(iing its import and 
~ufacture, is regulated, inter-alia, under 
the Insecticides Act, ]968. Before allowing 
imports and manufacture· of pesticides in 
the country the Registration Committee set 
IW under the Act takes into account aU the 
relevant aspects like efficacy of the pesticide 

and its safety to human beings and anima). 
with reference to Indian conditions. 

A view on the need to ban a pesticide 
is taken after fully evaluating whether any 
adverse effects would be caused by its use 
under the agro-climatic conditi ns of this i 

country. Further, if any adverse report is 
received about any insecticides already 
registered for imports/manufacture in India, 
relevant details are obtained and studied 
with reference to effects of its continued 
use in the country after which an appro-
priate decision is taken in regard to per-
mitting continuation of its usage in the 
country. 

As per available information, out of 
the pesticides mentioned in part (a) of the 
question, use of BHC and Dieldrin are not ( 
permitted in the USA ",hereas that of Al-
drin. Chlordane, Heptachlor and 2,4-0 is 
restricted, The position in respect of Lin 
dane, Endosulfan and Dichlorovos is not 
readily available. Of these, in India the-
use of Dieldrin is restricted. 

All pesticides are toxic and potential 
health hazards if indiscriminately or impro-
perly used. As per published information, 
presence of impurity Dioxin (2,3,7,8-Tetra-
chlorodibenzo-p-dil'xin) as a trace impurity 
is known in case of 2,4,5-T(2,4,5-Tricbloro-
phenoxyacetic acid) and not 2,4-D. The 
formation of this trace impurity is due to a 
side reaction in the chemical prepration of 
2.4.5-Trichlorophenol, itself a precursor of 
2,4,5-T. 2,4.5-T is not approved for regis-
tration in India, 

Government has recently set up a Com-
mittee of Technical Experts to screen the 
insecticides banned abroad and advise on 
their continued use in India. 

[Tralls/alioll] 

Possibility of finding gas in Damob 
District, M.P. 

3255. SHRI DAL CHANDER JAIN: 
Will the Min;ster of PTROLEUM be plea-
sed to state : 

(a) whetJlcr preliminary survey of the 
District Damoh, Madhya Pradesh for locat-
ing gas has been carried out ; 

(b) if so, whether there is possibility 
of finding gas there ; and 
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(c) the policy of the Government to 
utilise this gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) Yes, 
Sir. 

(b) and (c) So far there are no indi-
I tations of gas deposits in the area. 

[English] 

Regular publication of HSalnik Samachar" 
in all languages' 

3256. SHRI BANWARI LAL PURO-
HIT: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government are aware 
tbat "Sainik Samachar" is not being publi-
shed regularly ; 

(b) if so, the reasons therefor; 

(c) the number of languages in which 
tbe Sainik SamaChl!f is brought out; and 

(d) steps c(lnl(mpl~ted by Government 
for its regular publication in all languages? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO) : (a), (b) 
and (d) Regular publication of Sainik 
Samachar has st:1fled from 30th June, 1985. 

(c) Eleven, Sir. 

Re"fival of Sick L'nits 

3257. SHRI JAI PARKASH AGAR-
WAL : Will the Minister of INDUSTRY & 
COMPANY AFFAIRS be pleased to state: 

(a) whether it is a fact that the chief 
executives of major public and private 
sector undertakings had offered suggestions 
about rescuing the sick units and revival 
of loss incurring units; 

(b) if so, what are the details in this 
regard; and 

(c) the 
tbereto? 

reaction of Government 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b) 
Suggestions have been received from 
filTerent quarters from time to time tor 
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revival of .tet and lou-maktng' iad.strial 
units by change of managtln1eD.t, restructu-
ring of capital, amalgamation of sick 
units with healthy Units, sale of sick units 
u running concerns etc. as well as for 
closure 'of non-viable sick unH., including 
those in public sector. 

(e) To deal witb tbe problem of 
Industrial sickness in the country, Govern-
ment have issued certain policy guidelines 
for Central Ministries, State Governptents 
and financial institutions in October, 1981. 
Salient features of these guidelines were 
furnished in reply to Lok Sabha Un starred 
Question No. 204 on 23.1.1985. 

Government are also actively tonsi-
dering enactment of special legislation for 
establishing a quasi-judicial body to be 
designated as the Board for Industrial and 
Financial Reconstruction with powers to 
consider and suggest suitable measures 
for rehabilitation of sick industrial units 
as well as for winding up of non-viable 
units after considering various aspects of 
sickness in individual units and alternative 
possibilities for revival and rehabilitation 
of such units. 

Relief to gas affected population in Bhopal 

3258. SHRI HANNAN MOLLAH: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) whetber Government are aware of 
the major gaps in the distribution of 
financial relief and foodgrains to the gas 
affected population in Bhopal ; 

(b) if so, the details of the measures 
to be taken soon to fill in the gaps ; 

(c) the time by which such measures 
will be initiated; and 

(4) if no remedial measures ,",.to be 
initiated, the reasons therefor ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEEIU!NDRA PATlL): (a) to (d) The 
Govcmment of Madbya Pradesb ,have 
undertaken comprehensive meaiuret' for 
relief and rehabilitation on a mlssive 
scale to tbe ps atl'ected population in 
Bhopal. As rcprds financlal relief, out 
of 17S4 deaths confirmed so far, tX1'ratia 
payment bal already been made tb 1073 
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till 1st August, 1985. Concerted efforts 
are being made to locate the next of kins 
of tbo remaiJfing 4cceased persona so that 
disbUrsement of this ex-gratia relief can be 
effected promptly. 

The State Government have also 
decided to pay Rs. lSOOf. each to such 
gas ~ted families whose monthly income, 
on the basis of, a survey undertaken by 
the State Government is reported to be 
Rs. ~/· or less. While computerisation 
of the data collected in the survey is still 
to be completed, so far 8341 such families 
have already been paid Rs 1500/- per 
family. 

As regards distribution of free food-
grains, 6,44,789 family units are being 
provided with this facility. 

Every effort is, therefore, being made 
by the State Government to ensure prompt 
disbursal of financial relief and food 
grains. 

(Trails/at ion] 

Plan for early disposal of pending cases 

3259. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of LAW AND 
JUSTICE be pleased to state : 

(<1) whether his attention has been 
drawn to a news item appearing in 'Times 
of India' dated 30 June, 1985 to the effect 
that Government desire that every case 
should be decided in the very year of is 
filing and no case should remain in Court 
for more than two years and for this 
purpose about 12 permanent and 200 
additional judges (only for 2 years) aN 
being appointed in High Courts because 
Government think that a judge can deal 
with 650 cases per year anel on the basis 
of this calculation all the cases will be 
decided soon ; 

(b) if so, CPIllPlete facts in this regard 
and the time by when these appointments 
will be made ; and 

(10) ,the time by which all the .cases 
peepIng in the Supreme Court. will be 
decide,d as per the propo,sed scheme? 

·THB MINISTER. OF STATE IN THE 
MINISTIt¥ OF LAW AND JUSTICE 

(SHRI H.R. BHARADW AJ) : (a) The 
Government has seen the Press Report. 

(b) The sanctioned strength of all the 
High Courts as on 1-8-1985 is 396 perma-
nent Judges and 32 Additional Judges. Ana-
lysis of the workload in High Courts indica-
tes that considerable number of new POit. 
of Judges would be required to be created 
for disposal of all cases within 2 year •. 
The Chief Ministers and the Chief Justices 
of the concerned High Courts have been 
asked to consider the matter keeping in 
view the availability of court-rooms and 
residential accommodation, financial 
constraints, etc., and to send relevant 
proposals in this regard with a view to 
attaining the target of disposal of all cases 
within 2 years. 

It is not possible to indicate the time 
by which the new posts will be created 
and appointments made thereagainst. 

(c) It is proposed to increase the 
Judge strength of Supreme Court from 
18 to 26. It is, however, not possible to 
indicate the time by which all the cas.:s 
pending in the Supreme Court will be 
decided. 

Production of Polye'ster Filament 

3260. SHRI BALRAM SINGH 
Y ADA V: Will the Minis',er of PETRO-
LEUM be pleased to sta te : 

(a) the quantum fixed by Government 
for the production of polyester filament; 

(b) whether licences have been issued 
for production of sixty thousand metric 
tonnes; 

(c) the names of the States where. 
industries for the production of polyestct 
filament have been set up alongwith their 
capacities separately; 

(d) the capacity of the industries llet 
up in Uttar Pradesh; and 

(e) whether Government propose to 
liberalise their policy in order to promoto 
the production of polyester filament 'I 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHU 
NAWAL KISHORE SHARMA): (a) ~ 
present consumption of polyester filameat 
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yarn is around 60,000 tonnes per annum. 
The estimated demand for polYester 
filament yarn by 1989-90 is 90,000 tonnesl 
annum. 

(b) to (d) The capacity approved so 
far for production of polyester filament 
yarn statewise is as follows : 

Name of the Arproved capacity 
State (tonnes/annum) 

(i) Gujarat 10,777 

(ii) Madhya Pradesh 2,056 

(iii) Maharashtra 42,165 

(iv) Rajasthan 6,960 

(v) Tamil Nadu 

(vi) Uttar Pradesh 
(vii) Assam 

3,500 

1,723 

6,000 

73,181 

(e) As per the exist;ng poi icy the units 
are perm:tted to increaSe their production 
by 25% of licensed capacity. Steps have 
been taken to appro. c further capacity 
to cover the gap between the estimated 
demand by 1989·90 and the present approved 
capacity. 

[English] 

lDcrease in strength of Judges in Gauhati 
High Courl 

3261. SHRI N. TOMBI SINGH: 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether Government are consi-
dering to increase the strength of judges 
in tbe Oauhati High Court to meet the 
additional demands from many States 
after ftilling up the vacancies there ; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): (a) and (b) 
Yes, Sir. The present sanctimed strength 
of Gauhati High Court is 8 permanent 
Judges and 1 Additional Judge. It is 
proposed to create two more posts of 
permanent Judges in that High Court. 

AbsorptiOil of sW'plus workers of Gardea 
Reach Shipbuilders and Eogineers Ltd. 

3262. SHRI INDRAJEET '·OUPrA. 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the management of tbe 
Garden Reach Shipbllilders and EngineeR 
Ltd., have declared over 800 employees 
as "surplus" to requirements; 

(b) if so how such a situation baa 
arisen in an expanding public sector unit ; 

(c) whether the management had 
ear lier given an assurance that surplus 
workers in the engineering divisions would 
be absorbed in the Shipbuilding division; 
lind 

(d) whether this assurance will be 
honoured or the concerned workers will 
lose their jobs ? 

THE MINISTER OF DEFENCE (SHRI 
P. V. NARASIMHA RAO) : (a) and (b) In 
order to improve its overall performance, 
GRSE plans to shed certain unprofitable 
I Illes of production, particularly in the 
Engineering Division. This will result in 
rendering surplus employees in this Divi-
sion. The exact number is yet to be 
finalised. 

(c) and (d) There is no intention to 
retrench any workers, proviJcd they can 
be retained and redeployed. 

Crude oil found in exploratory wells in 
Assam 

3263. SHRI Y ASHWANTRAO 
GADAKH PATIL : 

Will the Minister of PETROLEUM be 
pleased to state : 

(a) whether caude oil has been 
found in two exploratory wells in Allam 
recently; 

(b) if so, the details thereof; and 

(c) further efforts being made to speed 
up exploration of oil? 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF PETROLEUM (SHIll 
NAWAL KISHORE SHARMA): <a> and 
(b) Crude oil has ,been found in two 
explOJlltory weHs drilled fCICCDtiy in tlao 
Tinkbons-tinali area of Upper Auam. 
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(c) Exploratory surveys for ide:ltifi-
cation and delineation of further prospects 
are in progress. A few exploratory loca-
tions have also been identified for drilling. 

[Tralls/ation] 

Employees in Dtlhi Telephones 

3264. SHRI R.P. SUMAN : Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) the total number of employees 
including officers working at present in the 
telephone department in Delhi and the 
number of temporary and permanent 
employees among them, separately; and 

(b) the number of persons belonging 
to Scheduled Castes and Scheduled Tribes 
out of them and the number of temporary 
and permanent employees belonging to 
SC/ST separately? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
total number of employees including 
officers working at present in telephone 
department in Delhi are 23,518. Out of 
these, there are 14,445 permanent employees 
and 9073 temporary employees. 

(b) There are 5067 Scheduled Caste 
and 614 Scheduled Tribe officials out of 
:3,518 total employees. The number of 
permanent and temporary employees 
belonging to SC/ST are as follows: 

(i) S.C. employees : 
Total 5,067 
Temporary 2,492 
Permanent 2,S7S 

(ii) S.T. employees 
Total 614 
Temporary 3SS 
Permanent 159 

(English] 

Judges belonging to SC/ST in Higb Coartl 

3265. SHRI RAM SWARUP RAM: 
SHRI LALA RAM KEN : 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) what is the strength of judges in 
different High Courts and the Supreme 
Court in India ; and 

(b) how many of them belong to SC 
and ST classes WJth details, High Co urt-
wise? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): <a> and 
(b) The requIsite information as OD 
1-4-1985 in respect of various High Courts 
is given in the statement below. 

In the Supreme Court, as on 1-4-1985. 
there were 18 Judges, of whom, 1 belonsed 
Scheduled Caste. 

Statement 

Statement in reply to Parts (a) & (b) of £Ok Sabha Uns/or-red Question No. 3265 
for answer on 13-8-1985. 

(As 00 1-4-1985) 

Name of the High Court Total number No. belonging No; 
belonging 

to Scheduled 
Tribes 

of judges in to Scheduled 
pOSItion Castes. 

2 3 

1. Allahabad 51 1 
2 Andhra Pradesh 20 2 
3. Bombay 36 1 1 
4. Calcutta 36 1 
S. Delhi 2.5 
6,' Gauhati 7 -
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1 2 3 4 
~-------- ------, 

7. Gujarat 18 
8. Himachal Pradesh 6 
9. Jammu & Kashmir 6 

10. Karnataka 23 
11. Kerala 16 
12. Madhya Pradesh 27 
13. Madras 19 
14. Orissa 10 
15. Patna 32 
16. Punjab & Haryana 17 
17. j Rajasthan 14 
18. Sikkim 2 

Total 365 

STD facility between Eangalore-Kolar and 
Bangalore-Wbitelicld 

3266. SHRI V.S. KRISHNA IYER : 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

. (a) whether there is no STD facili ty 
available between Bangalore-Kolar and 
Ballplore-Whitefield ; and 

(b) whether in view of the fact that a 
number of public sector undertakings are 
located in Kolar District and several indus-
tries are there in Whitefield, GJvc;![r,ment 
Will take steps to provide STD facility 
between Bangalorc-Kolar and Bangalorc-
Whitefield immediately'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RoAM NIWAS MIRDHA, ; (a) Yes, 
Sir. 

(b) (i) STD facility between Bangalore-
Kolar is proposed to be provided during 
7th Plan period subject to availability of 
switching and transmission equipment and 
building. However it is proposed to pro-
vided MSTD facilities to Kolar pending 
automatisation of manual exchange. 

(ii) STD facility betwecn Bangalore-
Whitefield is proposed to be provided 
duriDi 1985-86. 

1 

7 

lnJlgenisction of spare parts of \firage.2000 

3267. SHRI E. A YYAPU REDDY: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Mirage-2000 Aircraft 
cai1 be repai rcd and ove rhauh.:d in India 
and whether the spare parts fvi" this Air-
cf'dft have to be imported; and 

(b) whether indigenisation of the spare 
parts is possible? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO): (a) and (b) 
Mirage-2000 aircraft can be repaired in 
India. Overhaul of these aircraft in India 
would be possible after the necessary facili-
ties are set up. Spare parts, however,' 
would need to be imported as it would not, 
be cost effective to indigenise their prod~ 
tion looking to present requirements. 

Fresb collaboration by Mis. Lobia Mach_ 
Ltd. wilb Piaggio of Italy for maoufacturbta 

Vespa Scooters 

3268. SHRl RAJ KUMAR RAJ: Will 
the Minister of INDUSTRY AND COM~' 
PANY AFFAIRS be pleased to state: ' 

(a) whether Foreign Investment BoareS. 
(FIB) has declared the proposal of' LOhia'" 
Machines Ltd. to enter into a fre'" colia-l 
boration with Piailio of Italy to take, up>. 
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the manufacture of the new series of 150 cc 
Velpa 'Scooters ; 

(b) if 10, what are the details in this 
reprd ; 'and 

(c) by what time this scooter will be 
available in the market 1 

1'HE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY' OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) and (b) The 
proposal of Mis. Lohia Machines Ltd. to 
amend the ir existing agreement with Mis. 
Piaggio to include manufacture of 150 cc 
scootenl without any additional payments 
to the foreign collaborator has been appr-
oved by the Government. 

(c) The company proposes to introduce 
this scooter as soon as preparatory work 
for it is completed. 

[Translation] 
AUotment of L P. Gas Agencies to Adivasis 

3269. SHRI M.L. JHIKRAM : Will the 
Minister of PETROLEUM be pleased to 
state: 

(a) whether Adivasi agents are given 
priority in the alJotment of petrol and L.P. 
gas a.&encies in the distri.;ts predominantly 
inhabited by Adivasis ; 

(b) if so, the number of the adivasi 
agents in distric t Mandla in Madhya 
Pradesh to whom these agencies have been 
allotted; 

(c) if not, whether these agencies can 
be transferred in the names of Adivasi 
agents after taking them from non-Adivasi 
qents ; 

(d) if not, whether Government pro-
pose to allist them in the allotment of new 
agencies i. other cities of the district ; and 

(e) if so, the necessary action proposed 
to be taken in this regard alongwith details 
thereof 1 ' 

THE MINISTER OF STATE OF 1'HE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) There 
is an overall reservation of 25% in each 
year's Marlceting Plan cf the oil industry 
for members of the scheduled castesl 
schedUled, tribes. Dealerships for STs with- ' 

in this reservation are located in areas 
predominantly populated by them. 

(b) Two Retail outlet dealerships for 
PetrollDiesel at Nainpur and Tikaria in 
Mandla district have been earmarked for 
'ST' candidates. These are in the process 
of being commissioned. 

(c) to (e) Do not arise in view of (a) 
and (b) above. 

[English] 

Welfare Measures for Ex-Servicemen 
employed in OrdRance Factories. 

3270. DR. V. VENKATESH : Will 'he 
Minister of DEFENCE be pleased to 
state: 

(a) whether the Ordnance Factories 
Board has so far not c.-~ated any cell 
exclusively for ex-serv icc;n ~n of the three 
forces to take welfare IT'r"-'lSures for their 
proper rehabil itation afre r taking them on 
employment in different Ordnance Facto-
ries, 

(b) the rcasans for su~i! deiay ; and 
(c) the st~ps proposed tJ b~ taken to 

ensure that the ex-servicemen do get proper 
seniority by taking thei,' earlier service 
period into aCCouilt, get scc):n of promo-
tion and accommodation Oil priority basis 
for the allotment of qu'utas wherever' 
available? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO) : (a) Though as 
per instructions a senior officer is required 
only to be designated as Liaison officer 
for dealing with cases of Ex-servicemen 
and for their proper rehabilitation and 
there are no formal orders for creation of 
a Cell, in the Ordnance Factory Boa ld 
under such an officer a Cell is functionin g 
informally. 

(b) Does not arise. 

(c) Where any special orders are issued 
whereby Ex-servicemen become eligible to 
any special consideration in matters of 
seniority, promotion or accommodation Oft ' 
priority basis for' the allotment of quarters 
by taking their earlier service period into 
account, the provisions of the special 
orders are invariably intimated to the 
Ordnance Factory Board for compliance. ' 
Action for cOlTlpliance with such orders" 
will continue to be ta~en, 
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Malpractices in Supply of LPG 
3271. SHRI CHINTAMANI PAN 1-

GRAHl: 
DR. CHANDRA SHEKHAR 
TRIPATHI: 

Will the Minister of PETROLEUM be 
pleased to state : 

(a) whether it has come to the notice 
of Government that certain malpractices 
including supply of under weight gas 
cylinders are taking place in the supply of 
cooking gas in all the major cities ; and 

(b) if so, the details of the steps taken 
to curb these malpractices. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) From 
time to time Govcrnmen; has been receiv-
ing complaints about some unscrupulous 
distributors indulging in certain malprac-
tices in the supply f cooking gas in somt! 
major cities of the country. 

(b) Action under the LPG Marketing 
Discipline Guidelines is taken by the oil 
companies against erring distributors. 
This ranges from caution/warning letters, 
debit for missing equipment to termination 
of distributorships in serious cases of 
malpractices. 

Iostatied capacity and prtJduc:tion of Rt-arat 
Heavy Plates and Vessels, Visakbap.luaalll 

3272. SHRl S.M. BHATTAM : Will 
the Minister of INDUSTRY AND COM-

P ANY AFFAIRS be pleased to state : 

(a) the installed capacity and produc-
tion figures a]ongwith percentage of pro-
duction achieved in Bharat Heavy Plate. 
and Vessels, Visakhapatnam (Andhra 
Pradesh) ever since its inception up-to-
date; 

(b) the production targets during the 
above period and the actual production; 

(c) the net profits or losses annually 
during the same period ; and 

(d) the inflow of orders during tbe 
same period ? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (d) Bharat 
Heavy Plate and Vessels Ltd. (BHPV) was 
set up in 1966 to fabricate process plant 
equipment for fertilizer, petroleum, chemi-
cal, petrochemical and allied industries. 
The installed capacity of BHPV is 23210 
tonnes for manufacture of various capital 
equipment like columns, vessels, beat 
exchangers, dished ends, structurals, etc. 
Commercial production started in 1971-72. 
The production target, actual production, 
profit/loss and intiow of orders of the 
Company since 1971~72 are indicated in the 
statement b;:low. 

Stateaaeot 
Year Production 

Target Actual % Profit (+>/ InOowof 
(Rs. in (Rs. in Achieved Loss (-) orders 
lakbs) lakhs) (Rs. in lak:hs) (Ra. in lakha) 

1971-72 2J.7 197 87 (-) 203 810 
1972-73 493 4% 99 (-) B9 2537 
1973-74 989 745 75 (-) 39 2m 
1974-75 1200 1296 108 (-) 104 600 
197>76 2355 2163 92 (-) 93 1484 
1976-77 2995 2956 99 (-) 66 1788 
1977·78 2500 2S46 102 (-) 60 1931 
1971-79 3000 2.224 74 (-) 538 3783 
197?-8O 2931 3131 107 (+) 33 2396 
1980-81 3m 3449 107 (+) 48 3830 
198;t-B2 3455 3298 95 <+) 60 5386 
19Q.83 4200 4216 100 (+) 107 1702S 
19810-84 5S06 S408 98 (+) 44S 6'" 
1~ 7500 1259 97 (+) 47S sm 

(Provisional) 
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T~ .... atioa System fOl" New Bombay 

3273. SHRI SHARAD DlGHE: Will 
the Minister of COMMUNICA nON be 
pleaaod to state : 

<a> whether in October 1983, the 
Minister of State for Communications bad 
a meeting with City and Industrial Deve.-
lopment Corporation (CIDCO) to discuss 
telecommunication system for New Bombay 
and the following decisions w~re taken-
(i) The entire New Bombay would be made 
a part of the local dialling system of 
Bombay and (ii) 25,000 telephone lines 
would be provided in No:w Bombay by 
1985 ; and 

(b) if so, the reasons for non-imple--
menting these decisions so far ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. The meeting was held, and 

(i) An assurance WI'.S given to provide 
necessary help to CIDCO in 
solving the problems of New 
Bombay but a final aecision was 
to be taken later after the study 
of detailed report on the various 
aspects. 

(ii) The demand of 25,000 telephone 
lines by 1985 y.as accepted by the 
Telecom. Board and suitable 
action was initiated for allotting 

'necessary equipments and cables. 

(b) The detailed reports are under 
finalisation and the various projects are 
under execution. 

[7ira.r/GIioIlJ 
Repiarisa tioa of Daily Wage Employees in 
Ma iD Post Oflkes ill Sbajapur and Dettas 

3274. SHRI BAPULAL MAL VIYA : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(ji) the number of daily wage emplo-
yees working in main post offices in Shaja-
pur and Dewas districts of Madhya 
PradeIb ; . ' . 

;(it). whether a Committee was constl-
tutW by the Department in September. 
1~ to '0 into the question of regularisina ,I. • 
their IOrvic:ca ; . 

(c) if so, whether a report has been 
prepared by the Committee; 

(d) whether these employees are not 
receiving the b::nefits which they would 
have received, had they been regularised; 
and 

(e) whether Government propose to 
regula rise their services? 

THE MINISTER OF STATE OF THE 
MJNISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) The 
informatio:1 is not re'1dily available, 

(h) No, Sir. 

(c) DJes not aris'~, 

(d) So long as casual employees 
continue to work in th:tt cap :city, they 
are entitled to daily wages as determined 
from time to time and a'.:: , .i:I a,;;::ordingly. 
The benefits of Pay a:1G :\llowances, 
seniority, etc. accru: to t:1C.il as are appli-
cable to rcguhr Group 'D' s~aff only after 
they arc abso~b~d i:1 G' :U,' 'D' through 
the prescrihed r-:cruiiffic;-;, l'::~L 

(e) SUCh of the casuals wlu complete 
240 days of s;.:rvice during ea.;h of the 
preceding two years and fulfil all other 
eligibility conditions becom.; eligible for 
recruitment in Group 'Do. The recc\;itment 
is made through a qualifying test and the 
select list is drawil up from amongst 
qualified casuals on the basis c f length of 
service upto the number of vacancies 
announced. Since EDAs are given first 
preference, qualified casuals are appointed 
against vacancies remaining unutilized by 
qualified EDAs. Thus, casuals are consi-
dered for appointment in Group 'D' sub-
ject to availability of vacancies. 

Setting up of Switching Un its based on 
Alien Technology w itbout foreign help 

3275. SHRI Y.S. MAHAJAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

<a) whether the Indian Telephone 
IndUftries have Proposed tbat coUabo--
ration with CIT-Alcatel. a telecommuni-
cation ,company may be continued for 
all future switching units based on alieq· 
tcchllology ; 
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(b) whether it is a fact that the 
technology of CIT-Alcatel is coDiidered 
to be. obsolete by some experts ; 

(c) if so, the reaction of Government 
to these proposals ; 

(d) whether the centre for Develop-
ment of Telematics (COOT) have not so 
far developed indigenous technology for 
setting up switching units; and 

<e) since when COOT bas been in 
existence and when it is likely to be in 
a position to set up switching units on its 
own without the help from a foreign 
company'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): <a> No, 
Sir. 

(b) and (c) No, Sir. The French 
technology for digital telephone exchanges 
is being used in France and many other 
countries of the world. 

(d) and (e) CDOT was established in 
August, 1984 and the development of 
Electronic Switching Systems is expected 
to be completed by August, 1987. CDOT 
is only a Centre for dovelopment and 
therefore will not be setting up or esta-
blishing manufacturing units of its f.) Nil. 

Convenioa of Anababad Telepboae 
Excbaoge ioto Electronic Telepbone 

Exchange 

3276. SHRI AMITABH BACHCHAN : 
WiU the Minister of COMMUNICATIONS 
be pleased to state : 

<a> whether Government have taken 
• decision to replace the existina out 
moded Telephone Exchange in Allahabad 
by an Electronic Exchange so as to ensure 
better telephone service to the citizens of 
that city ; 

(b) if so, what steps have been initiated 
in this reprd ; and 

(c) if not, the reasons thereof? 

THE MINISTBlt, OF STATE OP THii 
MINISTRY OF COMMUNICATIONS 
(SHIll RAM NIW AS MlRDHA) : <a) No. 
Sir~ 1'1lc existing strowaer teleph~ 
adwiIe will be replaced after the cxl'A .... 
_11 of Allahabad-ll Civil LiDCI" ·peau '. 

\ . 
... 

Cont. &chan.e from 2008 to'_-ttDet 
in tbe .7th Plan pcriQ:4. 

(b) and (c> 3000 lines Penta COat. 
equipment has been allotted for '1*" 
supply programme of ITI, Bangal ~J:e. 

EIedroaie T~ I ... _ .... 

3277. SHRI C. MADHAV REDDY,.: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a> the details of total ElectrOBic 
Telephone Instruments required annually 
in the country ; 

(b) whether Government have decided ,. 
to set up a factory in the country in 
collaboration with a foreign country; aDd 

(c) if so, details of the agreement, 
such as cost, rate of monthly delivery and 
validity of the agreement, etc. '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a> This 
has Dot been assessed. 

(b) and (c) Government have issued 
licences/letters of intent to State Electro-
nic Corporations and priVate sector com-
panies for the manufacture of Electronic 
telephones. Mis Siemens, West Germany, 
MIS lIT-FACE, Italy & MIS BricssoQ, 
Sweden have been identiDcd as tho three 
foreian collaborators from whom tbe 
private acetor and public sector companies 
wiH obtain tecbnoloJIY for manufiu;ture of 
electronic telephones. 

Fertilizers plants under CODstructioa 
3278. KUMARI PUSHPA DEVI : Will 

the Minister of CHEMICALS AMI> 
FERTlLlZE.RS be pleased to atate : 

(a) the number of new fertilizer PUg 
under coDlttuction in diJforClDt States; ,. 

(b) the number of plants under f:OJ1J" 
traction in Madhya Pradesh ; and .. , 

(c) the expected time of tbe ~ompJotiOD 
of thOle fertiliser plants ? 

THE MINISTBR OF CHBMlCAL1_ 
AND .FBRTILlZE.RS AND .. IND.U~.~.r y 
AND COMPANY AFFA~ ~ 
VE£lU!NDIlA 'ATfL) : <a> 1bere·· ~ .i 
preient. 1$ aew fertiliser platJts .t'd~· 
ttaaea of imploment.ation/coDltrac:ttOD.'~t " 
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~)'oDe new futilizer plant i. under 
Construction at Vijaipur in Guna District 
of Madhya Pradesh. 

! 

. (c)" All these new plants iDcludiqg the 
,on~ under construction in Madhy'l 
Pradesh would be completed, in a phased 
manner, during the Seventh Plan period. 

[~o""latlon] 

'Sett IDg Up of Post OtIIces'ln de8iett 8IeU 
during Seventh Plan 

: ' '3't19. SHRI VllWRI CHANDEIl 
qAtN : Win the Minister of COMMUNI-
'CATIONS be pleased to state : 

(a> whether Government propose to 
lOt up Post Offices in an those villages of 
backward desert areas during the Seventh 
Five Year Plan whose populatiDn was 
t,OO(J Dr more according to the 1981 
census; and 

(b) if SD. the details thereof '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Post 
'Ot6ces where found justified as per ex.isting 
lKlrma for opening are opened in a phased 
manner depending upon the outlay approvec 
for the purpose by the Planning CommissiDn. 
It is unlikely that all the villages having 
a populati.on of 1000 and above may have 
a 'PDSt office during the VIIth Five Year 
Plan due to financial constraints. 

(b) Does not arise. 

[English] 
Setting up of gas based industries iD Tripara 

'3280. SHRl AJOY BISW AS : Will the 
"Minister .of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether the Tripura State Govern-
ment have sent any prDl'Dsals for setting 
., :au based industries in Tripura ; 

,(b) if so, the details of the proposals; 
anct 

(c:) what action Union Government 
have taken so far in this respect ? 

'lllE MINISTER OF STATE IN THE 
M1NISTtv OF INDUSTRY AND COM-
PANY AFPAIlis AND IN THE MINIS-my OF· fIOME AFFAIRS (SHlU ARIF 
hfOHAMMAD kHAN) : <a> to (c) GoYcrn-

meat of Tripura have submitted a prDject 
report for installation .of gas turbines at 
Baramura, Gujara t and Rokhia for genera-
tion of power utilising natural gas found 
in Tripura to the Central Electricity 
Authority. The Central Electricity Autho-
rity were informed that as regards supply 
of gas from Baramura structure, in addi-
tion to the already c.ommitted quantity of 
40,000 M3 per day of natural gas, on and 
Natural Gas Commission has to drill more 
wens to assess the gas resour<:es and to 
produce more gas. 

DriUing activities for this purpose can 
be taken up only if the Ridge Road is 
completed. Oil &. Natural Gas Commission 
has therefore, requested Tripura Govern-
ment to e:lpedite construction of the road. 
At present, Oil &. Natural Gas Commission 
is not in a position to commit supply of gas 
from Gojalia and Rokhia structures; efforts 
are being made to supply gas for these 
power stations. 

Collaboration witb CIT ·Aleatel for "Switdl-
iog Units' 

3281. SHRI V. TULSIRAM : WiD the 
Minister of COMMUNICA nONS be plea-
sed to state : 

(a) whether Government have seen a 
news item published in the 'Economi 
Times" dated 12 July, -1985 under the capC 
tion USwitching units-ITI backs AlateI'-
regarding- reported proposal .of Indian" 
Telephone Industries for collaboration with 
CIT-Alcatel, a French Company ; 

(b) if so. the reaction of Government 
thereto; 

(c) the extent to which telephone 
facilities are expected to be modernised as 
a result of French technology ; 

(d) whether some other countries have 
also offered their technDlogy for develop-
ment of telephone industry/communication 
system in India and if so, the names of 
those countries together with the details of 
offer; and 

(e) the country whose offer has b~D 
accepted with reasons therefor? 

mE MINISTER OF STATE OF 'IHB 
MINISTRY OF COMMUNICATIONS 
(SHIll RAM NIWAS MIRDHA): <a) Yes Sir,.,:' 
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(b) Government are studying the 
details of the proposal relating to the 
establishment of the second Main Electro-
nic Switching System Factory. 

(c) The local exchange and the ,trunk 
automatic exchange equipments to be manu-
factured will be of digital electronic type 
and those will improve the working of the 
local and trunk exchanges; 

(d) and (e) Government have selec-
ted 3 foreign companies (French, Belgian 
and Jaranese) for collaboration for transfer 
of tcchnology for EPABX/EPAX and three 
foreign companies (German, Swedish and 
Italian) for transfer of technology for ele-
tr nic telephone instruments. 

Manufacture of LDPE films and black Poly-
tbene covers in Small Scale Units 

3282. SHRI SARFARAZ AHMAD: 
Will the Minister of PETROLEUM be plea-
sed to state; 

<a) whether attention of Government 
has been drawn to a newsitem captioned 
·Small LDPE units to move MRTPC' in 
Financial Exp.ess of 7 July, 1985. 

(b) if so, whether Government pro-
pose to bring manufacture of LDPE films 
and black polyt Ilene covcrs exclusively to 
small scale units; and 

(c) if not, the reasons thercfor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROl:EUM (SHRI 
NAWAL KlSHORE SHARMA): (a) Ycs 
Sir. 

(b) and (c) At present polyethylene 
films with thickness less than 0.1 mm 
e&eept co-extruded films, cross linked poly-
ethylene films and high density high mole-
cular weight films are reserved for manu-
facture in the small scale sector. There 
is no proposal to reserve LDPE films and 
black polyethylene covers e~clusivcly fer the 
small scale sector. 

lacrease in the prica of Life Saving Drugs 

3283. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of CHEMI-
CALS AND FERTrLIZERS be pleased to 
state: 

iTI (a) the rate of ~ita~in ':8' complex 
c;<\psule by the I}lultlllatlonaf drug rU'anu-

m~~u.ier~.,o~_:~n=~~;~~,.~~~~,~~~~, 
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dUTing 1980-81, 19B1-82 1982-1'3, 1983-14 
and 1984-85 respectively ; 

(b) during the Fifth and Sixth Five 
Year Plan periods, how many times the 
prices of 1 ife-sa ving drugs have been Increa-
sed . by Indian and Multinational' drua 
manufacturers; and 

(c) whether any proposal is under 
consideration to further review the drua 
prices? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIllS (SHRI 
VEERENDRA PATIL) : (a) Informatien to 
the extent available would be collected in 
respect of M /s, Cyanamid and Parke-Davis 
and laid on the Table of the Lot Sabha. 

(b) and (c) Manufacturers are not free 
to increase their prices of price-controUed 
medicines. Prior approval of the Govern-
ment is necessary under the Drugs (Prices 
Control) Order. 1979 before effecting any 
increase in prices of such medicines. Price 
Revision is a continuous process. 

Extraction of LPG from Natural GIs 

3284 SHRIMATI KISHORI SINHA: 
Will the Minister of PETROLEUM be. plea-
sed to state: 

(a) whether G .;vernment have plans to 
elf tract LPG from natural gas after the 
HBI pipeline comes into operation,; 

(b) whether this would increase LPG 
availability to the consumer; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHlU 
NAWAL KISHORE SHARMA) : (8) Yes. 
Sir. 

(b) Yes, Sir. 

(c) It is proposed to o;'ract LPG at 
Bijaipur and Auraiya alon, the HBJ pipe-
line. The availability of LPG fro~ these 
projects will be of the order of 4.70 lath 
Tonnes per annum. This will meet the 
needs of about 47 lalth new cop$ume ... ; 

Coastructiou or Tv .... froat MQJU CO 
Laliaul "'alae, , ' 

3'28,s. ;StIRI SUKK tiM: \\lUI" the 
Minister of iPEfE~ b: plea~ ~ .te : 
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(a) whether Lahaul tribal area in' 
Hitnachal Pradesh remains cut off from rest 
of the country due to heavy snowfall over 
the Rohtang Pass, for 6-7 months in a year; 

(b) whether keeping in view the human 
problems and ~trategic importance of the 
area, Government propose to construct a 
tUDDeI from Manali side connecting Lahau! 
Valley with the rest of the State; and 

,(c) if so. action taken or proposed to 
be taken ;n the matter? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASJMHA RAO): (a) The traffi-
cability of Manali-Leh road via Lahaul-
Spiti Yaney is restricted on account of the 
snow-fall and avalanche at Rohtang and 
other Passes. 

(b) and (c) Pre-feasibility studies rela-
ted to the construction of a tunnel at Roh-
tang Pass are being conducted by various 
technical organisations. 

Shortage of life saving drug "Persentine in 
Delhi 

3286. SHRI SODE RAMAIAH :, Wi]] 
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state : 

. (a) whether there was shortage of a 
life saving drug "Persentine" in the capital 
recently; 

(b) if so. whether it is a fact that this 
drug is produced by a multinational drug 
finn and they have cut short the produc-
tion afrer the price was reduced recently; 

(c) if so, the details thereof; 

(d) the action taken by Government 
in that regard? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
~NDRA PATIL): (a) to (d) Reports 
~. inadequate availability of 'Persantin' in 
tbe capital have been received in this 
lMinistry. However. equivalent formulations 
of this drug manufactured by other com-
panies are reportedly available. 

Persantin is formulated in this country 
by MIs. German Remedies. C msequent 
on substantial reduction in c.i.f. price of 
imported Dipyradarnol. the bulk: drug which 
lOCI into the production of this formula-

tion. the price of Pers~ntin was reduced. 
MIs. . German Remedies filed a review 
under the provisions of Drugs (price Con-
trol) Order. 1979 that the revis~d prices was 
unremunerative. Government after due 
consideration have rejected the revieW' appli-
cation. 

New Televised Telepbone System 

3287. SHRI HUSSAIN DALWAI : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the fast develpoing tech-
nology in communication, televised tele-
phone system has come into existence ; 

(b) whether Governm'!nt are thinking of 
doing away with age old underground cable 
system and replace it by televised telephone 
system; and 

(c) the time by which televised tele-
phone system will be put in operation in 
India? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) to (c) 
Televised Telephone system commonly 
known as picture phone is stii) under trials 
phase even in developed countries. The 
introduction of this type of telephone 
requires establishment of a highly expen-
sive and separate br0ad band net work 
requiring large investments with little added 
commercial value. Therefore, it is too 
premature for India to venture on provision 
of TeJevised Telephone System, at present. 

Sale of Molasses to KeFala 

3288. SHRI NARSING RAO SURY A-
WANSHI: Will the Minister of CHEMI-
CALS AND FERTILIZERS he pleased to 
state : 

(a) whether Karnataka State was 
considered as a surplus State in rectified 
spirit/industrial alcohol: 

(b) if so, whether bulk of the mola-
sses was recently sold outlgiven to Kerala 
State; and 

(c) if so, the reasons therefor. 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI VEER-
ENDRA PATIL): (a) At the time of Cen-
tral Molasses Board meeting held on 16.3.85 
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on the basis of its own estimated 
demand and availability of alcohol & mola-
sses, the Government of Karnataka had pro-
jected as being deficit in both during the 
~urrent alcohol year 1984-85 (December, 
1984 • November, 1985). 

(b) No such report is available with 
the Government. 

(c) Does not arise. 

Bench of Kerala Higb Court Ilt TriVlllldrtlDl 

3289. SHRI T. BASHEER: Will the 
Minister of LAW AND JUSTiCE be plea-
sed to state: 

(a) whether Government have any 
proposal under their consideration for 
establishing a bench of Kerala High Court 
in Trivandrum, the capital of Kerala; and 

(b) if so, tbe details in this regard? 

THE MINISTER OF ST ATE IN THE 
MINlSTR Y OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ): (a) and lb) 
No, Sir. The Government of Kerala had 
sent a proposal fo~ establishment of a 
Bench of the Kerala High Court at Trivan-
drum in Sep\cmbcr, 1971. They were addre-
ssed in July, 1973 for completing certain 
statutory consultations. The State Govern-
ment intimated in APlll, 1985 that they 
had taken a decision to go in for the 
establishment of an Administrative Tribu-
nal at Trivandrum and that a final view on 
the Trivandrum Bench issue would be 
taken by them shortly in the context of the 
decision to establish an Administrative 
Tribunal at Trivandruffi. No further 
communication h~s been received frrm the 
State Government in this regard. 

Setting up of 1\1 ine Cooking Gas Plants 

3290 SHRI RAMASHRA Y PRASAD 
SINGH: Will t~ Minister of PETROLEUM 
be pleased to state: 

(a) the criteria for setting up mini 
cooking gas bottl ing plants; 

(b) whether it is a fact that .Govern. 
ment have decided to set up mini COOiking 
gas bottling plants in some of the States 
during the Seventh Five Year Plan peliod ; 
and 

(c) if so, the names of places where 
mini cooking gas bottling plants are to be 
set up every year during the Seventh Five 
Year Plan? 

THE MINISTER OF STATE OF :rHE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) to (c) 
No final decision has been taken_·bf the 
Government about setting up of bottling 
plants for mini cylinders during the. 7th 
Five Year Plan. The Indian Oil Corpora-
tion is considering setting up a mini 
cylinder bottling plant in the Kumaon 
region of Uttar Pradesh. 

[Translation] 

Pending Applicatio~ for New Telepbooe 
Connections in Madhya Pradesh 

3291. SHRI K.N. PRADHAN : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the namC'') of the places in Madhya 
Pradesh for which applications for new 
telephone connecti,):1s are pending indicat-
ing the number of such applications; and 

(b) the measures being taken for pro-
viding new telephone connections soon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MlRDHA) :. (a) The 
information is given in the statement 
below. 

(b) The prescnt waiting list is proposed 
to be cleared progressively during the- 7th 
Pian by expanding eXls;I:lg te Iqth one 
exchanges and opening new ones, s\Abject 
to availability of resources. 
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Statement 

Sl. No. Name of place WaitiDB Jist as on 30.6.1985, 

1. Katni 261 
2. Jabal pur 1~ 
3. Barwah 14 
4. Burhampuf 218 
5. Khandwa 231 
6. MaDdsaur 168 

7. Morena 76 
8. Narsinghpuf 11 
9. Raigarh 98 

10. Raipur 3099 
'-

11. Mandideep 45 
12. Rajnandgaon 164 
13. Rewa 160 
14. Jaora 41 
15. Ratlam W 
16. Sagar 368 
17. Ambikapur 68 
18. Manendragarh 11 
19. Satna 217 
20. Sehore 48 
21. Seoni 97 
22. Shahdol 21 
23. Ujjain 9SO 
24. Vidisha 40 
25. Dhar 61 
26. Bhilai 217 
27. Durg 289 
28. Gwalior 1371 
29. Morar 225 
30. Guna 53 
31. Hoshangabad 4S 
32. ltarsi aa 
33. Bhopal 1391 
34. Bhopal Arera 1621 
35. Bhopal Bairaaarh 93 
36. Bilaspur 826 
37. Korba '61 
38, Sakti 12 
39. Damoh U9 
410. Dewa! 258 
41. &tul 76 
42. Chindwara 58 
4S. Dhamtari sts 
44. Indore 8544 

Th~s does Dot iDClud; the pl~es ~~r" tbo wai~ Jkt is Jo,~ t~ H ... 
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. , ll.)rj(isliJ . 

Supply of &mbay Higb Ga. 

3292. SHRI V. SOBHANADREES-
WARA R~O": Will the Minister of 
PETROLEUM be pleased to slate : 

(a) the quantity of gas drawn out 
annually at Bombay High : 

(b) the cost at which gas is supplied 
to Government of Maharashtra ; and 

(c) whether the Oil and Natural Gas 
Commission supply gas at the same price 
and on the ~me conditions to the Govern-
ment of Andhra Pradesh for generation of 
power '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA); (a) The 
production ef associated natural gas from 
Bombay High in the year 1984-85 was 4408 
million cubic metres. 

(b) Oil·and Natural Gas Commission 
has been biUing Maharashtra State Electri-
city Board at LSHS equivalent price for the 
gas being supplied to it. Pending final 
fixation of gas price. MSEB has been asked 
to pay ONGC at prevailing coal equivalent 
prices for tbe gas received by it. 

(c) The price of gas at which ONGC 
will supply gas to the Andhra Pradesh 
State Electricity Board for generation of 
power, subject to availability of gas, will 
be determined on the basis of final fixation 
of gas price, ·which is 'under consideration 
of the Gover!lment. 

J~lIation of Telepbones 

3293. SflRIMATI BASA V A RAJES-
WARI : Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the 10tal number of telephones 
required by the end of 1985 ; 

(b) the actual supply and installation 
of telephones by the end of 1985 ; 

(c) how the gap will be met; and 

(d) t"~total cost involved for meeting 
the gap? . 

-"--nJE"MlNISTER. OF STATE OF" 'THE--
MINISTRY OF coMM'ONICATIONS 

- - --_ ...... ".yn~T""\ • r .... \ T$,p 

total number ·of telephone required by .the 
end of 1985 will be around 41 lakh&. - ' 

(b) Actual supply aJld instaIJati!'n of 
telephones by end of 1985 will be about 31 
lakhs. ., 

(c) This gap of 10' Jakhs is pr~posed 
to be met in tne next five years. 

(d) The total cost for meeting this 10 
lakhs gap in telephones :Nill he about Rs. 
3,000 crores. . 

Increase in installed capa('ity of Bassin Road 
Naja Sopara Waliv and Yiror Tckphone 

Exc!;ange 
3294. SHRI ANOOP CHAND SHAH: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there is any proposal to 
put Bassein Road. Na1a S0para, Walivand 
Viror telephone exchanges under one auto-
matic telephone exchange ; 

(b) whether the total installed capacity 
of these exchanges is on;y 16RO ; and 

(c) it so. th·,:- time bv \\,l)ich Govern-
ment will increase t\1is inst"lbi capacity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COl\lMCNTCATIONS 
(SHRI RAM N1WAS M1P.DHA) : (a) No, 
Sir. 

(b) Yes, Sir. 
(c) (i) Exransi0n of Bassein Road 840 

lines manual exchange to 900 lines 
MAX-IT exchange is planned in 
1985-86 subject to receipt of aIJ 
stores. 

(ii) Expansion of Nala Sl1para Manual 
Exchange frC'Ol 240 lines to 360 
lines is planned for 1985-86, 

(iii) Expansion of Virar au~omatic 

Exchange from 4()O to 500 lines is 
planned for 1987-88. 

Memorandum u~lng chan~(' in policy 
towards "Human HesOl:rce DeveloPliDenf" 

3295. PROF. RAMKRISHNA MORE: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether it is a fact that the _ Natio-
nal Federation of Petroleum Worlilers has 
'submitted a' memorandl.lm to Government 
U'l'ging fOT change in policy towards 'Hu-
",,":'In rpoC'''''l1rrp ;t,.,\1pl"n"",...".' • 
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(b) if so, the details thereof; and

(c) Government's reaction thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) Natio·
nal Federation of Petroleum Workers' has
submitted a charter containing eight
Demands. One of these demands relates
to Human Resource Development in
Petroleum Industry.

(b) The Federation has suggested
appointment of a Bipartite Committee
consisting of representatives of Trade
Unions and managements in Oil Industry
to formulate a 3-year Plan on development
of human resources particularly in the
field of humanisation of work environment,
work systems, work satisfaction and job
security in the context of planned develop-
ment of oil industry.

(c) The demands presented in the
'charter cover various matters. They have
to be viewed in the wider national perspec-
tive and, hence, it would be too early to
indicate reaction of the Government at
this stage.

[Translation]

Recommendations for Industr ialisa tion of
Backward Areas of U.P. and Blhar

3296. SHRI JITENDRA SINGH : WiJI
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleased to state:

(a) whether a Commission was appoin-
ted by Government a few years back for
the industrialisation of certain backward
areas of Uttar Pradesh and Bihar ;

(b) if so, the recommendations made
by this Commission; and

(c) the action taken thereon and the
extent to which these were implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY
OF }IOME AFFAIRS (SHRI ARIF
MOHAMMAD KHAN): (a) and (b) The
National Committee on Development of
Backward Areas under the Chairmanship
of Shri B. Sivaraman, former Member of
Planning Commission has submitted,
inter-alia, a report on Industrial Dispersal

which contains recommendations for
industrialisation of Backward areas of the
country including Uttar Pradesh and Bihar.
Copies of the Report have been laid On
the Table of the House.

(c) An Inter-Ministerial Committee
has been constituted to review and revise
the present scheme for industrialisation of
backward areas. This Committee will also
take into account the recommendations
made by the Sivararnan Committee.

[English]

Construction of building for G.P.O at Rajkot

3297. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI : Will the Minister
of COMMUNICATIONS' be pleased to
state:

(a) whether the main office building of
General Post Office at Rajkot was vacated
two years ago and now the main office of
Rajkot has been shifted to a private
building where huge rent' is being paid;

(b) if so, the estimated rent thereof;

(c) the reason for vacating this main
office ; and

(d) whether a building is planned to
be constructed at the site of GPO, Rajkot
and if so, the reasons for delay?

THE MINISTER OF ST ATE OF TH.E
MINISTRY OF COMMUNICATIONS (SHIU
RAM NIWAS MIRDHA) : (a) and (b) Raj-
kot Head Post Office was shifted from the
departmental building to a rented building
which was occupied from 18-6-1983 on
monthly rental of Rs. 22,000, excluding
taxes.

(c) The Post Office had to be shifted
from the departmental building to enable
its demolition and const ruction of a new

. building in its place.

(d) Yes, Sir. Construction of the
building has already started on 28-8-1984·

Pending Applications for Telephone Connec-
tions in Trichur (Keralaj

3298. snar P.A. ANTHONY: Will the
Minister of COMMUNICATIONS be plea-
sed to state:

(a) the number of applications for
telephone connections pending in Trichur
district of Kerala ; and

So
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~ when it is likely to be cleared 'l 
THE MINISTER OF STATE OF 

THE MINISTRY OF COMMUNICATIONS 
fSltlll RAM NIWAS MIRDHA); (a) 7,695 
applications are pending for telephone 
~nnections on 31st March. 1985 in 
Tric;hur (Kerala). 

(b) The existing waitiDI list is likely 
.. be cleared progressively by the end of 
7th Plan. subject to availability of r esour-
CCI. 

Outage to TelecGlDDlunication System due to 
rain and Hood in Orissa 

3299. SHRI RADHAKANTADIGAL: 
_. the Minister of COMMUNICATIONS 
be pleased to state ; 

{a> the extent of damage caused by 
~nt rain and flood to Telecommunica-
tiOft system in Orissa ; 

(b) the steps taken to repair the dam-
ase; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) No 
serious damage has been caused by recent 

rain and flood to Telecommunication 
Department in Orissa. 

(b) and (c) Question does not arise in 
view of reply at (a) above. 

Import and Production of POL 
3300. SHRI M. SUBBA REDDY 

Will the Minister of PETROLEUM be plea-
sed to state : 

<a) the quantities of vatious POL pro-
ducts in our country; 

(b) the quantities of POL products 
being imported ; and 

(c) the chances of exploiting Petro. 
leum and Gas in Andhra Pradesh during 
the Seventh Five Year Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) and (b) 
A statement is given below. 

(c) Even though gas has been discover-
ed in some structures in Andhra Pradesh 
further exploration in the area is still go-
ing on. The possibilities of utilising the 
gas when produced arc also being exami-
ned by ONGC. However, the 7th Five 
Year Plan programmes. ure yet to be fina-
lised. 

Statement 
(0) Production of Petroleum Products 

Jlroclucts 

Toal Production 
1. Liaht Distillates of which 

LPG 
Mops 
Naphtha 

.2. Middle Distillates of which 
Kerosene 
ATF 
HSD 
LOO 

3. Heavy End. 
of which F.O. 
Fuel Oil. (Total) 
Lube Oils 
Bituman 
Petroleum Coke 

1982-83 

31073 
5313 
406 

1797 
2986 

15626 
3393 
1137 
9761 
1121 

10134 
4829 
7964 
434 

1397 
149 

FI'OftI Natural gas 
169 

('000 

1983-84 

32926 
6134 
514 

1937 
3578 

16813 
3528 
1195 

10862 
1081 

9919 
4588 
8000 
470 

1069 
136 

223 

• frovisionQI 

Tonnes) 

1984--85· 

33226 
6316 

596 
2144 
3471 

17224 
3348 
]312 

11083 
1253 
9688 
4104 
7901 
414 
944 
160 

276 
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Products 1982-83 1983-84 1984-85· 

'000 Tonnes 
(b) Imports of Petroleum Products 

(tern 

1. 
2. 
3. 

Light Distillates 
Naphtha 
Others 

II Middle Dist ilia t es 
1. ATF 
2. SKO 
3. HSO 
4. LOO 

III Heavy Ends 
1. Furnace Oil 
2. Lubes 
3. Waxes 
4. Olhers 

TL tal 

StriJ.:e in Cochin Refinery 

3301. SHRI T. BASHEER : Will the Mi-
nister of PETROLEUM be pleased to state: 

(a) whether there was any strike in 
Cochin Oil Refinery recently; 

(b) the number of employees who 
took part in the strike; 

(c) the details of their demands; 
(d) the total loss in production caused 

by the strike ; and 
(e) the steps being taken to improve 

the industrial relations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) Yes, 
Sir. 

(b) 436 Workmen. 
(c) The strike has been resorted to 

mainly on alleged violation of promotion 
policy and man-power for new units and 
incentive schemes. 

(d) There has been no loss of produc-
tion on account of the strike. 

(e) Conciliation meetings are being 
held by the Chief Labour Commissioner 
and his officers for a speedy settlement. 

Fresb Telephone connection from Janpatb 
Telephone Exchange 

3303. SHRI M.V. CHANDRASEKH-
.ARA MURTHY: Will the Minister of 
COMMUNICA nONS be pJeased to state: 

1982-83 
Qty. 

178 
101 
77 

4726 
244 

1881 
2582 

19 
124 

105 
0.3 

18.4 

5028 

1983-84 
Qty. 
172 
129 

43 
4047 
169 

2030 
1806 

42 
109 

97 

12 
4328 

1984-85 
Qty. 

417 
290 
127 

5286 
128 

2m 
2573 

310 
175 
135 

Neg. 

6013 

(a) how many lines from the Janpath 
Telephone Exchange are lying out of order 
due to cuneot monsoon in the capital ; 

(b) the remedial steps taken by his 
Ministry to set them light; 

(c) whether due to current monsoon 
there is any problem in installing fresh 
telephone connections from the Ian path 
Telephone Exchange; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIROHA) : (a) Bight 
hundred forty-one telephones were faulty 
from Ianpath Telephone Elrchange due to 
cable break-doWD. 

(b) Restoration work was done round 
the clock and all the telephones have boon 
set right. 

(c) and (d) No, Sir. 1'here is ao 
problem as such. However. there milhflte 
some delay in installing fresh telephone 
connections due to the priority being gi¥eD 
to the rna intenan~ of telelphones ailo;tcd 
during monsoon. 

New telepbone eoanections from 
Chanakyapuri Telephone Excbaage 

3304. SHRI U.N. NANJE GOWDA: 
Will the Minister of COMMUNICAnONS 
be pleased to state : 

(a) tb~ number of new telcphon~ 
conn~tionl sanfiltioncd from the chanaqa· 
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puri Telephone Exchange during the
financial year 1984-85 and upto 31st July,
1985 under each category;

(b) the date upto which the persons
registered for telephone connections in this
exchange have been provided telephone
connection in the general category as on
31st July, 1985 ; and

(c) the further programme, for sanc-
tioning more telephone connections under
general category in 1985-86 and the date in
the waiting list likely to be covered?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (a) The
number of new telephones given from
Chanakyapuri Telephone Exchange is as
under :-

Period Category

OYT -Special General

1.4.84 to 31.3.85
1.4.85 to 31.7.85

867 470
70 40

1204
83

Total 5]0 1287937

(b) Applicants registered upto 6.9.1983
under General Category have been provided
telephone connections as on 31st July, 1985.

(c) It is proposed to provide about
150 connections in General Category dur-
ing 1985-86. The date likely to be covered
is lst November, 1983.

Cess on Paper

3305. SHRI SANAT KUMAR
MANDAL: Will the Minister of INDUS-
TRY AND COMPANY AFFAIRS be
pleased to state :
d.•

(a) whether Government have given up
the- plan to impose a cess on all types of
paper so as to subsidise supplies of white
printing paper;

(b) if so, the reasons therefor :

. (c) whether Government contemplate
to' import this paper to meet any shortfall
in supplies to the educational sector: and

(d) if so, the expected landed cost of
imported paper (including customs duty)

Written Answers

as compared to the indigenous white paper,
per ton?

THR MINI,STER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY
OF HOME AFFAIRS (SHRI ARIF
MOHAMMAD KHAN) : '(a) A final 'view
has not yet been taken on the paper
Industry's proposal to introduce a scheme
of cess on production of paper and paper-
board for subsidising supplies of white
printing paper.

(b) Does not arise.

(c) No proposal is at present under
consideration of Government to import
white printing paper to meet the require-
ments of the educational sector.

(d) Does not arise.

Use of Plastics in Agriculture

3306. SHRI K PRADHANI : Will the
Minister of PETROLEUM be pleased to
state:

(a) whether Government have by now
considered the Reports submitted by the
National Committee on the use of Plastics
in Agriculture ; and

(b) if so, their reaction to some of the
important recommendations made in ihese
Reports, particularly in the Report on
plasticulture development centre?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA); (a) & (b)
The National Committee on the use of
. Plastics in Agriculture (NCPA) submitted
the following reports ;-

(i) First Report.

(ii) Report of the study group on
Plasticulture Development Centre.

(iii) Report on the fruit package.

(iv) Final report.

Major recommendations made in these re-
ports are propagation of use of plastics film
in canal lining, drip irrigation, substitution
of wooden crates by plastic crates for fruit
packages, promotion of plastic pipes for
irrigation systems, pr ornotion or green
houses for cultivation of high value crops
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etc. State Governments, union territories 
and the concerned Ministries and organi-
.tians of the ~Central· Gdvernmeut were 
;tsKe4·: to' formulate "action plan.'·,: for .. 
implementation of the recommendatjons. 

: It has been decided in principle t to .- set 
up 22<Pl~stlcultU1e DeveloPQlent" <ten·tres~ 

ProductionfProfits earned hv Cement 
Corporatio!l of Indf3 

3307. SHRI 1(.. PRADl-!.ANI: Will 
the Minister of lNDUSTRY AND COM-
PANY A~FAIRS b~ pleas~d to state: 

: -' (a) whetbcI Cement Corporation of 
Ind ia attained ~ record production in 1984; -_ 
85 ; 

(b) if S,). lh..: quantity of cement 
produced by Cement CO,rporatioD of India .. 
i~ the. a~ove year ; and 

(c) the details of the cJi1ital expenditure 
and profit earned by Cement Corporation 
of India in that Y't:ar '? 

THE !'.IINISTER OF STA.TE IN THE 
MINISTRY OF INDCSTRY i\~D COM .. , 
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD I('H . ..\.N): ~a) & (b) Cement 
Corporation of IndIa pruduced 21.71 lakh 
tOnnes of cem~ut during the year 1984-85 
which is the Hl1xin1unl p;_-od uction so far 
achieved by ~h..: Corpura tion. 

lC) The r~quir~d lIlturmat iun is given 
below:-

(Rs. in crores) 
Capital ExPenditure Incurred 84.18 
Profi't (Net) '" 2.04 

Production of J.odised salt by Hindustan 
, Salts Limited 

, ~oa. SHR.l MANVENDRA ~NGH: 
"'ill the; MiniSJc r "of INDUSTRY AND 
~OMpANY-AFFAIRS be pieased to state-: 

TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) The total 
prQd uction of iodised salt by Hindustan 

_ Salts Ltd. including its subsidiary Sambhar 
. Salts Limited dming 1984-85 was as under : 

Hinudstan Salt Ltd. 
Kllaragbocla 
1,16,220 M.T. 

(b) No, Sir. 

Salbbhar Salts Ltd. 
SaDlbbar Lake 
64,173 M.T. 

(c) Government have now Permitted the 
commercial production of .~Iodised salt by 
priva te se<;tor.. The Salt Commissioner 

'has already approved the installation of a 
number of iodi~ion plants, som e of 
which have commeQ,ced product ion. 

DemantNor Kerosene 

·3309. SHRI ANANDA PATHAK : 
. SHRI BAlU BAN RIY AN : 

Will the Minister of PETROLEUM be 
pleased to state: 

(a) the State-wise quota of kerosene 
alfotted in 1985-86, month-wise; 

(b) th~ State ... wise detnaBd of kerosene 
during the same pe~,iod; . 

(c) the actual-, supply Diade by the 
~ UUioIl_Goyernment to the States, State-wise 
'- and rtlonth-wis~; ::~ '-

,,'t' 
(d) the names of the States where 

demand for kerosene increased and the 
reasons thereof ; and 

(e) the steps taken -' to 
situation? 

meet the 

THE MINISTER OF STATE OF THB 
MlNIST~Y OF PETROLEUM (SHRI 
NA W AL K1SHORiij SHARMA) : (a) to (c) 
The kerosene requirement of States and 

_ Union. TelritoriCs is determined by aUowina 
:_-' 5% growt\ ovcir, the alloaittion made for 

the corr~ondinl period ,lif the previous 
year. f.;. (a) the total prod uction of iodised salt 

by Hindustan Salts Limited during the A statement giVIng illocations and 
year 1984--H5; plant-wise~ details thoJ:tof ; ,': suppues of keroiene made to various 
" - ,-. . - States/Union Terntories .-~ from April to 

I!:"" (b) wllClllCr this· product~n was '\ July, J98~ is ~_:ven~low. ~~ 
!pough ,~o itieel...thc requirement ~ io~ised , 
. :_It ; attd .... -, :. (d) &- (e) A:p 

1_ ,- '- 1.:'" '. like iooa,' QrOu 
t :{c) if net, the steps taken _, by G,"er~- alternative flle: 
p~ tv~~t ~~s ~~oducti4,)"n ~ :' .'.; . P,OpulatiOti• the 

THE MINISTER OKF S'TAfE IN ~ .~~' riling all ove_, 
.Ml~ISTRY OF INDUSTRY AND COM- regular allocations, besides ad-hoc rel~s. 
*~ ~AiIlS~:AN.P iN THe. ~ MJN~- ;.,.a~~~de .. in tbis cOnteat. 
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Appointment of Judges 

3310. SHRI KALI PRASAD PANDEY: 
Will the Minister of LAW AND 
JUSTICE be pleased to state the number 
of appointments of judges made in the 
Supreme Court and various High Courts 
during the per iod fronl January, 1985 to 
July, 1985 to fill up the vacancies? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARADWAJ): Fr()nl January 
1, 1985 to 31st July~ 1985, appointments of 
16 perman~nt Judges and Additional Judges 
in the High Courts \.vere notified. During 
the same p~riod, appointments of 4 Addi-
tional Judges as pernlanent Judges in the 
High Courts were also notified. 

In the Suprenle Court the senior most 
Judge was apPointed as the new Chief Jus-
tice of India on 12-7-1985. 

Construction of Electronic Telephone 
Excbange Building at Una (Himachal 

Pradesh) 

3311. PROF. ~.~RAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether Government have purcha-
sed land for the construction of an EL;~tro .. 
nic Exchange Building at Una in Himachal 
Pradesh; 

(b) if so, whether any priority has 
been given to the construction of the build-
ing in this regard, in vie..v of the proposed 
installatiJD of the Electroni\.: Exchange at 
this District Headquarter~ ; and 

(c) if so, the esti mated Cl)st of the 
project, the lik~ly period for the construc-
tion of the buildIng and the date by which 
the construction work would start 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RAM NIWAS MJRDHA) : (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) The estimated cost of the pcojeat 
ia Ils. 32.47 lakhs. -rhe construction is 
likely to start by 0..: Lober 1985 and the 
buHding is likely to be completed within 
ODe 1ear subject to availability of resources. 

IntrotlJ~tio 1 af .c S~condary Are) Switching'· 
concept in the Operation and Mangement of 

TelecOmlDunicatioD Facilities 

3312. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether decision has been taken 
to introduce the "Secondary Area Switch-
ing" concept in the operation and mange-
ment of teleconl facilit~es during the curr-
ent financial year ; and 

(b) if. so, the main features thereof 
and the likely date by which it would be 
introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir. A dec is ion was taken by the Telecom. 
Board to reorganise management of Tele-
com. Circles on the basis of Secondary 
Switching Area. Neccseary orders were 
issued on 8.4.1985. 

(b) The Secondary Switching Area would 
constitute the basic managelnent/oper-
ative unit for the Circle which will be call-
ed the Telecom. District. With increase 
in workload, these Districts will not be 
bifurcated any further, Instead the manlc-
ment level would change. Depending upon 
the workload the Telccoln. Districts will 
be headed by a District Engineer, Telecom. 
District Manager or a General Manager. 
All the Districts .so constituted will form 
part of the respoctlve territorial Circle. 

The Scheme is in the process of beiOI 
implemented. 

Production of yarn for man-made 
fibres during Seventb Five Year Plan 

3313. SHRI SANAT KUMAR MAN. 
DAL : Will the Minister of PETROLEUM 
be p1eased to state : 

(a) the target for the produ~tion of 
various types of yarn for man-made fibre. 
durina the Sev\!nth Five Year Plan; 

(b) the parti4;ulars of the private and 
public sector companies which have been 
issued letters of intent/licences for expan-
sion or installation of new units an4. their 
capacity ; and 

(c) the rea SODS why. while arantin. 
sanction for the settinl up/expansibn .. 'of 
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plants in the private sector, Government 
are not giving preference to the public 
sectoT units like Bongaigaon Refinery and 
the Indian Petrochemicals Corporation 
Limited in the boosting of pr ... duction in 
various types of synthetic fibres and 
product? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) The 
Seventh Plan targets for production of 
various synthetic fibres and yat n are yet 
to be final ised . 

(b) The particulars of ind ustrial 

licences/letters of intent issued for manu-
facture of synthetic fibre/yarn for grass 
roots plant as well as expansion from 1st 
January 1984 are given in the statement 
below. 

(c) Indian Petrochemicals Corporation 
Ltd. a Govt. of India undertaking were 
iranted an industrial licence for expan-
sion in the capacity from 12,()(X) to 24.000 
tonnes for man ufacture of acrylic fibre. 
Bonga igaon Refi(lery and Petrochemical 
Corporation Ltd. are setting a plant for 
manufacture of polyester staple fibre for a 
capacity of 30,000 tonnes/annum. 

Statement 

Polyester Staple Fibre 

Name of the Unit 

1. Mis. IndIa Polyfibi'cs 
Ltd., Lucknov; 

2. MIs. Orissa Synthetics 
Ltd'4 Bhubaneshwar 

3. Mis. Madhya Pradesh 
Fibres Ltd., Bhopal 

4. M Is. Reliance Textile 
Industries Ltd., Bomhay 

5. Mis. Indian Organic 
Chen1icals Ltd., Bombay 

1. MIs. J.K. Synthetics Ltd.<t 
New Delhi 

2. MIs. Indian Petrochen1i-
caJs Corporation Ltd., 
Baroda 

Location 

Uttar Pradesh 

Orissa 

MCidhya Pradesh 

Maharashtra 

Tamil Nadu 

Acrylic Fibre 

Rajasthan 

Gujarat 

Polyester Filament Yarn 

1. MIs. Indian Organic 
Chemicals Ltd., Bonlbay 

2. MIs. Assam State Indu-
strial Development Cor-
poration Ltd. 

Tamil Nadu 

Assam 

Nylon Filament Yarn 

1. MIs. Century Enka Ltd., 
Poona 

'2.' Mis .. J.K.. Synthetics Ltd., 
New Delhi 

Maharashtra 

Rajasthan 

Capacity 
(tonnes/annum) 

15,000 

15,000 

15,000 

45,000 

Expansion from 
12,200 to 30,000 

Expansion from 
4,000 to 16,000 
Expansion from 
12,000 to 24,000 

3,500 

6,000 

Ex.pansion from 
3640 to 6000 
Expansi~D from 
5376 to 6000 
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3. MIs. Nirlon Synthetic Maharashtra Expansion from 
Fibres & Chemicals Ltd .. 5308 to 6000 

4. MIs. Suntlag Nylons Kerala 4,000 
Ltd., New Delhi 

s. MIs. Baroda Rayon Cor- Gujarat Expansion from 
poration Ltd., Bombay 2436 to 6000 

" MIs. Gujarat Nylons Gujarat 6,000 
Ltd., Ahmedabad 

7. M/s. Shree Synthetics Madhya Pradesh Expansion from 
Ltd., lTjjain 

8. Mis. Jagatjit Cotton Tex-
tile Mills Ltd., New DeJhi 

--------
Chairman of Public lTndertakings 

3314. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to refer to 
the reply given to Unstarrcd Quest ion No. 
2173 on 9 April, 1985 regarding non-' 
officials as Chail nl'~'n t,f P~!hlic Cruder~ 
takings and sta tc : 

(a) the names of non-official, part-time 
or whole-time, Chair men of various public 
undertakings under the administrative 
control of his Ministry : 

(b) their remuneration and perks apart 
from chauffeur driven car and resid~utJal 
accommodation ; 

(c) their tenure; 

S.No. Name 

1. Shri Nityananda Dey. 

2. Shri A.B. Roy Chowdhury. 

3. Dr. S.C. Bhattacharjee. 

(b) Their remuneration and perks are 
according to the orders issued by Govern-
ment from time to time. 

«(;) The tenure of the aforesaid part-
time Chairmen is for a period of one 
year or till the holding of Annual 
General Meetina of the company for the 
,car 1984-85. 

(d) The professiona 1 qualifications aDd 
eaperience of the aforesaid part-time 
@airmen are liven in the Statement below. 

1740 to 6,000 

Punjab Expansion from 
2,000 to 6,000 

(d) their professional qualifications and 
standing in the industry headed by them; 
and 

(e) the reasons for not laying down 
specifically that the professional qualifica-
tion and experience would be essential 
conditions for app( intment as Chairman of 
-an Undertaki ng '! 

THE MINISTER OF CHEMICALS 
AND FERTILIZER~ AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) The names of 
non-official part-time Chairmen of the 
public sector undertakings under the 
administrative control of the Ministry of 
Chemicals & Fertil izers are : 

Name of the 
public sector undertakiDa 

Smith Stainstreet Pharmaceuticals Ltd. 

Bengal Immunity Ltd. 

Bengal Chemicals &. Pharmaceuticals Ltd. 

(e) Government have not considered 
it necessary to lay down any specifit 
qulifications or experience for selection of 
part-time Chairma,n. 

Statement 

(1) Shri Nityananda Dey: He i. 
M.Com., Professor and Head of 
the Department of Commerce. 
Bangabashi CoUese. Calcutta. 
Preseo tly associated wi th (a> 
Aaao~iate Member 01 Santilli 
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Service Recruitment Board 
(Eastern Region), (b) President of 
National Forum of Railway Con-
gressmen, Eastern Region, (c) Vice 
President of Indian National 
Teachers Congress (West Bengal 
Unit) and (d) Associated with a 
large number of Trade Unions. 

(2) Shri A.B. Roy Chowdhury: He 
retired as a top Executive in I.C.I. 
Group of companies in April, 
1978. In 1979, he took over as 
Chairman and Chief EJlecutive 
of Mis Gluconate Ltd. In 
January, 1982, he joined as Chair-
man of National Jute Manufac-
tures Corporation Ltd. and COD-

tinued for a period of 2 years and 
3 months. 

(3) Dr. B.C. Bbattaeharjee: He is 
B.Sc. (Hons.) and B.E. (Mechani-
cal). He attended Advanced 
Management Programme in Har-
vard University, U.S.A., and 
obtained Doctorate of Engineering 
from John Hopkins University, 
U.S.A. He has wide range of 
experience in industrial manage-
ment in private and public 
sectors. 

Pricing structure of Natural Gas 

3315. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of PETROLEUM 
be pleased to state: 

(a) whether Government have decided 
upon the entire pricing structure of natural 
18. in view of its wider use in the Dea r 
future to fend the proposed gas-based 
fertilizer plants and power stations ; and 

(b) if so, the board features of its 
priein, structure 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) and 
(b) The issue of pricing of natural gas all 
over the country for various uses is under 
the consideration of Government. 

(TrtIILIlotlo n] 

Exploratloa of oil in Uttar Pradesh 

3316. SHRI ZAlNUL BASHER: Will 
the Minister of PETROLEUM be pleas ed 
to state: 

(a) the names of places in Uttar Pradesh 
surveyed in connection with the explora-
tion of oil ; 

(b) the places out of those where there 
is possibility of finding oil ; and 

(e) the time by which oil exploration 
work at those places is likely to be 
started? 

THE MINISTER OF STATE OF nIB 
MINISTR Y OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Oeoscientific surveys have been carried out 
practicalJy in whole of Uttar Pradesh plains 
except the area south of Ganga between 
Mainpuri and Varanasi. 

(b) & (c) Based on the available. infor-
mation, the foot hIlls and terrai belt of 
Western UP a re considered prospective ·for 
hydrocarbons. Exploratory \\tork in the 
area is already going on. 

[English] 

Electronics System in Telephone Circle at 
Hyderabad 

33 17. SHRI CHINT AMANI JENA: 
Will the Minister of COMMUNICATIONS 
be p~eased to state : 

(a) whether an electronic system in 
Hyderabad Telephone Circle has been intro-
duced recently t kno\v the correct tele-
phone number. adcress etc. of a telephone 
subser iber ; 

(b) jf so, the details l thereof and whe-
ther it is function ing satisfactorily; 

(c) if so, whether Government arc 
consider in g to install such system in other 
parts of the country and particularly in all 
the State Ca pitals ; and 

(d) if so, the details thereof '? 

THE MINISTER OF STATE OF TIm 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) Yes. 
Sir. Computerised Directory Enquiry bas 
been comtnissioned in Hyderabad Tele-
phone District on 9-7-85. 

(b) E.C.I.L. Hyderabad had supplied 
the equipment and did the installa1ton 
work. 12 V.D. terminals are provi.~ed 
now to hand1e Directory enquiry cans. 20 
nlanual positions were exist ing earlier Ifor 
this service. Computerised service affords 
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falter retrieval of required information 
than by nlanual method. Procedure for 
updating of data on day to day basis also 
is simpler and faster wHh computerised 
service. 

It is functioning satisfactorily. 

(c) Yes, Sir. 

(d) 1. Computer system has been ins-
talled at Lucknow. 

2. In House computers will be 
installed at Bombay, Calcutta. 
Delhi and Madras. 

3. Computer system wlll also be 
installed progressively in all 
sta te capitals. 

Working of Inoduston Fertilizers Corporatton 
Units 

3318. SHRI MOOL CHAND DAGA : 
Will the Minister of CHEMTCALS AND 
FERTILIZERS be pleased to state: 

(a) whether it is a fact that the units 
under Hindustan Fertilizer Corporation at 
Barauni, Durgapur and Namrup did not 
work proper1y due to technical sr13gs for 
long period during 1984-85 ; 

(b) jf so, the reasons therefor; 
(c) the act ion taken to improve the 

working and the results thereof; and 
(d) the production of each of the 

above units separately for 1983-84 ana 
t9~85 ? 

THE M1NISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI VEER-
ENDRA PATiL) : (a), (b) & (d) : The units 
of Hindustan Fertilizer Corporation Limi-
ted are not operating at a satisfactory level 
of caracity ut ilisation due to power pro-
blems, deficiency in other utilities, design 
and equipment problems. The capacity 
utilisation of the plants during 1983-&4 and 
1984-85 is given below : 

Name of lJnits 

Namrup-I 
Namrup-ll 
Barauni 
Durppur 

01<> capacity utilisation 
1983·84 1984 .. 85 

45 
40 
39 
47 

47.9 
44.2 
24.97 
33.1 

(c) Some modifications/replacements 
have been made in the plants and some are 
under implementatior.. A major step being 
taken up is the instaUat ion of captive 
power plants in all the units. 

Production of bulk drugs by Small Scale 
Units 

3319. SHRI PRAKASH CHANDRA. 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) the role that is assigned to the 
small scale units to boost the production of 
bulk drugs in our country; 

(b) the achievem(;nt of the small scale 
units in the production of bulk drugs dur-
ing the last two years : and 

(c) the reaction of Government there-
to ? 

THE MINISTER OF CHEMICALS & 
FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEEREN· 
DRA PATIL): (a) to (c) Units in the 
small scale sector are producing a number 
of bulk drugs. As an encouragement, small 
scale units are exempted from licensing 
under the provisions of Industries (Develop-
ment & Regulat ions) Act. They are free to 
manufacture any bl\~k drug if such manu-
facture is technic~.ny and commercially 
feasibJe within the investment limit fixed 
for smaJl scale units. 

Plan to produce bigger Car by Maruti Udyog 

3320. SHRI SRIBALLAV PANl-
GRAHl: Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that Maruti 
lldyog~ the Indo-Suzuki joint venture and 
a smaH car C(lmpany. is pl(.!r~ning to pto .. 
duce bigger car ; and 

(b) if so, whether there has been any 
satisfactory progr ess in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY & COMPANY 
AFFA1RS AND IN THE MINlSTllY OF 
HOME AFFAIRS (SHRI ARJF MOHAM· 
MAD KH.~N) : (a) l'lO, Sir. 

(b) Does not a rise. 
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[Translation)
Licence Quota for Freedom Fighters

regarding issue Cooking Gas Cylinders

3321. SHRI VIJOY KUMAR YADA V :
Will the Minister of PETROLEUM be plea-
sed to state:

(a) whether it is a fact that Govern-
ment have fixed licence quota for Freedom
Fighters regarding issue of cooking gas
cylinders ;

(b) if so, the details thereof; and

(c) the details i~ regard to those free-
dom fighters of Bihar who have been issued
these licences?

THE MINISTER OF STATE OF THE
MiNISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) & (b)
According to the existing guidelines 5% of
the dealerships in each year's Marketing
Plans are earmarked for allotment to Free-
dom Fighters.

(c) The Oil Industry has so far awar-
ded the following LPG distributorships to
the freedom fighters in Bihar :-

S.No. Name Location
-----

1. Shri Ram Kripal Singh Patna
Yadav

2. Shri Kameswar Prasad Muzaffarpur
Sinha

J. Shti Diwakar Sharma Patna

[English)
Participation of foreign oil compa~ies in Oil

and Hydro-Carbon ExploratIOn

3322. SHRI HARlHAR SOREN : Will
the Minister of PETROLEUM be pleased
to state:

(a) whether Government have offered
foreign oil companies larger areas for oil
exploration and also to participate in its
quest for hydro-carbons;

(b) if so, which foreign oil companies
participated in oil and hydro-carbon explo-
ration in the country earlier; and

(c) the details of -foreign oil companies
which have taken keen interest in partici-
pating in oil exploration and hydro-carbon
exploration activities in the country now ?

-

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
(SHRI NAWAL KISHORE SHARMA)
(a) to (c) In the earlier two rounds
of bidding for leasing of areas for:
oil exploration and production only
one block was awarded to Chevron of
USA. No bids have so far been invited
for the third round of leasing.

Increase in Defence Aircraft Accidents

3323. SHRIMATI JAYANTI PAT-
NAIK : Will the the Minister of DEFEN-
CE be pleased to state:

(a) whether accidents relating to De-
fence Air Craft have been increasing of
late ;

(b) if so, the extent of such increase
and the reasons therefor ; and

(c) whether sometime back a Commi-
ttee had submitted a report regarding
improvement to be brought about to reduce
the incidence of such accidents and if so,
what steps have been taken to implement
the report of the Committee?

THE MINISTER OF DEFENCE
(SHRI P.V. NARASIMHARAO) : (a) & (b)
No, sir. In fact, the accident rate of air-
craft in the Indian Air Force has been
declining over the last 20 years, although
there are minor variations from year to
year.

(c) Yes, Sir. A Committee was con-
stituted under the Chairmanship. of Air
Marshal DA La. Fontaine to investigate the
causes of aircraft accidents in the Indian
Air Force, which submitted its report in
February, 1983. Many of its recommend-
ations have been implemented, and the
remaining are under consideration.

Diversification of sources of Defence
Supplies

3324. SHRI V.S. VIJAYARAGHAVAN
Will the Minister of DEFENCE be pleased
sta te :

(a) whether it is the policy of Govern-
ment to diversify the sources of defence
supplies; and

(b) if so, the details thereof?

THE MlNISTER OF DEFENCE
(SHRI P.V. NARASIMHA RAO): .. (a)
Equipment requii ernents of the Defence
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Services are met by imports in case the 
~ equipment systems are not avail-
~'at all or in adequate quantities thro-
~> indi&enous sources. Such imports of 
OIujpment systems is made from a number 
of countries. Orders for imports are pJa-
ced keeping in view such factors as techni-
cal specifications, prices, delivery sched u-
lea, credit terms and assurances for transfer 
of technology where required. 

(b) It will nQt be in the interest of our 
"*tiona1 security to sup~ly details of 
Iftl.,ofts made from various sources. 

Stdb by Postal Employees in Surendranagar 
. ' (Gujarat) 

3325. SHRI DIGVIJAY SINH: Wilt 
tb~ Minister of COMMUNICA TIONS be 
pleased to state : 

(a) whether after the postal stri ke in 
~urendranagar (Gujarat) in 1984, the strik-
4ta employees have suffered loss of pay for 
.'Certain number of days; 

(b) whether they have appealed for cle-
mency and asked f.)r rem ission ; and 

(c) the decison taken in this regard '? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF COMMUNICATIONS 
(8HltI RAM NIWAS MIRDHA) (a) Yes, 
Sir. 

(b) Most of the striking employees have 
.,presented for cJeolency and remission of 
the Wtunishments only in the second week 
of July, 1985. 

(c) The representations are under con-
~ideration . 

Strike in Bharat Leather Corporation 

3326. SHRI GURUDAS KAMAT: 
Will the Minister of INDUSTRY AND 
COMPA.NY AFFAIRS be pleased to state: 

(a) whether it is a fact that the workers 
anion of the Government owned Bharat 
Leather Corporation are on strike for the 
lalM few months ; 

(b) if so, what are the demands of the 
employees union ; and 

(c) what effJrts have been mlde by 
,. Government to end the strike. 

THE MINISTER OF STATE IN nIB 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARJF 
MOHAMMAD KHAN): (8) to (c) A sec-
tion of the workers of the Bhara t Leather 
Corporation was on strike since Aptit"26, 
1985. However, as a result of a series of 
meeting held between the respresentatives 
of the Union, the Mangement and Seaior 
otlicers of this Department, the strike thas 
since been called off on 5.8.1985. 

Development of advanced Weaponry Syste. 

3327. SHRI BHOLA NATH SEN: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the steps taken/proposed to ensure 
that India does not lag behind other 
countries in the world in the development 
of advanced weaponry system ; 

(b) what is the present position; and 

(c) the success proposed to be achieved 
dUring the Seventh Five Year Plan period ? 

THE MINISTER OF DEFENCE (SHRI 
P. V. NARASIMHA RAO): (a) Defence 
Research & Development Organisation 
(DRDO) is continuously engaged in the 
design and development of weapons and 
equipment bas~d on the operational 
requirements defiled by three Services and 
to help in their indigenous production. 

(b) The present R&D activities of 
Defence Research & Development Organ-
sation are l'ghted in Chapter VIII or thie 
Annual Re port of the Ministry of Defence. 
1984-85. 

(c) A large number of sophisticated 
advanced weapon systems have been pro· 
posed to be undertaken for development 
dudng the Seventh Plan period to meet 
the Services requirements of 1990s to a 
large extent. 

A pplicants seek iog coHaborataoa with 
Foreign C()mpanies 

3328. SHRI CHINT A MOHAN: Will 
the Minister of lNDUSTRY AND 
COMPA~Y AFFAIRS be pleased to state: .. ' . 

(a) whether a number of applicants 
have a pproached Government for haviol 
collaboration with foreign companies; 

(b) if so, the details of such appli-
cants; and 
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(c) the reaction of Government there-
to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM· 
PANY AFFAIRS AND IN THE MINI· 
STIlY OF HOME AFFAIRS (SHRI 
AllIF MOHAMMAD KHAN): (a) Yes, 
Sir. 

(b) & (c) The details of applicants are 
Dot revealed as a matter of policy. 

Their applications are under active 
consideration of the Governmer t. 

Refund of T . V. Licence Fees 

3329. SHIU R.M. BHOYE: WiIJ the 
Minister of COMMUNICATIONS be 
plcased to sta tc : 

(a) whether some peopJe paid T.V. 
licence fees for 1985 and 1986 to avoid 
problems; 

(b) whether Government have since 
withdrawn the licence fee ; 

(c) whether P & T a uthorities will 
refund the licence fee ; and 

(d) if so, when Government would like 
to take a deciso!l in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes 
Sir. In some cases advance Licence Fees 
was paid for more than one year. In such 
cases licences were valid upto 1986 or 
onwards. 

(b) T.V. Sets were deJicensed with 
effect from 17.3.1985. 

(c) Licence Fee paid for 1986 or 
onwards will be refunded. 

(d) Orders for refund in cases covered 
ander (c) above have already been issu~d. 
The case for refund of balance fees but 
for 1985 is separately under consideration. 

Poadliaa by Foreip Fisbing Trawlers 

3330. SHRI DIGVIJA Y SINH: Will 
the Minister of DEFENCE be pleased to 
atate : 

(a) the number of r (.. reign fishing 
trawl., apprehended in tbe territorial 

waters of India for poaching during the 
last three years ; 

(b) the number of patrol boats cperat-
iOI to counteract th is ; and 

(c) the number of such boats planned 
to be instaH ed ? 

THE MINISTER OF DEFEf~CE (SHRI 
P. V. NARASIMHA RAO): (a) A total of 
28 foreign trawlers were apprehended for 
poaching and related violations of the law 
in our Maritime zones in the last three 
years. 

(b) 12 Patrol boats of different types. 

(c) The Perspective Plan envisages 66 
pa trol boats of different types. 

LPG Connections given in Delbi 

3331. SHRI PRAKASH CHANDRA: 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) the total number of new L .P.G. 
connections given in Delhi from January 
1984 till March, 1985 by (i) Bharat Petro-
leum and (ii) Hindustan Petroleum respec-
tively ; and 

(b) the detail s of the new connections 
that will be given in 1985-86 ? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) The 
total number of new connections of LPG 
given in Delhi from January, 1984 till 
March, 1985, by Bharat Petroleum Corpora-
tion and Hindustan Petroleum Corporation 
is 42,856 and 21,570 respectively. 

(b) Bharat Petroleum Corporation and 
Hindustan Petroleum Corporation propose 
to release 13,000 and 20,000 new LPG 
connections respectively in Delhi during 
1985-86. 

Digital and Electronic Telephone 
System in Gujarat 

3332. S H R I RAN J I T SINGH 
GAEKW AD: Will the Minister of COM-
MUNICATIONS be pleased to state : 

(a) whether there is any proposal to 
pbase out existing cross bar and strowger 
telephone exchanges, I eplacing them by 
digital and electronic system in Gujarat ; 

(b) if so, the details thereof ; an~ 
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(c) the steps taken by Government in
the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (a) No,
Sir.

(b) & (c) The existing Crossbar and
strowger telephone exchanges will be
replaced as and when the exchange equip-
ments complete their useful life.

Indigenous Manufacture of Valves
Regulators

3333. PROF. MADHU DANDAVATE:
Will the Minister of PETROLEUM be
pleased to state :

(a) whether for the past many years,
valves regulators used for the LPG con-
nections were indigenously manufactured
mainly at Bombay, Surat and Hyderabad ;

(b) if so, whether on the advice of
Hindustan Petroleum, Bharat Petroleum
and Indian Oil Corporations, technology
for these regulators and valves is sought to
be imported from foreign countries; and

(c) if so, whether Government propose
to review this new policy and adhere to
their earlier decision to rely exclusively on
the indigenous regulators and valves fer
LPG connections?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE Si'fARMA): (a) and
(b) Yes, Sir.

(c) The oil industry's requirements of
valves and regulators are proposed to be
met from 1986-87 through indigenous
production based on imported technologies.

Quarters for Defence Civilians at Rcnikhet

3334. SHRI HARTSH RAWAT: Will
the Minister of DEFENCE be pleased to
state:

(a) whether defence civilians (except
MES) at Ranikhet have been provided with
Government quarters;

(b) if not, whether Government pro ..
pose to c nstruct qual \crs for these defence
civilians; and '

(c) the time by whic h these quarters
will pe consn ucted ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO): ,(a) to (c)
Defence civ.l ians are not entitled to
Government accommodation as a service
condition. However, 89 out of a total of
556 defence civilians have been provided
married accommodation at Ranikhet out
of defence pool. At present there is no
proposal to construct quarters for defence

, civilians at Ranikhet.

[Translation]

Mahajan Firing Range

3335. SHRI MANPHOOL SlNGH
CHAUDHARY : Will the Mini ster of
DEFENCE be pleased to state:

(a) whether an area comprising of 31
villages in Bikaner district has been ear-
marked for Mahajan Firing Range ;

(b) whether any amount has been spent'
on any new construction work on this
Range; and

(c) the area of Khatedari land belong-
ing to farmers as also the number of pucca
and kachcha houses falling under this Firing
Range area and the amount of compensa-
tion worked out therefor ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) Yes, Sir.

(b) No, Sir.

(c) (i) There are 322017 bighas of
private land spread over 34 villages
under acquisition in Bikaner
District. (

(ii) The number of structures are as
under :- '

(a) Number of pucca housc s=- 61

(b) Number of
houses

(c) Jhonpries

Kachcha :
-4152'
--291

(iii) The amount of'. estimated corn-
'pensation in respect of private
land to be acquired is Rs.
12,07,56,525/-. The cost of pucca
and Kachcha houses has been' esti-
mated at Rs. 2,16,61,000/-. Actual
compensation to be paid would,
however, be known only after an
award is passed by the Collector,
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NOD-lifting of Levy Cement by States 

3336. SHRI HARISH RAWAT: Will 
the Minister of INDUSTRY AND COM .. 
PANY AFFAIRS be pleased to state: 

(a) whether a large quantity of levy 
cement allotted to States is lying in the 
various cement factories due to non-lifting 
of th is cement by the respective States; 
and 

(b) if SO~ the total quantity 0 f su ch 
cement wh ich bas not been 1 if ted and the 
necessary steps being taken 10 ensure that 
allottees I ift the cement in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (S H R I A R IF 
MOHAMMAD KHAN) ~ (a) & (b) Except 
for some States like Gujlrat~ Andhra 
Pradesh and West Bengal where there are 
temporary constraints in lifting the cement 
allocated, generally, in other States celnent 
is being lifted as per release orders issued 
against the allocations. Cemen t not lifted 
by the State Government authorities do 
not physically remain \vith the cement 
factories as cement under levy category is 
moved by cen1cn t factories to ot her cons-
ignees holding val id release orders or 
despatched as non-levy for the tim~ being, 
to be made good subsequently. Therefore, 
it is difficult to quantify non-lifting of levy 
cement by the State GovernmentsiUnion 
Territories. In order to avoid slackness 
on the part of Govt. consignees in lifting 
cemeot, it has been decided that requests 
for revalidation of release orders will be 
agreed to only if there is adequa te 
justifica tion. 

(English] 

Frequent changes in Delhrs New Telephone 
Directory 

3337. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of changes in Delhi 
telephone nun1bers made upto 30th June, 
1985 (i) on administrative/technical grounds 
(ii) on subscriber's request due to shifting 
and (iii) new connections in ea~h areafzone 
after tbe publication of the Delhi Telephone 

Directory issued this year which stood 
corrected up to 30th Junes 1984 ; 

(b) the reasons making so many and 
so frequent changes by the Department in 
various exchanges; 

(c) the extent to which the above 
changes have helped the Department to 
earn more when ca1ls to 197 telephone 
enquiry are metered ; and 

(d) whether Government propose to 
un-meter the enquiry 197 to help the' 
public? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA); (a) The, 
number of changes in the directory entries 
for Delhi telephone numbers upto May, 
1985 after publication of the Delhi Tele-
phone Directory, 1984 corrected upto 30th 
June, 1984 are given below :-

(i) On administrative! 
technical grounds 37,000 nearly._ 

(ii) On subscribers' r 
requests due to ~ 51,000 nearly. 
shifting. l 

(iii) Ne\v connections 
The information for each areal 
zone is not maintained separately. 

(b) The reason s are replacement of old 
exchanges, expansion of the existing ones, 
and installation of new exchanges. These 
changes are also necessary due to transfer 
of the areas fronl one exchange to another 
to give relief to nearby exchanges. 

(c) The' 197' telephone enquiry service 
is primarily nleant for giving informal ion 
to the subscribers about the changes in 
telephone nunlbers. The changes due to 
the area transfer and other technical 
reasons are publiscd in l~ading local news-
pap('fS, and directory supplcnlents are also 
issued. The' 197' service is not earning a 
net revenue to the Depr rtment. 

Information about nunlbers changed due 
to area transfers between different telc-
plH")ne eXI;ha nges is also furn ishcd on 
"171 '·---changcd-nunlber service. 

(d) There is no such proposal under 
consideration. 
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[TrQIIs/oliD"] 

Expenditure incurred by Officers of 
N.S I.C. on foreign ,'lsits 

3138. SHRI MOOL CHAND DAGA : 
Will the Minister of I N D US, .. R Y 
AND COMPANY AFFAIRS 
be' pleased to state the number of 
oflicers of National Small Industries Cor-
poration (NSIC) who went abroad on 
ofticial tour during the last three years 
toaether with the names of countries 
Yisited, the purpose of the visit in each 
case and the benefit accrued to the Cor-
poration from the visit ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN TIlE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF MOH-
AMMAD KHAN) : Details regarding fore-
ian visits of the Officers of National Small 
Industries Corporation who went abroad on 
ot6cial tours along with the purpose of 
visit during the last three years Le. 1982-
13. 1983-84 and 1984-~5 as given in the 
Annexure A, Band C are laid on the 
table. The benefits accrued to the Cor-
poration as gIven in Annexure D. (Placed 
in Library-Please see No. L.T-1336/85 

[English] 

Rate of Industrial Growtb 

3339. PROF. P.l KURIEN: Will the 

Minister of INDUSTRY AND COM· 
PANY AFFAIRS be pleased to state: 

(a) whether the rate of industrial 
growth had declined after the seventies 
compared to fifties and sj~t ies ; 

(b) if so, the reasons thereof ; and 

(c) what steps have been taken to 
increase the growth rate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF MOH-
AMMAD KHAN) : (a) A Statement giving 
eso Index of Industrial Production and 
growth rates for the period 1951-84 is given 
below. 

(b) Fluctuations in growth rates are 
occasioned by various factors like produc-
tion in the base year, capacity utilisation, 
public investments, availability of raw 
materiaJs, state of infrastructure, industrial 
relations, short term imbalances between 
demand and supply, international environ-
ment, etc. 

(c) The Government have been 1akilll 
several measures to stimulate industrial 
production through appropriate changes 
in industrial, licensing and import policies, 
as well as through monetary and fiscal 
measures and improvement in infrastructure. 
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Delay in Delivery of l\1aiJ in Kerala 

3340. SHRI K. MOHANDAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether it is a fact that delivery of 
mail is delayed in Kerala ; and 

(b) if so, the steps being taken to 
remedy the situation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. However,. in June 1985 there had 
been some delay in the delivery of mail 
in certain areas of the State lasting about 
a week due to one day strike by R.M.S. 
employees on 6-6-85. The position is 
normal now., 

(b) Whenever complaints regarding 
delay in delivery are rec\!ived, these are 
promptly enquIred into and remedial action 
taken to avoid recurience. 

Supply of Kerosene to West Bengal 

3341. SHRI AJI T KUl\lAR SAHA : 
Will the· Minister of PETROLEUM be 
pleased to state : 

Month Original allocation 

Jan., 85 45,150 

Feb., 85 45,150 

March, 85 43,890 

April, 85 43,890 

May, 85 43,890 

June, 85 43,890 

July, 85 42,110 

Workers on Hourly Basis in Posts and 
Telegrapbs Department 

3342. SHRl THAMPAN THOMAS: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether his Ministry has been 
appointing workers on hourly basis in some 
of its offices ; 

(b) if 80, which are such oftices ; and 

(c) since when these workers have been 

(a) whether the dealers and agents of 
Kerosene distributors in West Bengal have 
demanded an immediate ad-hoc release of 
one lakh Kllolitres per month to the State 
to ease the pr evail ing shortage ; 

(b) if so, whether Government have 
since released kerosene as demanded ; 

(c) if so, when; and 

(d) if not, the reasons therefor? 

TJIE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) to 
(d) No requests from the dealers and agents 
of kerosene distributors in West Bengal 
have been received for ad-hoc release of 
one lakh kilolitres of kerosene. However, 
requests about additional allocation have 
been received from tl\e G ~·v~rnment of 
West Bengal from time to time, and 
releases of kerosene to the State from 
January to July, 1985, hav~ been made 
as under :-

(Figure!; in tonnes) 

Ad-hoc releases Total allocation 

2,350 47,500 

2~850 48,000 

2,110 46,000 

2,110 46,000 

2,000 45,890 

2,110 46,000 

2,000 44,110 

appointed and what is their monthly 
average income ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) The Department of Telecom. and 
Department of Posts under the Ministry of 
Communications are at present employiol 
candidates on hourly basis in the cadres 
of Telephone opeta tors, Telearaph Asstt., 



; 

173 Written Answers SRAVANA 22, 1907 (SAKA) fVritten Answers 

Telecom. Office Asstt., Telegraphists, 
Technicians Postal Asstt. and sorting 
Asstt., for different Telephone Exchanges, 
Telegraph offices, Post offices. RMS and 
other Administrative officies. 

(c) They were employed since 1982. 

They are given work generally for not 
more th')n 8 hours in a day and are paid 
at Rs. 2.75 per hour. Average monthly 
ipcome cannot be correctly told as they 
are paid on the basis of number of hours 
served in a day; since the number of hours 
of enlploymcnt may vary depending upon 
the traffic requirement no average monthly 
income can be conlputed. 

\\'aiting List for LPG Connections 

3343. Sl-IRI CHINT.~MANI lENA 
SHRI RANJIT SINGH GAEKWAD : Will 
the Minister of PETROLEUM be pleased 
to sta te : 

(a) the number l)f persons on wait'ng 
list for the allotment of LPG connection as 
on 31 March. 1985 S ta te-wise ; 

(b) the nU111ber of persons allotted 
LPG connection every year, their number 
during the last three years, year-wise; 
State-wise ; 

(c) whcth\!r it is a fact that the wait-
ing 1 ist IS increasing year after year; and 

(d) when there is no scarcity of gas in 
the country, the r~asons for not meeting 
the demand? 

Tl1E MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NA W AL KISHORE SHARMA): (a) The 
number of persons on the waiting list as 
on 31st March .. 1985 is given in the State-
ment below. 

(b) The information is being collected 
and will be placed on the Table of the 
Sabha. 

(e) Yes. Sir. 

(d) The release llf connections to per-
SODS on the waiting list is made under the 
annual enrolment programme of the oil 
industry. This programme takes into 
account the increase in indigenous produc-
tion of LPG as well as augmentation of 

bottling capacity and other infrastructure 
facili ties. 

Statement 
--------------- - -----

States: 

l. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 

5. Haryana 

6. Rajasthan 
7, J&K 
8. Hlmachal Pradesh 

9. Karnataka 
10. Kerala 
11. Madhya P ~ ades 11 

12. Orissa 
13. Maharashtra 
14. Punjll_b 

15. Tamil Nadu 

16. Uttar Pradesh 

17. West Bengal 

18. Manipuf 
19. Tripura 
20. Meghalaya 
21. Sikkim 

22. Nagaland 

Union Territuries : 

23. Chandigarh 
24. Delhi 
25. Goa, Daman & Diu 

Number f Per-
sons on the Wait-
ing list (as on 
31.3.1985) : 

2,68,128 
5,707 

48,294 
5,35,327 

1,55,008 
1,38,409 

37,250 
10,927 
78,617 
29,163 

2,28,972 
2.4,871 

8.77,061 
2,14,476 
1,00,655 
6,08,274 

67,217 
650 

NIL 
360 
Nil 
809 

61,859 
4,96,978 

26. Dadra & Nagar Haw~li 
34,031 

600 
102 27. Pondicherry 

Total 40,23,745 

Supply of gas to lTran Gas Turbine Power 
Station 

3344. SHRI BALr\ SAHEB VIKHE 
PATIL: Will the Minish!r of PETROLEUM 
be pleased to state : 

(a) whether supply of gas to Uran Gas 
Turbine Power Station has been curtailed 
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and diverted to KRIBHCO Fertilizers in 
Gujarat ; 

(b) if so, the cut in supply of gas 
imposed; 

(c) whether the State Government is 
installing four units at Uran as extension 
of the existing sta tioD and this will require 
adequate supply of gas; and 

(d) if so, whether this requirement has 
been quantified and whether the Union 
Government would make snre that these 
four units will not be starved of gas 
supply 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) and 
(b) Oil and Natural Gas Commission has 
been supplying surplus associated natural 
gas from Bombay High to Maharashtra 
State Eiectricity Board Uran gas turbine 
power station, purely on a fall-back basis, 
after meeting the needs of the regular 
users of gas in the prioirity sector, 
viz., fertiliz~rs. With the inncrease 
in offtake of gas by the regular users, 
the availab ility of surplus associated 
gas for supply to fall-black users has 
been going down. ONGC is giving pri-
ority to Maharashtra State Electricity Board 
over all other faIl .. back consumers. The 
supply of gas to Uran power station is not 
affected on account of supply of gas pro-
posed to KRlBHCO fertilIzer unit, which 
is located at Hazira in Gujarat, and which 
will get gas through a separate pipeline 
from Bombay High. 

(c) and (d) MSEB has proposed to 
install 4 X 108 MW turbines under phase 
II, for which it had requested Ministry of 
Petroleum to supply 2.44 million cubic 
metres per day of gas. Ministry of Petro-
leum has agreed to supply 1.84 MMCMD 
of gas for this, purely on a fall-black basis 
and subject to availability of surplus asso-
ciated natural gas, after meetini the ,needs 
of priority users, and also 0.21 million 
tonnes per annum of LSHS on a rClular 
basis, as a very special case. 

[Translation] 
Improveaaent in Telephoae System 

3345. DR. CHANDRA SHEKHAR 
TRIPATHI : WilJ the Minister of COMMU. 
NICATIONS be pleased to Itate : 

(a) whether talks arc being held ,with 
U.S.A. in reaard to briDling about impro-
vement in telephone system : 

(b) whether any decision has been taken 
in this connection 10 far ; and 

(c) if so, the details thereof and if not, 
the action being taken to bring about 
improvement in the telephone system '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) No, 
Sir. 

(b) & (c) Does not arise. 

[English] 

A vailability of Copies of Supreme Court 
Judgements 

3346. SHRI THAMPAN THOMAS: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether the Constitution bench of 
the Supreme Court had delivered a judge-
ment on the G .Jvernment employees' right 
to be heard in actions taken aga inst them; 

(b) if so, the gist thereof, 

(c) whether the copies of the judgement 
are not available to the public ; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ) : (a) Yes, Sir. 

(b) By their judgement dated 11th 
July, 1985 in Civil Appeals Nos. 6814 of 
1983, 3484 of 1982, etc., the Supreme Court 
has clarified the correct parameters of the 
constitutional protection granted to toe 
Government servants under article 311 (2) 
in the matter of dismissal, removal ( r 
reduction in rank. The judaement docs 
not alter the established law of bold in. 
inquiries as a aeoera) rule in which cbal'lCS 
are framed apinst a deliquent Govern-
ment servant and he is atlorded a reaSOD-
able opportunity to defend bimself. Clau .. 
SCI (a), (b) aDd (f;) of the IecODd provilO 
to article 311 (2) have themeelvcl laiel 
down the exceptional situations wherein 
the requirement of holdiDI an enquiry i. 
di.pented with. These clauses road as 
follawa :-
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(a) where a person is dismissed or re-
moved or reduced in rank on the ground 
of conduct which has led to his conviction 
on a criminal charge ; or 

(b) where the authority empowered to 
dismiss or remove a person or to reduce him 
in rank is satisfied that for some reason, 
to be recorded by that authority in writing 
it is not reasonably practicable to bold 
such in'-luiry ; or 

(c) where the President or the Gover-
nor, as the case may be, is satisfied that in 
the interest of the s.:!curity of the Sta te it 
is not expedient to hold such inquiry. In 
its earlier decision in Divisional Personnel 
Officer. Southern Railways and another Vs. 
T.R. Challappan (AlR 1975 S.C. 2216), 
the Supreme Court while considering a 
rule sin1ilar to clause (a) of the second 
proviso to article 3 i 1 (2) held that removal 
from service of a railway employee with-
out giving a h~aflng prior to imposition of 
penalty was bad. The Court did so by 
materially replying upon the expression 
Hconsider~' in the relevant rule. By its 
latest judgenlent, the Supreme Court has 
over-ruled the view in Challappan's case 
whose soundness had even otherwise been 
doubted from the very beginning. in the 
context of the Constituent Assembly 
Debates and other relevant material, the 
Court can1e to the c "'nelusion that the 
second proviso to article 311 (2) is based 
on public policy and is in public interest, 
in keeping with the intention of the Con-
stitution-makers. The exclusion of inquiry 
in ex.ceptiona.l cases of the nature cove-
red by clauses (a), tb) and (cJ of the said 
proviso was thus held justified. The judg-
ment also does not take aV'tay the right 
of an aggrieved Government servant to 
invoke the departmental remedies and seek 
judicial review in appropriate cases. 

te) Copies of the judgment are avail-
able and can be obtained from the Copy-
iog Agency of the Suprenle Court. The 
judgment will also be published in various 
law reports in due course. 

(d) Does not arise. 

Encroachments on Defence Land 

3347. SHRI BANWARI LAL PURO-
HIT : Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Government are aware that 
there are encroachments on the Army 
Cantonments land and Air Force stations 
in the country; and 

(b) the steps Government propose to 
take to remove these encroachments. 

THE MINITTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO) : (a) Yes~ Sir. 

(b) Officers at the Field level have 
been designated as Estate Officers under 
the Public Premises (Eviction 0f Unautho-
rised Occupants) Act, 1971. As and when 
any encroachment on Defence land comes 
to their notice, action is taken by them for 
its removal under the Act ibid. 

Expansion Programme to m~et tbe increase 
demand of Petroleum Prodlcts 

3348. SHRI JAI PRAK-\SH AGAR-
WAL : Will the Minister of P.cTROLEUM 
be pleased to sta te : 

(a) whether the exp,lnS10D programme 
to meet tne increased d';lndDJ ;Jf p.!troleum 
products has been undertak;;n ; 

(b) if so, the detaIls th~reof ; 

(c) the estimated cost of t:les~ projects 
and the time of their completion '? 

THE MINISTER OF ST.~£.TE OF THE 
f\1INISTRY OF PETROLELT?\.I (SHRI 
NAWAL KISHORf. SHAR\-IA) : (a) to (c) 
Government propose to cxp~lnJ!deb~ttle­

neck a few refineries during 7th plan period 
to increase processing of O~l-'ihore crude. 
The details will be kn awn afte r the 7th 
plan is finalised. 

AgreeIlleDt with Japanese firm for manufac-
ture of Rural Radio Telephones 

3349. SHRI JAI PRAKASH AGAR .. 
WAL = Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether it is proposed to have an 
agreement with a Japanese firm for manu-
facture of rural radio telephones and 
setting up of teleconullunication network 
in India ; and 

(b) if so, the details thereof '1 

THE J\.1INISTER OF STATE OF THE 
MINISTRY OF CO~t~1UNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) and 
(b) An agreement has been signed betv.r~en 
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Indian Telepbone Industries Limited (ITI) 
and MIs. Kokusai Electric Company Ltd. 
of Japan for manufacture of Multi·Access 
Rural Radio Telephone System (MARR). 
The proposal envisages manufacture of 
MARR Systems for hilly and remote areas .. 
24 systems (providing for 600 remote 
telephones to be connected) will be pro-
duced per annum in ITI's Naini Unit near 
Allahabad. The sanctioned cost of the 
project is Rs. 97 lakhs. The implenlenta-
tion of the project is expected to start this 
year and completion achieved in 3 years. 

Postal alld Telegraphs Services in Manipur 

3350. SHRI N. TOMB! SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to sta te : 

(a) whether Guvernment are aware that 
the postal anJ telegraph services in the 
North Eastern region pJ.fticularly in ~1ani­

pur are far from S.it isfactory ; 

(b) if so, the steps being takeu to im .. 
prove the situation ; and 

(c) if nol, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) to (c) 
It is not correct to say that postal services 
are far from satisfactory in N. E. Region 
particularly in Manipur area. There have, 
however, been occasional delays in trans .. 
mission of mail in the interior of Manipur 
State but these are due to the irregular 
plying of mail carrying buses. The 
Government is aware that the Telegraph 
services are not very satisfactory. To 
improve the services, efforts are being 
made to minimise interruptions on circuits 
and introduce teleprinter working in main 
combined offices to speed up the tranl-
mission of telegrams. 

Import of Electronic Excbanges 

3351. PROF. NARAIN CHAND 
PARASHAR Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether Government have decided 
to import Electronics Exchanges from 
Japan/France during the current financial 
year; 

(b) if so, the number of Electronic 
Exchanges for which orders have been 
placed with those countries alongwith the 
dates on which the decisions were taken 
and orders placed ; 

(c) the likely date by which the Ex-
changes would be received alongwith their 
cost etc. ; and 

(d) the nalTICS of pll~es, State wis~ in 
North-Western Circle where they would be 
installed ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir. 

(b) and (c) Information furnished in the 
statement belo\v. 

(d) Names of places Statewise are 
ind;cated below. 

(i) Haryana Nil 

(ii) Himachal 
Pradesh 

(iii) Punjab 

6 Snla J1 e) ectron ic 
exchanges at Bilaspuf, 
Hamirpur, Nahan, 
Una, Chamba and 
Kulu. 

One Digital Trunk 
Automatic Ex.chanac 
at lallundhar. 
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Statement 

Details of Electronic Exchanges being imported from Japan}F'-ance 

S1. Country No. of 
No. from which e~changes 

being imported 

1. Japan 67 

2. France 16 

Type of 
Exchang-
es. 

Small E\ec .. 
tronic Ex-
changes. 

Digital 
Trunk Auto-
matic Ex-
change 

Telephone Excbanges based on Satellite and 
Fire Optic Tecbnology 

3352. SHRI MURLI DEORA : Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether Government propose to 
replace old and inefficient telephone ex-
changes by exchanges based on the satellite 
and fibre optic technology (as in France, 
U.S.A. and Japan, in \\'hich a small milli-
metre diameter fibre carrie5 20,000 lines 
compared to very thick conventional 
wires; 

(b) if so, whether Government propose 
to import the technology fer making optic 
fibres in lnd ia ; and 

(c) whether for long-distance calls, the 
use of Microwave phone service proves 
cheaper according to the experience in 
advanced countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COM MUN:ICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Satellite and fibre optic technologies are 
used to interconnec~ exchanges and not as 
a replacement of exchanges. There are 
proposals to exploit these technologies 
duriog the Seventh Plan. 

(b) Yes, Sir. 

(c) Cost effectiveness of Microwave and 
other media for long d istanc~ call is a 
fun~tion of several variables such as 

Total 
FOB 
Cost 

Japanese 
Yen 1562.6 
Million. 

French 
Francs 
130·56 
Million 

Likely 
delivery 
date 
(FOB) 

Last 
quarter of 
of 1985-
86 

(0 5 exchan-

Date of Issue of 
Lettel of Intent/ 
Purchase Order. 

L.O.I. Issued on 
2.4.85. Detai-
led Purchase Order 
under issue. 

Detailed Purchase 
ges in March. Order issued on 
1986. 19.5.84. 

(ii) 1l cKcha-
rges during 
1986-87. 

channel capacity required. distance and 
terrain etc. for ~ertain situ.luons involving 
the above facto:·s. micn)wJ.Y"': systems prove 
cheaper. 

IO"estment in CCillbl t j tulus ~ry 

3353. SHRI SURESH KL~RCP : Will 
the Mlfl ister of INDlJSTR)- & COMPANY 
AFFAIRS be pleased to S~;.ltt: : 

(a) the total capital on Indian Cement 
Indu~try as on 31st March, 19~5 ; and 

(b) the Stat\!-\visc b . ..:_ .. k<.lp of the 
above investment as on 31st ~larch, 1985 ? 

THE rv11~ISTER OF STATE IN 
THE MINISTRY OF I~DUSTRi' AND 
COMPANY ,,~FF.-\IRS A~D IS THE 
MINISTRY OF HO\1:E AFF_~IRS (SHRI 
ARIF MOH.t\r.iMAD KHA~) : (a) and (b) 
Capacity in cenlCnt ir.dus~r) has been 
gradually instalh:d 0, er the P:.1st 70 years. 
Some of the plants date back to 1915 and 
onwards. Additiona 1 inslalkd capacity 
was added over a long p~ri0d since then 
and the installed capa~i{y as on 1. 7.85 is 
43-42 miHion tonnes. Inf ... )nnativ l1 on the 
total capital invested in CCiuenl industry 
over this period, has, therefure, not been 
compiled. It is, therefore, difficult to 
indicate the total capital invested on 
cement industry as on 31.3.85. According 
to the current prh;e level the 2veraie 
investment per tonne of cement ranges 
from Rs. 600 to Rs. 1500 depending on the 
size of the plant, techn ology adopted etc. 
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Increase in the price of drugs 

3354. SHRI SOMJIBHAI DAMOR 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) whether it is a fact that Industrial 
Licences granted by Government have been 
overvalued in capital which has ultimately 
Jet to increase in prices of drugs ; 

(b) if so, the reasons therefor; and 

(c) if not, the reaction \.' f Government 
in relation to product ion of drugs and drug 
intermediates vis-a vis capital invested by 
amall scale sector units, such as Amr.'cillio, 
Sulpha Methoxazole, Trimethoprim, Pyra-
zin~nlide, 6 APA etc. ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COrviPANY AFFAIRS (SHRI 
VEERENDH.A. PATIL): (a) and (b) Appli-
cations subm i ttcd by organ is~d secto r un i ts 
for gra!!t of lnd ustrial L~cences conta in the 
details of estimated additions to fixed 
assets )Jke laeu! building. and plant and 
machinery. There could be variation 
between the value of actual fi~d assets 
utilised and those indicated in the appli-
cations on account of several reasons like 
escalati~n in the costs, availabi Iity of new 
design of equipment, etc. For fixing 
the prices of bulk drugs, post-tax return 
related to netwofth is allowed. 

(c) No comparison of the plant and 
machinery instal led by the small scale 
sector un Its and the organised sector units 
for producing the drugsl intermediates 
referred to has been made. 

Penal ac{;on against Foreign Chartered 
Fishing Trawlers 

3355.. SHRI INDRAJIT GUPTA: Will 
the Minister of DEFENCE be pleased to 
atate : 

(a) the number of foreign charteled 
fishing trawlers presently under custody of 
the Indian Coast Guard ; 

(b) the normal and full legal process 
follOWed with respect to acts of poaching 
and trespass by such foreign boats; and 

(c) in how many cases, penal action 
bas been taken durjng the past one year 
and the details thereof ? 

THE MINISTER OF DEFENCE (SHRI 
P. V. NARASIMHA RAO): (a) While 
there are no such trawlers in the custody 
of the Coast Guard, at the request of the 
Coast Guard the custody of eight S\lCh 
trawlers bas been entrusted by the Courts 
to the Fisheries Survey of India, an 
Organisation under the Ministry of 
Agricul ture. 

(b) In such cases legal proceedings are 
inst ituted against the owner/master of the 
defaulting vessels in the Court cf the 
Metropolitan Magistrate/Judicial Magistr-
ate of the first class duly empowered by 
the State Government. 

(c) Out of the ten cases of chartered 
foreign fishing trawlers apprehended during 
1984 for poaching/trespassing, legal 
proceedings in respect of two cases has 
been final ised. In these two cases, the 
trawlers were not found guilty of trespass-
ing, but of disobeying orders of the 
authorised officer. In these cases a total 
fine of Rs. 25,000/- \vas iJnposcd and the 
port charges recovered. The remaining 8 
cases are still pending in the Courts. 

Steps to improve Industrial Production 

3356. SHRI B.V. DESAI: Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is fact that the industrial 
growth during the year 1984- 85 recorded 
a growth of 5.5 per cent 111aintaining the 
growth rate real ised during the preceding 
year; 

(b) if so, what were the main reasons 
for maintaining the industrial growth rate; 

(c) whether further steps will be taken 
by Government to improve the industrial 
production during the remaining period of 
the year; 

(d) if so, the details of the same; and 

(e) to what extent the industrial growth 
is likely to be increased ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI AR.IF 
MOHAMMAD KHAN) : (a) On the basis 
of CSO Index of Industrial Production, 
tile rate of Irowtb durinl 1984-85 work. 
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out to 5.6 per cent as against S.S per cent 
during 1983-84. 

. (b) to (d) The Government have been 
takin{ several measures to stimulate 
industrial production through appropriate 
changes in Industrial Licensing and Import 
po1icjes~ as well as through monetary and 
fiscal measures and improvement in 
infrastructure. 

(e) The Seventh Five Year Plan envis-
ages an annual average growth rate of 7 
per cent for the industrial sector. 

Review of Pricing Structure of Natural Gas 

3357. SHRI B.V. DESAI : Will the 
Minister of PETROLEUM be pleased to 
state: 

(a) whether the price of gas for thermal 
power generation has been fixed at Rs.1800 
per 1,000 cubic metres; 

(b) 9lhether the Dopartment of Coal 
has approached the Ministry of Petroleum 
to reconsider its decision; 

(c) if so, whether the official-level 
committee is reviewing the entire pricicg 
structure of natural gas in view of its 
wider use in the near future to feed the 
proposed gas-based fertilizer plants and 
power stations; and 

(d) if so, the main reasons for rejection 
of the proposal made by the Department 
of Power? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSHORE SH.b..RMA): (a) & (c) 
The issue of pricing of gas for various 
uses all over the country is under consider-
ation of the Government. 

(b) No, Sir. 

(d) Does not arise. 

Bids for Off-shore Oil Exploration. 

3358. SHRI B. V. DESAI: Will th~ 
Minister of PETROLEUM be pleased to 
state : 

(a) whether it is a fact that India has 
decided to inv ite bids from international 
oil companies for off-shore oil exploration : 

(b) if so, whether Government are 
preparing a package for the oil companies 
which would be fair, just and equitable 
to both partners in the search for oil ; 

(c) jf so, the time by which final 
decision in this regard will be taken; and 

(d) how many foreign firms have shown 
interest in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) to (d) 
The policy for making a fresh offer of 
areas to foreign companies for oil explor-
ation in India is at present under review. 
Details are yet to be fin£l.Fsed, 

A number of foreign companies have 
indicated their interest in the form of 
enquiries. 

Haldia Petro Chemical Complex 

3359. SHRI BHOLA NA1H SEN: Will 
the Minister of PETROLEUM be pleased 
to state: 

(a) whether Government have inform-
ation about sonle foreign firms offering 
technical co llabora t ion fur the Haldia 
Petrochemical complex in West Bengal: 

(b) if so, the details thereof; 

(c) th~ terms nf such foreign collabo-
rat rs ; 

(d) the p;cgr(ss in the matter 

(e) the proposed holding pattern of 
the Haldia Petrochemical complex; and 

(f) the steps taken/proposed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSHORE SHARMA) : (a) to (f) 
There is no formal appl ;~tion for technical 
collaboration for the Haldia Petrochemi-
cal Complex froln the West Beng11 Indus-
trial Development Corporation Ltd. How-
ever, the GJVernn1.:nt of W~st Bengal hav..! 
reported that the Corporation propose t, 
have technk~ll collaburation with Mis. 
Linde AG ~)f West Gernlany and MIs. 
Chenltex. of USA. 

An understanding has been reached bet 
ween the Corporation and Goenkas for-
the setting up of this project on the stand-
ard joint sector pattern. 
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[Translation] 

Improvement in Dak Distribution System 

3360. SHRI RAJ KUMAR RAI 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the proposals which are being 
considered by Governmen t to bring about 
improvement in dak distribution system; 
and 

(b) how these proposals are to be 
implemented and by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RA1\1 NIWAS MIRDH_L\): (a) 
and (b) For monitoring the function of 
postal system. department has organised 
special drives wh ich include monitoring the 
delivery of mails. In additio D.. special 
squads have been formed which have visi-
ted complaint prone areas. Lapses, short .. 
comings noticed durIng these drives have 
been studied and remedial steps taken to 
rectify the defects/deficiencies. Instruc-
tions have a Is0 b~en issued to post offices 
to mon i tor effie iency to ensure im prove-
ments in their \\'orking. 

Investment, profit in 1\~aruti Car Ld~·og 

3361. SHRI M.L. JHIKRAM: Will 
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleased to state: 

(a) the total amount of investment 
made in the Maruti Car Udyog and the 
net profit earned by the company during 
1984-85 and the model-wise number of cars 
produced ; and 

(b) whether these cars are being expor-
ted ; if so, the naJncs of those countries to 
which these are being exported ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY & COM~ 
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) The total 
capital expenditure in Maruti Udyog Ltd. 
as on 31 st March, 1985 was about Rs. 76 
crores. The net profit earned by the 
company during ~.h~ year 1984-85 was Rs. 
90.34 lakhs. The model-wise number of 
cars produced during the year 1984-85 was 
as under :-

Maruti 800 
Deluxe 

14,924 
5,429 

(b) No Maruti cars have been exported 
so far. 

Working of Mandla Telephone Exchange In 
Madbya Pradesh 

3362. SHRI M.L. JHIKRAM: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether working of telephone a-
change in Man\11a district in Madhya Pra-
desh is extremely poor and jf so, the act-
ion being taken by the Department to 
bring about improvement therein; 

(b) whether Government propose to 
expand it and to replace it by an electronic 
telephone exc hange ; 

(c) if so, the details in this regard; 
and 

(d) the arrangements being made by 
Government to ensure smooth functioning 
of this exchange and to meet the demand 
for new telepho~e C'~nnections ? 

THE MINISfl . _ OF STATE OF THE 
MINISTRY OF COMMUNIC~~TIONS 

(SHRI RAM NIWAS MIRDHA) : (a) 1'60, 
Sir; the functL ning of telephone exchange 
at Mandla is g~n ':rally satisfactory. To 
improve further tb __ functioning of this ex-
change Mandla-JabaJ pur aJ ternative trunk 
route has been sanctioned, to avoid com-
plete cut off of Mandla from rest of the 
communication network when interruption 
occurs. 

(b) Yes, Sir. 

(c) A containerised electronic exchange 
of 400 lines will repJace the existing tele-
phone exchange as soon as supply is recei-
ved. 

(d) Provision of aIterJ'lalc trunk route 
and installation of electronic exchange will 
improve the telephone services at Mandla. 
There is no demand pending for tel ephone 
connection at present. 

[English] 
Setting up of L.P.G. bottling plants 

3363 DR. V.VENKATESH : Will the 
Minister of PETROLEUM be pleased to 
state : 
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(a) whether it is a ract that Govern-
ment have taken a policy decision to set 
up certain bottling plant alongwith the 
HBJ pipeline for production of liquid p:!t-
roleum gas filled bottles for consumers; 

(b) if so, the details thereof; 

(c) whether these plants would be set 
up in public sector or private sector; and 

(d) what shaH be the annual rate of 
production ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a), (b) 
& (d) It is proposed to extract LPG at 
Bijaipur and Auraiya along the RBJ pipe-
line. The availability of LPG from these 
projects will be of the order of 4.70 lakh 
tonnes per annum~ This will meet the 
needs of about 47 lakh new consumers. 

(c) Decision on this will be taken at 
the appropriate time. 

Con,'ers!on of Exchanges into Electronic 
Excbanges in Orissa 

3364. SHRI CHJNTAM.~NI PANI-
GRAHl: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the nunlber of electronic exchanges 
functioning in the country; 

(b) whether there is any proposal to 
convert the present eAchanges into electro-
nic exchanges in all the major cit ies ; and 

(c) if so, the cities in Orissa which ale 
going to be covered during the Seventh 
Five Year Plan period '? 

THE MIN'STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
The total number of electron ic exchanges 
functioning in the country is 26. 

(b) No, Sir. 

(c) Electronic exchanges will be com-
missioned at the following towns in Orissa 
during the Seventh Five Year Plan :-

1. Bhubancshvt'ar 4000 lines 
2. Keonjhar 600 Jines 

3. Koraput 400 lines 
4. Phulbani 400 lines 

s. Sundergarh 400 lines 
6. Baripada 600 lines 
7. Dhenkanal 600 lines 
8. Chhatarpur 400 lines 

[ Translation] 

Facilities recommended by Central Sainik 
Board to Ex- Ser\'icemen 

3365. SHRI VIJOY KUMAR YADAV: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Central Sainik Board 
has made some recommendations for 
providing certain facilities to the Ex-Servi-
cemen ; 

(b) if so, the deta ils thereof; and 

(c) the steps taken by Government to 
implement these recommendations '? 

THE MINISTER OF DEFENCE (SHRI 
P V. NARASIMHA RAO) : (a) to (c) The 
Kendriya Sainik Board at its last meeting 
held on 10th July, 1985 revie\ved the action 
taken by the States on its previous decis-
ions. It also reviewed th ~ action taken 
by them on the recommendations of the 
High Level Committee which needed to be 
accepted and implemented by the States. 

On b::half of the Central Government 
it \Vas cnlphasised that the paramount and 
fundamental iss'J~s concerning the welfare 
of ex-servicenlen \l:ere :-

(i) Provision of gainful employment 
by wayof:-

(a) Salaried enlp10YITIent, including 
to the extent possible 
cluplL1ynlcnt under the Central 
~:nd State Gvvernments, by 
introducingieffectively implem-
enting the reservation policy, 

(b) Self-enlployment, \\ilh special 
incen t i\'es and reservations in 
their favour in such infrast-
ructure as the issuance of 
tran sport permits, allotment 
\~ find ustrial sheds etc. 

(ii) Confernlent of appropriate \velfare 
benefits by way for exan-ple of :-

ta) enhanced educational opport-
uniti~s fur their wards, 
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(b) augmentation of medical 
faciJit ies, 

(c) reservation of quotas in 
housing schemes, 

(iii) The introduction of appropriate 
codes of conduct to ensure that 
they were treated with respect and 
consideration. 

The States were requested in the light 
of these considerations to implement the 
earlier recorrimenda tions of the Kendriya 
Sainik Board and of the High Level 
Committee which related to them. 

The Kendriya Sainik Board endorsed 
this approach and the need to take urgent 
action accordingly, and the repsesentatives 
of the States general1y assured the Board 
that appropriate action would be taken. 

[English] 

Sick Companies;!\lills in Bihar 

3366. DR. G.S. RAJHANS: Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Bihar Government> have 
submitted the list of sick companies/mills 
situated in Bihar State to the Union 
Government 

(b) if so, details of the list; and 

(c) the reaction of Government on the 
sick mills of the State? 

THE MINISTER OF STATE IN TI-IE 
MINISTRY OF INDUSTRY AND COM .. 
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c) 
Proposals have been received from the 
Government of Bihar about revival of 

individual sick units such as Rohtas 
Industries Ltd and Ashok Paper Mills. 
The State Government have been informed 
that all possible assistance would be 
extended to the State Government in case 
they decide to national ise these under-
takings. 

Opening of Post Offices during Seventb 
Plan period 

3367. SHRI C. MADHAV REDDI : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of post offices opened 
during the Sixth Five Year Plan and the 
names of places/States where th~ same 
were opened ; 

(b) the detai Is of villages etc. State-
wise, where this facH i ty is stilJ to be 
provided; 

(c) the villages that are likely to be 
provided wjth th'" basic amenity during 
the Seventh F'v~ \ .. ~i· Plan? 

THE MIN1STER OF STATE OF THE 
MINISTRY l)F COf.w1MUNICATIONS 
(SHRI RAM 1 IWAS MIRDHA): (a) 
Number of all ca l,,'gories of post offices 
opened during the Sixth l::ive Year Plan 
with names of States where the same were 
opened is sho\\'n in Statement No.1 below. 

(b) The details of the villages State ... 
wise where this facility is still to be 
provided is shown in Statement No. 11 
below. 

(c) Post Offices will be opened in the 
villages on being justified as per existing 
norms, copy of which is encJ('scd as State-
ment III for ready refcrcpce, subject to 
avai1ability of funds approved by the 
Planning Commission in the year to year 
plans during the Seventh Fjve Year Plan. 
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Stateaaeat-J 

st. Name of the Stato Number of all catc,oriel of POlt_ No. oftices opene4 duri n, the SiMb 
Five Year Plan 

1 2 3 
._ "0"'" ... __ •• _ 

, ., ., _- . 
1. Andbra Pradesh 7$0 
2. Bihar 761 
3. Delhi 68 
4. Oujarat 291 
5. Union Territory 1 

of Daman, Nagar Haveli and Diu 168 
6. Jammu and Kashmir 302 
7. Karnataka 220 
8. Kerala 

9. Lakshadweep 

10. Mahe 769 
11. Madhya Pradesh 624 
12. Maharashtra 7 
13. Ooa 331 
14. Assam 38 
IS. Arunachal Pradesh 68 
16. Manipur 39 
17. Meghalaya 27 
18. Mizoram 42 
19. Napland 21 
20. Tripura 10 
21. Punjab including Union Territory of 77 

Chand iga rb 183 
22. Haryana 377 
23 .. Himachal Pradesh 4SS 
24. Orissa 301 
25. Rajasthan 
26. Tamil Nadu 879 
27. PODdicherry 388 
28. Uttar Pradesh 6 
29. West BeD,al 3 
30. Slktlm 
31 • ADdaman and Nicobar Islands ... .... 



; ~ .. .c 
195 Wrlttln An"WI'" AUGUST 13. 19., W,ltl_" AnlWers 196 

~ .. D 

. St. Name of the State - Detail. of the number of cenSdl--
No. villa.,1 which do not have a P.O. 

at ..... eacl of 6th Fi~ Year Plan. 

1. Andhra Pradesh 12693 

2. Bihar ~8641 

3. Delhi ·le· 

4. Gujarat 1~98 

5. UT Daman, Nagar Haveli and Div. 55 

6. Jammu & Kashmir S20~ 

7. Karnataka 18'78 

8. Kerala 02 

9. Lakshd weep 

10. Mahe 

11. Madhya Pradesh 67006 
12. Maharashtra 2S270 
13. Goa 178 
14. Assam 19108 

IS. Arunachal Pradesh 2735 
16. Manipur 1401 
17. Meghalaya 4499 

18. Mi'ZOram ~91 

19. Nagaland 20? 
20. Tripura 4181 

21. Punjab including 8906 
Union Territory Cbandigarh 

22. Haryana 4576 

23. Himac hal Pradesh 14569 

24. Orilla 43898 . 
25. Rajasthan 26157 
26. Tamilnadu 6640 . 
27. Pandicherry 167 
28. Uttar Pradesh 96142 
29. West .Bengal 30912 
30. Sikkim -31. Andaman " Nicoba r Illaad 324 
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Statement-Ill

Norms for Opening of Post Offices

(A) Criteria for opening of post offices
in rural areas

Post Offices to be opened in rural areas
have been classified into two categories :-

(1) Post Offices in normal rural
areas: and

(2) Post Offices in tribal or backward
areas.

(1) Opening of post offices in 'normal rural
", areas:

(i) Post Offices in 'gram-panchayat'
villages may be opened subject to
the following conditions.

(a) There is no other post office
within the radius of 3 Kms.
from the proposed post office;
and

(b) The proposed post office is
expected to yield income to the
extent of at least 25% of its
estimated cost.

(ii) Post Offices in 'Non-gram pancha-
yat' villages may be opended
subject to the following condi-
tions.

(a) The population of the village
should be 2,000 or more ;

(b) There is no other Post Office
within the radius of 3 Kms.
from the proposed office; and

(c) The Post Office is expected to
yield income to the extent of
at least 25% of its estimated
cost.

(2) Opening of Post Offices in tribal and
backward areas:

-~ (i) Post Offices in 'gram-panchayat'
villages may be opened subject to
the following conditions :-

(a) There is no other post office
within the radius 'of 3 Kms.
from the proposed post office ;
and

-(b)-The proposed Post 'Office is
expected to yield income to the

extent of at least 10% of its
estimated cost.

(ii) Post Offices in 'Non-gram pancha-
yat' villages may be opened sub.
[ect to the following conditions ;-

(a) The village (or an integrated
cluster of villages within a
radius of 1.5 Kms) should have
a population of 1,000 or more.

(b) There should not be another
Post Office within the radius of
3 Kms. from the proposed
Post Office; and

(c) The proposed Post Office is
expected to yield income to the

extent of at least 10% of its
estimated cost.

Note ; The Rural Post Offices fall into
the category of :

(i) Normal rural areas; and (ii ) Back-
ward and tribal. The Tribal areas
have been defined by the Ministry
of Home Affairs. Backward areas
from the postal development point
of view, are defined considering
the state of development of a
particular area is 100% behind the
all-India averages or population/
area served per Post Office of not.

(ii) Secondly, when a paticular area
is worse off than the - all-India
average and also the Circle
average on counts of popu-
lation/area served, besides
comparing unfavourably with the
Circle as a whole in respect of
percentage of villages provided
with Post-Offices, the area is given
the status of "backward".

(iii) The all-India average per' Post
Office is 23.10 Sq. Kms. and popu-
lation 4,805. The backward areas
and the tribal areas are subsidized
more in order to bring them up at
a faster pace.

(iv) The concept of "Hilly Areas"
has been dispensed with as hilly
areas which are also tribal areas,
are automatically covered in the
category of "I'r•.•i~b~al~A~re::.::a~s..:.'. ""l
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(B) Criteria for opening Post Offices 
in Urban Areas 

Post Offices are opened in urban areas 
subject to the following co~ditions : 

(i) The Post Office sbould be ftnan. 
cially self supporting ; and 

(ii) The minimum distance between 
two Post Office s should be 1 Km. 
in cities with a population of 20 
]akhs and abOve. In other urban 
areas, the minimum distance be-
tween two Post Offices should be 
1.S Kms. 

Heads of Circles are competent to 
relex the distance condition in lOCYo of the 
cases every year. 

Increase in tbe Prodoction of LPG 

3368. SHRI MOHANBHAI PATEL 
SHRI HARIHAR SOREN : 

Will the Minister of PETROLEUM be 
pleased to state : 

(a) the total requirement {)f LPG in 
terms of tonnage as ag&inst the production 
at present : and 

(b) the steps being taken to increase 
the production of LPG in the country to 
meet -the increasing demand of LPG ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NA W AL KISHORE SHARMA): (a) LPG 
production during 1985-86 is expected to 
be 11.88 lakhs MT against the demand of 
12.S0 lakhs MT. 

(b) L.P.G. production in the country is 
being increased through additional coking 
unit and revamping of distillation unit at 
Refineries. 

Production of Leather Goods 

3369. KUMARI PUSHPA DEVI : Win 
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleated to state: 

(a) the total val ue of leather loods 
produced in the Sixth Plan ; 

(b) whether his Miniatry has sent 
directives to Leather laduatry to gear up 
lcathe-r fOods prod~tioJ1 ; 

(c) if so, the facilities provided or loins 
to be provided to 1etIth. 'industry to in-
crease the production ; 

(d) . tbe target set fot: the .. PJ;9'\uF,~~n of 
leather loods 10 tbe Se~llth Plan ; and 

<e> the step. taken 10 acbie\1o ta tar-
aet 'l I ': .1 "- _J 

THE MINISTER OF ST.~TE IN'THE 
MINISTRY OF INDUSTRY' "AND COM· 

.. PANY :AFFAlllS AND ,IN THE ~INI-
'STRY OP-'HOME AFFAIRS (SI;IRI ARIF 
MOHAMMAD KHAN): (a) A tarBet of 
'Rs. 167('J.~ crores of prod ucti on-' or_'~eatber 
and leather goods was tbied for the~ end of 
the Sixth F.ive Year Plan, whicb bas been 
by and Jarae achieved. 

(b) Yes, Sir. 

(c) & (e) Several items required Cor the 
leather industry, such as basic raw-mate-
rials like raw-hides and skins, sophisticated 
machinery, leather chemicals etc. have been 
allowed either duty free or with reduced 
duty under the OGL. Exporters bave been 
permitted to import drawings and desians 
of leather goods like graments purses, 
vanity bags9 shoe-uppers, shoes and also 
for foreign technical collaboration in order 
to keep pace with the changing fashions in 
tbe West. The exporting units/Organisa-
tions are encouraged to participate in the 
international trade-fairs. The functions 
or the unified Export Promotion Council 
for Leather and Leather Goods have been 
enlarged to provide market intelligence, 
design development, technology upgrada-
tion both for increasing production and 
productivity and also to boost up ex:ports. 

(d) Rs. 3,265 crores .. i 

Post Office Savings Bank 

3370. KUMARI PUSupA·DJ;.VIt:. Will 
the Mnister of COMMUNICA'PIONS be 
pleased to state : 

(a> the various sav-iDal ,ACsemeE ope-
rated by the Postal department; 

(b) whether steps have beeo taken to 
.,opulariae tboao schemes through Post 
otIice. Savinll Banka : 

(c) jf so, the extent of Irowth of POlt 
08i:e SaviDtS But in tho,Sbtll PlaD ; aDd 
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[;+1) tM tarpt set for the growth of Post 
Oftiao ' $a.viup Banks in the Seventh Plan ? 

THIS' NlINISTER OF ST ATE OF~ THE 
MrNltfItty OE COMMUNICATIONS 
(tJItt(1 RAM 'NIWAS MIRDHA): (a) The 
various Savings Schemes operated ·through 
Post Office Savings Bank are : 

1. Savings Accounts. 

2. 10 Year Cumulative Time Deposit. 

3. 

4. 

s. 

6. 

7. 

Accounts. 

5 Year Recurring 
counts. 

Deposit Ac-

Time Deposit Accounts. 

National Savings Certificates 
(II Issue). 

National Savings Certifica tes 
(VI Issue). 

National Savings Certifica tes 
(VII Issue). 

8. Social Security Certificates. 

9. Public Provident Fund Accounts. 

(b) Yes, Sir. 

(c) The Post: Office Savings Bank is 
part and parcel of the Post Office. The 
growth of Post Office Savings Banks is 
interlinked with of the growth of Post Office. 
During the Si~th Plan, 7876 Post OffiCes 
were opened. 

(d) Target for opening of new post 
offices in the Seventh Plan has not yet been 
finalised. 

\ 
Opeoiog of new post offices and telegrapb 

oftkes in Madhya Pratlesb . 

3371. KUMARI PUSHPA DEVI : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Oovernmel\t have a proppsa' 
to open some new post oftlces' and telegraph 
offices in Madhya Pradesh in 1985·86 ; 

(b) if so, the number of Post ofllCes 
and telegraph otBces proposed ~o be o~ 
in Madhya Pradesh in the above fiDa~al 

year ; and 

(c) the number of new post offices and 
teJegr~ph offices proposed to be opened 
in Raigarh District of that State in 
the above financial year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes 
Sir, opening of post offices are planned 
year-wise whereas telegraph offices are 
opened when found justified on the basis 
of tramic. · 

(b) 183 post offices are planned to be 
opened in Madhya Pradesh during the year 
1985-86. 

(c) 12 post offices are proposed to be 
opened in Ra igarh district subject to lift-
ing of economy orders banning creation of 
posts. Whereas opening of Telegraph 
Office depends upon justification on traffic 
norms. 

Installation of public call offices in BanDer, 
Jaisalmer and Jo~bpur (Rajastban) 

3372. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of COMMU· 
NICATIONS be pleased to refer to the 
reply given to Unstarred Question No. 
3937 on 20 March, 19&4 regarding installa-
tion of publi;: call offices in Barmer, Jaisal-
mer and Jodhpur Districts of Rajasthan 
and state: 

(a) the number of such sanctioned 
Public Call Offices in the year 1984-85 
and 1985-86 in Barmer, Ja isalmer and 
Jodbpur districts of Rajasthan that have 
not been installed by the Department and 
whether district .. wise lists thereof wil} be 
laid on the Table of the House ; 

(b) the cause of delay in this regard; 
and 

(c) whether the Department will remove 
the constraInts in this regard and ensure 
that the Public Call Offices already sanc· 

- tioned are set up in 1985-86 ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
number of Long Di stance Public Telephones 
sanctioned but not yet installed durin. 
1984·85 and 1985-86, in Barmer. JaisaJmer 
and Jodhpur districts ar e aiven below:-
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District 1984-85 

Banner 21 
Jaisalmer 8 
Jodhpur 3S 

AUGUST '13, 1985 
,'O. 

204 

1985-86 
approved 

39 
Nil 

3 

(b) The installat ion of lODl Diltaace 
Public Telephones was delayed due to: Imi-
ted supply of certain critical liae 1M ..... 

The district-wise lilt is attached &I 

(c) Bftorta will be made to opea an 
sanctioned Public T-olephoDeS ctariel tile 
current financial year subject -availalti_ 
of reaourccs. 

.tatement below. 

Statemelt 

SttJt~menl of such sanctloMd Long Dlst""ce Public Call Offices thallaave not yet JJ.. 
lP.stalled in B~", JlliMlmer tutti Jodhpur districts of RajiUliuut 

Year 1984-85 District Barmer 

1. Cbadakidhani District : Jodbplu' 

2. Sihani 1. Peechiayak 
3. Bhakarpura 2. Balwa Khurd 
4- Sindhwasha Hernia 3. Khawaspura 

S· HathitaUa 4. Gajsinghpura 

6. Udasar 5. Boyal 

7. Ati 6. Iloheecha Kalan 
8. Nimalkot 7. Pal 

9. Band 8. Joliyali 

10. Santra 9. Khatiaar 

11· Gida 10. Rampur Bhatia 

11. Jajwa 11. Boejharia 
13. Sangasar 12- Birai 
14. Gumanka Tola U. Bhed 
IS. Sawa 14. Tapoo 
16. Bamnor Amir Saba 15. Gewasa 
17. :bariri Kalan 16. Thamria Kalan 

18. Bakalar 17. LawCla Kalan 

19. Mewarl 18. Bhawad 

20. Basawas 1~. GaDdala 

21. Sundra 20. PaIeeDa 

DiItrict : J.' ..... r ll. Ridmall8r 

1. MandU 22. Chakhoo 

1. lhinJhin)'all 23. Baroo ,. Doha . 24. Obanti)tawaU 
4 lloopal 25. Beeduar 
5. Tejmalta 26. Padlayali 
6. Barodapv %#. Ja)'laloo 
7. Rewri 28. Baroo 
.~ Pheekomi loold 29. laloda 
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.' 3Q. Sanveej 
31. -Khildiyala 
32. Dewatoo 
33. Bhaloo Kalan 

. 34. Ketu Kalaa. 
3S. Chandasama 

Year-t98s.86 District: B..r 

1. Bhadarwa 
2. Bhcemra 
3. Dhankha 
4. Paren 
s. R.ateu 
6. Jhank 
7. Chokhla 
8. Kolu 
9. Bay too Paoji 

10. Madpura-Badwala 
11. Barmcr RraJ 
12. Kaondla 
13. Nosar 
14. Khadeen 
IS. Sindhri Chauseera 
16. Sada 
11. Goliya Chetmal 
18. Bay too Cbeemanji 

[Trall8l.tlon] 

Teleprinter facUity in .Bar ...... Jal .. a.er 
, , districts of RaJMt~ •• 

3373. SHRl vIRDm CHANDBa 
JAIN: Will the Minister of COMMU-
NICATIONS be Pleaaed 'to state:' 

(a) the names of . the district bead. 
quarters in tlaJasthan Where tel.rlatci 
fliQjtity bas not beeD proyklecf ;' 
1 '1' ", • . 

. (b) whether teleprinter facUlt), bas 
~ provided in Banner aDd l.i ..... 
district headqUarters wbidl arc, important 
bOtder citi~s ; and. 

(c) if DOt, tile tiaao ." trlUG~"ptiDters 
'will be i~ in the .fo,...· P .... ? 
.' ': ;nm 'MINtSTBR OF stAm OF rim 
MINISTRY OF COMMUNICATiONs 

. .,aI BAM lilWAI NDlDIIAJ: (a) Tele-

Written Answers 

19. Dharasar 
20. ICaprau 
21., lCohra 
22. Bachhtau 
23. Plamsar 
24. Ita&! 
25. Binjasar 
26. . Kiphoriya 
27. Bamarla 
28. Thob 
29. Kalyanpura 
30. Kit nod 
31. Kashmir 
32. Balewa 
33. Ran asa r 
34. Khaniyan i 
35. Karmawas 
36. ltuseep 
37. Indtana 
38. Kundel 
39. Mithora 

District : Jaisa"er 
-Nil-

District : Jodhpur 
I." ~parda 

2. Doli 
3. Lohwat Ketwas 

Iraph offices at Sirohi and Sawaimadhopu r 
are DOt provided with Teleprinter facility. 

(b) Yes. Sir. Telegraph Offices at 
l.i.lmer and Barmer' District headquartcts 
are provided with teleprinter facility. 

(C) D~ Dot arise. 

-[_'1M) 
Prices 01 Pea ie iUJn G 

3314\. SHlU N. DENNIS: .Will tM 
MlNlSTBll OF CHEMICALS AND FER-
TILIZBIt.S be pleased to state:' . 

(a) tho roaIOna for Pcnic;iUin G pricea 
ia CMIf' CCMUlUy beiDi double than the iD~r· 
aatioaal prigo ;-and 

(b) the stcpa taken by Government' to 
'rlDa the prioea .\ par with international 
ItaIldarcIe , 
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THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI VEER .. 
ENDRA PATlL) : (a) and (b) The indigen-
ous price of Penicillin G depends upon the 
cost of inputs, scale of operation and level 
of efficiency of the manufacturers. In 
order to improve the efficiency of produc-
tion, attempts are being made by IDPLI 
HAL to upgrade the technology. 

Requirement of Cyoopyridine 

3375. SHRI N. DENNIS : Will the 
Minister of CHEMICALS AND FERTIL-
IZERS be pI eased to state : 

(a) the requirement of Cynopyridine in 
our country ; 

(b) the names and addresses of 
indigenous manufacturers of Cynopyridine ; 

(c) their production yearwise during 
the last three years '1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRJ 
VEERENDRA P A TIL) : (a) RequiIement 
of Cynopyridine in the country has not 
been assessed. 

(b) and (c) As per available informat-
ion, Cynopyridine is not produced in the 
country and therefore. details of yearwise 
production, during the last three years are 
Dot available. 

Adlieveaaeat of Legal aid ~ 

3376. SHRI N. TOMBI SINGH: Will 
the Minister of LA W AND JUSTICE be 
pleased to state : 

(a) whether Government have> made at 
BlleSSment of success achieved i D the 
Iphere of the free legal aid macbirteries 
introduced in the States and Union 
Territories of the country with particular 
reference to the North Eastern Region : 

(b) if 10, the details thereof ; and . :. 

(c) if not, whether Govemmeut propose 
-to make the aSICtsmeD-t to boost up tbe 
propamme wherever it hal om yet + made 
aoy impact? 

nre MINISTER. OF STA.TE. IN ,'THE 
MINISTRY OF LAW AND JUSTICE (SHIU 
H.R... BHARADWAJ): (8) to (c) The 

Government have constituted the Commi-
ttee for implementin.g legal aid schemes of 
which Mr. Justice P.N. Bbagwati, Chief 
Justice of India is the Chairman. The work 
of implementing legal aid schemes in the 
country is en trusted to this Committee. 
According to the information given by the . 
Committee, there is considerable awareness 
among the ,peQple about the legal aid 

-.; 

prolrammes and particularly the creation 
of legal awareness, legal aid camps and 
Lok Adalats. 

The Committee has approved a scheme 
for the tribals of Arunachal Pradesh. 
State Legal Aid Boards have started 
functioning recently in the States of Assam, 
Meghalaya and Sikkim. The functioning of 
the legal aid machineries introduced in the 
North-Eastern Region is, hO\\tever, in the 
take off stage. This process is a continuing 
one. 

The Committee bas made attempts for 
assessment of the success of the legal aid 
programmes in certain States in the country 
such as the U.P. and Gujarat and the 
Union territory of DeIhL 

Product ion of Pressure Regulators 

3378. SHRI JAGANNATH PATTNAIK : 
Will the Mi~ister of PETROLEUM be 
pleased to state : 

(a) whether Government have received 
any comments from the public regarding 
the introduction of new pin type PI 
cylinders sy~tem ; 
-, I 

(b) if 80. the number of new pin ps 
cylin~rs introduced in the country , 
Stat~-.~e ; 

(c) whether India is self-reliant ia tile 
production of pressure regulators ; and 

(d) if 50, the details thereof? 

THE MINISTBR OF STATE OF THB 
MINISTRY OF PETROLEUM (SHltl 
NA ~ AL lClSHORB SHARMA): (Il) 
Government have seen some newspaper 
reports about the new Pin type valvCl 
introduced by the oil industry. 

(b) 'Tlle total Dumber of cylinden with 
pin·t,-pe '. vatves ill the country il 81.16 
Jakhl.. ~~c-wiJe de~aiJl are Dot maiata-
~,~.: 

. ~: · (c) and I(d) 'Rie . oouattJ wilt be _I-
sufficient in rcapect of preuurc reaulaton 
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by 1986-87, through increased indigenous 
production. 

States Surplus if) Rectified Spirit/Industrial 
Akobol 

3379. SHRI NARSING RAO SURYA-
WANSHI : Will the Minister of CHEMIC-
ALS AND FERTILIZERS be pleased to 
state the names of the States which are 
surplus in rectified spirit/industrial 
alcohol? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): Production of 
alcohol is dependent on availability of mol-
asses, which varies from year to year. States 
like U.P., Maharashtra, Bihar and Haryana 
have been traditionally supplying alcohol 
to the other States. This year also they 
have released alcohol to other States. 

Exempting of Indus tries from Provisions of 
MRTP Act for Industrial Growth 

3380. SHRI AMAR ROYPRADHAN: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
nate: 

(a) whether some industries have been 
exempted from certain provisions of the 
MRTP Act as a further measure of liber-
alization and to promote arowth ; and 

(b) if so, the details of the industries 
and growth achieved by those industries 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
p~y AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b) By 
a notification dated 22.5.1985 (issued in 
supersession of an earlier notification 
dated 6.5.1983) under Section 22A of the 
MRTP Act, 1969, certain industries of 
'high national priority' were exempted from 
the requirement of an approval which 
otherwise has to be obtained by the MRTP 
companies under the regulatory provisions 
'of the said 'Act. The details of the industries 
10 ex.empted are liven in the Statement 
below. 

The number of cases in which the 
exemption referred to above bas been 
availed of from the date of Issue of 

notification upto 31.7.1985 and the indust-
ries to which such pr oposals relate are as 
foHows :-

Name of the Industry No. of cases 
----.---------~-----

Castings and Forgings 1 
Alternate Energy Devices 1 
and Systelns 
Electronic Components 28 
and Equipments 
Motorised Two/Threet 3 
Four Wheelers 
Automotive Components, 7 
Spares and Ancillaries 
Pollution Control 1 
Equipment 
Industrial Valves 1 
Printing Machinery 1 

Ind ustrial Machinery for 1 
drilling and production of 
Mineral Oil /Natural Gas 
Oil Field Services 8 
Inorganic Fertilizers 2 

Portland Cement 3 

TOTAL: 57 

Statement 

1. Pig Iron. 

2. Castings and Forgings. 

3. Alternate Energy Devices and Systems. 

4. Transmission Line Towers. 

S. Electrical Motors with Starters. 

6. Internal Combustion Engines. 

1. Electronic Components and Equip. 
ments listed below : 

(i) Electronic Components required 
for the electronic industry (other 
than specified type of intograted 
circuits; viz. VLSI and LSI). 

(ii) Computer Peripherals. 
(iii) Computer Software .. 
(iv) Magnetic Tapes for' use in 

Computers and Video Equipment. 
Hard Discs, Floppy Discs and 
Diskettes for Computers. 
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(v) Test and Measuring Instruments. 

(vi) Materials for Electronics. 

(vii) Computers. 

(viii) Broadcasting Equipment. 

(ix) Control Instrumentation and 
Industrial and Professional 
Electronics. 

(x) Communication Equipnlent. 

(NOTE: Exemption in respect of the 
above electronic components 
and equipments shall be 
available only if the MRTP 
House establishes in depth 
production facilities vertically 
integrated; it shall not be 
allowed to do mere assembly 
work from the imported kits 
in regard to the above exemp-
ted items). 

8. Motorised Two/ThreelFour Wheelers. 

9. Automotive Components, Spares and 
Ancillaries. 

10. Pollution Control Equipment. 

11. Process Pumps. 

12. Process Equipment for utilisation of 
recycling of wastes. 

13. Chemical Process Plants. 

14. Machinery for Chemical Industry as 
listed below : 

(i) Rupture Discs 
(ii) Special Pneumatic Calibrators. 

(iii) Karbate Pumps. 

(iv) Centrifugal Gas Compressors. 

15. Air Compressor •. 

• 6. Industrial Valves. 

11. Dairy Industry Equipment, namely, 
Homoaeniera. 

18. Printing Machinery as listed below: 

(i) Web fed hiSh speed letter. p~ess 
rotary and oll-set rota I}' pnBtlDg 
machine. havina output of 
30,000 or more impreuions pet' 
hour i.e. ~)'linder speed of 30,000 
per bour. 

(ii) Photo/composing(type settina 
machines and 8ncillari es key 1 
boards, editing terminals and 
film/paper processors. 

(iii) Four colour/two colour off-set 
machines. 

19. Machine tools. 

20. Tool Room Products. 

21. Industrial Machinery for drilling and 
production of Mineral Oil/natural ps. 

22. Mechanised SaiJing Vessels upto 
10,000 DWT for units witb capacity 
for meeting the requirements of the 
Oil Ind ustry in particular. 

23. Oil Field Services. 

24. Inorganic Fertilizers under 'IS-Fertili-
zers· in the First Schedule to tbe 
Industries (Development and R.egula-
tion) Act, 1951, ex-cluding fertilizer 
industry dealing \\'itb Sina)e Super 
Phosphate. 

25. Drugs/Drug intermediates : 

High technology bUlk drugs from basic 
stages and formulations based thereon 
with an overall ratio of bulle drugs 
consumption (from own manufacturo) 
to formulation from all sources or 1:5 
as listed below : 

(i) Rifampicin. 
! i i) Dapsone. 

(iii) CJofazimine. 
(iv) Primaquine 

(v) EMME (Ethoxy Methylene Ma'()4I 
Die Ester). 

(vi) Novaldiamine. 
(vii) losulin . 

(viii) Anti-Cancer Drugs. 
(bt) Vitamin B 6. 

(x) Noraestrel. 
(lli) Piperazine. 

(xii) New Bulk DrUls developed tbra--
Ulh indilenoul rescareb. 

26. Newsprint. 

27. Portland CemeDt. 
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Improvement in Telecommunication Network 

3381. SHRI'~ HUSSAIN DALWAI: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) what would be the cost of satellite 
equipment for using it for the speedy 
communication and other media throughout 
the country, where the network of telecom-
munication and television is under 
progress; 

(b) whether Government will be able to 
discard the old system of underground 
cable system, which is the main cause of 
frequency in dislocation of working of 
the~ media ; and 

(c) whether Government are considering 
to take steps with technical assistance of 
developed countries like U.S.A. and 
U.S.S.R. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) It is 
not feasible to exclusively utilise satellite 
equipment for telecommunication network 
both from the point of view of limitations 
of capacity as well as technical feasibility. 

(b) It is Dot possible to discard the 
entire old system of underground cable in 
tbe network, as their replacement by new 
cables would be prohibitively expensive. 

(c) Adequate technical expertise is 
available in the country. There is also 
exchange of technical information WIth 
~eveloped countries through the aeais of 
various international organizations on a 
a>ntinuina basis. 

Protection t9 Small and Medium Enterprises 

3382. SHRI BANWARI LAL PURO-
IDT : Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleaNd 
to state: 

(a) whether to encoUrage and give 
duc protection to small and medium enter-
prises in the country, Government have 
provided any kind of help to small and 
medium enterprises ; and 

(b) If 10, the detail s thereof '1 

THE MINISTBR OF STATH IN THB 
MINlSTR Y oF' INDUSTRY AND COMP-
ANY AFFAIR.S AND IN THB MINISTRY 

OF HOME AFFAIRS (SHRI ARIF MORA-
MMJ\D KHAN) : (a) and (b) In order to 
accord adequate protection to small scale 
sector, several Industries have been reserved 
exclusively for development in the small 
scale sector. In the case of industrial 
undertakings already engaged in the manu-
facture of reserved i terns, their capacity is 
pegged to the level of production achieved 
by them prior to the date of reservatioD. 
Medium and large scale units are not 
permitted to enter the field reserved for 
the small scale unless they undertake 
substantial exports of not less than 75% of 
production. 

In order to accord protection to 
medium enteprises, the large houses and 
foreign conlpanies are permitted to enter 
only those industries which are included 
in Appendix-l and proposals from such 
companies to enter Non-Appendix-I 
industries are considered on merits su bject 
to substantial export obligation. 

Recession in Sugar \Iachinery Industry 

3383. PROF. RAMKRISHN~~ MORE : 
SHRI SRIBALLAV PANIGRAHI : 

Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether it is a fact that sugar 
machinery industry is facing recession; 

(b) if so, the steps being taken to 
create adequate demand for sugar machin· 
ery industry ; and 

(c) whether Governlnen t propose to 
encourage the sugar machinery industry to 
obtain latest technology ? 

THE MINISTER OF STATE IN THS 
MINISTRY OF INDUSTRY AND COM .. 
PANY AFFAIRS AND IN THE MIN}S. 
TRY OF HOME AFFAIRS (SHRI ARlP 
MOHAMMAD KHAN): (a) While there 
wal a sliaht decline in production durin. 
1984 as compared to 1983, there is no 
r~ssion. 

(b) Does Dot arise. 

(c) Yes, Sir. Government are alread,1 
encouraging import of latest and sophisti. 
cated technology for sugar machiner), 
Industry. 
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Global Tenders for Gas Pipeliae Projects 

3385. SHRI ANADI CHARAN DAS: 
Will the Minister of PETROLEUM be 
pleased to state : 
_ (a) whether it is a fact that global 

tenders had been floated for implementing 
gaS pipeline pr\.)jects in the country; 

(b) the details of such projects and 
the details of foreign companies/Indian 
companies which are engaged at present in 
implementing different projects on laying 
gas pipe) ioes ; and 

(c) whether it has been made obligatory 
to meet the labour/manpower requirement 
(except experts. etc.) from within the 
country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) to (c) 
In regard to the HBJ gas pipeline project 
orders for linepipes required for this 
project have been p laced by Gas Autho-
rity of India Limited with suppliers from 
Japan, Brazil, West Germany and Italy on 
the basis of global tenders floated for this 
component in April 1984. A global tender 
was issued in June-July 1985 by GAIL in 
regard to laying of the pipeline. The last 
date for receipt of bids is 27 AUgU6t, 1985. 

ONGC had invited global tenders for 
laying of a pipeline from South Bassein in 
the Western offshore to Hazira. Offers 
were received from four parties. Contract 
was awarded in January 1984 to the Gogr .. 
oupe which was the lowest bidder, viz. t 
Mis. Essar Brown and Root (INDIA) 
Limited, Brown and Root International 
Inc., and Essar Construction Limited. The 
submarine pipeline portion from South 
Bassein to Umbhrat landfall point has been 
completed in May 1985. The 14 km onshore 
p~peline from Umbhrat to Hazira, being 
laid by Mis. Dodsal, is expected to be 
cOmpleted in a few month,' time. 

There are no provisions in the agree-
ments making it obligatory to meet labourl 
manpower requirements from within the 
country. 
SettiDg up of Earth Station/Satellite Station 

in Orissa 

3386. SHRI ANADI CHARAN DAS: 
Will the Minister of COMMUNICATIONS 
be pleased to Ita te : 

(a) th~ steps taken for the improve-
ment of telecommunication services in 
Orissa by effective utilisation of earth 
stations/satellite stations in Orissa; and 

(b) the places in Orissa where sucb 
earth stations/satellite stations have been 
set up and are proposed to be set up in 
the near future? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) A 
Satellite Earth Station has already been set 
up at Bhubaneshwar to provide rel iable 
Satellite ci rcuits to other main centres of 
the country viz. Bombay, Delhi and 
Madras. 

(b) In addition to Bhubaneshwar one 
more SatelJ ite Earth Station is proposed to 
be set up at Phoolbani. 

Sale and E!{port of H. M. T. Watches 

3387. ~;HRI E. A Y Y APU REDDY: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) the total amount of sales of HMT 
watches during the finan cial year 1984-8S; 

(b) the number of variety of watches 
manufactured by H.M.T. ; and 

(c) whether there is export market, 
and if so, to what extent ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND> 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRt 
ARlF MOHAMMAD KHAN): (a) 45.86-
Iakhs watches provisionally valued at Rs. 
120.53 crores. 

(b) At present there are 98 models 
and 206 variants under production .. 

(c) HMT's watch production is 
mainly to meet the domestic demand.. Only 
a limited quantity is beina exported. The 
value of export of HMT watches durina 
1984-85 was Rs. 81.42 Jakh s. 

Capac it)' Utilization of CeDteat Fador lei la 
Andbn Pradeab 

3388. SHIU E. AYYAPU REDDY ~ 
~iU tbe Minister qC INDUSTRY ANJ)/' 
COMPANY AFFAIRS be pleased to state ': 
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(a) the total installed capacity of the 
cement factories located in Andhra 
Pradesh: 

(b) the total production of cement in 
Andhra Pradesh in the year 1984-85; and 

(c) the percentage of production of 
cement rroduced in Andbra Pradesh to 
the total quantity of cement produced in 
;~h~ country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
.PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFF AIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) 65.06 lakh 
tonnes per annum as on date. 

(b) 46.83 lakh tonnes 

(c) 15.52% in 1984-85. 

Refining Capac ity of Indian 0 it Corporation 
Limited 

3389. SHRI HARIHAR SOREN: Will 
the Minister of PETROLEUM be pleased 
to state : 

(a) the total refining cal'acity of the 
Indian oil Corporation Limited ; 

(b) whether Indian Oil Corporation 
Limited has processed more crude oil 
during the last three years; 

(c) if so, the total quantity of oil in 
tonnes .processed by Indian Oil Corpor-
ation Limited in 1982-83, 1983-84 and 
1984-85 ; and 

(d) the details thereof '1 
THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM (SHRl 
NAWAL KISHORE SHARMA) : (a) 20.45 
MTPA. 

(b) to (d) A statement is given below. 

Statement 

(in' 000 tonnes) 

Name of the Refinery 1982-83 1983-84 1984-85 

IOC, Gauhati 802 871 761 
IOC, Barauni 3071 2907 2896 
IOC, Gujarat 7089 7331 7777 
IOC, Haldia 2503 2580 2365 
IOC, Mathura 3844 5223 6239 
IOC, Digboi 521 

Total 17830 
---

Researeh Projects of ONGC in Seventh Five 
Year Plan 

3390. SHRI K. PRADHANI: WiJl 
the Minister of PETR()LEUM be pleased 
to state: 

(a) the original plan outlay of Oil and 
Natural Gas Commission for Seventh Five 
Year Plan; 

(b) the revised plan outlay of ONGC 
in the above Plan per iod ; and 

(c) the names of the research projects 
of ONGC approved by Government for 
implementation in the Seventh Five Year 
Plan T 

549 531 
--
19461 20569 
---

THE MINISTER OF STATE OF THE 
MINISTRY OE PETROLEUM (SHRI 
NA W AL KISHORE SHARMA) : (a) The 
Working G:Ollp on Petroleum had propo-
sed a plan outlay of Rs. 1760~.06 crores 
for exploration and exploitation of hydro-
carbons for ONGC during the 7th Plan 
period. 

(b) The 7th Plan outlays are yet to be 
finalised. 

(c) Details in this regard would be 
available only after the finalisatlon of the 
7th Plan, 
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Marketing problems faced by LPG 
cylinder manufacturing units in Kerala 

3391. SHRI M. RAMACHANDRAN: 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) whether his Ministry has been 
informed by Government of Kerala of the 
problems of marketing raced by L.P.G. 
cylinder manufacturing units in Keral.; 
and 

(b) if so, the steps, if any Government 
propose to take to see that the "approved 
units status·' is given to the deserving 
units in Kerala ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) Yes 
Sir. 

(b) The Oil Industry win be evaluating 
the units which have obatained all clear-
ances so that they become eligible for 
supplying the cylinder requirements of the 
industry in 1986-87. 

Commissionin!! of Tntemational Telephone 
Fxchange at Ca ~ icut 

3392. SHRI M. RAMACHANDRAN: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the causes for the delay in commis-
sioning of the International Telephone 
Exchange at Calicut ; and 

(b) the approximate date by which it 
is expected to be corom issi oned ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
There is no delay in commissioning of 
International Tp.lephonc Exchange at Cali-
cut. 

(b) The International Telephone Ex-
change at Calicut has already been commi-
ssioned with effect from 22.7.1985. 

Extension of validity period of Letter of 
latent to Kerala State Industrial Develop .. 

ment Corporation for manufacturing 
~peC;3 I refractories 

3393. SHRI G.M .. BANATWALLA: 
Will the Minister of INDUSTRY AND 
CQMPANY AFf'AIR~ be pleased to state; 

(8) whether Kerala State Industrial 
Development Corporation has apI'lied to 
Government for the extension ot the vali .. 
dity period of the letter of intent fQr 
JDanUracture of special refractories ; . 

(b) whether Government of Rerala hal 
strongly recommended the said extension 
and if so, the grounds atated for the same : 
and 

(c) the decision taken and if no deci-
sion hag yet been taken, the time by 'whicb 
it is expected to be taken ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF INDUSTRY AND COM· 
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI AltIP 
MOHAMMAD KHAN) : (a) Kerala State 
Industrial Delielopment Corporation applied 
to Government in March, 1985 for exten-
sion of the validity period of the letter of 
intent for the manufacture of special refra-
ctories. 

(b) The Government of Kerala recom-
mended the extension on the folJowing 
grounds: 

(i) The approval for foreign collabora-
tion had been granted by Govt. 
of India. 

(ii) The Corroration had submitted 
applicatiol s for CO clearance 
and clearance from the Depart .. 
ment of Atomic Energy. 

(iii) The detailed project report for the 
project was finalised tn January. 
1985. 

(iv) Negotiations had been held by 
the Corporation with the tecbni .. 
cal collaborators regarding supply 
of proprietary items of plant and 
machinery and the draft contract 
drawn up had been submitted to 
Government of India for appro-
val. 

(v) The proje(.t proposal had been 
cleared by the State Public Enter-
prises Board and the Sta te Govern-
ment were also talc ing steps for 
the formation of a new com ... 
pany to implement the project in 
the State sector. 

(vi) Action was also in prog1"eu -to 
acquire land for the proje~t. 
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(c) The validity or the tetter of intent 
bJ. already been extended for a .,eriod . of 
.i~ months w.e.f. 1.4.198~ i.e. up to 
3O.9.198~ as requested by KSIDC. 

Introduction of DeW device for Sorting of 
Letters 

3194. SHRI LAKSHMAN MALLICK. : 
Will the Minister of COMMUNICATIONS 
be pleased to state ! 

(a) whether it is a fact that a new 
device tor sort ina of letters has recently 
been introduced by Government ; 

(b) if so. the details thereof; 

(c) whether Government are satisfied 
with its performance ; 

(d) if so, whether the new device is 
likely to be extend ed to the rural areas of 
of the country ; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. 

(b) Does not arise. 

(c) Does not arise. 
(d) No, Sir. 

(e) The traffic volumes in rural areas 
being not high do not need such systems. 

Shortfall In Crude Prod'Jdioo 

339S. SHRt LAKSHMAN M~LLtClC: 
Will the Minister of PETROLEUM be 
pleased to state : 

( a) whether shortfall "r crude p:roduc. 
tion has been noticed during the last seve· 
ral years: 

(b) if so, the details in this regard 
with State-wise, year-wise production al 
well as estimated shortfal1 of crude oil pro-
duclion during the current financial year; 
and 

(c) the details of new areas taken up 
for oil exploration in the coming year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) The 
crude oil production targets and achieve-
ments dunng the Sixth Plan period 
are indicated below :-

Year 

1980-81 
1981-82 
1982-83 
1983-84 
1984.85 

(Fig. in million tonnes 

Sixth Plan 
Target 

13.10 
16.90 
20.50 
21.30 
21.60 

Achievement 

10.51 
16.19 
21.06 
26.02 
28.99 

(b) The year-wise /State-wise production 
of crude oil was as under :-

(Fig. in "000 tonnes) 

Year Assam Arunachal Gujarat Offshore 

1980-81 

1981-82 

1982-83 

198]-84 

1984-85 

1712 

4795 

5000 

5009 

4893 

Pradesh 

2 

2 

1 

31 

51 

3808 

3422 

3185 

3588 

3910 

4985 

7975 

12877 

17392 

20136 

Tbe tarlet for production of crude oil during the current year is 30.14 million tonnes 
which is likely to be achieved. 

(c) Oil exploration is proposed in the foUowinS new ar~a$ in .98S-86 ; 
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0DsIa0re 
Oujarat . 

- ,~) tta.ta.than 
! Himachal· Pradesh 
J&K 
West Bengal 
Assam 
Nagaland 
Tripura 
Aadbra Pradesh 
Tamil Nadu 
Orissa 

OI'sllore 
Bast Coast 
West COast 
Andaman 

Priee of6 APA 

3396. SHRI SOMJIBHAl DAMOR. .. : 
Win the Minister of CHEMICALS AND 

. PBIlTILIZERS be pleased to state : 
(a) the price fixed for indigenous pro-

duction of 6-APA ; 
(b) the price at which penicillin bas 

been calculated as an input to manufacture 
of 6-APA ; 

,(c) whether the base price of penicillin 
OD which price of 6-AP A has been fix-ed is 
available to the industry ; and 

(d) if not, how Government justify 
their action in the matter? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI VEER-
ENDU PATIL): (a) A price of Rs. 
2100/kg. has been fixed for indigenously 
produced 6-APA. 

(b) to (d) The indigenous price was 
fixed based. on the cost of production of 
Penicillin by IDPL. Both tbe Public 
Sector Undertakings, namely IDPL and 
HAL" bad offered to supply Potassium 
Penicillin G First crystals at a conceuional 
p~ of: lla. SOO per BU to the indigenous 
producers of 6--APA. 

Delay iD Graat of Lleeaces to De" 
eatrepre ••• 

3397.· $HR.I H. o. IlAMULU : Will 
the Minister of INDUSTIlY AND. COM-
p~ ~AIJS be pleafed t9 .t,t~ ; 

<a> whether it is a fact that even after 
liberaliaation ~f in®.ttial U~~~I; ~olicy. 
QlaDY ,of the J.le~ cntrepreneWI, , ~~; .r~w­
extreme ditftcult1el in lettina prQ~!.' ~~.MP 
to their v ... jo"')lpplkatio~ ~isht. ~ .,t;,pe 
and consequent delay is arising in tbe way 
of finatisation of lioence. : 

, 
, . 

(b) it so, the facti thereof ; 

. (0) how maoy applica\ionl hlNer been 
pmd;ng for· the Jalt four mo~ or eo·fpr 
dilPosal : ' .. :.;. 

(d) the fields and scopes for, which new 
licences, i,ndustry-wiae, are be1na (8f4Ulted 
or are likely to be grantee" ; and ".. }\ 

, . ,{ 

(e) what further steps are beiDg propo-
sed to be taken for eape4itioul . pr~illl 
of each such application and their ultimate 
finalisation ? 

THE MINISTER OF STATE :IN TRB 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS. AND IN THE ~ 
TRY OF HOME AFFAIRS (SHRI AttP 
MOHAMMAD KHAN): (a) & (b) An 
Entrepreneurial Assistance Unit fUDctions 
in the Secretariat for Industrial Approvals 
under the supervision of .t.be Publi~ Rela-
tions and Complaints Officer. TlUa' ·Unit 
makes available to entrepreneurs caplet; {.:of 
Press Notes and Notifications issued ~y 
the Departmen t on the various aspects ·of 
industrial licensirg. The Public Relations 
and Complaints Officer provides advice and 
clarification on policy and procedures 
relating to industrial licenSing," foreign 
collaboration, capital goods imp()l't, facUi. 
ties available to non-resident IDdians .od 
allied subjects. Facilities have ~en pro.. 
vided to the en trepreneurs through a 
system of "Position Slip" for finding out 
the status of pending applications in Secre-
tariat for Industrial Approvals. 

(c) A son 1.8.1985, 773 ladustrial 
Licence applicatioDS received UDder tbe 
provisions of Industries (Development 4 
Regulation) Act, 1951 for the ir8Dt of 
Letters of Intent were at various ataaes o~ 
cODliderat ion. Of· these, 408 IndUstrial 
Licence applicatioM are within the 1'*Icri. 
l?ed time limjt. 

(d) Detail. rclatina to scope_.and .. Pft»!. 
peets for various industries are liven in the 
Guidelines for . IIl.ultrici~ • - ~.,u",1d8tioD 
brOulbt out '" the 1D4ia8~·' 11l"''-t 
~Iltr~ •• 8JDen"~ froJD, ~~ to ... :' 



22S Wrltte" Answers SRA V ANA 22, 1907 (SAKA) Written AMWerl 

(e) It is the constant endeavour of the 
Government to dispose of all pending 

, Industrial Licence applications as e~pedi­

tiona)y as possible. Towards ensuring 
this, procedures have been streamlined. 

[Trll1lslation] 

Reform in Judicial System 

3398. SHRI MOOL CHAND DAGA : 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(8) whether Government's attention 
hal been drawn to the recently reported 
views of the new Chief Justice of India 
and his predecessors about the drawbacks 
in the existing system of dispensing justice 
responsible for making the justice delayed 
al also too e~pensive ; 

(b) if so. what is the thinking of the 
new Government in respect of removing 
t.bose drawbacks in order to make the jus .. 
tice within easy reach of poor and comm-
on people and also elhninate delays; and 

(c) what kind of reforms in the sys-
tem or its reorientation is envisaged and 
whether any time fralne has been b.iJ d,)wn 
to bring it about? 

THE MINISTER OF STATE IN TI-Il! 
MINISTRY- -OF LAW AND JUSTICE 
(SURI H. R. BHARADWAJ): (a) .. (b) & 
(c) The Government have noticed the 
reported views of the fonner and the pre .. 
sent Chief Justices. of India. The Govern-
ment is fully alive to the need of toning up 
of the admihistration of justice. Ho\vever, 
tbe Ninth Law Commission in this 77th 
1leport on Delays uLd Arrears in trial 
Courts, have observed that the systcnl of 
administration of justice in the country 
was basically sound and by and large sui t-
able. 

The process of judicial refurms is a 
continuous process and is not a tirnc-bound 
proaramme. Its ain} is to make the systenl 
of judicial adlninistration conform to the 
aocio economic objectives and the changing 

. needs, ~pes and the aspirations of the 
poor a1\i comnlon people. The Govern-

'ment is -also considering a proposal to 
appoint a Commission on Judicial Rcfonns 
·for'the purpose of ensuring speedy, fair 
... mexpensive justice to the C()OlmOn -. 

[English] 

PJIiII& up of Sophisticated \Yea,.. ." CIa_ 
aad Pakistaa 

3399. SURI JAGANNATH PATl'NAIC: 
Win the Minister of DEFENCE be pleatIecJ 
to state: 

(a) whether India's nortbera bortt,rl 
are threatened with the piliq up of IOplUs-
ticated weapons by both China and P&ti .. 
tan across the line of actual control ; 

(b) whether China bas built a dozen 
of roads and commissioned a pipelib.o up 
to Lahasa in Tibet for carrying oil and baa 
laid railway lines in that tcrtai~terrain ;"and .. 

(c) if so, the preparations made by 
Indian Government to face the possible 
attack from those borders? 

THE MINISTER OF ~ 
(SHRI P. V. NARASIMHA RAO): (a) 
Government are aware that PakiataD is 
acquiring sophisticated weapons from 
a number 01' countries including the U.S. 
However, we have no information to indi-
C:lte any unusual deployment of sophisti-
cated weapons either by Pakistan or, by 
China on our northern borders. 

(b) China has built a few highways and 
fceder roads that connect Tibet with the 
Chinese mainland, but there is no infor-
mation about Lhasa having been connected 
by rail. We are also aware that an oil 
pipeline between Gorm) and Lhasa ohas 
been laid. 

(c) Government keep a constant watch 
on all developments that have a bearing on 
our national security and take appropdate 
lneasure from time to tIme to ensure 'fUll 
defence prcfla red ness. 

[TrJn.da lion] 

Reduction in alllOunt proposed for} Postal 
Departm_t .. : . 

.,t 

3400. SHRI RAJ KUMAR RAJ : Win 
the Minister of COMMUN(CAT'IO~ be 
pleased to state : 

(a) whether it is a fact that he" had 
admitted in the nleeting of the consultati'\e 
·c0nlnlittee attached to the Ministry that 
lht! Planning Commission 'bas reduced the 
anl0un! proposed by the l,1inistry for pos-
tal Department by SO per' 'CeDt _as - rC2Qrted 
in the newspapers; and · - ¥' 



227 Written Answers AUGUST 13, 1985 Written Answers 228 

(b) whether his Minlstry has taken up 
the matter with Planning Commission to 
'Provide adequate amount and if so, the 
details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
Postal Department had projected an outlay 
of Rs. 610.72 crOTes for the Seventh Five 
Year Plan and Planning Commission have 
approved of Rs. ~95 crores. 

(b) The Postal Department made efforts 
in the meetings held in the Planning Com-
mission and in cor~espondence for a higher 
allocation of Rs. 450 crores. 

[English] 

Reduction in tbe Initial Deposit for Banking 
Two-wheeler scooters 

3401. SHRI V. S. KRISHNA IYER: 
Win the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether a sun1 of Rs. 500/- is being 
collected from the public for the allotment • 
of two wheelers by various compan ies ; 

(b) whether it is a fact that large num-
ber of nliddle class people are finding it 
difficult to pay the initial deposit; and 

(c) since the vehicles will be delivered 
to the registered public after a lapse of 4-5 
years, whether Government propose to 
direct the companies to reduce the initial 
deposit to Rs. 100/-1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY & COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

R (b) & (c) No, Sir. 

Fast Moving Missiles 

3402. SHRI P.R. KUMARMANGA-
LAM: Will the Minister of DEFENCE be 
pleased to sta te : 

(a) wh~ther the Indian defence forces 
possess nlissiIes capable of striking down 
low/fast moving planes; and 

(b) if not, the steps being taken to 
obtain such missiles and technology? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO) : (a) Yes, Sir. 

(b) Does not arise. 

Difference in Salary and Ration Facilities 
of Jawans and Officers 

3403. SHRI PRIY A RANJAN DAS 
MUNSI : Win the Minister of DEFENCE 
be pleased to state ! 

(a) the salary and ration facilities of 
Jawans, N.e.O.s, J.C.O.s and Senior 
Commissioned Officers as on 31st March, 
1985 ; 

(b) whether there ar e different rules 
about the quality and quantity of ration 
facilities provided to the above ranks; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO): (a) A state-
ment showing pay scales admissible as on 
31.3.1985 to genera) duty Service Officers 
and personnel below them, is given below. 

All ranks of Service Officers while 
posted in field area and personnel below 
officer rank, whether posted in Field or 
Peace Area, are authorised to free ration. 
Officers upto the rank of Brigadier, when 
posted in Peace Area, are ~Iso authorised 
free ration facility. Officers and personnel 
below officer rank, when they dine in 
messes, are snpplied cooked food. 

(b) While d ifferen t scales of rations 
are admissible for officers and Jawans, 
quaJity of the items supplied to both is 
the same. 

(c) The different scales of rations have 
been authorised in consultation with the 
nledical authorities to officers and Jawans 
on account of their food habits and the 
nutrition needed to perform their duties 
efficiently. 
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Statement showing Pay Scales of Personnel below Officer Rank 
ARMY 

(0 Junior Commissioned Officers with Honorary Ranks as Commissioned Officers :_ 

Hony. Lieut. 
Hony. Capt. 

Rs. p.m. 
1,000 
1,100 

(ii) Junior Commissioned Officers (other than Junior Commissioned Officers of the 
Special Medical Section of AMC and Veterinary Assistant Surgeons :-

Group 

A 
B 
C 
D 
E 

Naib Subedar 

455-15-545 
395-15--485 
370-15-460 
360-15-450 
345-15-435 

(iii J Training Soldiers Pay 
NCOS and Below. 

Group Havildar 
Rs. p.m. 

A 325-8-405 
B 275-8-355 
C 255-8-335 
D 250-8-330 
E 240-8-320 

NAVY SAILORS 

Rank 

Apprentice 1st Year 

Apprentice 2nd Year 
Apprentice 3rd Year 
Apprentice 4th Year 

. Artificer IMcc h. V Class 
Artificer/Mech. IV Class (Acting) 
Artifice~: IV Class 

. 'Artiftcer/Mecb. 01 Class 
Artificer/Mech. If Class 
Artificer/Mech. I Class 
Chief Artificer/Mech. 
_CPO II 
MCPOI 

Subedar 

(Rupees per month) 
54S-20-665 
495-20-615 
480-20-600 
470-20-590 
445-20-565 

Naik 
Rs. p.m. 

280--6--340--8--356 
235--6--295--8--311 
2~0--6--280--8--296 

215--6--275--8--291 
205--6--265--8--281 

"' Sueedar Major 

7iO-25-8ot 
650-25-750 
650-25-750 
650-25-750 
600-25-700 

Sepoy 
Rs. p.m. 

265-5-325 
215-5-275 
205-5-265 
200-5-260 
190-5-250 

Artificers Mecl1anicians 
Group 'A' 

Rs. p.m. 
195 

200 
205 
210 
240-6-246 
300-8-308 
340--8-356 
391-10-441 
435-10-485 
500-10-550 
565-15-640 
620-20-740 
725-2S-825 

------,,..--....,,,...-,-=-"'===,.,,===--.. 
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Non-Artificers 

Rank Group 'B' Group 'C' Naval Aviation <& 
Sub-marine Arms) 

Rs. p.m. Rs. p.m. Rs. p.m" 

Seaman Under 215 200 245 
Training 
Seaman II 230-6-242 210-5-225 255-6-267 
Seaman I 240-6-312 220-5-280 285-7-369 

Leading Seaman 250--6--310--8--326 235-6-295--8--311 210--7-380-8-396 

Petty Officer 300-8-380 300-8-380 36O-8--MO 

Chief Petty Officer 385-15-475 385-15-475 455-15-545 
MCPO II 480-20-600 480-20-600 550-20-670 

MCPO I 600--25-700 600-25-700 650-20-750 

AIR FORCE (AIRMEN) 

Rank Group I Group II Group III Group IV 

(Rupees per month) 

AC 290 250 223 203 

LAG 330-7-414 285-7-369 240-6-312 215-5-275 
CPL 350-7-420 310-7-380 250-6-310 230--6-290 

-8-436 -8-396 -8-326 -8-306 
SGT 420-10-520 360-8-440 300-8-380 300-8-380 
F. SGT/JWO 520-15-610 455-15-545 385-15-475 385-15-475 
WO 620-20-740 550-20--670 480-20-600 480--20-600 
MWO 725-25-825 650-25-750 600-25-700 600-25-700 

,., 
Warrant Officers and Master Warrant Officers granted Honorary CODlDlissioQ :-

Honorary Flying Officer 

Honorary Flight Lieutenant 

Losses in Tyre Industry 

3404. SHRI HARIHAR SOREN: Will 
tke Minister of INDUSTRY AND COMP-
ANY AFFAIRS be pleased to state: 

(a) whether Indian Tyre Industry has 
been susta ining loss ; 

(b) if so, since which year and the 
extent of loss suffered by Indian Tyre 
Industry in last three years; and 

(c) the reasons of Joss suffered by Tyre 
'1 J u stry in those years ? 

Rs. 1,000 p.m. 
Rs. 1,100 p.m. 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): <a> to (c) 
According to the Automotive Tyre Mul ... 
facturers' Association (ATMA), the pubJi-
shed accounts or tyre companies show thlat 
the industry earned a profit of Its. ZT.S4 
crores in 1982 and incurred opcratinl 1_ 
of Rs.. 3.79 c:rores in 1983 and Ra. 60.10 
crores in 1984. Losses incurred by t .. 

industry in 1983 and 1984 aro atated to .. 
due to unremunerative prices of t)Tes. 
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Facilities to N.R.I. for setting up Industries 
in backward areas 

3405. SHRI CHITIA MAHATA: Will 
the Minister or INDUSTRY AND COMP-
ANY AFFAIRS be pleased to state: 

(a) whether the facilities/incentives 
offerered by Government have found favour 
with the Don-resident Indians to set up 
industries in the backward areas .. and , 

(b) if so, the names of the backward 
areas where industries have been establis-
hed by them and what further steps Gov .. 
ernment propose to take in this regard? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINI-
STRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) and (b) Since 
the setting up of Special Approval Comm-
ittee in November, 1983 for dealing with 
applications from non-resident Indians for 
setting up industries, a number of propo-
sals have been approved for the setting up 
of industries by non-resident Indians. These 
projects also cover backward districts of 
Almora, Dehradun, Sultanpur, Mathura 
in Utta~ Pradesh, Bidar, Dharwar in 
Karnataka) Dhar) Betul in Madhya Pradesh 
Srinagar (J&K), Solan (Himachal Pradesh), 
Batnaairi, Nanded, Raigad in Maharas-
htra, Naigonda, Medak, Chittoor in 
Andhra Pradesh, Bharuch, Dang in 
Gujarat, Mohindergarh (Haryana), North 
Aroot (Tamil Nadu) , Dadra and Nagar 
Haveli and Goa, Daman and Diu. 

The approved projects are at various 
Btaaes of implementation. 

[TranI/at ion] 

DiflicaltJ iD marketiDg the goods produced 
.. ladastrlal UBits set up by NOD-resident 

Indians 

3406. SHRl SHANTI DHARIW AL : 
SHRI VISHNU MODI: 

Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
.... te: 

<a) wbether Government had encour ... 
qed non-resident Indians to invest capital 
In the country ; 

(b) if 10, the number of such apl)Ji-
catioDl received from non-resident Indians 
duriDl the last three years a Jongwith 
details thereof ; 

(c) whether it is also a fact that though 
the capital investment has been made 
in setting up industrial units by these non-
resident Indians continuously for tho last 
three years, there is no buyer for their 
products in the country; 

(d) if so, the details thereof, and the 
nanlCS of the products which Government 
had itnported even before the issue of the 
licences therefor ; 

(e) whether keeping in view the diffi-
culties faced by these non-resident Indians 
Government propose to introduce a scheme 
so that they may not face any difficulty in 
n1arketing their products; and 

(f) if so, by what tinle and if not, the 
reasons therefor '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HO~lE i\FFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) and (b) Since 
the sett ing up of the Special Approval 
Comntittee for considering industrial 
licensing proposals froln NRIsl persons of 
Indian origin in Novenlber, 1983, 511 
applications have been received till the end 
of June, 1985. Out of these, 506 applications 
have been disposed of and 5 are at various 
stages of consideration. 

(c) to (f) The Non-resident Indians are 
also subject to normal industrial licensing 
mechanism under tne IDR Act, 1951 
excepting for special facilities for import 
of capital goods out of their own funds 
while coming back to India for permanent 
settlement. The industrial units both by 
resident Indians as also Non-resident 
Indians have to market their product 
themselves. However, Government have 
not received any information from units 
owned by non-resident Indians regardin& 
difficulties in marketing. There is therefore 
no question of introducing a scheme for 
marketing the product of Non-rerident 
Indian units. 

[English] 

Violation of pollut ion clause by ioclustrles 

3407. SHRI SOM NATH RATH : Will 
the Minister of INDUSTRY AND COM· 
PANY AFFAIRS be pleased to state: 

(a) whether Industrial pollution i& 
increasing, gradually; 
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(b) whether letters of intent incorporate 
certain condItions designed to check and 
prevent air, water and soil pollutio n 
ar ising out of ind ustrial projects ; 

(c) if so, the reasons for flouting these 
rules; and 

(d) how many of such offenders have 
been punished during the last two years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND TN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD kH.AN): (a) While in 
certain pockets the industrial pollution 
might have increased, there is no general 
trend to indicate gradual increase in poll-
ution. 

(b) Letters of Intent are issued subject 
to the following condition : 

"Adequate steps shall be taken to the 
satisfaction of the Government to prevent 
air, water and soil pollution. Further, 
such anti-pollution tneasures to be installed 
shouJd conform to the effluent and emission 
standards presC'l" ibed by the State Govern-
n1ent in which the factory of the industrial 
undertaking is located." 

In the case of 20 highly polluting 
industries iden tifted by the Government, 
certain more stringent conditions are 
stipulated in the letter of intent, and 
unless these conditions are fulfilled the 
letter of intent is not to be converted into 
an industrial licence. 

(c) and (d) Once the unit goes into 
production it is for the State Governments 
and State Pollution Control Boards to 
watch the pollution control arrangements 
made at the industrial undertakings and 
take further action in the matter. 

[Translation] 

Policy to encourage Indians living abroad 
to set up Industries in India 

3408. SHRI MAHENDRA SINGH: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased,to state: 

(a) whether Government propose to 
formulate a new policy for encouraging the 
setting up of ind ustries in India by persons 
of Indian origin living abroad and also for 
tbe repatriation of these persons ; 

(b) if so, by what time the said policy 
will be formulated; and 

(c) how these persons will be informed 
of the said policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM .. 
PANY AFFAIRS AND IN THE MIN-
ISTR Y OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN : (a) No, Sir, 

(b) and (c) Do not arise. 

[ English] 

Setting up of BHEL Workshop in West 
Bengal 

3410. SHRI ANANDA PATHAK: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether a Bharat Heavy Electrical 
Limited workshop is proposed to be set up 
in West Bengal ; 

(b) if so, the details thereof ; and 

(c) by when it is likely to be set up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
P ANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) NOt Sir. 

(b) and (c) Do not arise. 

Acute crisis in Steel Foundry Units 

3411. PROF. RAMKRISHl~A MORE: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether steel foundry units are 
facing acute crisis due to recession in wagon 
building industry; 

(b) if so, the details thereof; and 

(c) the steps being taken to keep tho 
steel foundry units working '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) Some of 
the Steel Foundry units which suppJy a 
large portion of their production fQf waaon 
inciustry have been affected by the drastic 
reduction in the orders placed by llailways 
for Bosie Castings, (;t<;. 
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(b) and (c) Due to resource constraints 
the R.ailways have been able to plan manu-
facture of only 5,500 wagons (FWU) 
during 1985·86. Ministry of Railways have 
so11lht additional allocation of funds for 
walon procurement, which will 'enable 
placement of orders for Bogie Castings 
etc. in addition to those already placed. 
The Steel Casting units have also been 
encouraged to diversify to supply castings 
to other industries and to develop exports. 

Setting up of Head Post Office of Baruan 
(Kabirpur) and Bar i 

3413. SHRI ANADI CHARAN DAS: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government are aware that 
the Jaipur Sub·Division (HPO. PIN 755001) 
has a number of small post offices under its 
jurisdiction, and the area being prone to 
natural calamities like high floods etc., 
the rural people do not get withdrawals 
from Savings Bank accounts and money 
orde rs at such times ~ 

(b) the action Government propose to 
take to remove the such hardshIps; and 

(c) whether Government propose to 
sanction Jaipur type of Head Offices at 
Baruan (Kabirpur), Bari and (\t Mangalpur 
(Kayangola) to make the services more 
meaningful in the area and if so, details 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Only 
Bari Cuttack Sub Post Office with its five 
Branch Offices is prone to high floods, 
causina dislocation of service for a few 
days in a year. No noteworthy instances 
of delayed withdra9la! .. .frqp1 savings bank 
&C{;Ounts or delayed ""pci.fment of money 
orders have been noticed. 

(b) Eff~tive stepi to maintain link 
with· affected officers are invariably taken 
on priority basis. 

(c) Head Post Officers are created 
uador _rlam departmental norms approved 
b, tho staff inspection U nit of the 
MiDiltry of Finance. According to these 
Dorms, creation of Head Post Offices at 
thcae pl** bal not been found justified. 

Production of Electronic Teleprinters 

3414. SHRIMATI JAYANTI PAT-
NAIK : WiH the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Hindustan Teleprinters 
Ltd. (HTL) has been entrusted with the 
task of producing eletronic teleprinters; 

(b) if so, the number of such electro-
nic teleprinters produced by HTL in 
1984-85 ; 

(c) whether his Ministry propose to 
assign the task of producing electronic 
teleprinters to SOtne more companies; 
and 

(d) the total number of electronic 
teleprinters expected to be produced by 
the end of 1985-86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) Yes, 
Sir. 

(b) Nil. 

(c) Two n10rc con1panies have been 
granted letters of intent for manufacture 
of electronic teleprinters by the Govern-
ment of India. 

(d) Hindustan Teleprinters Ltd. has 
planned to produce 1000 numbers electro-
nic teleprinters during 1985-86. 

Setting up of S pee ial Courts to deal witb 
Econom ie Offences 

3415. S H RIB A N WAR I LAL 
PUR 0 II IT: 
SHRI SRIBALLAV PANI-
GRAHL: 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether Union Law Ministry had 
suggested to his Ministr y to set up special 
courts in the country to deal with econo-
mic offences ; 

(b) whether the proposal is still under 
consideration or any final decision hal 
been taken ; and 

( c) to what extent the new special 
courts would be effective in dispoainl of 
the cases pertainina to tax evaders '1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): (a) and 
(b) The State Governments of Andhra 
Pradesh, Bihar. Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Orissa, Rajasthan, 
Tamil Nadu and Uttar Pradesh and the 
Union Territory of Delhi have established 
or earmarked separate courts exclusively 
for dealing with economic offences under 
twelve specified Central Acts. The' State 
Government of Gujarat and West Bengal 
have also been requested to set up such 
courts. 

(c) These courts have been set up 
exclusively to deal with cases pertaining 
to the economic offences under twelve 
specified Central Acts viz" Central Excises 
and Salt Act, 1944, Imports and Exports 
(Control) Act, 1947, Wealth Tax Act, 1957, 
Income Tax Act, 1961.. Customs Act, 1962, 
Gold (Control) Act, 1968, Foreign Ex-
change Regulation Act, 1973, companies 
(Profits) Surta~ Act, 1964, Gift Tax Act, 
1958, Export (Quality Control and Inspec-
tion Act, Companies Act and Monopolies 
and Restrictive Trade.. Practices Act. 

Widening of National Highway between 
Silchar and Imphal via Giriban 

3416. SHRI N. TOMBI SINGH: Will the 
Minister of DEFENCE be pleased to 
atate : 

(a) the anlount sanctioned for the 
construction and maintenance of the 
National Highway from Silchar to Imphal 
via Giriban during the last three financial 
years; 

(b) whether Go~ernnlent have any 
proposal to widen the said National High-
way in the near future ; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO): (a) to (d) The 
road sector SHehar to Imphal forms a part 
of the road from Imphal to Badarpur 
which was declared National Highway 53 
in 1980. Accordingly, for upgradation of 
the road to National Highway specifica-
tions, the works of widening (varying 
from 7.45 metres to 12 metres improve-
ment and maintenance of the road is 

being done by the .Border Roads Organisa-
tion. During the last three financial 
years, an amount of Rs. 797·78 lakhs was 
sanctioned for execution of these works. 

STATEMENT CORRECTING REPLY 
TO USQ NO. 4801 dt. 30-4-85 re : MULTI-
NATIONALS AND INDIAN COMPANIES 
ENGAGED IN MANUFACTURING AND 
EXPORTING FOOD PRODUCTS. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF iNDUSTRY AND COM-
PANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHA't\1~1i~D ICHAN): In answer 
to parts (a) & (b) of L0k S:lbha Unstarred 
Question No. 4801 on 30th A.pril," 1985 it 
\vas stated as under :-

'~(a) & (b) MIS. Hindus~~n Lever Limi-
ted, which is b.Jrne on the rolls of the 
Directorate General of Technical 
Di!velopment, is the only company 
governed by the Foreign Exchange 
Regulation Act having more than 40% 
foreign equity engaged in the manu-
facture and marketing of food products 
in India. The items of food products 
man ufactured by them are : (1) Vanas 
pati, Hydrogenated Oil etc.; (2) Milk· 
Powders (includilig Baby Food); (3) 
Margarine; and (4) Ghc~, The value 
of food products exported by them 
during the las t three years is not 
available as ho such company-wise 
data of export is Inliotained." 

2. It has since been ·brought to the 
notice of the Governluent that Mis. 
Hindustan Lever Limited has sold their 
units producing the iteiTIS of food products 
mentioned in the reply above to MIs. 
Lipton (India) Limited as on·going business 
and that they are no longer owners of the 
above mentioned items. MIs. Lipton 
(I) Limited is not a FERA company. 
There is, thus, no company governed by 
the FERA manufacturing and marketing 
food products in India at present. In view 
of the position stated above, the reply given 
to parts (a) & (b) of the question may 
please be corrected as under :-
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H(a) & (b) Mis. Hindustan Lever Limi-
ted, which is borne on the rolls of 
the 'Directorate General of Technical 
Development, was the only company, 
governed by the Foreign Exchange 
Regulation Act having more than 40% 
foreign equity, engaged in the manu .. 
facture and marketing of food products 
in India upto the year 1984. The 
itelns of food products manufactured 
by them were: (1) Vanaspati, Hydro-
genated Oil etc. ; (2) Milk Powders 
(including Baby Food) ; (3) Margarine; 
and (4) Ghee. With the transfer of 
the units Inanufacturing the above 
tnentioncd itell1<; to Mis. Lipto" (I) 
Limited with effect from the 11 th May, 
1984, there is no company governed 
by the Foreign Exchange Regulation 
Act engaged in the manufacture of 
food products at present. The value 
of food produ~!s exported by them 
during tne last three years is not 
available as no such company-wise 
data is maintained." 

3. The above mentioned error was 
brought to the notice of the Governn1ent 
by the middle of May 1985 only. As the 
last Session of the Lok Sab!1a ended on 
18th May, 1985, the reply given on 30th 
April, 1985, could not be corrected in that 
Session. The earliest oPP:Jrtunity is being 
taken to correct the reply in the current 
Session of the Lok Sabha. 

4. The error as well as the slight 
delay in correcting the reply is regretted. 

STATEMENT CORRECTING REPLY 
TO USQ NO. 213 dt. 23 .. 1 .. 85 re : MISSING 
RADAR SCIENTIST FROM ELECfRO ... 
NICS AND RADAR DEVELOPMENT 
ESTABLISHME!-~T. 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMHA RAO): The existing 
reply to parts (c) and (d) of the above 
mentioned question reads as follows :-

"(c) and (d) It is not known whether 
Shri Y. Ratnaka r Rao has gone abroad 
and accepted any assignment with 
SML of California". 
2. Since then it has been learnt from 

Ministry of Home Affairs that records in 

··Not recorded 

Bombay Airport indicate that Shri Y. 
Ratnakar Rao left for New York from 
Bombay by Air India Flight No.AI ... lOS on 
5 Sep 84. He is holding a passport 
No. R. 039931/Bangalore which was issued 
on 9.4.81. There is no authentic infor-
mation about his whereabouts or place 
of his working. 

3. In view of the above the answer 
to parts (c) & (d) may be read as under :-

"Information has now been received 
that Shri Y. Ratnakar Rao has left 
for USA. However, authentic infor-
mation about his whereabouts in USA 
is not yet knO\lln". 
4. .Action to correct the reply was 

initiated as soon as the correct position 
was received. 

(I nlerruptions) 
[English] 

MR. SPEAKER : Wha t has happened? 
PROF. M~4.DlfU DANDAVATE : 

Sir, privilege must get precedence. 

MR. SPEAKER: I am just getting it. 
I have asked for facts and I will let you 
know. 

(I nterruplions) 
MR. SPEAKER: I have already taken 

action on that. 
PROF. MADHU DANDAVATE: 

What I wanted to te.ll you is ..... . 

[Trails/at ion] 

SHRI MOHD. MAHFOOJ ALI KHAN 
(Etah) : Mr. Speaker, Sir, the condi tion iii 
very serious in Etah. 

[English] 

MR. SPEAKER: You stand at your 
own place. Don't stand in the aisle. 

[Transialfion] 

You should have studied the rules. 
You should also go through what you 
have written, 

[English] 

MR. SPEAKER : No, no. No question. 
It is not allowed. 

(lnterrupions)·· 

MR. SPEAKER: Mr.. Mahfooj Ali 
Khan. t~e firat thiDa is that you dOD't 
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know the rules. The second thing is you 
don't see. 

(Interruptions) 

MR. SPEAKER: It is not my fault. 
No, don't try to overact. Not allowed. 
Absolutely irresponsible. 

(Interruptions) 

MR. SPEAKER: No. This is irrelevant. 

(Interruptions) 

MR. SPEAKER: You came here to 
represent certain people. It is irrelevant. 
I cannot break the rules for you. I would 
like you to withdraw from the House. 

(Interruptions)· 

MR. SPEAKER : He is taking unneces-
sarily. I told him, it is irresponsible. 
[ Trans/ation] 

SHRIMOHD.MAHFOOJALIKHAN: 
Mr. Speaker, Sir please allow me for two 
minutes only. 

[English] 

MR. SPEAKER: Why should I 1 It is 
not according to rules. 

(Interruptions) 

(Translation] 

MR. SPEAKER: Listen, you are wrong. 
(Interrupt ions) 

[English] 

MR. SPEAKER: Mr Gupta, please try 
to tell him not to proceed. 

(Interruptions)· 

MR. SPEAKER: Not allowed. I am 
not allowing this gentleman. He is taking 
the law in his own hands. You are break-
ing the law here. 

(Interruptions)-

MR. SPEAKER: You are breaking, 
absolutely you are breaking the law. 

(Interruptions)· 

MR. SPEAKER: Why are you doing 
it '1 

(/nter,,,p liDns) 

[Translation] 

MR.. SPEAKER : How can I listen and 
under what rules. 

··Not recorded. 

[English] 

MR. MAHFOOJ ALI : it is irresponsi. 
ble talk, I am not going to allow you. 
Don't break the rules. Will you like to 
\vithdraw from the House ? 

(Interruptions) 

MR. SPEAKER : This is irrpsponsible. 
You should not transgres~. I will give 
you everything, but not like this. I know 
it and you know it. You do it knowingly 
then that is the worst part of it. Not 
allowed. 

(lnterrllptiolts)** 

MR. SPEAKER: I am not allowing 
him. 

(Inter "uptions)*'~ 

[Trans fat iOIlJ 

MR. SPEhKf:. R : I have already seen. 

[English] 

But then, \vhy this? That is why the 
Assembly is there. I will like you to 
withdraw from the House. 

(Interruptions )** 

PROF. MADHU DANDAVATE: Mr. 
Speaker, just listen to me for a minute. 

MR. SPEAKER: I have already taken 
action. 

PROF. MADHU DANDAVATE: I 
want to help you ... 

MR. SPEAKER : I am already helped. 
This might b~ a policy n1atter, this might 
be a question of an administrative matter. 
I will look into it and get the Minister 
speak. 

PROF. MADHU DANDAVATE: What 
is the. issue, let the House know it. 

MR. SPEAK.ER : I have known it. 

PROF. MADHU DANDAVATE: My 
question is that on the export matter, the 
Finance Minister bas made policy declara-
tions outside the House. 

[Trans lation] 

MR. SPEAKER : ~pfessor Sahib, why 
are you insisting on itif I shall see to it. 
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PROF. MADHU DANDAVATE: And 
lhere are seven precedents of the Speaker's 
Ruling that ... 

.cdR. SPEAKER: That is why I am 
saying. 

", 

PROF. ·MAQHU DANDAVATE : When 
the House is in Session, no Minister should 
say anything outside the House regarding 
a policy matter. What is your Ruling? 
Have you applied your n1ind ? 

MR. SPEAKER: I anl applying my 
mind. 

PROF. MADHU DAI'lAVATE : I have 
given you seven Rulings of the Speaker. 

!vIR. SPEAKER ~ I have already 
applied my mind, Sir, \vithout even your 
asking me. 

PROF. ~IADHU DANDAVATE : How 
have you applied '? What is your 
conclusion? 

MR. SPEAKER: I anl asking him, and 
I will then Jook into it. 

PROF. MADHU DANDAVATE: That 
means you are keeping it under considera-
tion. 

MR. SPEAKER: Surely, that is what 
I have already said. 

SHRI INDRAJIT GUPTA: Sir, luckily 
the Finance Minister is here. I have given 
you a notice that today, th~ 13th of August, 
the bank officers all over the country are 
to go on strike. 

MR. SPEAKER: That is something 
different. No, no. 

SHRIINDRAJIT GUPTA: I have a 
feeling that some settlement should take 
place on their demands. Otherwise all 
banks would be paralysed. The bank 
Officers have put forward certain demands ... 

[Tran.rlation] 

MR. SAEAKER : They are doing wrons 
tilings in spite of heavy pay packets. 

[English] 

AN HON. MEMBER: We want a dis-
cussion on what is happening. 

-Not recorded. 

PROF.K.K. TEWARY: I have given 
notice for discussion ........ . 

(Interruptions) 

[Trans/at ion] 

MR. SPEAKER: All right we shalJ take 
it up. 

(Interruptions) 

[English) 

PROF K.K. TEWARY: ... And western 
countries are conspiring to drive a wedge 
between Indians and the Blacks there. They 
are trying to weaken the United Front 
against the Apartheid reginle there. 

MR. SPEAKER: Mr. Tewary, I have 
already told you yesterday, I have consi-
dered it. I have asked for the facts and I 
will Jet you know. Today we are having 
Business Advisory Conlmittee meeting. 

PROF K.K. TEWARY: Please ask 
the Minister to Inake a staten1ent. 
(Tr,_Jnsiat ion) 

MR. SPEAKER: I shaH tell him. 

[English] 

PROF. P.J KURIEN : I have also 
given a notice on what is happening in 
South Africa. We want to have a discussion 
on this. 

(Interrupt tons) 
[Translation] 

SARI MOHD. MAHFOO] ALI 
KHAN: PJease listen to me for two 
minutes. 

MR. SPEAKER: You are doing a 
wrong thing. I shaH not listen. 

(Interruptions) 

MR. SPEAKER: It is totally wrODa. 

(Iltterrupliolts)* 

MR. SPEAKER: Mahfooj Sahib, you 
have got Assembly. There are eJected 
representatives in the AssembJy. There is 
a Government. We cannot do anythinl. 

(1 nlerrup I ions)* 

[English) 

MR. SPEAKER : No, no. Not allowed. 
(Interruptions)· 

MR. SPEAKER : Mr. Narasimha Rao. 
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[English] 

PAPERS LA to ON THE TABLE 

Notification under Caotoueme8t Act, 1924 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO): I beg 
to lay on the Table a copy of the Transfer 
of Property in CaAtonements (Form of 
Notice and manner of giving such Notice) 
Rules, 1985 (Hindi and English versions) 
published in Notification No.S.R.O. 157 in 
Gazette of India dated the 20th July, 1985 
under sub-section (3) of section 281 of the 
Cantonments Act, 1924. 

[Placed in library. See No. L T J 307(85] 

(Interruptions) 

MR. SPEAKER : No, I am not listen-
ing. 

SHRI MOHD MAHFOOJ ALI KHAN : 
I am going. 

MR. SPEAKER : Then you can. I 
would like you to withdraw from the 
House. 

SHKI MOHO. MAHFOOJ ALI KHAN 
Yes, I am going. 

MR. SPEAKER: Yes, go, you are 
welcome to do it. 

(Shri Mohd. Mahfooj Ali Khan then 
left the House). 

SHRI BRAJAMOHAN MOHANTY 
(Puri): Sir, the matter regarding liberating 
Kashmir has been reported in the Press. 
There is a serious development. Pakistan 
has now started spending money for 
liberating Kashmir. 

[ Translation] 
MR. SPEAKER: PJease give a notice. 

[English] 

There is nothing like th is. 

SHIll C.P. THAKUR (Patna): Sir, in 
Tripura, innocent people have been killed 
and the guerrillas have threatened to ... 

MR. SPEt~KER: Nothing, I have 
a1ready gone into that. 

DR. KRUPASINDHU BHOI (Samba\-
pur) : Sir. just now t my esteemed colleague ----------------- -----""--

.·Not recorded. 

Shri Indrajit Gupta has told t ha t the bank 
people have gone on strike. Sir, just a 
minute. The Finance Department is 
spending Rs. 2 crores per month .............. . 
(Interrup tion;)')*~ 

MR. SPEAKER : This is nothing. Not 
allowed. 

KUMARI MAMATA BANERJtE 
(Jadavpur): Sir disruptive activities are 
taking place ... (lnterruptions.) 

MR. SPEAKER : Please sit down. 

PAPERS LAID ON THE TABLE-Contd. 

[English] 

Notification under Industries (Develop-
ment and Regulation) Act. 1951 ; Com-
panies (Acceptance of Deposits) Third 
Amendment Rules. 1985. Report under 
S~tion 21 of the l\ lonopolies and 
Restrieth'e Trade Practices Act, 1969. 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : I beg to lay on 
the Table-

(1) A copy each of the following Notifica-
tions (Hind i and English versions) 
under sab-section (2) of section 18A 
of the Industries (Development and 
Regulation) Act, 1951 :-

(i) S.O. 317 (e) published in Gazette 
of India dated the 16th ~Aay, 1985 
regarding extension of period of 
take over of management of 
Messrs Ind ia Machinery Company 
Limited, Howrah, beyond five 
years. 

(ii) S.D. 538 (E) published in Gazette 
of India dated the 19th JulY1 1985 
regarding extension of period of 
take over of management of 
~1essrs Priyalaxmi Mills, Baroda, 
Gujarat, beyond five years. 

[Placed ill Library. See /+{o. LT. /308/85]. 

(2) A copy each of the following Notifica-
tions (Hindi and English versions) 
under sub-section (2) of section 18AA 
of the Industries (Development and 
Regulation) Act, 1951 :-
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(i) S.O. 360 (E) published in Gazette 
of India dated the 25th April, 
1985 regard ing extension of period 
of take over of management of 
Messrs Motor and Machinery 
Manufacturers Limited, Calcutta, 
beyond five years. 

(ii) S.O. 374 (E) published in Gazette 
of India dated the 30th April, 
1985 regarding extension of period 
of take over of management of 
(a) Messrs Swadeshi Cotton Mills, 
Kanpur (b) Messrs Swadeshi 
Cotton Mil1s, Pondicherry (c) 
Messrs Swadeshi Cotton MtUs 
Maunath Bhanjan (d) Messrs 
Swadeshi Cotton Mills, Naini (e) 
Messrs Uda ipur Cotton Mil is, 
Udaipur and (f) Messrs Rae 
Bareli Te:x:tile Mills, Rae} Bareli, 
beyond five years. 

(iii) S.O. 416 (E) published in Gazette 
of India dated the 24th May, 1985 
regarding extension of period to 
take over of management of 
Messrs Brentfort Electric (India) 
Limited, Calcutta, beyond five 
years. 

(iv) S.O. 424 (E) published in Gazette 
of India dated the 29th May, 1985 
regard ing extension of period of 
take over of management of 
Messrs Krishna Silicate and Glass 
Works Limited, Calcutta, beyond 
five years. 

(v) S.O. 425 (£) published in Gazette 
of India, dated the 29th May, 
1985 regarding e~tension of period 
of take over of management of 
Messrs Bengal Potteries Limited, 
Calcutta, beyond five years. 

(vi) S.O. 430(E) published in Gazette 
of India da ted the 30th May, 
1985 regarding extension of period 
of take over of management of 
Messrs Motor and Machinery 
Manufacturers Limited, Calcutta, 
beyond five years. 

(vii) S.D. 483 (E) published in Gazette 
of India dated the 25th June, 1985 
regarding extension of period of 
take over of management of 
Messrs Shri Rama Sugars and 
Industries Limited, Seethanagarm, 

(viii) S. O. 48S (E) published in Gazette 
of India dated the 25th June, 1985 
regarding extension of period of 
take over of management of 
Messrs Sri Ram a Sugars and 
Industries Limited, Bobbili, 
beyond five years. 

(ix) S.O. 490 (E) published in Gazet,te 
of India dated the 27th June, 1985, 
regarding extension of period of 
take over of management of 
Messrs Engel India Machine and 
Tools Limited, Calcutta, beyond 
five years. 

(x) S.O. 491 (E) published in Gazette 
of India dated the 27th June, 
1985 regarding extension of period 
of take over of management of 
Messrs Cauvery Spinning and 
Weaving Mills Limited, Pudukot-
tai, beyond five years. 

(xi) S.O. 492 (E) publised in Gazette 
of India dated the 27th June, 1985 
regarding extension of period of 
take over of management of 
Messrs S~Jmasundram Super Spin-
ning Mills, Muthanendal, beyond 
five years. 

(xii) S.O. 499 (E) published in Gazette 
of India u.1ted the 28th June, 1985 
regarding extension of period of 
take over of management of 
Messrs Plyboard . Industries Limi-
ted, Pampore, beyond five years. 

(xiii) S.O. SOO (E) published in Gazette 
of India dated the 28th June, 1985 
regarding ex:tension of period of 
take over of management of 
Messrs Associated Industries 
(Assam) Limited, Chandrapur, 
beyond five years. 

[Placed in library. See No. LT 130/985] 

(3) A copy of the Companies (Acceptance 
of Deposits) Third Amendment ,Rules, 
1985 (HindJ and English versions) 
published in Notification No. G.S.R. 
482 (E) in Gazette of India dated the. 
5th June, 1985 under sub-section (3) 
of 'section 642 of the Companies Act, 
1956. 

r Placed in library. See~No. LT 1310/8'J 



253 Matters under Rule 377 SRAVANA 22, 1907 (SAKA) Matters under Rule 377 2S4 

(4) A copy of the Report (Hindi and 
English versions) under section 21 of 
the Monopolies and Restrictive Trade 
Practices Act, 1969 in the case of 
Messrs Polychem Limited, Bombay for 
(i) Polyvinyl Acetate (Captive) (ii) 
Vat:kms Forn'lulations of Polyvinyl 
Alcohol and (iii) Vinyl Acetate and 
Styrene based Emulsions with other 
Monomers and the order dated the 
30th March, 1985 of the Central 
Government together with an explana-
tory note under section 62 of the 
Monopolies and Restrictive Trade 
Practices Act, 1969. 

[Placed in librarY. See. No. LT 1311/85] 

ESTIMATES COMMITTEE 

[English] 
First Report 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I beg to present the 
First Report (Hind i and English versions) 
of the Estimates Committee on Action 
Taken by Government on the recommend-
ations contained in the Fjfty-Seventh Re-
port of the Committee (7th Lok Sabha) on 
the Ministry (' f Railways-Transporta tion 
of Perishable Commodities by Railways. 

MATTERS UNDER RULE 377 

[English] 

(i) Need to set up proposed University for 
Fisberies ia Kerala during the Se,'eath 
Plan period. 

SHRI T. BASHEER (Chirayinkil) : Sir, 
I would like to draw the attention of the 
House to a very genu inc demand of the 
State of Kerala. It is lcarnt that the 
Government of India propose to set up a 
university for Fisheries during the 7th Plan 
period. Kerala has strong case for estab-
1i~hment of the proposed University. 

Kerala i~' the ,leading producer of 
marine products. The State has the highest 
population of fishermen in the country. 
The State has also pioneered several new 
ventures such as the Shrimp hatchery at 
Azhikode, and the Sea Farm at Malam-

puzha. The State Government has also 
taken up fishermen's training on a large 
scale and has set up five fishermen training 
centres. A number of central institutes 
such as Central Marine Fjsh~ ries Research 
Institute, Central Institute of Fisheries Rese-
arch Institute, Central Institute of Fisheries 
Technology, Integrated Fisheries Projeet 
and Exploratory fisheries project are located 
in Kerala. 

In view of the facilities already existing 
the University will be able to operate 
successfully right from its inception In the 
State of Kerala, if it is established there. 

In the light of the above facts, I requ-
est the Government to set up the proposed 
fisheries University in the State of Kerala. 

(ii) Need to rehabilitate the people of Dana. 
pur and Nacta Diara areas of Patna Dis-
tricts affected by erosion caused by tbe 
rh'er Ganga on a piece or land belonging 
to the N.E. Railway_ 

SHRI C.P. THAKUR (Patna) : Sir, 
the people of Dana pur aed Nacta Diara of 
of Patn3 district in Bihar are facing extreme 
hardship due to erosion caused by the 
river Gange s. Th(y are becoming home-
less a nd without lands. They need imme-
diate help and rehabilitation facilities by 
the Governmen t. SOfllC of the d isplac ed 
persons of Nacta Diara settled en a piece 
of land beJong to N.E. Raih\'ay in Patna 
dJstrict. They requested t he railway authori-
ties to let lhen1 settle at the local land. 
But the matter is pending since long. It 
is earnestly requested that the matter is 
settled early. 

(iii) Need to instruct Jute Corporation of 
India to buy adequate supplies of fibres to 
build buffer stocks to safeguard tbe inter-
ests of jute growers. 

SHRIINDRAJIT GUPTA (Basirhat): 
The Minister of Textiles and Agriculture 
had assured the House t hat the Jute Cor-
poration of India would enter the market 
and start purchase of raw jute, would mop 
up between 25 and 33 per cent of the new 
crop and would give the farmers not 
only the n1in imUIU support price but Rs. 
25/ .. additional per quintal. 

However, according to the la test reports 
from Calcutta, there is a disquieting slump 
in the prices of raw jute. There has been 
a cotninuous drop in prices. Arrivals in 
the Calcutta market have been nearlv lSJ)OO 
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bales a day but the off-take is not more 
than 13,000 bales. In anticipation of further 
decline in prices, the jute mills and their 
agents are slowing dO\\D their rate of pur-
chases. It is, therefore, urgently necessary, 
if the farmers are to be saved, the Jel 
should start its operations without further 
delay and should buy adequate supplies of 
fibre to build a buffer stock. I urge upon 
the Government to give necessary directions 
to the Jute Corporation of India accord-
ingly. 

[Trans/atio n] 

(iv) ]\"eed to set up some industrial units in 
Vidarbha for o\'eraU de\'elopment of the 
area. 

MR. VILAS MUTTEMWAR (C.hi-
mur): Mr. Speaker Sir, Vidarbha whIch 
was once the centre of activities of Maha-
tma Gandhi and Acharya Vinoba Bhave 
and from where the Independence strug~le 
had gained momentum after 1920, remaIns 
neglected today. Prior to 1956~ ~hen t?e 
States were formed on JinguJstJC basls~ 

Nagpur was the state capital. The first 
Prime Minister of the county, Shri Jawahar-
lal Nehru h~d said that he was happy to 
be in Vidarbha and Nagpur and its i~.~o~­
tance would never be allowed to be dJffilnl" 
shed. But it is sad that when Pt. Nehru 
is no more, its importance is b~ing eroded. 
Many offices are being shifted from Nagpur 
to other places. Whenever there is a ~u.t .in 
say, Railways or Civil Aviation facilities 
the capital of Vidarbha i.e. N~gpur suffe:s. 
on that account. The situation today 15 
that no adequate means of irrigation, no 
roads, no bridges, no industries and n~ pro-
per means of communication are avadable 
in Vidarbha. 

b d of cement, There is a un ance 
f t resources in coal, minerals, and ores 

V Od bha and they are exported to 
J ar . cond to other states also. Vidarbha IS se . 

Bihar in the matter of c( ai, but there IS h n~ 
big industry in that area. The centre a 
proposed to set up a railway coach .factory 
in this area but it was later shIfted to 
Punjab We welcome it but we dema?d 
that st~el. gas and forest based indus::s 
be set up there so that unemployment. y 
be removed and unnecessary expendttu.re 
on the transportation of raw materIal 
avoided. 

The gas of Bombay High is being sent 
to Sawai Madhopur, Uttar Pradesh, and 
Madhya Pradesh but Vidarbha has been 
ignored in this respect also. Not much 
expend iture w ill be incurred in laying pipe-
line up uo Vidarbha and gas-based Petro-
Chemical industries can also be set up 
there. 

I would, therefore, request the Govern-
ment to make legal or some other provi-
sion to ensure that the importance of Vid-
arbha is not reduced" and it gradually 
increases. 

(v) Need to take steps to cbeck the pollu-
tion of underground water as weJJ as 
Ganga water in Bilbaur Tehsil, Kanp __ 
U.p. 

SHRI JAGDISH A WASTHI (Bilhaur) : 
Mr. Speaker, Sir, only 39 tub e .. well s arc 
available for irrigation in Bilhaur tehsil of 
district Kanpur in Uttar Pradesh. Out of 
them, 8 tube-wells have been deolared un-
successful due to salinity of water in them, 
which is suspected in the remaining tube-
weBs as well. As such, there is uncertainty 
of underground-\vater in the area. Had 
the technical advice of the geologists of the 
Sta te Ground Wa ter Board been ta ken in 
this regard. 1: ;C(ie tube-wells wo uld not 
have failed. 

12.14 hrs 

(Mr., Deputy Speaker in the chair) 

Iron, Aluminium and Silica content 
in the ground water of this region is very 
high and as a result, the discharges from 
these tube-wells fluctuate. Not only this, 
the pipes installed in these tube-wells, 
corrode with the passage of time and ulti-
mately the tube-wells fail. Similarly in 
about 20 other districts having saline water, 
tube-wells are being installed by various 
departments without any scientific basis. 

It woald, therefore. be ill public inter-
est to have a detailed discussion in the 
House on the increasing pollution of the 
groundwater. Directives to U. P. Govern-
ment should also be given to announce a 
definite policy with regard to poll ..Jtion in 
Ganga and to stop pollution of ground 
water, 
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[English) 

(") Need to make arrangements to carry 
drinking water from Tricby to Dindigul 
by train. 

SHRI K.R. NATARAJAN (Dindigul): 
Sir, there is acute scarcity of drinking 
water supply for residents of Dindigul 
town in Madurai district in Tamil Nadu. 
The pOl'u1ation of Dindigul town is about 
tbree lakhs. Apart from this, there is 
ftoating population of about one lakh. It 
is the headquarters for a number of district 
offices. It becomes capital city of a new 
district called "Anna District" shortly 
from 15th September, 1985. Dindigul is 
the important railway junction between 
Tirudhi and Madurai Railway Junctions. 
This city has been getting driuking water 
supply from Kamaraj Sahar. Now it 
bas got dried up. About 160 bore wells 
have been sunk. Now the subsoil water 
also bas got diminished. 40 lorries have 
been engaged to bring drinking water to 
Dindigul. Yet there is acute scarcity of 
drinking water supply in Dindigul. So, 
the Government of Tamil Nadu has made 
a request ~o the Minister of Railways to 
arrange to carry drinking water by trains 
from Tiruchi to Dindigul. 1, therefore, 
request the hone Minister of Railways to 
solve this problem by arranging for the 
trains to carry drinking water fron1 Tiruchi 
to Dindigul as requested by the Government 
of Tamil Nadu immediately and tt) protect 
the people of Dindigul by providing 
drinking water in this critical si t uation. 

(vii) Need to fix m~nimum price of cotton 
at Rs. 600 per (;uint::il and stop the 
proposed import of cotton. 

SHRI C. JANGA REDDY (HanatTI-
kc.nda) : The cotton industry is d~y by day 
vastly developing in our country. Th~ 
present rate of production ,f cotton in 
our country is sufficient for our needs :.1nd 
e:x:port. 

But unfortunately in SOUle of the 
States the cotton ind ustrial ists arc suppres-
sin, real production of cotton with ves ted 
interest and seeking import of COl L n 
from outside just to deprive the cotton-
growers of their clain1 for a rcasona ble 
and better price for their production. 

The Government is not able to take 
into consideration the total production 
of cotton in some of the States 13ecause 

the cotton-purchasers and industrialists 
are not showing the real production' of 
cotton. For example, the cotton-growers 
from Adilabad district of Andhra Pradesh 
sell the cotton at border market, i.e., at 
Nagpur for want of better price and tho 
purchasers will not show the account of 
cotton which they have purchased. Like. 
wise, the cotton-growers (rom Warangal 
and other districts sen the cotton at 
Raichur in Karnataka since thero is DO 
Cotton Corporation centre ready to PlU'. 
chase it there, 

So far as export of cotton is concerned. 
only two States, i.e., Maharasbtra and 
Gujarat, were allowed to export the cotton. 
and Andhra Pradesh was allotted only 
10,000 bails of cotton for export, though 
the State of Andhra Pradesh is capable 
of producing more cotton. 

It is, therefore, requested that the 
Government may immediately fix a mini-
mum price for cotton as Rs. 600/- per 
quinta) and stop the idea of importina 
cotton and take initiative in starting 
Cotton Corporation centres for purchasing 
cotton at better price. The Cotton Corpo-
ration should also set up a purchase 
centre at Warangal where the cotton. 
growers are very anxious to improve their 
production of cotton if they can get 
better price for the same. I further request 
the Government to take steps to have a 
check and take serious action against the 
persons and industrialists who are sup. 
pressing the real production of cotton. 

(\'iii) Need to take immediate steps for 
. protecting the "Great Indian Bu~tard;· 

specially the "Sorsan.... Bustard 
sanctuary. 

SHRI JUJHAR SINGH (Jhalawar): 
Sir, as a result of reckless shooting and 
unsafe environn1ent for breeding, the 
Great Indian Bustard has become a very 
ral e bird and it is on the verge of extinc-
tion as a species a t present. The Govern-
ment of India has declared this bird as 
a National Bird and has even t'ublished 
a stamp on it to dra\v public attention 
for its protection. One of the breeding 
places of the Great rndian Bustard is 
located around village Sursan in T~hsil 
Anita of District Kota in Rajasthan. 
With the advent of rainy season, the birds 
have started migratiDS to this place for 
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breeding as usual, but they are not safe 
there as the Government of Rajasthan 
have not provided wire-fencing around the 
breeding area. Nor has the Government 
,rovided guard to protect the bird from 
the intruding animals and humanbeings in 

. spite of the fact that the Wild Life Depart-
ment has declared 'Sursan' as a bustard 
sanctuary. The Government of India 

. should direct the Government of RaJas-
than to take steps early for the protection 
of breeding places of the Great Indian 
Bustard and specially the SUTsan breeding 
area of District Kota in Rajasthan. 

EMPLOYMENT OF CHILDREN 
(AMENDMENT) BILL-CoDtd. 

. [English] 
MR. DEPUTY SPEAKER : The House 

will now take up ,further consideration of 
the following motion moved by Shri T. 
Anjiab on the 7th August, 1985, nan1ely :-

"That the Bill further to anlend the 
Employment of Children Act, 1938, be 
taken into consideration." 

Mr. Mool Chand Daga, please be brief. 

SHRI MOOL CHAND DAGA (Pali) : 
"Buds That Never Bloom". 

[Translation] 

If the buds are destroyed hew will the 
flowers bloom. In spite of the Directive 
Principles laid down in Article 39 of the 
Constitution, a good number of children 
are still employed in the country. This 
impedes their developlnent. 

[English} 

"Despite constitutiona 1 provisions and 
several 1egislations banning child 
labour t 17 million children in this 
country are sti1J forced to work because 
of persisting s )cio-econornic conditions. 
The fact that they work illegal1y, says 
the author; a trade unionist. opens 
tbem to severe exploitation. In an 
accompanying piece, the author points 
out the lacunae in the laws that relate 
to children and the fact that the 
complete abolition of chiJd labour 
woule' throw open 17 miJlion jobs for 
the adult unemployed .... " 

[Translation] 

This article was publishe d in Februal Y. 
1985, in tl)c Indian Express. Are so 
many children still employed in the 
country? If the children are subjected 
to hard work, their development will be 
hampered. The hon. Minister's intentions 
may be good but how nlany persons have 
been awarded punishment under section 
4 of the Act till today. 

[English] 

"Whoever employs any child or 
permits any child to work in contrave-
ntiar,. of the provisions of section 3. it 

[Transla t ion] 
Will the hon. Minister be pleased to 

state how many peGple have been punished 
under section .. 4A and under section-4C? 
If these figures are not supplied, it would 
be difficult' to know whether this Bill has 
been brought forward for enhancing the 
punishment or for other purpose. Accor-
d ing to this Bill, if a worker is exploited 
he cannot go to the court direct for seeking 
justice. Only a Labour Lnspector can go 
to the court. If a child wor ker is being 
exploited and he is not getting his due, he 
too cannot go to the cGurt, without he 
prior permission of the labour Inspector. 
This law should also have been amended. 

(English] 

"No prosecution under this Act shall 
be instituted except by or wi th the 
previous sanction of an Inspector 
appointed under section 6." 

[ Translation] 

The worker will have to go to the 
Inspector. A reference has been made 
about the certificate. Who arc the prescri-
bed Doctors? Whosoever has a certificate 
of age issued by the doctor will be treated 
above 14 years. These days the Inspectors 
obtain fake certificates from the doctors 
by offering allurements. It is not possible 
to give a genuine certificate of age. Eve» 
after an X-Ray, the age of the boy cannot 
be determined. You must have seen the 
provision in the Act of 1938. If you wanted 
to amend this provision, you should have 
amended the whole Act. You said that the 
offenders would be punished, but be~use 
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of the proviso, he too will escape punish-
ment. The question is that chdren who are 
the wealth of our country and who are like 
buds blooming in a garden, will be ruined. 
Thus the development of the country will 
sutTer a great deal. Therefore, a comprehe-
nsive Bill should be brought forward with 
a view to abolishing child Jabour. Wrong 
doers should be awarded stringent 
punisbment so that the children may dev-
elop properly. It is our duty to bring up 
the poor chBdren properly and make them 
good citizens, as also to ensure a better 
future for them. This is the responsibility 
of the Government, because ours is a welf-
are state. You are in a position to see to 
thei r interests. Therefore, I hope that you 
would soon bring forward a comprehensive 
legislation so as to ensure a bright future 
for our children. 

[English] 

SHRI V.S. KRISHNA IYER (Bangalore 
South) : Sir, I would I ike to make only 
one or two suggest ions. First of all I 
would like to emphasise that chi Id labour 
should be abolished once for all. In this 
country it is impossible to stop exploi tation 
of children through legislation. Even in 
your State. Mr. Deputy Speaker, the 
situation is horrifying. Th:! children are 
being exploited. Only this morning we 
read in the newspapers that the Pr~nle 
Mlnister was horrified to find thousands of 
children being in jails. It is inhuman. So, 
I would suggest legislation should b~ 

brought forward very soon so that there 
should be no child labour. Und~r the 
Directive Principles of the Constitution we 
are bound to see that children between th4;! 
age of 5 to 14 are compulsorily educated. 
It is the responsibility of the State to 
provide education. We have that respons-
ibility on the one hand under the 
Constitution and on the other hand \\c 
are legislating for child labour. I urge 
that child labour should be abolished. 

Secondly, whenever a crimina 1 offence 
is established against a child, the child 
should not be sent to jai1. At 
present they are being sent to jail in 1l1any 
States. In Karnataka we arc not seeding 
the children to jail. We have certified 
schools for children. My view is that nlany 
of the children, excepting a few, get refor ... 
med and become good citizens after they 

are trained in certified schools. Throuati 
legislation we will not be able to control 
the child exploitation. It is alriaht in the-
organised sector but in the un-organised 
sector like farms we find that the parenti 
send their children to the farms due to 
economic reasons the moment they attain 
the age of five or SiA. Therefore, the drop-
outs in the schools in the rural area is 70 
to 80 per cent. It is a social problem and 
I am very happy that this august HoWJO 
has devoted so much time on this subject. 
The future of the country depends on how 
we bring up Our children. It is the res-poD-
sibility of the society to see that the 
children are properly looked after, educated 
and provided nutritious food. Even after 
38 years of our attaining Independence we 
find there is mal-nutrition among children 
and many children die at an early age. So, 
I once again appeal to the Government to 
bring forward a comprehensive legislation 
to see that the child labour is abolished. 

[Translation] 
SHRI P. NAMGYAL (Ladakh): Mr. 

Chairman Sir, many hone Members have 
expressed their views for and against the 
Employment, of Children (Amendment) 
Bill, 1985. You must be aware that Kash-
mir carpet is next to that of Iran in 
quality, beauty and colour combination. 
You must also be aware as to who 
weave them. These carpels are woven 
by small children who are engaged in this 
industry in thousands in the Kashmir 
valley. They are employed in th is Industry. 
It has been stated in the Bill that a child 
under the age of 14 years cannot be emplo.-
yed at all but you must have seen their 
plight there. I believe that lnany of the 
hone Menlbers visit Kashmir quite freque-
ntly and if per chance you care to visit a 
factory unnot iced, you will find children 
in the age group of 7 to 8 years or 14 to 15 
years only are c111ployed there. As a result, 
these children arc not able to get education 
and secondly their physical structure gets 
defornled-thcy become hunch-backed, 
beca use it is a cumbersome job and they 
have 10 stoop very low while doing work. 
The r(sult is that when they becoDle hun-
chbacked and attain the age of 17 or 18 
years, the employers do not employ them 
any further. 

The reason is that when he is srcwn 
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up, be demands more wages. They get 
small children on less wages and when they 
are grown up, their services are terminated. 
There is a master who gives them instru ... 
ctjons. The children work and manufacture 
carpets under a special code and a special 
Janluage. 

I would like to bring one th ing to your 
notice. In 1974-75 when the late Sheikh 
Saheb came to power in Jammu and Kas-
hmir, hone Members had raised a demand 
for banning the employment of children in 
factories. In the beginning, Sheikh Saheb 
ur~ to it but later on it was heard that 
some -people had advised him that if he 
wanted to have a cont rol or grip on Kash-
mir politics, then child labour be allowed 
in this industry so that they might remain 
iUi~erate. It is not known whether he had 
done this deliberately or not. 

At present all the anti-India elements 
in Kashmir are mostly illiterate. The liter-
ate persons or intellectuals understand 
wherein lies their welfare. You will not 
find such elements amongst them. Very few 
elements might be there. It is also said that 
there is a political conspiracy to keep 
people illiterate. 

Many suggestions are made he:-e. An 
hon. Member has suggested that Child 
Labour Act should be scrapped. If this IS 

done, the employers will have a free hand. 
If the child labour is totally banned, it 
will be a welcome step. If it is not possible 
then some way should be found out to 
ensure that their education is not affected. 
They may not be put on work for more 
than one or two hours so that they n1ay be 
able to continue thejr studies. In this way, . 
they will be able to supplement their 
family's income to some extent. They get 
wages on the basis of square inch in the 
Kashmir carpet industry and they can earn 
this much by doing t\VO hours' work also. 

It therefore~ support this Bill. But 
some way has to be found out by which 
such children are not deprived of their 
education. 

In Delhi also, there are many scooter 
and cycle ~orkshops functioning on road .. 
sides. A 'Dada' type person is there in such 
a workshop and small children work in it. 
How win yeu control this '1 In factories, 
the requirement unoer ru Ie made under 

section 3(b) and 3( d) of this Bill has to be 
roet. This Rule is required to be displayed 
in the premis,; s of t he factory. These 
rules are not enforced in the roadside 
workshops. Their working hours have not 
been specified. Nobody is having these 
rules implemented in such workshops. The 
inspectors a're in league with the ~mployers. 
Whether it is a factory or a cinema or wine 
busines s, the Factory Inspectors and 
Excise Inspectors are always hand in glove 
with the employers. Strict instructions 
should be given to these inspectors and 
some higher officer should also be deputed 
from time to time to oversee the work 
of these inspectors so that the wrong-doers 
could be checked. 

With these words, I support the Bill 
which may meet the present requi rements 
but in the long run the position has to be 
reviewed. 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Deputy Speakere, Sir, I 
rise to express my views on the Employment 
of Children (Amendm~nt) Bill. I am grate-
ful to you for allowing me to speak. 

Prior to this Bill, lnany other Bills 
had also been introduced and passed in 
this House. But the laws enacted here are 
not implemented properly by the officers 
concerned. 

In Tndia, the problenl of child labour 
is very acute and their condition is very 
pitiable. It is a well-known fact that most 
of the mothers have to go without food in 
this country, The only reason for this is 
poverty. Consequent upon the increase In 
population, the number of child labour 
wilt go on increasing The wages paid to a 
child labourer anywhere are not sufficient 
for him to make his both ends meet. 
Today the condition is that if you throw 
the leftovers from your dining table on • 
road, a dog will Conle from one direction 
and a child labourer from the other to' 
eat them. The condition of the. child 
labourer is worse than the dogs. 

At one time it was said that children 
were the future hope of the country. Today 
these children are starving and they are 
wandering here and there in search of 
employment. When they fa il to find jobs, 
they commit big crimes and are put bebip~ 
the bars. The innocent children set out from 
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their homes i:1 search of jobs but instead 
of finding any job they land themselves in 
jails. There is nobody to take care of them. 
Inhuman behaviour is meted out to them 
i n jails also. 

One of the ca uses of the child labour 
problem is poverty. The second reason is 
that industrialists and factory owners 
employ children with a view to earning 
more profit as they arc avail'.lb Ie at less 
wages. Due to poverty, people send their 
children to work. Unless we create human 
feelings and p3pular awakening in the 
society through mass 111·';!dia and realise 
from the core of our he'lrt that by forcing 
a child to work, we put his entire future 
in jeopardy, this Act cannot be impleme-

ed effectively. In the organised sectos, the 
ntracticc of en1ploying child labour can 
~e dispensed with. To ensure that child-

en are not eluployed, it is essential to 
Tprovide them compulsory free education. 

Sir, you might have read in the headli-
nes about Bihar State where heads of some 
innocent children \\'ere chopped off and 
sent to foreign coun tries. Export of human 
skulls is an unprecedented happening in 
Bihar and it is the talk of the day. These 
children used to \vander from one place 
to anothe r in search of S011le jobs so as to 
be able to make their both ends meet. 
Some agents took them away by luring 
them with the offer of jobs. Thi s is the 
condition of the children in India. Nehruji 
was fond of rose and children. This is the 
condition of the children in his country. 
Children Day is observed in our country 
and children programmes are broadcast C'D 
the Radio and televised on the T.V. These 
children are being victimised by some 
aoondas and loafers. They cut arms, etc. of 
these children and then force them to 
be&8ina· 

I would like to know the number of 
persons arrested and pun ished so far 
under this law. I would request the hon. 
Minister to state specifically in his reply 
whether he proposes to invoke to the prov-
isions of National Security Act, or Goonda 
Act, to punish persons, who commit 
petty crimes and create disorder? 

The children, who were considered the 
futurs hope of India by great leaders like 
Nehruji, Lohiaji and Gandhiji are being 
subjected to great torture. Their future is 

being marred. Can you not invok. 
Goonda Act and MISA against' them 'I If 
some law is there it becomes our duty to 
implement it. 

With these words, I thank you for the 
opportunity that you gave me to speak OD 
this Bill. 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad) : Mr. Deputy Speaker, 
Sir, I will take very little time while spe-
aking on this measure. The proposal for 
enhancing the punishment through the 
Employment of Children (Amendment) Bill 
and other amendments proposed therein 
are nothing but an attempt to throw dust 
in our eyes You have to see how this law 
is to be implemented. Five or six years old 
children are earning for their parents in 
India by doing work 1 ike cleaning utensils 
in hotels, etc. The parents are living on 
the earnings of their children. In such a 
situation it has to be ensured that these 
ch ildren also get enough to fill their belly. 

Yesterday an hone Menlber, Shrimati 
Nirmala had said that it was a global 
phenon1enon. I do not subscribe to her 
views. In socialist countries no su~h pro-
blem is there. You have provided that no 
child below 16 years of age wjll be forced 
to work. If somebody employs a child 
below 16 years of age he will be awarded 
punishment. You would have to see 
what the children below 16 years of age 
would do if they do not work. You should 
give them constitutional rights and make 
proper arrangements for their education. 
Arrangements should be made to provide 
them compulsory and free education as 
well as food. If such arrangements are 
made, employment of children will autom-
atically come to an end. If you want to 
deceive children. you can say that a law 
has been enacted providing for 6 months 
imprisonment and fine, etC. 

An hOD. Member has rightly said that 
a child who used to get Rs'. S per day 
previously, will now be paid Rs. 4 on1" 
Re. 1 would be deducted on the Jllea 
to.at they would use this amount for 
defending themselves, they were involved 
in some case. This law should 
be enacted keepIng in view tbc 
wishes and aspirations I of the people. 
Many good laws have been enacted but 
their proper implementation should allO be: 
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ensured. What is the condition of children 
today? You say that children of today 
hold the reins of the country tomorrow but 
how will they be able to do that when to-
day their condition is that they vie with the 
dogs in snatching the leftovers thrown on 
the road. Only those children, who study 
in Mussoorie or in big schools will become 
leaders. If you had said that you would 
make arrangements for providing education 
to children upto 16 yeais of age and no 
guardian will be able to force a child to 
work till the latter attains the age of 16 
years, as is done in socialist countries, 
then it would have been the right thing. 
In villages, 5 years old children are seen 
arazing cattle for which they get two to 
four maunds of foodgrains with which they 
and their families make both ends meet. 
If you want to put an end to it, you 
should make some arrangements for their 
livelihood and impart education to the 
children upto 16 years of age. After that 
they are free to do any WOl k. As t ilne is 
short, I conclude my speech. 

THE MINIS'fER OF STATE OF TH~~ 
MINISTRY OF LABOUR (SHRI T. ANJ-
IAH): Mr. Deputy Speaker, Sir, I am 
&fateful to the hone Members who have 
participated in this discussion and given 
several good suggestions and worthy propo-
sals. In tbe discussion on this Bill, hon. 
Members have given vent to their feelings 
on child labour and- the condition of the 
children in the country. You know, this is 
Dot a comprehensive Bill and seeks to 
amend a portion of the Act. In deference 
to the wishes of the House, we propose 
to brio, forward a comprehensive bill. 

In this connection we have received 
Gurupad Swamy's report and the report 
of Shri Sanad Mehta and'we are examining 
tho recommendations made therein. 
Nandana Reddy drafted a Bill and even 
brouaht lome children from Karnataka to 
thow how they are treated. I thank him 
for d.raftina such a Bill and puttina it 
before us. I propose to bring before the 
bouse a comprehensive Bill baaed on the 
rcc;ommendationa contained in the 
reports of Gurupad Swam), and Sanad . 
Mehta and the susaestionl included in 
this draft Bill. I know there will be some 
pr8Cti"l didiculties in brinaina such a Bill 
becauee if we adopt firm posturea by 
impoliDI a baD on tbe einplo},ment of 

children of 14-15 years age and do not make 
alternative arrangements, what will be the 
future of these children ? This is a big 
problem before us. We provide funds to 
public services organ isations and we have 
been giving them Rs. 9 lakhs. This year 
we propose to provide Rs. 15 lakhs. These 
organisations have some training facilites and 
many children are availing them. We have 
arrangeJ some facilities in Sivakashi and 
in carpel industry, but that is not going to 
help much, The Planning Commission has 
earmarked a sun1 of Rs. 5 crores for these 
'children. Financial provision has also been 
made for educational training and recre-
at!onal training and some schemes are 
under consideration in ~his regard.. These 
will need an outlay of Rs. 45 crores and 
we are considering as to hO'N to mobilise 
this amount. We are contemplating whe-
ther any C2SS on management is possible to 
mobilise funds for improving the lot of 
child labour. to create a children welfare 
fund and if so, how much can we collect? 
We are exanlining this proposition. We 
have crores of workers working in factories 
and hU.ldrcds of crores of rupees can be 
collected if th(: managenlent is prepared to 
give us one rupee per worker. With this 
fund we can arrange for their training, we 
can provide them social se~urity and also 
give them SOllle allowance. We are exami-
ning all these aspects. But, as you know, 
this is not so simple a proposition and 
finances are not in our hands. 

Now, some hon. Members have asked 
what action has so far been taken. Action 
can be taken by State Governments. Union 
Government detected 1300 cases but there 
is no information about the action taken 
by the respective State Governments. We 
shall, of course, have some powers fCI tak-
ing action after the enactment of this Bill. 
The States will be given all the necessary 
powers. We have Inquiry Board at the 
Centre. Such Boards are to be set up in 
the States also. 

Then we have the problem of bondod 
labour among children. We have to 10 into 
the details of all these things to see as to 
what can be done about them. At prescDt. 
we are thinking to take action about the 
health hazards, such as in match industry 
and in carpet industry. We want to take some 
immediate action in this direction and for 
thi s purpose enactment of this Bill is DCQO-

laary. We have not put any restriction, 10 
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far as domestic servants and the boys who 
take cattle for grazing are concerned. We 
have not yet thought about them. Then it 
is for their parents to take or not to take 
work from them. We shall examine whether 
it would be proper to put restrictions in 
this regard. 

Several hone Members have pleaded for 
introduction of a comprehensive Bill 
incorporating prOVISIons for hospitals, 
dispensaries, education, training, recreati-
onal facilities, etc. You will recollect that 
during emergency lakhs of workers were 
absorbed in various industries under the 
apprenticeship scneme, although States are 
showing some slackness in this respect now 
and that scheme is not working well. Can 
such an apprenticeship scheme be made 
applicable for the children upto the age of 
15 years in the shops and establishnlents ? 
Under such a scheme, some training will be 
inlparted to these children and they will also 
get some allowance. We shall examine 
whether some reservation can be made for 
these children under this scheme. In this 
way, we can consider impal ting t!"aining to 
the children in this age group, who are 
unemployed and their nutnber is several 
lakhs. 

We shall try to bring forward a Bil1 
including therein as many suggestions of 
the hon. Members as possible. In this 
amending Bill big changes have not been 
proposed. We have to take stock of 
several aspects for nlaking amendments. 
We have discul)sed this problem in this 
House and you know the working 
children generally have two or three pro-
blems. 'The 1971 census showed that out 
of 23 crore children, 1.75 crore are 
employed. These are the figures we have. 
You know what we can do for them. Other 
children are study jng and staying in their 
homes. We have no obligation towards 
them. We have the obligation towards the 
working children. Their conditions are not 
good. We shall have to think abont thelll 
and shall have to enlighten their parents 
about the conditions in which their children 
are working. You say a working child earns 
Rs. 7 or Rs. 8. This means that 1.75 
crore working children are paid Rs. 4000 
crores at the rate of Rs. 8/- per child. 
Wherefrom can we mobilise this sum ? It 
is really difficult to say. But we would 
have to evolve some system. We shall have 

to bring some proposals in this regard and 
examine their legal imphcations. We shan 
have to see how much Centre Government 
can contribute, how much State Govern-
ments can contribute, how much manage-
ments can contribute. Its mode of impleme-
ntation win have to be ensured right from 
the Gram Panchayat level. Some apprehe-
nsions were rightly . expressed that 
employers will pay less following enactment 
of this legislation. I a1so had this in my 
mind. But I shal1 award the most stringent 
punishment to the management after 
personally examining any such casc. 
Exploiters are many. The minimum sente-
nce of three months or a fine of Rs SOO/·or 
both have been laid down. If the offencae 
is repeated the imprisonment can extend 
to six months. This will be for the judge 
to decide. But there is no question of 
compulsory imprisonment. The court can 
award one day confinement. We consulted 
the legal departn1ent in this regard. They 
say that in penal code the extent of sente-
nces in murder, rape and dowry cases has 
been providtd. But v.e have added a 
proviso to this legislation. In the next Bill, 
we shaH discuss here and see that sentences 
could be awarded despite this proviso. 

The object of this Bill !S to enlighten 
people about what Government of India 
propose to do in this respect so that some 
strong action could be taken in the mattor. 
At present I do not want to say anything 
which may create problems. Poverty is 
aggravating this problem and I want to 
examine all the aspects before doing any-
thing in this matter. 

It is not possible to withdraw this Bill 
as some hOD. Members have demanded. 
All of your suggestions will be taken into 
consideration while drafting a comprQhcn-
sive B ill. I have no ted all the sUl&estiQns 
and points made by hone Members. I shall 
try to bring forward a comprehensive Bill 
after examining the proposals made bore. 
Therefore, I would request the hon. 
Members not to press their amendments 
at this moment and withdraw thom and 
give us a chance to bring before this 
House a comprehensive Bill. We should 
get time to consider the sugaestions made 
here. 

With these words, I would urae tho 
House to pass this Bill~ 
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t_lisA] 
MR. DEPUTY-SPEAKER: The 

q~estion is : 

"That the Bill further to amend the 
Employment of Children Act, 1938, 
be taken into consideration." 

The MOlion was adopted. 

Clause 2 

SHRI SHANT ARAM NAIK: I beg 
to move: 

Page 1, lines 14 to 16,-

Omit "or with fine which shall not be 
less than five hundred rupees 
but which may extend to two 
thousand rupees or wi th 
both." (1) 

Page 2,-

Omit lines 5 to 7. (2) 

If the debate in the House is to be 
tak.en strictly and seriously, then this 
amendment is a must. If you would like 
to see that millions of children of our 
eountry are not exploited, then we have 
to see that compulsory imprisonment is 
provided for. In the case of first offence you 
have said that the offender shall be 
punishable with imprisonment for a term 
which shall not be less than three 
months but which may extend to one year 
or with fine which shall not be less than 
five hundred rupees but which may extend 
to two thousand rupees or with both. 

In the case of first offence nobody is 
80ing to impose imprisonment on the 
"ftcoder. Now, for instance, if an employer 
employs 500 children and derives lakhs of 
rupees of profit, then in a court of Jaw 
~ can go free by paying a fine of a fe\\' 
hundred rupees. 

Let UI take tbe second offence. You 
are l8yiol that (or second offence there is 
a compulsory imprisonment for SDa months. 
Althouch there is a provision for sill 
months imprisonment, tbe proviso says: 

·'Provided that the court may, for any 
adequate and special reasons to be 

recorded in the judgment, impose a 
sentence of imprisonment for a term 
of less than six months." 

This means that an offender in the 
case of second offence can be imposed a 
sentence till the rising of the court. This 
is the consequence of the Bill. Therefore , 
I would like to suggest with all earnestness 
that this be taken into consideration. 

[Trails/at ionJ 

SHRI T. ANJIAH: What the hon. 
Member has said is correct because I have 
also felt it to be so. We have discussed it 
with the legal department during the last 
two days, but the problenl is that of 
paucity of time. For all the matters we , 
have to go to the Cabinet. Therefore, we 
shall try to incorporate all the points that 
have been put forth here in the next Bill 
and there is no need to move amendments 
now. I shall request the hon. Member to 
withdraw his amendments. ' 

[Eng/;shJ 

SHRI Sl-IANT ARAM NAIK: As the 
hon. Minister has given a word 
House that a comprehensive Bill 
brought before the House soon, 
leave of the House to withdraw my 
ments. 

in this 
will be 
I seek 
amend-

MR. DEPUTY-SPEAKER: Has the 
hOD. Member leave of the House to with-
draw his Amendlnents Nos. 1 and 2 ? 

SOME HON. MEMBERS: Yes. 

Amendments Nos. J and 2 were, by 
leave. withdrawn. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That Clause 2 stand part of the Bill." 

The molion was adopted 

Clause 2 was added to tbe Bill 

MR. DEPUTY SPEAKER: The ques-
tion is 

"Tha t Clause 1 Enacting Formula 

and Titl~ stand part of the Bill" 
The motio" WIU 'adopted. 
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Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

MR. DEPUTY SPEAKER: The Minis. 
ter may now move that the Bill be passed. 

SHRI T. ANJIAH : Sir, I beg to move: 
, tTha t the Bill be passed" 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That the Bill be passed. 
The motion was adopted 

MR. DEPUTY SPEAKER: The House 
now stands adjourned for lunch to reass-
emble at 02.05 p.rn 

13.06 hrs. 
The Lok Sablta th I!n adjourned for lunch till 
fire minutes past Fourteen of the Clock. 

The Lok Sabha reassembled after Lunch at 
se\'en minutes past Fourteen of the Clock 

[Mr. Deputy Speaker ill the chairl 

INDIAN RAILWAYS (AMENDMENT) 

BILL 

[Eng/ish] 

MR. DEPUTY SPEAKER: We take up 
item No.6. HOD. Minister Shri Bansi Lal. 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): Sir, I beg to move : 

"That the Bill further to amend the 
IndIan Railways Act, 1890, be taken 
into consideration." 

Sir, as you know the smooth and punc-
tual running of the trains is a must, but 
recently a trend has been noted that too 
much of hose-pipe disconnection and 
alarm chain pulling have started in disturb-
ina the punctuality and smooth running 
of the trains. Therefore, in this Amend-
ment Bill we have made a provision by 
which those persons who interfere in the 
smooth running of the trains by disconnect-
ing bose-pipe will be punished with a 
minimum punishnment of imprisonment 
of six months and Rs. SOO as fine. 

In other sections where earlier the total 
fine was Its. SOO/· we are making a provi-
sion to raise it to Ra. 2,000/-. Hence this 
amendment. (ends) 

MR. DEPUTY SPEAKER: Motion 
moved: 

·'That the Bill further to amend the 
Indian Railways Act, 1890, be taken 
into consideration." 

SHRI D.N. REDDY (Cuddapah): 
Mr. Deputy Syeaker, Sir, the Indian Rail-
way is the main artery of transport in the 
country. With an investment of about Rs. 
7500 crores it is Asia~s largest and the world's 
second largest railway system under a single 
managenlent. The economy of the country, 
agricultural and industrial, is closely conn-
ected with the Railways; it depends upon 
the functioning of the Railways. If the 
Railways fail, then, everything fails. If 
the railways succ~ed, the economy of the 
country would certainly be safeguarded. 
The Railway system functions both as com-
mercial and as a public utility service. 
Sufficient funds should be provided so as to 
enable the r a ~ lways to serve the public 
better, more as public utility service than 
as commercial service. Our party has been 
consistently suggesting tha t there need not 
be a separate Railway Budget for the Rail-
wa~'s. We have stressed that the Planning 
Commission should p;-ovide sufficient -funds 
so as to enlarge the railway system. I now 
feel that sufficient funds should be provided 
to the Railways so that there can be a 
gradual expansion. There need not be a 
suddden but a gradual expansion of the 
Railways in order to make it serve the pub-
lic better. 

Sir. before coming here, I Was just 
going through the proceedings of Railway 
Consultative Committee of both the South 
Zone as well as the Parljamentary Commi-
ttee. I was surprised that for every sugges-
tion that the Members put forth, the 
answers of the Railway Minister were the 
same. He said about paucity of funds; 
and shortage of locomotives. I thought that 
he gave the answer only to me; but to 
every suggestion put forth by the Members 
the same ans,,'er was given. I den't blame 
the Railway Minister. I again plead that 
sufficient funds should be provided and 
Railways should expand in a gradual and 
comprehensive way and in a methodical 
way to improve the economy or the 
country. 

We find that three principles are widely 
proclaimed in every large station. That 
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is, safety, security and punctuality. Sir, I 
would add a furth, courtesy. The revenue 
from passenger traffic is mostly from II 
class passengers. It forms nearly 96.4% 
of the revenue. So all help and facilities 
should be given to the comnlon man. He 
is really the ,lIP and the ratlway staff would 
do wt!l1 to serve him well, their master. as 
he is ours. More attention should be given 
to the amenities provided to the II class 
passengers even more than the higher 
classes. We find that even the higher class 
passengers are not sho\vn due courtesy, 
includin·g oar own Members of Parliament 
sitting here! Sir, tinle and again the Minis-
ter's attention has been drawn to it and he 
says that directions have been given to the 
staff'. But we find tha t things have not 
improved at all. After all. consideration 
for fello\v:-passengers costs nothing. At 
least in this respect the RaiJway Minister 
cannot plead paucity of funds. He should 
give strict instructions that the p'~.ssengers 

should be t rca ted \vith lot cf consideration 
and courtesy by the raihvay staff. 

Sir, I had a very unpleasant incident 
about 10 days ago when I, a long with 3 of 
my colleagues sitting here, was travel} ing in 
the Kalka Delhi Howrah Mail on 4th 
August from Kalka to New Delhi. The 
train was due to start at 11-40. I request 
the Railway Minister to look into this. I 
am telling a specific instance. I request him 
to get this investigat ed. The train was to 
start at 11-40 at Kalka. But it came to the 
platform 5 minutes late at 11-45. Then 
only it arrived into the platform. The 
passsengers were sprawling all over the 
platform from 10 0' clock. No proper 
explanation \\as given when we made en-
quiries. We enquired from the Stat ion 
Master. He told us that shunting might 
have taken lot of time and all that. When 
we asked the Guard be gave certain other 
reasoo. Like that, no proper explanation 
"orth the name was given to us. Not 
only tbat ..... . 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : On what date? 

SHRI D .. N. REDDY: 4th of August-
ltalka-Delhi-Howrah Mail. 

Not only that. Having come to the 
platform five minutes late after the start-
iDg time, it started alain five minutes 
before we could settle down in the train. 

OUf reservations were changed. A coupe 
was given to us. I was travelling with my 
wife and it was cancelled at the last mon1ent 
though a coupe was given to us. When I 
asked the attendant, he said he was not 
responsible. But in the Not ice Board I 
saw a coupe was allotted to me. J did not 
take it lying down, I was not going to 
allow the train to move till a suitable coupe 
was given to me. Then they took me to 
another compartment and given berths. 
This is the cond ition \vith us. You can 

. imagine ho\v the second-class - passenger, 
who is our lnastcr as I told you b fere, is 
treated by the railway staff. I am bringing 
this pJrticular instance to the notice of the 
hon. Railway Minister so that investigation 
is made on this and an explanation is 
called for it and \vith the hope that such 
instances hereaft~r will stop at least in the 
near futu rc. 

Another point \vhich I have been con-
sistently pleading with the hon. Minister 
is that these ofli:ials either at the zonal 
level or at the State lcvt!l should periodi-
cally discuss the common issues that arise 
with the concerned Menlbers of Parliament. 
It is true that the hon. Minister has been 
assuring us that instruction has been given 
but I am very sorry to say that it has not 
been followed at all. 

Again I win give another instance. 10 
the second week of June the Zonal Manager 
based a t Gun taka} was in Cuddapah one 
day. I was also in Cuddapah, my Parlia-
mentary headquarters and I was very 
eager to discuss with him some points, 
but unfortunately nobody told me about 
his presence in Cuddapah, nor did anybody 
inform me about his programme. Unfor-
tunately, when I was just boarding the 
Rayalaseema Express and. when the train 
was about to start, 1 was told that he 
was also travelling in the same train. If 
I knew it earlier, I would have gone and 
discussed with him. But I could not 40 
so. Time and again 1 was pleading with 
the hon. Minister that he should discuss 
some of tbe local problems With us. After 
all, most of the problems can be sorted 
out at the zonal level, as for example, 
about a smalJ halt or a few berths m6re 
in such and such a station or wagon sbar-
talC.. Most of the things can be discussed, 
but tbey do not care to discuss with us 
and unfortunately we have \0 come tQ 
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the Railway Minister and complain again 
and again. So, I have given two specific 
instances, one is what has happened at 
Kalka and the other is what has happened 
at Cudda pah. Please get them examined, 
and I shall be grateful if you inform me 
the result of this. 

About the traffic earnings~ it is much 
more than the general revenues of the 
Ra ilways and as we see, there is a wagon 
shortage almost everywhere. The Chair .. 
man of the Railways .has gone on record 
to say that he will be able to transport 
about 250 million tonnes of cargo in the 
current year, but the Planning Commission 
having examined it, gave a much higher 
level, that is, around 279 mil1ion tonnes 
in the year. The projected tninimum need 
will be about 15,000 wagons per year. All 
that we are told is that only 5,500 wagons 
are ordered 10 1985-86 whereas about 10,000 
wagons will be ccndemned. These are 
the figures of the eha irmau, Railway 
Board and not mine. So, the shortage 
of wagons will have to be taken note of 
so that we do not face such d ifficul ties. 

About the new railway line, we have 
been pleading for a very important railway 
line connecting two or three different 
States. The reply is always paucity of 
funqs. I know that. But due considera-
tion must be given and most important 
railway lines must be taken at the a ppro-
p riate level. One demand is Bangalore 
to Vizag Superfast Express. No.2 is, West ... 
coast East coast railw:lY line. Third 
is, Mangalore to Nellore touching Hasan, 
Bangalore, Hindpur, Cuddapah and 
Nellore. Fourth is, Waltair-Kirundal 
line to transport iron ore from Belldala 
mines in Madhya Pradesh· to Vi~g Steel 
Plant. Fifth is, the revival of Kotipalli-
Kakinada railway line. It is only 
revival of railway line. It is not 
a new line. The line is there and 
everything is there. If the line is revived, 
it will not only serve the passenger traffic 
but also the cargo traffic. 

I would like to stress another point. 
Ilailway crossings are potential danger 
apots. We have to construct over-bridges 
wherever possible. If it is not practical 
to provide ovcrbridges, at many places, 
there should be manned level crossings. 
Nidadavole railway-cross ing has already 
been IIllctioned for over-bridge but steps 

are yet to be taken. Similarly, the cases 
of Kaval i and Nandyal overbridges are 
pending. 

1 have to mention one last factor about 
which the Andhra people are very much 
concerned. Khajipet coach factory has 
been shifted. We were about to get it. 
Investigation was done. But one fine 
morning, the hon. Prime Minister announ-
ced that it would be located in Punjab. 
Government nlay come and Government 
may go. But the people are the most 
important factor n.nd I am sorry to say 
that the sentiments of the Andhra p~ople 
are hurt first by shifting the Medak 
Ordnance Factory to Madras and now by 
the transfer of this coach factory to Punjab. 
We are not against Punjab. We are not 
against any other State. They should 
be helped but not at the cost of our people 
who have been expect ing a lot from the 
Centre. Investigation has been done. 
Everything has been done. Everybody 
has said that it is the most suitable place. 
But i't was shifted without assigning any 
reason whatsoever. 

MR. DEPUTY SPEAKER: The same 
thing happened in Mettupalayam and 
Tiruchi also. 

SHRI D.N. REDDY: One more point, 
I would like to mention about Rayalaseema 
Express which I have been repeating 
again and again. That is the train in 
which most of us used to travel from 
Tirupati to Hyderabad. The train wnich 
starts at Tirupati reaches Hyderabad 
late in the night. It should reach one 
hour cr one and a half hour earlier. It 
is supposed to reach at 8.30 p.m. or 9 p.m., 
if it goes in time. Otherwise, it reaches 
at 10 or 10-30 p.m. which is most incon .. 
venient to the passengers. 

Another th iog is, they should provide 
at least one Ale. coach in the train in 
which many important pilgrims travel 
from Tirupati to Hyderabad and the 
climate is also very hot. These are the 
two points. I have got a reply from the 
hon.. Minister of State for Railways on 
these points. 

MR. DEPUTY SPEAKER: Please 
wind up. 

SHRl D.N .. REDDY: The Minister of 
Sta te for Railways has given me a repl, 
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that the raking time is not enough in 
Tirupati. The pilgrims have asked to 
start the train late. It is wrong. Nobody 
wanted the tra ~n to start late. Everybody 
is anxious to reach Hyderabad as early as 
possible. 

MR. DEPUTY SPEAKER: Please 
conclude. I hav~ given 10 minutes for you. 
But you have taken 15 minutes. 

SlfRI D.t~. REDDY: At the end, I 
request that the hon. Minister should agree 
to this point and take necessary action 
in the matter. 

PROF. P J. KURIEN (Jdukki): Sir, 
I \'.\.,jconlc this Bill \vhich is nlcant for 
gh iitg deterrent punishment for those who 
cut hose pipes and cause accidents. But 
cutting hose pipes alone is not the only 
crime. As you know, we are unable to 
prevent train accidents in spite of all our 
efforts. Raihvays acciden ts are on the 
increase and most of thes:.: accidents take 
place due to human failures. 

SHRI C. MADHA V REDDI: Due to 
mechanical failures. 

PROF. P. J. KURIEN: Mechanical 
failures are also there. I know that. 

MR. DEPUTY SPEAKER: It is due 
to the fault of man. When you are not 
properly maintaining,. it will happen. 

PROF. P.J. KURIEN: Ultimately, 
everytb tng can be said to be human failure. 
Due to the negligence of the persons 
operating the Signal system, a number of 
accidents occur. Therefore, a Bill for a 
particular type of crime alone is not 
enough. 

I feel that the hon. Minister should 
come forward with a complehensive Bill 
awarding deterrent punishment for all 
types of burnan failures. 

SHRI NARAYAN CHOUBEY: Inclu-
ding those of Ministers. 

MR. DEPUTY SPEAKER : He is also 
human. 

PROF. P.l. KURIEN: Ministers' 
failures will be punished otherwise. You 
know it. I was under the impression 
that after our new hon. Minister has taken 
charge, the railway accidents will decrease. 

But the fact is that railway accidents have 
not decreased, You have said in this 
House during the Budget spe~ch that you 
are giving top most priority for preventing 
railway accidents. Safety, you said, was 
your prime consideration. But you know 
the number of accidents that have taken 
place since Jan.Jary, 1985. This year _ in 
January, 11 persons died in a goods train 
accident in Assam. 

Then again in February, 50 persons 
died \vhe!] 1\\10 bog_ies of Nagpur bound 
Chakradharpur passenger caught fire. 

Again in April, 14 persons were kiUed 
\vhen they were hit by scaffoldings on the 
Yamuna Bridge in Delhi itself. 

Again ncar Agra, about 37 persons 
were killed in an accident near Raja-ki-
Mandi station. 

Altogether nearly 150 persons were 
killed after January this y~ar and more 
than 400 persons were injured. 

This is the magnitude of the railway 
accidents that have taken place. 

I am not dwelling here on the other 
accidents that have taken place. ISO 
human lives have been lost. Everything 
is not under cur control. There are condi-
tions beyond our control. I know .Jhat. 
But I feel that if an earnest effort is made, 
some of these accidents at least could 
hav~ been avoided. 

So I '",ould like to know from the 
hon. Minister wha t are the steps that you 
are taking to prevent these accidents. 

Whenever there is an accident you 
appoint an Enquiry Committee. The 
Minister may go there, officials may 10 
there. They may say something, make 
some statements, some Committee will be 
appointed and there it ends. Everybody 
forgets. 

PROF. N.O. RANGA : We also for set 
about it. 

PROF. P.J. KURIEN: We really 
forget about it. You are correct. After 
the railway accident, there will be some 
Enquiry Committees. These Committees 
make certain recommendations. These 
recommendations are not published. They 
are Dot liven any consideration. In faet , 
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there are the recommendations of your 
Ministry which are to be implemented for 
better safety of the Indian railways. 
These recommendations are not given due 
considerat ion. 

Again you said in this House that. for 
lack of funds you are not able to go in 
for sophisticated equipment in order to 
increase the safety of the running trains. 
I should say that safety in running trains 
sbould be given the top-most priority and 
not anything else. Therefore, whatever 
may be the expenditure that will have to 
be incurred for that, I would request the 
bon. Minister to take up the issue with 
the Planning Commission and get enough 
funds, so that the prime consideration, 
that is, safety, is taken care of; whtever 
may be the equipment required for that, 
that should be purchased; even if it has 
to be im ported, we sho uld not hesita te 
to import it; safe journey for the 
passengc!rs should be ensured. 

Apart from accidents, there are also 
robberies tn the runn ing trains. Rail 
journey has become a nightmare for many 
peohle because in most of the south-bound 
tra ins robberies are taking place. When 
the train goes to south, on the way some 
robbers get into the train and snatch away 
everything. Day-l ight robbery is taking 
place in the running trains. I can cite a 
number of instances. Recently, a couple 
of days back, I have written to the hon. 
Minister of Railways a bout one incident. 
The Jayanti-Janata Express which runs 
between Nizamuddin and Cochin was 
looted. The pity is that it happened in a 
reserved compartment. In the night in the 
Gudur section of Andhra Pradesh-my 
Andhra friends are here; they boast much 
about Jaw and order there; they should 
bear this-so many people entered the reser-
ved compartment and took away the belon-
gings of the passengers. One boy who w~s 
travelling by that came to me a couple of 
days back and told me that not only did 
be lose his money but he also IDst his 
certificates. He was to appear for an inter-
view, but all his belongings including his 
certificates were taken away. He came to 
me without ,anything, without even a pair of 
dresses. and complained to me I imnled ia-
tely Wf.ote to the hon Minister. and I anl 
grateful to him; he has repl jed to me 
saying that action is being taken. He was 

mentioning that this was a law and order 
problem and that the State Government 
should take action on it. But I would 
like to tell the Minister that in that com-
partment there was no TIR. In a reserved 
compartment there should be a TIR. but 
there was none. When these people went 
to the RaHway Police to complain, they 
did not receive the' compla int ... 

AN HON. MEMBER : Why? 
PROF. P.I. KURIEN : I do not know. 

The Train Superintendent himself has 
written on the Complaint that the 
Railway Police refused to accept 
the complaint. I do not know why. 
This also I have written to the Minister. 
This is how things are happening. Not 
only in the Jayanti Janata Express, but 
in other trains also, in the Kerala Express, 
in the Tamil Nad u Express, in almost all 
south-bound trains, thefts and robb~ries 

are taking paJce in the night, and one can 
legitimately think that this is being done 
with the connivance of the railway officials. 
Otherwise, how is it that such people get 
into the conlparttnents and after pulling 
the chain run away? There Inust b~ con-
nivance with at least some of the railway 
officials. I would like to make this charge 
here a-,d I want the Minister to conduct 
an inquiry in~o this. Otherwise, ho\v do 
you explain such things happening? 

I would aiso like to know \vhat action 
the Raihvay Ministry is taking. There 
is no point in saying that it is the duty 
of the State Goverl1m~nt to look after the 
law and order. Th~ railway travel should 
be safe, and it is the responsibility of the 
Railway Ministry to ensure that the rail 
travel is n1ade safe. 1 \vould make this 
suggestion : W'iY don ~t you think of provi-
ding arnled gUJ.rJs in reserved cOOlpart-
H~cnts? If you C.lnnot provide for the 
entire rcgio!1, yvi.1 provid...: at least for 
those vulnerable areas \"here such thefts 
and robberks are taking place frequently. 
You should provide nrmed p01icc constables 
in all comp::1rtnlents so thJ.t these accidents 
and robberies can b.! avoided. 

What about the conditions in the 
trains? Recently I read an article in one 
of the leading Malayalam dailies. The 
artic~c is about Kerala Express-one of the 
prestigious trains-running from Delhi to 
Trivandrum. It is said that in the train 
in the r\!served compartment, \liith the 

• 
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knowledge of the Railway officials, so many 
passengers get in, the short ... distance passen-
gers get in and these railway officials, 
railway officers collect money from these 
people, which ranges from Rs. 10 to Rs. 50, 
it is said. With the result the reserved 
passengers are not able to get enough place 
in the train. These unr-eserved passengers 
got off at some station in the night when 
most of passengers will be asleep. I think 
most of the robberies must be taking 
place because you allow these unreserved 
passengers to get into the reserved compart-
ments. 

Sir, again in the same Daily, it is 
reported that there is no water available 
and it is said that they have to buy water 
from the platform by paying cash. There 
is water vendors in the platform and water 
bas to be purchased. It happened in the 
Kerala Ex:press. If you want I will give you 
the paper cutting also. This is a regular 
pracrice there. Nobody is bothered about 
the convenience of raHway passengers. 
You give long distance trains, but you 
are not bothered about the conven ience. 
I would suggest tha t these aspects should 
be speciaIJy looked into. 

Sir, with regard to the development 
of railways, unfortunately a lot of disparity 
is existing already between regions and 
regions and between sta tes and states. 
Railway being the nerve system of our 
country, unless it reaches every nook and 
corner of our country and especially the 
undeveloped regions, there can be no 
other development, industrial development 
or any other type of developmen t. Develop-
ment will come in only after the rai)way 
line has come 'n. I know you have a 
paucity of fund. But the Railway should 
have a priority, it is for the Minister to 
take it up with the Planning Commission 
and get more funds allotted, so that wher-
ever there is necessity, we can have railway 
line. 

Coming to my State you know 
that there is always a complaint that we 
are neglected with regard to railways. 
Recently a party in Kera)a was plann ing 
for agitation, saying that Kerala is 
neglected. I am talking about Coach 
Factory and a11 that. 

I would like to' tel t you one thing, 
that the average kilometre of railway line 

Per one lakh population in our country 
is 10 kms, whereas in Kerala it is only 4 
kms. per one lakh population. In order 
to equalise this. I suggest that some 
special consideration be given to the State. 
You have included in the budget the 
Alleppy-Kayamkulam railway line. But 
only a nom1nal amount is provided for it. 
You have said in this House that it will 
be completed in the Seventh Plan. I request 
that more fund should be given to this 
line. There is no railway line in my consti-
tuency which is so vast. Not even an inch 
of railway line is there. We have pj oposed 
the Cochin-Madurai railway line and the 
Railway Ministry was kind enough to 
conduct a survey and the survey is almost 
complete. I would request you to take up 
this with the Planning Commission and 
provide more fund for the starting of this 
ra ilway line. 

I would also request you to kindly 
consider the survey of a new line 
i.e. TiruvaIla ... Punooloor railway line. I am 
only requesting for the survey because it 
is try constituency. 

I hope the Minister will give due 
consideration for these points, especially 
with regard to the s:lfety poin ts which 
I have mentioned. 

[Translation) 

·SHRI V. KRISHNA RAO (ChikbaIla-
pur) : Mr Deputy Speaker, Sir, I whole-
heartedly welcome The Indian Railways 
(Amendment) Bill, 1985, brought by our 
hon. Railway Minister. While speaking on 
the Bill I would 1 ike to give some impor-
tant suggestions for the considerat ion of 
our Government. 

MR DEPUTY SPEAKER : You com-
plete your speech in 7 minutes. 

SHRI V. S. KRISHNA RAO : Sir, I 
will take ten minutes. 

SHRI NARAYANA CIIOWBE: It is 
alright you carryon. 

SHRI V. KRISHNA RAO: The 
number of cases of obstruction of the runn-
ing of trains by disconnecting hose-pipes 
is on the increase. The number of cases 
of chain pulling is also on the increase. 

"The Indian Railways Act, 1980, which 
provides for punishment for' perSODS 
obstructing or attempting to obstruct trains 
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etc. is not adequte to dea1 with tbe prob-
lem of ob structions of trains. Stringent 
punishment should be awarded in s-.lch 
cases. It is also proposed to provide for 
a minimum punishment of imprisonment 
for a term which shall not be less than 
six months and fine which shall not be 
less than five hundred rupees in case of 
obstruction of the running trains by discon-
necting hose-pipes. Enhancement of maxi-
mum amount of fine which my be imposed 
under the section from five hundred rupees 
to two thousand rupees has also been 
proposed. This is a g od measure. If the 
punishment is not severe then the cases of 
obstruction of the trains will not come 
down. 

The number of railway accidents is 
allo 1ncreasing. First of all concerned 
railway officers, technicians and' other 
experts of railways should be asked to be 
more responsible. Secondly more stringent 
punishment should be awarded to those 
who are responsible for railway accidents. 
By these two steps, I am sure, the number 
of railway accidents will come. down. 

Now I would like to speak about rail-
way facilities in my State of Karnataka. 
Grand trunk Express runs daily between 
the capital city of our CQll!1try New Delhi 
and Madras. The age old practice was to 
attach five Bangalore bogies to Grand 
Trunk express to ) ink the State capital of 
Karnataka with New De1hi. But all of a 
sudden this practice has been stopped. 
Very recently they have sta rted the practice 
of attachiI"g on1y one second class bogy. 
This is not at all sufficient for a big city 
like Bangalore which has a population of 
about 40 lakhs and the travelling public 
is in great trouble. I earnestly request the 
hon. raih\'ay Minister to see that at least 
S Bangalore bogies are attached to Grand 
Trunk Express and help thousands and 
thousands of passengers v;ho travel between 
Bangalorc and New Delhi. 

Karnataka Express runs between my 
State Capital Bangalorc and Iny country's 
capital New - Delhi. But uufortunately 
this train Iuns only two days in a week. 
Even jf we try to reserve our seats one 
month in advance berths will not be 
available. As this is a high density 
route I have no other aJternative but to 
request my hon. Railway Min ister to make 

KarnD taka Express a daily train immedi-
ately. I also request that Karnatak~ Express 
may be given a halt at Gowribidanur which 
is a big business centre and an important 
border town of Karnataka borndering with 
Andhra Pradesh. 

From Banr,alore several thousand per-
sons would like to travel t') holy shrines like 
Mantralaya and other important centres~ 

There is not a single train after 6 P.M. 
bet~een Bangalore and Guntakal which links 
Mantralaya and other key centres. Previ-
ously there was a train between Bangalore 
and Guntakal \1J hich would leave Bangalore 
at 9.30 P.M. Therefore, I urge upon our 
Minister to introduce a train between these 
two centres very SOOD. Another train 
should be introduced between Bangalore 
and Tripupathi via Gunta1cal, as there is 
great demand for such a train. 

Puttur is a place in Andhra Pradesh 
where a world famous OrthopaediJt hospital 
is situated: People who hove broken their 
legs, arms etc. in accidents or otherwise 
from various parts of our country come to 
this hospital for treatment. Some of them 
come from Bombay by train. But the train 
stops only at Arkonam and Renigunta 
which are far away from Puttur. Therefore 
I request the Govt. to provide regular halts 
to all the trains at Puttur. This would be 
a boon to hundreds of patients who come to 
this hospital da ily. 

There IS narrow gauge line between 
Yelah~nka and Bangarpet. Bangarpet is a 
blg business centre. Therefore, this line 
should be converted into broad gauge. 
Chikkab~lJapur produces potatoes abundan-
tly. Potato is being sent from here not only 
to several parts of our country but also to 
Ceylon and other foreign countries. There-
fore the na rro"' gauge between Chikkaballa-
pur and Bangalore should be converted 
into broad gauge. 

Before concluding nlY speech I would 
like to speak about the robberies in trains 
which are en the increase. Many of the 
long route trains 1 ike Karnataka Express, 
Kera 1a expt ess, Andra Pradesh ExpreSs, 
Tamil Nadu express etc. etc. which come to 
Delhi are robbed. Every day we see in 
the news papers about instances of train 
robbery. Therefore police security in the 
long route trains must be strengthened. 
Police must be asked to be more vigilant 



287 Indian Railways AUGUST 13~ 1985 (Amdt.) Bill 

in robbery prone areas. Very severe punish-
ment must be awarded to robbers.' For 
ticketless tra ve lIers and also to chain 
pullers the present punishment must be 
enhanced considerably. 

Sir, I thank you for giving me this 
.opportunity to express my views and with 
these words I conclude my speech. 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
Mr. Deputy Speaker, Sir, the Min ister has 
come forward with tbis piece of legislation 
in order to check cutting of hose-pipes and 
matters connected with smooth running of 
both passenger and goods trains. I do not 
think with this legislation activities like 
cutting of hose-pipes and pulling of chain 
can be stopped. 

Now, the punishment is sought to be 
made more stringent. I do not think by 
making the punishment more stringent 
these activities can be stopped or we can 
ensure tsmooth and punc~ual running of 
trains. We have already passed legislation 
to check ticket less travelling yet ticketless 
travelling has not got checked. It is going 
on. So, by b:-inging forward this legisla-
tion and also by making the punishment 
more stringent, I do not think, these acti-
vities can be checked. 

The Railway Minister has just now 
stated tha t he wants to enSUre smooth and 
punctual running of trains. What is the 
position? During recent tinles there have 
been a nunlber of railway accidents. I have 
got the ccmparative figures for the last 
three years and can show how the accidents 
have increased. In the ye':lf 1982-83, due 
to coJlision, the number was 54. In 1983 .. 84 
it was 48. In 1984-85, it was :39. The figure 
for derailment is as follows: 

1982-83 

1983-84 
1984-85 

653 
621 

679 

Accident due to human failure, that is, 
raj Iway staff is lake th is : 

In the year 1984, it was 113, that i" 
65% 

In the year 1985, for 3 months, it was 
91, that is, 58.2~~ 

The figure for mechanical failure is al 
follows: 

For 1984-26, that is, 14.9% 
But in 1985-46, it increased to 25.7%. 

Sir, there has been increase of 7% In 
the train accidents compared to the train 
accidents in the same period last year. I 
do Dot know why there is an increase in the 
number of accidents due to mechanical 
failure. When the Si~th Five Year Plan 
started, the Railway Plan was called reha-
b ilitation pJan. About 14,000 kms. of 
railway track were over-aged. As many as 
3,000 ra it fractures were there and thou sands 
of passenger coaches were over-aged. Hun-
dreds of steam engines were over-aged. 
Now, the Government bas stopped produc-
tion of steam engines. The last steam 
engine that came out of Chittaranjan 
Locomotive Works ""as in the year 
1973. After 15 years, all the steam engines 
win be over.aged. So a11 these 14,000 kilo ... 
metr" long railway track would have to be 
replaced by new track, that is by track 
renewal programme . Now, after five years, 
what is the position? Day before yesterday, 
the hoo. Minister of State for RaHways had 
adrr,itted in an intervie\\ by the Telegraph 
paper that 20~OOO kilometres of railway 
track are now over-aged. These tracks are to 
be replaced immed';l tely and that is why the 
accidents and deroilnlents are increasing. 
But what about planning of the Railways '1 
The reply which we received from the Rail-
way Minister is that due to paucity of 
funds and financial constraints9 this could 
not be done immediately. This was the 
reply received from the Railway Minister.' 
So, by bringing this kind of legislat ion, by 
making the punishment more stringent, you 
cannot ensure safe running of trains and 
provide safety to passengers. This aspect 
should be seriously looked into. When all 
the steam engines will be overaged after 
15 years, is there any planning for the 
smooth replacement of these steam engines? 
I would like to know whether the capacity 
of the 2 locomotives that is, DLW at Vara-
nasi and the Chittaranjan Locomotive 
Works is fully utilised. It is most that we 
are importing proto-type electric-type engiae 
without fully utilis;ng the capacity of our 
own locomotive ul)its. 

I request the hone Railway Minister to 
seriously lock into the safety aspect of the 
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railways. The safety rules are being vio-
lated. Even trains are being allowed to 
rllD without proper brake power. During 
my last budget speech I had categorically 
referred to a particular incident how a 
loods train was allowed to move without 
tan lamp which is necessary under the 
safety rules. 

Three Committees, namely the Kunzru 
Committee, the Sikri Committee and the 
Railway Reforms Committee have given 
several recommendations regarding preven-
tion of railway accidents, but these reports 
have been gathering dust in the Railway 
Board as also in the Parliament Library. 
How many recommendations of these 
Accident Committees reports have been 
implemented by the Railways to prevent 
recurrence of railway accidents? 

Before I conclude, I want to mention 
about one or two projects of our State, 
though those are not relevant to the dis-
cussions on this Bill. All the members 
from that State are anxious about those 
projects. 

Only today, I received a letter from 
MaIda Balurghat Hilly Railway Sanyog 
Committee regarding the Eklakshi-Ba lurghat 
Railway project The foundation stone of 
thiS project was laId by the former Railway 
Minister, Shri Ghani Khan Chaudhury. We 
do not knoYt' what is the present posi-
tion, whether the Planning Comnliss ion 
has accorded its approval or not. 

The Railway Minister may also kindly 
clarify about the Dighe Tamluk Railway 
project. The land has bean acquired and 
the foundation stone had also been laid by 
the former Railway Minister. 

The Purulia .. Kotshila railway project 
also needs to be expedited. 

There are several projects, for which 
the rot.lndation stones had been laid before 
Lok Sabha elections. What is the prcsen t 
position in respeet thereof '1 

Once again, I would request the Rail-
way Minister to seriously look into the 
.fety aspects of the Indian Railways to 
'ensure safe and punctual running of trains. 

SHRI V. S. KRISHNA IYER (Banga-
lore South) : Sir, only the other day, the 
Railway Minister had convened a meedng 

of the Southern Zone Consultative Commi-
ttee and all of us had given several sugges-
tions. I am sure, he had noted those 
suggest ions and would take act ion on them. 
I have only one or two lnore point~. 

SHRI P. NAMGYAL : On a point of 
order. Anything discussed in the Consul .. 
tative Committee is not supposed to be 
disclosed on the floor of the House. 

MR. DEPUTY-SPEAKER: Please sit 
down ; no point of order. 

SHRI V. S. KRISHNA IYER: In the 
original budget of the Railways, Karnataka 
has got a raw deal. It can be proved by 
facts and figures that gross injustice has 
been done to Karnataka. As against Rs. 20 
crores asked for by the two Railways, the 
Southern Railway and the South-Central 
Railway, only Rs. 4 crores have been given. 
I would urge the Minister to provide su~ 
cient funds for these railways in the revised 
estimates. 

I know the financial constraints are 
there; the Planning Commission is not 
providing funds, but there are certain on-
going projects, which must be completed. 

First of all, I would like to stress for 
the early completion of the ongoing and 
very important project of conversion to 
broadgague the line from Mysore to 
Bangalore. Sufficient funds have not been 
provided for it. 

There is another project, the electrifi-
cation of Jalarpet .. Bangalore line. This is 
long overdue. A sum of Rs. 25 crores had 
been provided in the 6th Plan. This has 
been given a go-by now. I would request 
the Minister to provide sufficient funds for 
that. 

I have jlist another po into Bangalore 
is one of the fast groy. ing and biggest 
cities. There the traffic problem is be co nl-
ing terrific. I have been urging that 
Bangalore city should also be 
provided wi th a rapid transport system, 
just as you have prov ided for Bombay, 
Calcutta and Madras. A scheme for this 
purpose has already been prepared and I 
request the Minister to kindly consider it. 
I also urge the Planning Commi~ion to 
provide the necessary funds so that it can 
be included in the Seventh Plan. It was 
hundred or ninety years since the Act was 
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adopted. The British Government had no 
occasion to bring forward such a legisl-
ation. But by mere legislation, things will 
not improve. 

Railway journey is not safe nowadays. 
You must modernise it. More than any-
thing else, the tracks must be renewed and 
the signalling equipment must be moder-
nised. Many other members have spoken 
about the condition of the trains and I 
need not repeat all that again. Because of 
want of time, I cannot say anything more. 
But we should see that people should feel 
happy to travel by trains. 0 f course, 
every mode of transport has become 
hazardous nowadays. Even plane journey 
is not safe and it is worse than the train 
journey. Only thing that I would like to 
stress is that these railway 
accidents are mostly due to human failure. 
That is where the Railway Minister should 
see that efficiency is improved at all the 
railway stations. Railway stations must be 
modernised as they are all old and niig-
ardly looking stations. I know th at for 
.verything you want money. My point is 
that you can do it in a phased manner. 
It should be ensured that elementary and 
basic ameJlities are provided. Have you 
seen the toilets a t any time in th~ raihvay 
stations? Have you seen the restaurants 
in the railway stations? Have you seen the 
waiting rooms ? The Railw~y Minister 
should travel more in trains than in planes. 
It is very necessary and you must also 
have surprise checks. Then only things 
will improve. 

I am sure that the hon. Railway 
Minister will see that the injustice that 
has been done to th~ State of Karna taka 
is set right and justice done. 1 have already 
proved by facts and statistics how inj ustic:e 
is done to Karnataka. 

DISCUSSION RE : REPORTED 
ATROCITIES ON MEMBERS OF 
SCHEDULED CASTES AND 
SCHEDULED TRIBES 1"1 UTTAR 
PRADESH, ANDHRA PRADESH 
BIHAR, MADHYA PRADESH 
AND SOME OTHER PARTS OF 
THE COUNTRY RESULTING IN 
SEVERAL DEATHS AND INJU-
RIES TO MANY PERSONS 

[English] 
MR. DEPUTY SPEAKER: We shall 

now take up Item No. 11 under Rule 193. 
I request Shri Arnar Roypradhan to init'ia te. 

SHRI NARAYAN CHOUBEY : The 
Home Minister is not here. 

(Interrupt ions) 
MR. DEPUTY SPEAKER Other 

Cabinet Ministers are here. Shri Bansilal 
is here. They will take note of the 
things. 

SHRI S. JAIPAL REDDY : It is an 
important issue ...... (Interruptions) 

MR. DEPUTY SPEAKER: The Home 
Minister is here. She will convey the feeli-
ngs of the Members to the Home Minister. 
I request all the menlbers to kindly sit 
down. Please sit down. 

(Interruptions) 

SHRI S. JAIPAL REDDY: We have a 
lot of allegations to level against ........ . 
( I nt errup t ions) 

THE MINISTER OF STr\TE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
I am very much here 

MR. DEPUTY SPEAKER: The Home 
Minister is here. She will reply. What is 
wrong with that? Please sit down. Mr. 
Reddy, please sit down, 

AN HON. MEMBER: Is she having 
independent charge o( the Ministry? 

(l11te r rllp tions) 

SHRI S. JAIPAL REDDY: That 
shows the importance that is being attac-
hed to a serious issue like this, by the 
Government ...... (In/en'up! ions) 

MR. DEPUTY SPEAKER : The Home 
Minister is here. Other senior Ministers 
are also here. They will take note of the 
things. Please sit down. 

( Interruptions) 
SHRI V. KHISHORE CHANDRA S 

DEO : This shows the callous and cavalier 
attitude of the Government. 

(Interruptions) 

MR. DEPUTY SPEAKER : Please sit 
down. What do you want 1 

SHRI BASUDEB ACHARIA: We 
want the Cabinet Minister here. 

MR. DEPUTY SPEAKER: It is ·not 
necessary. I am asking you all. Please sit 
down. Please take your seats. 

(In terrupt ions) 
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MR. DEPUTY SPEAKER The 
Minister is here, she will reply ..... . 

(Interruptions) 
SHRI GHULAM NABI AZAD: The 

Minister of State is here. Meanwhile, 
since the Minister was busy, so we .have 
sent a message to him. 

AN HON. MEMBER: Minister is a 
Minister, you cannot discriminate between ... 

(Interruptions) 

SHRI BASUDEB ACHARIA: Wby 
are you shouting '1 Are you not interested? 

(Interruptions) 

SHRI V. KISHORE CHANDRA S. 
DEO : Sir, the Home Minister should have 
gone through the Order Papers to know 
his work... (Interruptions) 

MR. DEPUTY SPEAKER : There are 
many instances. Even 193 we have taken, 
the statements we have taken and many 
things we have noticed. What is wrong 
with you. Please sit down ... . (Interruptions) 

SHRI S. JAIPAL REDDY: This shows 
the lack of seriousness on the part of the 
Central Government, in regard to the 
whole question. Obviously they do not 

1 ea lise the urgency of the matter. 

MR. DEPUTY SPEAKER: Please sit 
down all of you ...... (Interruptions j 

MR. DEPUTY SPEAKER: Please 
carryon. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : Mr. Deputy Speaker, Sir, it is a 
fact that in our country-India, according 
to the Governmen t figures 28 crores of 
people are living below the poverty line, 
though we know that 70 per cent of our 
total population arc Jiving below the pove-
rty line. However, it is also a naked f3ct 
that out of these 28 crores, according to 
Government figure, 21.6 crores belong to 
Scheduled Caste and Scheduled Tribe 
community. We can feel the gravity that 
where the Scheduled Caste and Scheduled 
Tribe people live and what is their econo-
mic condition. 

These Scheduled Caste and Scheduled 
Tribe people are not only living in Orissa, 
but also in Ut·tar Pradesh and Madhya 
Pradesh, where the Prime Minister had 
gone to see their distress a few days ago ... 
(lnlrruptions) 

There is a question of West Bengal 
also, madam, please keep quiet. These are 
the people whom the Prime Minister \\ent-
to see far away in Uttar Pradesh and 
Orissa, to see their condition. What is 
their condition, he does not know. These 
are the people of whom one Smt. Phanas 
Punj is of Orissa sold her 12 year old 
younger sister ... in-Iaw Banita at Rs. 30 only. 
These are the people of whom Kamala 
Majhis sold her two year daughter at a 
price of Rs. 8 only. This is the socialism 
of Congress ... (Interruptions) 

These are the villages where malnut-
rition has reduced the villagers to human 
skeletons with sunken eyes and faces. It 
was admitted by our hon. President of 
India while unveilling a statute of Dr. B. 
R. Ambedkar in Calcutta. The President 
pointed out that even if laws had been 
framed under the Constitution to safeguard 
the rights of the downtrodden and socially 
backward classes, their plight had not 
improved. Besides these downtroddon 
sections of society needed protection. For 
30 long years you have not given them 
protection, political protection, economic 
protection, that is the tragedy of the cou-
ntry. But in this country, atrocities are 
going on. Atrocities on Harijans and 
Girijans in different parts of the country 
1ike Uttar Pradesh, Bihar, Madhya Pradesh 
and Gujarat are going on unabatedly. It is 
also continuing in Singpur Raswal, Karam-
chedu and Sahebganj. We forget the 
teachings of Swami Vivekananda ......•.. 
(/nterrupt:o ns) 

MR. DEPUTY SPEAKER: Mr. Vyas, 
please~ I am giving you a chan.:e when you 
can sptak. Mr. Acharya no discussion. 
now allo\v others to speak ... 

(Interrupt ions) 

MR. DEPUTY SPEAKER: I request 
the menlbers to keep quiet and allow the 
member, who has already initiated the 
d;scussion, to speak. 

(Interruptions) 

SHRI PRIY A RANJAN DAS MUNSI: 
They have no sy,npathy for the womlD. 

SHRI AMAR ROYPRADHAN: We 
forget the teachings of Swami Vivekananda. 
Swami Vivekananda long ago in the 19tn 
century last part taught us this ; 



295 Dis. re. Atrocities AUGUST 13. 1985 on SCand ST 

"Forget not that the lower classes, the 
ignorant, the poor, the illiterate, the 
cobbler, the sweeper are thy flesh and 
blood. thy brothers. Thou brave one, 
be bold, take courage, be proud that 
thou are an Indian and proudly 
proclaim-
I am an Indian, every Indian is Iny 
brother. ,t 

But alas! Not to speak of Swami Viveka .. 
nanda, it is the tragedy of the country 
that even we have forgotten Mahatma 
Gandhi, the Father of the Nation, Mohan 
Bas Karam Chand Gandhi. I think Prof. 
Rall8a will agree with me that those who 
are ardent followers of Gandiji do not 
want or approve any violence on the bank 
of Sabarmati. 

But it is a tragedy that the time has 
changed altogether. The followers of 
young Gandhi are very much fond of 
lathi, goli, bomb and murder. An ti-reserva-
tion riots are going on in the Dand i A bhijan 
Marg of Ahmedabad. Can you deny it? 
('Interruptions) 

SHRI PRIY A RANJAN DAS MUNSI : 
He is only accusing the Congress I Party. 
(Interruptions) 

Even if the problem is more seriolls, 
one cannot accuse the party. (Interruptions) 

SHRI NARAYAN CHOUBEY: They 
will do the same thing when we speak. 

( Interruptions) 

MR. DEPUTY SPEAKER : Please sit 
down. 

SHRI NARA Y AN CHOUBEY: We 
will sit down, but if they disturb us 1 ike 
this, we will also disturb them when they 
apeak. (Interruption~) 

MR. DEPUTY SPEAKER: I want to 
know whether members are taking it serio-
usly or not. 

(Interruptions) 

SHRI AMAR ROYPRADHAN: Atro-
cities on Harijans arc going on in different 
parts of the country. What is the total 
number of crimes like murder, rape, arson 
on SC " ST people? These are the figures 
of the government which have been 
sapplied to us. The total nunlber of 
crimes in the year ]984 on SC was J5,885 
,nd ()n ST 41230. , (/nterruptionl) 

SHRI BARISH RA W AT: Out of 
these, SO per cent are reported from West 
Bengal and Tripura. 

SHRI AMAR ROYPRADHAN : Accor-
ding to the statement, Madhya Pradesh is 
on top in the list of crimes. 

MR. DEPUTY SPEAKER: 1 don't 
thin k everybody is serious in listenina to 
the debate. 

SHRI AMAR ROYPRADHAN: In 
Madhya Pradesh. the total number of casel 
of crioles on SC & ST was 8,68J, murder-
246, rape-285, arson-289. And then the 
next is the Prime Minister's own State, 
Uttar Pradesh. The total cases of crimes 
on SC & ST was 4,000, nlurder-213, rape-
176 and arion-377. 

Next comes Bihar, the state from which 
the hon.'ble Minister of State comes. 
Total number of cases is 2,048; murder 
cases: 105; rape case~ : 120 ; and arson: 
209 cases. 

Next is Rajasthan, Ythich is the fourth 
State. Total number of incidents; 2,048; 
murder : 38 cases; rape: 74 cases and 
arson: 110 cases. 

Next comes Maharashtra. 

(Interruptions) 

AN HON. MEMBER: What about 
West Bengal? 

SHRI AMAR ROYPRADHAN: I am 
coming to West Bengal also. These are the 
figures given by the Government. These 
were suppl ied to us by the Home Minister 
in reply to a question. In West Bengal, 
the total number of crimes was 33; 
murder : nil : rape; 11 cases and arson: 
2 cases: 

AN HON. MEMBER: Not correct. 

( Interruptions) 

SHRI AMAR ROYPRADHAN: Mr. 
Deputy-Speaker, I am ready to accept any 
challeng e from the hon. Minister of State 
any time. 

Now, in Kanpur district what happened 
a few days back in Singpur Raswal viUaae ? 
An ~ncident took "lace on the 21st' J~tY .. 
1985. Some Members of Parliament 
visited that spot on the 26th July, 1985. 
1 wiJI read out from their report : 
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"The Thakurs of the vilJage headed 
by Darshan Sing, Gao Pradhan, armed 
with guns and other lethal weapons 
entered the Harijan locality at midnight 
of 21st July:' 

MR. DEPUTY-SPEAKER: Mr. 
Pradhan, please be brief, because many 
hone Members want to speak. 

SHRI AMAR ROYPRA.DHAN : 

"After surrounding the locality they 
gunned down several Harijans merci .. 
lessly. Ramkishan, his I5-year old 
son Shyamsunder were shot and 
kerosene was poured on their bodies 
placed on a cot and burnt. Geeta 
with seven months pregnancy was 
heinously killed. They removed her 
clothes and shot through her vagina 
ripping the abdomen. Seethu the 
two-year old daughter of Ramesh 
Chand was also gunned. The sixth 
man who was killed was a sixty-five 
year old Harijan. All other Harijans 
ran away to escape instant death." 

This is what happened in Uttar Pradesh. 
Just for six highas of land the six Harijans 
were killed Tha kur Darsha n Singh was 
a notorious person of the locality. They 
overthrew his gangmen. And, twenty 
cases were filed against him, but the local 
police did not arrest him because he belon· 
ged to the party in power. 

It is a matter of gr eat regret and shame 
that the hone Minister of State, Shrimati 
Ram Dulari Sinha, when she went to 
Andhra, she made some remarks regarding 
the N T. Rama Rao Government there. But 
those irresponsible and politicking remar ks 
were not made in Uttar Pradesh! Why did 
ahe not find time to go to Uttar Pradesh 
to teach a lesson of the Constitution of 
India to Shri N.D. Tiwari and a sk him to 
read it ? 

Why did she no~ have the time to go 
to Bihar and tell Mr. Dube to read the 
Constitution properly, because he was 
totally ignorant of the Constitution '1 So 
16 ST people were killed in Sahibgani, 
Bfbar. 

Why are all these things ba ppening ? 
The root causes are the land, the forestry 
and job reservation. Their problem is a 
19Cio-ecoDomic problem. 

The reservation policy was introduced 
constitutionally under Articles 15(4), 16 (4) 
and 46 with a view to uplift the conditions 
of SC & ST people of our country. Arti-
cles 15(4), 16(4) and 46 of the Constitution 
have become the charter of right for t be 
weaker sections of society. Dr. B R.. 
Ambedkar in his address in the Consti-
tuent Assembly hinted at the complete 
absence of equality in the Indian society. 
He said: 

"Our Constitution holds out a promise 
to eradicate social and economic 
inequality. The goals of economic 
inequality to be fulfilled by economic 
projects and plans, while social equality 
is to be achieved by provisi ons for 
reservation, promotion and upliftment 
of backwardness." 

Even after 38 yea rs of independence 
we have not been able to fulfil the promises 
made to the SC & ST people. That is 
the tragedy. What are the main reasons? 
In so many reports of the CommiSSion it 
has been said clearly that land, forestry 
and job reservation are the main things 
which can solve the problems of SC & ST 
people. Even in Job reservation what is 
the position? You wjll be ast~nished to 
read the figures of .reservations in respect 
of Home Ministry given in the Second 
Report of the SC & ST Commission's 
Report, page 264. The figures are like this. 
In Class I total number of posts-3306 ; SCs-
116 i..e. 3.51 percent and ST-61 i.e. 1 .. 8S 
per cen t. In Class II, total number of 
posts-2553 ; SCs 142 i_ e. 5.56 per cent; 
STs 35 i.e. 1.37 per cent; Class III, total 
number of posts-177345; SCs 22743 i.e. 
12.82 per cent; STs 12250 i.e. 6.91 per 
cent ; Class IV, total number of posts-
47505; SCs 5651 Le. 11.90 per cent; ST. 
2631 i.e. 5.58 per cent. Out of total posts 
the percentage of SCs in Class I is 4.83, 
Class II 8.07 and Class III 11.54 and in 
STs the corrosponding figures are 1.04, 
1.24 and 3.04. 

The position is much worse in other 
Ministries. The figure for the Union 
Bank is 4 .. 42 per cent oDly what to speat 
of other undertakings includinl bankiDa .. 
What is needed to be done immediately 
is land reforms, land distribution ancI 
land recording. What is the progress 
t:hat has been made for it in the country 'I 
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According to Mahalanobis Committee 
Report the surplus land in the country 
was 630 lakh acres; according to the 
Planning COffirnission's Report it was 215 
lakh acres; according to the Economic 
Survey Report of 1979-80 it was 46 lakh 
acres. And the land in the possess ion of 
Government as on 31 March, 1984 was 
21 lakhs acres. And the land dis tributed 
is 12,5 lakh acres only. 

What are the positive steps that have 
been taken to fill up the SC & ST backlog 
in Government services either in State or 
in Centre immediately either by special 
direct recruitment or by promution? The 
20 point Roster nlust be followed very 
strictly. If any officer docs not do it, 
he must be punished for that. 

Finally I S3.y that m~ntal reservation 
is required to be driven out from the 
minds of not only bureaucracy but also 
the Central Govcrnn1ent l\1inisters and 
leaders of the Congress (I) Party. 

[Trans lalion] 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): Mr. D~puty Sp~aker, Sir, 
today we are discussing here a very vi tal 
issue. You know it and Government 
also know it, still I would like to reiterate 
that no nation can progress by segregating 
a section of its society from the mainstream 
of social and economic life. Our country 
is facIng this situation now. The subject 
we are discussing today relates to a parti .. 
cular section of the society which is be ing 
subjected to murder, loot, ar son and their 
womenfolk are being raped. Such incidents 
are taking place in our country daily. The 
main reason therefor is that you have not 
only kept the social and economic exploita-
tion alive but also given a push to it. 
That is why we are facing these problems 
today. I would not repeat what several 
bon. Members have said, but would like 
to bring to your notice the incidents which 
I have witnessed. I had also visited Slngh-
pur village in Uttar Pradesh. I saw for 
myself and also had talks with the people 
of the village. What had happened was 
really most inhuman .. Si~ members of the 
family of R.am Kishan, Baitha by caste, 
were butchered. While bullets were being 
Ired, one' of his SODS ran away with his 
.ife and childrcm and entered into another 
hOUle, but be was Dot spared there too 

and was killed. Ram Kishan's fault was 
was that he was an educated person and 
had opposed e}\ploitation He had con-
tested the election for Pradhan's office. 
This is your administration. 

The second incident took place in 
Prakasam district in Andhra Pradesh 
where six harijans were killed in Karam-
ched u village over the issue of drinking 
water. Five hundred harijans fled 
the village. It was reported in the 
press that the Chief Minister reached the 
spot next day but who were the persons 
wjth the Chief Minister ? It were those 
people who had committed these crimes. u ••• 

(Interruptions) ...... why are these people 
disturbing me '? Why do they not allow 
me to speak? I do not say that they were 
his relatives or not. But the fact to be 
noted is that the murderers were accom-
panying the Chief Minister, how could 
then the police arrest them ? Members 
should rise above party affiliations. 
Since you are discussing here the issue of 
harijans, you should be sincere in your 
exprcs3ions about them. The major point 
is that after the formation of this Govern-
ment, after our young Hon. Prime Minis-
ter took over the reins of the country, 
Inore than one hundred harijans have been. 
killed in Bihar from where I come. What 
are the reasons for these killings 1 The 
reasons are that you enacted minimum 
wage laws, you introduced the 2O-point 
programme, enforced land ceiling laws and 
propagated them over T.V. and radio and 
made these people aware of their rights. 

IS.30 hrs. 

SHRI VAKKOM PURUSHOTHA. 
MAN in the chair 

Now when they have woken up, 
they are being killed like this. They 
are being killed in two ways, by the poliaa 
and by feudal lords. Land army was raised 
there. To fight whom 1 It is a matter of 
shame that you handed over arms to such 
people. Our hone Home Minister should 
find out how many harijans were liven 
arms and h.,w many middle class people 
wer~ given arms. What are the aims of . 
raising land army, Brahmarishi Army atld 
Kunwar Army '1 They were raised to finish 
barijans and adivasis. And if you t~.tm 
them naxalites, then 1 would like to know 
who is responsible for their emcr.e~ 
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and who reduced them to this position 1 
Evidently, there has not been balanced 
development. The level of development 
has been very high in one part and very 
low in the other part. In the face of such 
an uneven developn1ent, if they would not 
become extremists, what else will they 
turn into 1 These days people are starv lng 
and rot getting work. It is you who have 
taught them to take to arms, to rebel and 
then if they struggle, you term them naxa-
lites. they are dragg~d from their h01l.ses 
and shot dead by the police. 

I am not making a speech. I would 
like to know what programmes you propose 
to implement. Recently, in Kaithi village 
in Aurangabad district, 10 harijans were 
killed and it was s~id that they were killed 
in an encounter \vith the oaxalites. You 
have all the arms, ammunitions and if 
anyone possesses a gun for self-defence, 
you have the rifle, you hlve all the 
weapons. The Police killed them by sho-
wing it as an encounter. I had written a 
letter to you in this regard I got a reply 
that it was an encounter between the 
naxalites and the police, as per the report 
of the State Governnent. But no inquiry 
committe~ was constituted for this purpose 
to check the recurrence of such incidents in 
future. 

Similar incident also took place in 
Katihar where Adivasis were killed. 
In Manihari block, for thousands of years 
,people have been celebrating a festival 
called Sirwa in which they catch and eat 
fish. The Pramukh of that block had the 
contract of fishing. When these people 
caught fish on that day, the Pramukh 
ordered firing without the pelmission of 
the Magistrate. In this incident four Adiva-
sis were killed and four were injured. 
Similarly, the Police shot dead 15 Adivasi 
demonstrators. After all, what were these 
people possessing that posed risk for you 1 
If a member of a prosperous family is 
killed while indulging in hooliganism, 
you say that he has been killed by naxalite 
barijans. In n1Y constituency, the Com-
mander of Brahamarishi army belongs 
to your Party and is a Member of Rajya 
Sabba (I do not want to na1ne him). He 
is a Chief Commander and an M.L.A. of 
'),'our party is the Commander. It is a 
mattet of regret that on 18th February, 
persons beloDging to 'Brahman Sena' colle-

cted in lharkhand of Gbosi Block, the 
rifles were also conected and they started 
firing. They announced that if any man 
did any mischief, his head would be 
severed. They proclaimed that a youth had 
become the Prime Minister and they were 
his elder brothers. Such a propaganda is 
going on in that area. The result was 
that Bachoo Paswan and Shivnandan 
Pas wan were beheaded in Kukrasa village 
of Ghosi block on 5th March 1985. They 
have not been arrested till now, in spite 
of dozens of leeters written by me. These 
things are happening under your nose. I 
had written dozens of letters in this regard 
but no arrest has so far been made. 

Mr. Chairman, Sir, in K:lku block a 
nlceting was being held under the auspices 
of Kisan Sangram Slmiti in which about 4 
thousand people had assembled. The 
Police resorted to lathi-charge to disturb 
th~ meeting and in the stampede that 
foIlo\ved, Bokhari Ram \V .. lS shot dead. 
He was ~ nlember of Griha R1ksha Vahini 
and his numb~r was 1 1592. That man was 
on a guard duty at the treasury in Chanoti 
block four days before he died. The Police 
contend that he had be~n a naxalite for 
the last two years. If he was a naxalite , 
why was he not dismissed from the service 
earlier ? Whan he died he was declared a 
naxalite. The S.P. and D.S.P. are respon-
sible for it. This is an issue on which 
you will have to think. Atrocities are 
being committed on the poor. After 
shooting him dead, he was branded a 
naxalite. Today bungling is committed 
even in the m1.tter of their promotions 
in service. The high caste people do not 
want that these people should become 
their officers. If there were no reservation 
for these people in Parliament, they C juld 
not have become M.Ps. They have become 
M.Ps only because of the reservation ...... . 
(Interruptions) .. .... You see, there is no 

reservation in village Panchayats, so there 
is 'no harijan Pramukh in them. However 
honest and de.dicated he may be, without 
reservation he cannot b:come Pr amukh ..•... 
(interruptions) 

The committee \vhich was formed 
under the Chairmanship of Manmohan 
Singh in its report on law and order stated 
that it was only in West Bengal that the 
law and order situation was satisfactory. 
Government says that the law and 
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order stiuation is satisfactory in Bihar. 
Then what is the necessity of setting 
up police posts in the villages 1 This show 
that the law and order situation in Bihar 
is most unsatisfactory. In my constituency t ' 

there are police posts in 200 villages" 
This shows there is no order worth the 
name there . ..... (Illterruptions). 

[English] 

MR. CHAIRMAN: Please resume 
your seat. Nothing will go on record. 
Even if you say anything it will not go on 
record. My dear friend, there is no use 
of your saYing so many things. It will 
not be recorded. Shri Bhattam .... 

(lilt er,'upt ions )** 

[Translalion] 

SHRI RAMASHRA Y PRASAD SINGH: 
We have been given time, how the pro .. 
ceedings would not be recorded .... 
(Interruptions) ** 
[Engli~h] 

MR. CHAIRMAN : It is not recorded. 
It will not be published too. What is 
the use ? 

(Interruptions )** 

MR. CHAIRMAN: Please resume 
your seat. That will not be recorded" 
Whatever you said will not be recorded. 

SHRI NARAYAN CHOUBEY; Don't 
be a dictator, Sir. What is wrong-? Why 
should it not be allowed? 

MR. CHAIRMAN: You can't say like 
tbat. No; nothing doing. Mr. Bhattam. 

SHRI V. KlSHORE CHANDRA S. DEO: 
Unless be has said anything unparliamen-
tary you cannot do it., He has not said 
anything unparliamentary. 

MR. CHAIRMAN : It is my rutina; 
it will not 10 on record. He has exceeded 
the time. You must obey the Chair. 
Chair relulates the time. Shri Bhattom. 

(Interruptions) 

SHRI V. KlSHORE CHANDRA S. 
DEO : P1eaae don't do that. 

SHRI c. MADRA V REDDl: This 
must 10 on record. 

(Interruptions) 

SHRI S.M. BRATTAM (Visakba-
patham) : Sir, atrocities against HarijaDI 
are continuing unabated. There is no 
part of the country which is free from 
such atrocities. Unfortunately it hal 
become a country-wide phenomenon. In 
spite of the efforts made by the Govern-
ment and stringent action taken by various 
State Governments. these cruelties and 
atrocities are raisIng their ugly head. 
Several instances of atrocities are there. 
Irrespective of the political parties to 
which we may belong, we should all put 
our heads together and unitedly and whole-
heartedly condemn this unfortunate pheno-
menon. There is no question of trying to 
take political advantage and make political 
capital out of such colossal and ghastly 
human tragedy, and the political parties 
should also evolve for themselves a com-
mon code of conduct. There may be 
some people involved in perpetrating these 
atrocities and the people jnvol ved may 
also belong to certain political parties. 
So, the first and foremost duty of all the 
political parties is to see that those people 
are removed from the list of members of 
such parties and th~y are not admitted by 
any other political party whatsoever and 
they should be removed from the member-
ship of all political parties. Some such 
understanding should come and it is not 
as if we are here to find out whether this 
can be stopped and we are Dot here with 
a purpose to find fault with each other 
and see how best we can take advantaae 
of each other's fault, and that is not the 
purpose for which the discussion is initia-
ted in the beginning. 

While I say with all the emphasil at 
my command that we condemn all such 
incidents wherever and whenever thoy 
occur and we also condemn the perSOD. 
involved in them, we not only condemn 
them, but we also help the Government 
of whichever party it is, and stand by them 
to root them out and nip them in the 
bud and also wipe them out. There i. 
no doubt about that. 

Unfortunately, this is a soCio-ocoDomic 
phenomenon. There are haves aDd have-
Dots and between them there is a conflict 
and tension. The haves from the vested 
interests and they try to protect their 
own interests. Unfortunately, in this 
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process the weaker sections, the Harijans 
and Girijans, and Scheduled Castes and 
Scheduled Tribes are the unfortunate 
victims and the vested interests rule the 
roost, they resort to ugly and ghastly 
incidents and they put an end to these 
people or eliminate them or kill them. 
This is what is happening. So, Sir, 
naturally and basically this is a socio-
economic phenomenon. This is a con6.ict 
between the haves and the have-Dots and 
this is cont inuing. When these people 
want to preserve their own rights, invari-
ably these clashes occur and that is how 
we must have to basically look at this 
matter and it is not as if we can always take 
political advantage and try to malign 
somebody and go on carrying a tirade 
against somebody. That is not the way. 

Now, Sir. let me refer to my own 
State. An unfortunate incident occurred 
in a place called Karamchedu which is 
in Prakasam District of Andhra Pradesh. 
On 16th July this year an unfortunate 
incident occurred which was followed the 
next day by a ghastly incident in which 
five Harijans were brutally murdered and 
18 were seriously injured. And most of 
the Harijans had to leave that place and 
they had to seek asylum elsewhere. This 
unfortunate incident has happened in 
Karamchedu for which we are all shocked; 
we are all surprised and we wholeheartedly 
condemn that. It is not only that. Let 
me bring to the notice of the House that 
the Andhra State Legislative Assembly 
has today passed a unanimous resolution 
condemning the ghastly incident at Karam .. 
cbedu and that is the decision of the 
A P. Legislative Assembly. Soft the A.P. 
Assembly has done all its best. The Gov-
ernment of A.P. has done its best with a 
view to curbing it down and condemning 
it wholeheartedly irrespective of the persons 
whoever involved in the matter. 

Now, while saying that, there may be 
one incident for which the A.P. Govern-
ment has to regret for, the people of A.P. 
have to rearet for. But what is happen-
ina in other parts of the country and what 
is happcniDI in other States'? Let us go 
into that. I have with me a report of the 
CoU)JDisaion for Scheduled Castes and 
Scheduled Tribes. This report has been 
placed on the Table of the House and 
,ircuJated to us. This report is very 

clear when it gives figures. This is not 
confined to any particular area. There 
may be one incident in Andhra but what 
has happened in other States? What is 
happening in other parts of the country? 
Let us look into that. 

Let me, for instance, take Bihar Slate 
because that is the State which occurs here 
first. In the year 1979, according to the 
report, the number of atrocities reported 
are 2,152. In the year 1980, the number 
of a trocities are 1,900. In the year 1984, 
the figure is 1,845. So, that is the perfor-
mance claimed by Bihar from which our 
hone Minister of State for Home Affairs 
comes. (Interruptions). I am not particularly 
a ttributing anything to her. Let me be 
very clear about this. It is because~ after 
all, this is a situation even in her own 
State for Ylhich she may not be held 
responsible. Sbe may not be able to do 
anything. Let her take care of the 
situation in her own State. (n her State, 
Bihar, let us see, what has happened in 
the first three months of the year in the 
nl0nths of January, February and March, 
1985. In reply to a question, the same 
Minister, she herself, gave a reply and 
I am read ing from the reply : 

"In the last three months, 20 murders 
occurred; 24 rape s took place and 
57 cases of arson were also reported. u 

This is in her State in the first three month. 
?f this year. This is the progress; this 
IS the achievement of the State from 
which the Minister of State for Home 
Affairs, Mrs. Ram Dulari Sinha comes. 

Now, let me refer to other States 
because after all we are discussing about 
the similar situation in the country. What 
is the position in Uttar Pradesh 1 Sir, to 
the year 1979, ·4,102 cases. of crimes were 
reported Or 4,102 atrocities took pIKe. 
In the year 1980, 4.279 cases Were reportecL 
In the year 1984, 4.200 cases took pl&QO. 
In the year 1985, d urina the first six 
months, i.e. from January to June, 1,563 
cases took place in Uttar Pradesh. In 
three months, from January to March, 
1985, 83 murders took place in Uttar 
Pradesh; 66 rapes took place j and 19l 
cases of arson took place in Uttar Pradesh. 
This is the position in Uttar Pradesh 
Sir, this is the State which is lcadint tb; 
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entire country. This is the State where 
the constituency of the Pc ime Minister 
is situated and this is the situation in 
this part of the country. I just cannot 
say that it is because the Prhne Minist~r 

comes from that place, it is happening, or 
so and so should be personally held 
responsible for this. I am not saying that. 
This is the position in Uttar Pradesh. 

Let us see what is the posi tion in 
Madhya Pradesh. Similarly, let me quote 
some figures as far as M3.dhya Pradesh is 
concerned because it is fast competing 
with Uttar Pradesh and also Bihar. 

In 1979, in Madhya Pradesh, 3,866 
caxs were there. 

Tn 1983, 3,877 cases of atrocities took 
place. 

In the year 1984, 5,195 atrocities took 
place. 

This is an all time record in Madhya 
Pradesh. 

From January to March, in the course 
of the last three months, 1713 such cases 
took place in Uttar Pradesh. 25 murders, 
63 rapes and 79 arson cases took place 
in Madhya Pradesh. This is the situation. 

Like tltat we go on giving the figures 
from the statement given bi the M;nister 
herself on the floor of the House to the 
Members. But it is not my immediate 
interest to give out all the figures and 
take the time of the House. 

This is an all India phenomenon who-
ever rules and wherever the Congress rules. 
This is not totally absent. And therefore 
are we here to take political capital out 
of this? Should it be our endeavour? 
Is this the way in which we should look 
at the problem? ,Certainly I am not 
looking at the problem like that. At the 
.. me time, I also cha rge that this Govern-
lDCDt is incapable of putting an end to 
such a phenomenon and that they are Dot 
able to stop that. 

, What did the Minister of State of 
Home Affairs do when she recently visited 
Andhra Pradesh and went to a place called 
IUIramcbedu where I referred to an unfortu ... 
nate incident that took !)lace on 17th June? 
There she said 'Th: Government has no 
,t.bt ~ exist.' 

MR. CHAIRMAN: She did not go 
there as a Minister. She went there in a 
private car. 

[Trait ~latio,.] 

SHRIMA TI RAM DULARI SlNHA: 
None of your Ministers came to receive us 
... (If1t~rrup (ions) I went there in the car of 
an MP. 

[En; Ish] 

SHRI s. M. BHATT AM; She said 
that the Government there has DO right to 
continue to exist. This is her statement. 
What is the position in her own State? 
Should their Government cont :nue to exist 
there? 

PROF. MADHU DANDAVATE: Even 
jf a Minister goes in a private car, she' 
does not cease to be a Minister. Let uS be 
very clear about it. 

SHRI S. M. BHATT AM : That is \vhat 
she did. She also slid "A tinl-! will come 
'..vhen the Centre will institute an inquiry into 
the onslaught. They cannot keep silent. H 

(Interruptions) 

MR. CHAIRMAN: I cannot allow 
more time. You have taken 15 minutes. 

(Interruptions) 

SHRI S. M. BHA TT AM; This is an 
issue on which we have given notice. They 
will go on shouting anything they like and 
are we to keep quiet ? 

(Interruptions) 

I know how this case took place in ... 
(Interruptions) 

Herft 1 read from the "Indian Express" 
... For her intemperate statements, for her 
reckless and irresponsible statement and 
she eta ims to have gone there as an emiss-
ary of the Prime Minister. We are not 
questioning anybody to go anywhere. After 
all, any Minister can go to any part of the 
country. She goes in the name of the 
Prime Minister. Btlt at the same time, when 
she is goina as a representative of the 
State, then the Government car is made 
available. But 'she does not get into the 
Government -=ar. There is the private 
c"ntractor. And she gets into that car 
with Congress symbol and with a band 
symbol in that car an'd travels fr om tltls 
place to that place. 
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Is this the way in which a representa. 
tive of the Government should function? 
II she going to further the interests of a 

"I political part.y or is she going to serve any 
purpose so far as that unfortunate incident 
in that particular area is concerned '1 

(Interruptions) 

MR. CHAIRMAN : I am sorry, Mr. 
Bhattam. Please try to conclude. It is the 
Business Advisory Committee which has 
allotted the time for discussion ... 

SHRI C. MADHA V REDDI (Adilabad): 
We can sit upto mid-night. No time 

has been allotted. Please alJow him to 
continue. 

MR. CHAIRMAN: Mr. 
please conclude. 

(Ill terruptiolls) 

Bhattam, 

MR. CHAIRMAN: I cannot underst-
and why he is so angry. The leaders of 
major Political Parties havt! taken a 
decision in the Business Advisory Commi-
ttee to allot such and such time for the 
discussion~ and that time has been divided 
among the Parties according to their 
strength. 

PROF. MADHU DANDAVATE: Just 
now in the Business Advisory Committee 
it has been agreed that, if it is necessary, 
we should sit for a longer time today. 

MR. CHAIRMAN: I do dot know. 

PROF. MADHU DANDAV ATE: In 
anticipation of that recommendation, you 
can live him more time. 

(Interruptions) 

.SHRI S. M. BRAITAM The 
Minister of State in the Ministry of Home 
Affairs says that nobody else had gone 
there except the Chief Minister. On the 
17th, this incident happened. The very 
next day, on the 18th, the Chief Minister 
8ew to that particular area. But she says 
after loins over there that only Ule Chief 

,. Minister had aone and nobody else. In 
fact, after the Chief Minister's visit, 
several people have gone there.(lnrerrllptions ) 

To Kalahandi a Scheduled Tribe area, 
where people are dying of starvation and 
semi-starvation, it was only the Prime 
Minister who had gone. May I ask the 
Minister of State in the Ministry of Home 

Affairs why she did not go there ? How 
many such places has she visited '1 
(Interruptions) 

[Trans lotion] 

SHRIMA TI RAM DULARI SINHA! 
I have Dot said that the Centre would 
institute an enquiry. Perhaps you do not 
know that some time ago I went to Bihar 
also which is my own State in the month 
of April when 15 Adivasis were killed 
there 

[English] 

MR. CHAIRMAN : You will get time 
for personal explanation. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : We \vant to hear her. 

PROF. MADHU DANDAVATE : The 
hon. Member is yiplding. 

MR. CHAIRMAN: It is not for you 
to decide. The Chair \vill decide. Mr. 
Bhattam, please conclude. 

SHRI S. M . BHATT AM: As far as 
this incident is concerned ... 

SHRI K.H. RANGANATH (Chitra-
durga) : On a point of order. 

MR. CHAIRMAN: What is the 
point of order ? 

SHRI K.H. RANGANATH : The hon. 
Menlber seems to be very happy about the 
atrocities committed on the Harijans. The 
Speaker has given permission to discuss 
this issue, but not to make use of this time 
to take objection to what the Minister of 
State in the Ministry of Home Affairs 
had stated ...... (Interruptions) 

MR.. CHAIRMAN: There is no point 
of order. Please r(sume your seat. Mr. 
Bhattam, please try to conclude. You have 
taken 20 minutes. You must obey the 
Chair. 

SHRI S. M. BHATTAM : I have given 
Notice. I have the right to speak. 

(1IJIerruptions) 

MR. CRAIRMAN : Mr. Bhattam, YllU 
cannot continue like this. Please conclude ill 
one minute. 

SHRI S.M. BHATTAM : Here is a 
case where the Chief Minister rightly anno-
unced a judicial inquiry into th~ mattot • . 
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For the first time in the history this has 
been done. And it is not by a High Court 
judge also ; it is by a Supreme Court judge ; 
that has been announced. Has this been 
done anywhere at any time before?" 

My friend has given an instance where 
six Harijans were ruthlessly murdered ; 
one "of the ladies was also brutally killed 
in an inhuman and uncivilised manner. 

(Interruptions) 

And what has happened there '1 
(I Illerruptions) 

MR. CHAIRMAN: No no, I can't 
allow this. What can I do? I can't listen 
to all this. 

SHRI S.M. BHATT AM: In Andhra 
Pradesh, in the month of March, on 8th 
Mar=h, orders were issued by the Depart-
ment cf Welfare of Scheduled Castes and 
Scheduled Tribes for relief and rehabilit-
ation of victinls of atrocities against SC 
and STs. It is a comprehensive order 
which was issued as long back as March 
itself. It is mentioned there Sir, that in 
the case of temporary incapacitation~ Rs. 
2000 are given, if death occurs Rs. 10000 
are given, if it is grievous hurt Rs. 1000 are 
liven, if rape takes place Rs. 5000 are 
given, for partial damage to houses Rs. 
1000 are given. Like this series of benefits 
are offered there. Ten thousand houses are 
offered to be constructed for the benefit 
of Harijans, for the unfortunate victims of 
the incidents. 

MR. CHAIRMAN: Now you. 
coDclude. 

( Interruptions) 

SHRI S.M. BHATTAM: You have to 
accept that. It is the way in which the 
Minister ... 

(lnterrup lion!) 

Allow me to conclude Sir. 

PROF. MADHU DANDAVATE: Now 
you construct a compound sentence t 

SHRI S.M. BHATTAM: There is a 
police out·post which is opened there. Two 
patrols of police were given there for the 
protection of the people and relief 
measures are offered. Regular jobs were 
liven to the next-of-kin of those deceased 
persons. Not only this, these people should 

go for some employment, otherwise they 
can't live. Empl cyment under the same 
residence should be given. More amount 
should also be given. In Singpur where 
similar and much more dastardly incidcns 
have occurred, not even judicial enquiry 
was ordered and relief was given. J.let us 
not take any political advantage. We are 
not here to find faults. Let the Minister 
explain as far as these incidents are concer-
ned. We cut across the party line and try 
to see that these incidents do not occur. In 
Andhra Pradesh we don't rest contended 
till this is rooted out and we are strongly 
committed eo it ... 

(Interrup lions) 

We have arrested 65 persons. It; the 
case of UP what has happened? Let the 
Minister make an announcement. 

MR CHAIRMAN: Mr. Bhoopathy 
don't repeat wha t he has al ready stated. 

[Translation] 

SHRI. G. BHOOPATHY (Peddapalli): 
Mr Chairman, Sir, after the independence 
of the country, Gandhij i had said, "the light. 
of independence should be taken to the huts 
of harijans." But it is a matter of great 
reg ret that the leaders of the Coniress did 
not act on the ffi.!ssage. They have tried to 
take this light to the big bungalows and 
the houses of multi-millionaires and they 
have been successful in doing so. 

Every day harijans are murdered in 
the country at one place or the other. 
They are subjected to hunliliation and 
insults. It is the policy of the Government 
that if six or more harijans are murdered 
at one place or in one village, then only 
a discussion is allowed in the House. But 
if murder of one or two harijans is comm-
itted then it is not allowed to be discussed 
here. 

The harijans have faith in the CongreSs 
Party and the Congress Government from 
the beginning. But the leaders of the 
Congress have no faith in the harijans. 
At the time of elections~ they have a doubt 
that the harijans might not vote for them. 
Then they let them sqme land on lease or 
aet tbe houses built for them. In this way 
the Congress Party has been getting harij an 
vote •. 
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(Interrupt ion$) 

When again the elections are due, the 
Congress leaders unleash a reign of terror 
on these harijans threatening 
them that if they did not vote for them, 
the houses of the harijans would be burnt 
and they would be murdered." In this way, 
the Congress leaders have been threatening 
the Harijans into voting for them. 

SHRI RAMSWAROOP RAM (Gaya): 
It is not the policy of. the Congress. 

SHRI. G. BHOOPATHY: I have 
(ought Assembly elections four times 
against the Congress. The Congress leaders 
create difficulties for harijans by 
oftering them liquor and money. They do 
not real ise tHeir d ifficul ties. These conaress 
leaders offer t hem liquor durin, elections. 
It is only due to the Congress leaders that 
harijans take liquor. 

SHRI RAMSWAROOP RA M : I have 
• Point of Order. 

[English] 

SHRI RAM PYARE PANIKA (Rober-
atsganj) : Point of Order, Sir. 

MR CHA1RMAN : Please don't disturb 
him. When you get your chance~ you can 
reply to hinl. 

SHRI RAM PYARE PANIK .. ~ : How 
can we say ? He is making a political 
ipeech. He is not confining himself to 
the subject under discussion. 

MR CHAIRMAN 
chance. 

[Trans/at ion] 

You will get a 

SHRI RAMSWAROOP RAM: I have 
a Point of Order. It is unparJiamentry 
to cast an aspersion on a particular com-
munity. This should be expunged from 
the proceedings. 

[English] 

SHRI JAI PRAKASH AGARWAL: 
Mr. Chailman, Sir, this is an allegation 
against a caste. It should be expunged. 

[Trans /al ion] 
SHRI RAMSWAROOP RAM : Mr. 

Chairman, Sir, the allegations be: tg levelled 
by him against the Congres~ should be 
expuDsed. 

SHRI. G. BHOOPATHY : Sir. Swami 
Vivekanand had undertaken foreign voyage 
for the propagation of spiritualism. He 
was given a r.ousing welcoffi,! in other 
countries. When he returned to India, 
Lakhs of peop!e lined up for s~veral 
miles to welcome him and to seek his 
blessings. They touched his feet and 
requested him to solve their probJems. 
On his way, a harijan came forward with 
an earthenware full of water and requested 
Swamiji to quench his thirst with water 
and get rid of the fatigue. Swamiji drank 
water and told the Har ijan that the latter 
had a pure heart and a divine face. Saying 
this, Swamiji gave him blessings and went 
away. That harijan did not demand any-
thing from Swami Vivekanandji in 
return. Similar ly, why should we 
demand anything from this Government? 
I would only say that we are capable of 
working hard and we should be leCt to 
our fate. But you should stop murdering 
harijans. 

Now I come to Andhra Pradesh. 
Shrimati Sinha paid a visit to that State. 
It was not because of any sympathy for 
the harijans. She wants to take the place 
of Shri Chavan ... ( Interruptions). 

SHRIMATI RAM DULARI SINHA': 
There is no such quarrel here. You cannot 
create differ~nces among us. We are united. 

SHRI. G. BHOOP ATHY She is 
treading a very wrong path. We have 
faith in the Prime Minister. He is doina 
excellent WOl}c. He will definitely do some-
thing for the harijans. We are with him 
but the Madam comes between us. The 
Madam has recommended to the Central 
Government to dismiss the Government 
of our leader, Shri Ralnarao. Madam, 
you are like our mother. You shoUld nOt 
do such things. Please follow the right 
course. We visited Raswal and Sinhpur 
and saw the situation there. The Govern-
ment of ur Tclugu Desam has been in 
power in Andhra Pradesh for the last 
two years Yeu can compare what the 
Congress Government have done for the 
harijans in the last 30 years and what the 
Tc)ugu Governnlent have done in the 
Jast two years. I would cite an example. 
There are six reserved seats in Andhra 
Pradesh and all the six seats are with our 
Party. The Congress Party bas not sot 
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any seat out of these six seats. Now you 
can guess from this how much faith 
the harijans have in us. Our colleagues went 
to Singbpur Raswal also. We discussed 
the conditIons there with them for four 
hours. Afterall, what have you done 
for the harijans ? If the Congress Party 
and the Congress Government claim that 
tbey have done a lot of work for the deve-
lopment of the country, it is wrong. About 
10 per cent harijaus have constructed 
roads, railway lines and have undertaken 
a number of developmental works. No 
rich man has contributed his mite on 
these tasks. All these things have been 
done by the harijans, as a result of which 
the country has made pr ogress and the 
people are leading a comfortable life. 
Killing of Harijans is indeed most despi-
cable. I am not blaming any party. But 
my complaint is against the goondas who 
kill Harijans and the saddest part of it is 
that the responsibility of apprehending 
those goondas has been entrusted to those 
officers who are corrup1~ and take bribes. 
If any party wants to do something for 
the upliftment of th~ harijans honestly 
then it is a very good thing Every party 
including the Congress Party should 
work honestly for the upliftmcnt of the 
harijans. But I would like to say that 
if you want the upl iftment of the harijans 
in the real sense then an amendment should 
be made in the Constitution. We want 
7S per cent reservation for three years 
only. 

[English] 

SHRI PRIYA RANJAN DAS MUNSI : 
I would request the hon. Member to get 
it passed by the Telugu Desam Government 
in Andhra Pradesn and then come up 
before this House. Will you kindly accept 
this proposal ? 

[T, anslotion 1 

SHRI G. BHOOPATHY: Let them come 
fully armed to kill the harijans after 
three years and we would then see how 
powerful they are? With these words, I 
conclude. 

SHRt GANGA RAM (Pirozabad): 
Sir, I am grateful to you, and to the 
Minister of State for Parliamentary 
Affairs in particular, because through his 

efforts we have been able to get this 
Calling Attention Notice converted into 
discussion under Rule 193. When four 
request was not acceded to, we felt 
disappointed because cold' blooded 
murders of poor harijans are being .. 
committed in the country and we were 
being denied an opportunity to have 
a discllssion thereon. I am grateful to 
you and the hon. Minister that it has been 
converted into discussion under Rule 193 
and we have been given an opportunity 
to speak on th is issue. 

Our friends who went to Singhpur in 
District Kanpur were very much agitated. 
They also met the Hon. Speaker 
separately but did not get an opportunity 
because of parliamentary procedure. 
Still we tried very hard. Now, I am 
grateful to you for giving us an opportunity 
to speak about thos~ who have been 
killed and cannot come to life. In this 
House there are not only representatives 
of 70 crore people but many scholars aDd 
thinkers of the en tire country are also 
there. But, I observed that when the 
massacre of harij lns was being d isculsed, 
the issue was being given a political 
colour. It is a matter of shame. In fact 
the probl~m of <)~(:urity of the harijans is not 
a politic31 one a~'t it should be solved by 
inte11ectuals, soci .. l reformers and people's 
representatives with a cool mind and find 
ways and means to bring about improve-
ment in the situation. When we talk about 
Andhra Pradesh, they say why the Union 
Minister of State visited the State and 
why did she not go to Uttar Pradesh? The 
point at issue is not where she went or 
where she did not go, the point is that of 
mass murder of the harijans. 

We cannot put life into those harijans 
who have been killed, but 1 \vould like to 
tell you why our Minister of State visited 
Andhra P;-adesh and why did she not go to 
Uttar Pradesh. It had been decided that 
a team of 8 or 10 congress MPs woald 
visit Andhra Pradesh, but unfortunately a 
very sad incid.!nt took place and our 
young Parliamentarian, Shri Lalit Makeo, 
was shot dead. So, the team of the 
Congress M. P.s could not go there Still, 
Wi; are grateful to the hone Minister who 
found time to visit . Andhra Pradesh and 
undertook a study of the situat ion there. 
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Why did she not go to Singbpur 
village of Kanpur? I bave got a reply to 
this quest~on also. Many Congress MPs 
VIsited the village. Even the Chief' 
Minister of Uttar Pradesh and the Congress 
l'resident of Uttar Pradesh also visited the 
place and the Union Minister of State, 
Shri Vir Sen, also reached there. Thus, 
people in large number had' visited the 
place. (Inrerruptions). But it is not 
the question whether someone reached a 
particular place or not. The question is 
how to solve this problem. I suggest that 
efforts should be made to solve this 
problem without getting agitated ar.d find 
ways and mealJS to solve this problem. It 
should be solved \\lith a cool mind. When 
such inhuman incidents take place in the 
country, we all-be it Government, the 
ruling party or the opposition-hang our 
heads. The populati0n of the country is 
nearly 70 crores and according to the 
1981 census, about 12 or 13 crore people 
have been categorised as harijans, whose 
229 castes have baen termed scheduled 
castes. These people are very poor and 
unhappy. I am of the view that the 
harijans were made to do a different type 
of work in the society ever since the 
crcaticn of tr.e Universe and they have 
been nlade to suffer since then. Now, it is 
the duty of this very society to look after 
these pec:ple of weaker sections and 
protect their 1ife and property. OUf 

Congress which have been in power since 
1936-37 have adopted every possible 
measure to ameliorate their lot. But here 

· the situation is different and even if God 
himself becomes the PI ime Minister or 
the Home Minister even he cannot change 
the social system of the country all of a 
sudden. All (·f you will agree with it. SOt 
all of us would have to see how this 
problem is to be solved. So far as details 
of the atrocities on the harijans are 
concerned, I have got a docllnlent which 
contains everything and nlurders of the 
harijans that took place ha:ve been 
described in great detail in it. I was 
Commissioner of Scheduled Castes and 
Scheduled Tribes in Uttar Pradesh in 1917 
and 1978. In this connection a meeting 
was held there and it was stated therein 
that the barijans were subjected to less 
victimisation a fter the Janata Party came 
to power, I lluoted the figures available 
in the files which revealed that during their 

regime the number of cases of atrocities 
on the harijans was maximum. I have 
got a list with me and if you give me time, 
I can give details of the incidents that 
occurred in 1977-79. This ltst contains 
details not only about Uttar Pradesh but 
about the entire country regarding incidence 
of atrocities committed on llarijans. Harijans 
are there in all the States except Nagaland. 
Harijans are there in Tamil Nadu9 Andhra 
Pradesh, Assam, Rajasthan and Madhya 
Pradesh etc. Atrocities are committed on 
them in the same manner due to caste 
considerations. If the number of such 
atrocities is more in Uttar Pradesh, it is 
because of the fact that it is the mos. 
populous State. The more the populationt 
the greater will be the number of such 
incidents. To say that atrocities are on 
increase in U.P. and Andhra Pradesh as 
compared to Madhya Pradesh is meaninl-
less and without any logic. 1 t remains a 
fact that the harijans are being subjected 
to atrocities throughout India. 

I would like to submit one thing more. 
It is only when the harijans are killed or 
are converted that our society gets agitated 
and they start thinking about them. No 
action is taken in advance and nobody 
goes there to help them. Government 
provides assistance according to the policy 
laid down in this regard and only to the 
extent of their responsibility. At this 
sad moment, I recall a couplet of PaBa 
Kaopuri, which is as under :-

Sahil ke tamashai har doobane 'Wale PIIr 
Alsos to Karre heill imdad nahin karte. 

Nobody goes to hel p them and 
no effort is m.1de to understand their 
sufferings. After murders of the barijans 
are comnlitted. a series of speeches are 
made every~·here. I woold like to quote 
b~low a few porti.ons of the Editorial of 
the hDainik Jagaran'" appearIng some 
time in 1981 :-

"Their condition be improved 
by hold ing conferences. The discontent 
cannot generated among the harijans 
cannot be rerr_.oved by mere speecbes 
and assurances. Why should harijans 
continue to remain a part of that society 
wh ich treats them as the most degra4ed 
ones .. How a harijan is low as compared 
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to a caste Hindu '1 Unless this ego 
of caste Hindus is curb~d, creation of 
a sound Hindu society is flot possible". 

Sir, the question is that this is a very 
terious problem and an of us should find 
a solution to it unitedl y .....• ( Interruptlolls) 
:Let me continue. I have got an opportunity 
with great difficulty. I want to say some· 
thing about the sufferings of a community. 
I am very much perturbed. I want to 
express my feel ings. Let me continue. 

-
Sir!J recently four incidents of murder 

of the harijans have taken place. As stated 
by me, earlier I have got details about the 
previous incidents. Recenty, an incident 
occurred in Andhra Plradesh. Every 
incident has the same reaSOD. The reason 
it neither political nor administrative, but 
aocial. A strange tendency bas developed 
in the society of our country. When a 
barijan girl is raped, people belonging to 
each political party start shouting and 
outrage with the poor girl is made public. 
A bue and cry is raised after a Harijan is 
murdered. The political parties vie with 
each other in issuing statements. This is 
not the solution of the problem. My 
friends should try to understand about the 
massacre of Harijans in Andhra Pradesh 

. recently . I appreciate and understand 
their feelings. A pond is there and 
aeparate arrangements have been made for 
tbe harijans for providing drinking water. 
Separate wells are dug for harijans in this 
country even now. You go to the 
villages and see their pitiable 
condition. Separate water tank is there in 
ICaramcbedu village of Andhra Pradesh 
for the harijans. Some caste Hindus 
brought their buffaloes there for washing 
and when the harijan women present there 
objected to it,· the Caste Hindus committed 
such heinous crime that six persons lost 
their Jives and 23 others sustained injuries 
only because the harijans objected to the 
washine of buffaloes of the caste Hindus 
in the water meant for drinking by the 
bariJans. All this happ~ned in Karamchedu 
vilJaae of Prakasham District of Andhra 
Pradesh. This incident reminds us (. f 
tbe dark Manu Smrit era wherein Shudras 
were considered so low that they had no 
riaht to drink pure water and live with 
diFJity. 

I know that in villages the caste Hindus 
have a tendency to harass the harijanl in 
various ways. Singbpur type incident. 
are the result of the same tendency. It is 
wrong to say that there was a clash over 
land or dispute· about lease. When we 
met the Harijans of Singhpur t we came to 
know about the reason, which is centurieJ 
old. The local Thakurs told us that the 
Harijans have become very arrogant and 
they contest election against the viJlalc 
Pradhan. Now they greet us with 'Ram 
Ram' and do not bow before us and when 
we pass through their 'Moballas~ they do 
not get up to sh w respect to us. 

Sir, this tendency is widespread in the 
society. To get agitated or enraged will 
not serve any purpose. All of us should 
ponder over this problem seriously. 
Government is doing whatever is possible. 
Their resources are limited and within the 
limited resources and set up it is doing 
every thing possible. Society should itself 
ponder over this. A Sanskr it scholar has 
said-

Vidya vivaday dhanam maday 
Shakti pare~·I'_I.'" par peednaY 

Sa dushto vipreet etat 
GYJnay dana)' charkshanay 

The nob Ie souls in society utilise 
education for acquiring knowledge and 
money for charit..l Jle purposes. The 
powerful protect the w~ak The powerful 
in the society should protect the poor and 
should not commit atrocities on them. 

Besides, I would like to give some. 
suggestions. A reference has been made 
just now about providing financial 
assistance to the affected families. The 
Chief Minister of Andhra Pradesh has 
given some financial heJp. Our Hon. 
Prime Minister gave an amount of Rs. 75 
thousand. The Union Minister of State 
in the Ministry of Home Affairs went 
there and studied th is problem. It is 
mean ingiess to go into what has been said 
by a particular person. Nobody should 
get agitated over it. The Chief Minister 
of Uttar pradesh has provided financial 
assistance of Rs. 1.70 lakhs. I am not 
aware whether Central Governmen t have 
also given s me financial assistance or not. 
Apart from financial assist~nce, we should 
know that one Ram Lakhan Dhobi and 
bis 15 year old son were shot dead and 
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then burnt on a cot. Kerosene oil was 
sprinkled on his daughter-in-law Gita who 
was 7 month; pregnant and was dragged 
out of the house and riddled with bu1tets. 
Iler two year old daughter and her young 
husband were also dragged and shot dead. 

. The question is whether we should only 
raise a hue and cry or be satisfied with 
financial help provided by the Government 

~ or the society '1 What would be the result '? 
We have to adopt certain measures and 
create such an atmosphere in the society 
wherein recurrence of such incidents could 
be avoided. This is what I want to submit 
before you. 

So far as the question of preventing 
victimisation and atrocities on the harijans 
is concerned, I know that in' Uttar Pradesh 
a post is there for the Scheduled Castes. 
There is a similar post at the Centre also. 
There is a 0.1.0. Cell in U.P. as in the 
Central Government. Whenever a State 
gets an opportunity it makes similar 
arrangements. But I would like to suggest 
to the bon. Home Minister that 
investigation of such cases should be 
entrusted to a separately constituted police 
force, as the investigations m1d..; in the 
cases so far did not yield any s~"_!isfactoi"Y 

results. 1 would suggest the constittltion of 
an independent police force, exclusively to 
prevent atrocities on the hariians. 

I would like to add that the people in 
the society should come forward and ti'Y 
to remove discrimination. I would like to 
know how many social reformers have 
emerged in the society after Mahattna 
Gandhi, Swanli Vivekanand, Dr. Anlbedkar 
and Rishi Dayanand. The fact is that their 
souls are in anguish on account of t!lC 
present state of affairs in the country_ It 
is the need of the hour that a social 
reformer like Swami Viv~kanand or 
Mahatma Gandhi, Rishi Dayanand or 
Indira Gandhi should cOlcrge fronl the 
new generation of tl~e cvuntry \vlh) could 
solve this problem. This problenl cannot 
be solved by the Govcrnnlcnt or through 
discussions it can only be solved ty t :lC 

social reformers. 

I would like to put forward one nlorc 
suggestion. Now television network has 
reached every nook and corner of the 
country. It should also produce pro .. 
,rammes to ameliorate the condition of the 

harijans. I would request the bon': 
Minister that some progammes should be 
telecast regarding this social system at 
least every alternate day, if not daily. 

I w0uJd fin"ish my speech after saying 
only one more thing. Regarding the causes 
of the incidents which occurred in the 
village Singhpur, I had talked to the 
youths of the village. They 
im formed us tba t they had been running 
from pillar to post fOl six months and 
pleading that their Jives were in danger 
and they would be killed. They had also 
pleaded for the issue of arms lice.DCel , 
weapons and arms. You know that if ODe 
individual is armed with a 315 bore rifle 
and OD the other side eVen if there are five 
bundred people without any arms, they 
cannot face one armed individual and all 
the 500 persons would be killed. I would, 
request the hone Home Minister that he 
should kindly write to the Chief Minister 
of the States to issue arms licences to these 
poor persons in maximum number. 

. I. wanted ~o speak a little more, but 
time IS short and there are many Members 
who have also to express their vie\vs. I am 
very grateful to you that you gave me an 
opportunity to express my views. 

SHRI RA~I PYARE PANIKA 
(Robertsganj): Mr. Chairman, Sir. we are 
very grateful to the Hon. Speaker and 
especia lly t.J the hon. Home ~1inis ter that 
they agreed to convert the calling 
attention notice into a qiscussion under 
rule 193. 

Sir. it is matter of deep regret that even 
after 37-38 years of jnde p~ndence, we 
should discuss in this House atrocities on 
the harijans and trib:\ ls. Sir, I was 
pained very much to see th3t S0Ine Members 
on the other side, instead of speaking on 
the problem or giving suggestions for the 
solution thereof', got involved in po'} itical 
controversy. There should not be any 
difference of opinion on this matter, whether 
we belong to this side or that side. Today 
W~ have to consider the situation in a 
country, which had given the slogan of 

Vasudhah' Kutumbakam 
SJfl'ejanah Sukhino Bhavantu 

as the theme of its cui ture. Many disto r-
tions have crept in our culture today an d 
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all sorts of atrocities are committed 
on the harijans and Adivasis 
and they are even nlurdered. Sir, what are 
the root causes of such a s\tuatton? Our 
colleague, Shri Ganga Ramji, has rightly 
said that our society has not riscn above 
the distortions in our caste system as also 
above the social system which has been 
prevalent for so long, even after so n1any 
years of independence. First of all, I 
would like to submit to the Government 
that the facilities which have been provided 
to the scheduled castes and the scheduled 
tribes under the Constitution should be 
ensured through a time-bound programme. 
Such a situation should not be allowed to 
continue for long. We should not bother 
about statistics. The fact is that we have 
not been able to achieve the targets whether 
it is employment in services, economic 
development, social reforms or educational 
reforms. We should work exped itiously to 
achieve the targets. 

When Shrimati Indira Gandhi became 
the Pdme Minister in 1980, she gave direc-
tions to all the Chief Ministers that the first 
and foremost task \.If the Government W1S 

to check -~, trocities on the harijans 
and Adivasis and they should take effective 
steps in this direction ; but it is a n13 t ter of 
regret that the pre blem h:1S become con1plex, 
b:cause law and order is a State 
subject. The directions and the policies 
of the Central Government arc not 
implemented by the State GO'lc '-nn1ents. I 
know that if two persons of the sanle 
village-one caste Hindu and the other 
Tribal or harijan~apply for an arms 1ice~~e 
the Station House Offi~er of the police 
ltation would not recommend the case of 
the harijan or triba 1, because one has to 
pay illegal gratification for getting an arms 
licence in the country these days. The 
barijans and Ad ivasis do not have money to 
pay bribes. Government would have to 
think again for how long would it take to 
supply arms to them for their protection. 
and for how long such officers would ha ve 
the power to recommend arms 1 iccnccs 
who accept money therefor? Government 
should go into the reasons for atrocities 00 
the harijans. I was studying the situation 
in Bihar and I was very much pained to 
lee that we had been holding discussions on 
the report of the MandaI Commission here, 
but on the other hand atrocities are being 
committed on the hariians in Bihar _ The 

pre~ent structure of the society is such that 
a certain caste is con~idered higher than 
Ahir9 Ahir is c'1nsidered higher than Pasi. 
Pasi is considered higher than Dhobi and 
Dhoh; is considered higher than Cham'lr ~ 
All the political parties would have to sit 
together and consider how to change this 
caste system. The recent happenings in 
Gujarat and other places are a challenge to 
the very future of democracy in the country. 
If we do not consider the important 
aspects with a view to bringing about 
national integration, the situation might 
become more serious. When the _ issue of 
reservations came up here, it was said that 
there was need to bring about a national 
consensus about it. I agree with this point 
of view. It is a well kn(,wn fact that the 
number of the harijans and Adivasis in the 
country is 25 per cent of the total popul-
ation. The proces~ of rationalisation had 
started since 1967. There are certain States 
'" h ich have not furnished information 
regarding the harijans and Adivasis in their 
States despite repeated reminders by the 
Minlstry of Home Affairs. In such a 
situation it becomes our duty to sit together 
and consider th is rna tter. The quota of 
the harijans and Adivasis has been fined in 
LA-S. and I.P.S. But we should consider 
thi=, issue as to what was the requirement 
regarding class III and class IV posts, which 
we could not implement according to the 
spirit of the Constitution despite 38 years 
of independence. The harijans and Adivasis 
are, therefore, suffedng in t\vo ways. On 
the one hand, the soc iety says that there is 
much publicity regarding concessions to 
Harijans on Radio and Television and on 
the other hand it is not being ilnplemented. 
The publicised programmes are not imple-
mented and this is proving to be a curse for 
the harijans.. My first demand is that the 
declared policy regarding the harijans and 
Adivasis must be implemented. I would 
like to point out that the programme under 
I.R.D.P. alld N.R.E.P. are not being imple-
m'~n ted properly. A buffalo \\'orth Rs. 1500 
is being provided to t he Ad ivasis for Rs. 
3000. Is it not a fact that not even half of 
the surplus land made available as a result 
of implementation of the Land Ceiling Act 
has been distributed among the harijans 
even after 37-38 years of independence? 
The harijans have not been given the 
possession of the land which has been 
aJlotted to them. They have been given the 
le:-lSC, but suits are 2oin2 on in the court. 
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Government should come forward in this
matter. If the Government have given the
lease of the land, it is their duty to hand

, over the possession of the land also to
them. At present the Government have
put the harijans and Adivasis in more
difficulties. We should consider how to
remove their difficulties. There are three
or four reasons for the atrocities being
perpetrated or them. The harijan has awake-
ned today and he knows that atrocities are
being committed on him. If his daughter or
daughter-in-law is molested, he is prepared
to face the situation. Secondly, as one of
my friends has just now said, the barijans
cannot sit on tbe cot. We know how a
har ijans officer is treated even today.
Even today if he goes to a village,
he is not treated as an equal and
is not offered drinking water in a glass
tumbler. How then their morale can be
boosted? Therefore, ' I demand tbat
since reservation cannot be allowed for
long, nor is it desirable, there is need to
formulate a time-bound programme to
bring backward sections of our society at
an equal footing and to educate them. The
type of education being given to the harijans
in District Board schools and other schools
would not help to bring them up as
equals.

So far as the question of giving them
scholarships is concerned, I may tell you
how the harijan students are harassed
even in this matter. Of course, our Govern-
ment want to give -'them scholarships but
they do not get it and the whole year
elapses. This is not confined to one or
two places only but th is is the story every-
where. I, therefore, want to submit that
our budget needs to be codified in each
Ministry. You can see for yourself how
many tribals or harijans have been given
licences for setting up industries and how
many of them have been given cultural
facilities. They, of course, have received
some assistance, and work under I.R.D.P.
and today there is awakening among
them.

Here, one thing which I want to say is'
that the lot of our harijans, girijans and
tribals can be ameliorated only if an
environment for their upliftment is created.
Since our tribals live under peculiar condi-
tions, their lot cannot improve un less
facilities to sllit these conditions are given

to 'them. Today, all their traditional rights
are being usurped and concessions have been
withdrawn. As a result, what do we 'see in
Bihar ? Are naxalites not there in Bihar ?
When they raise their voice for their rights,
they are branded as naxalites, Similarly,
the tribals, wherever they are, whether in
Bastar or elsewhere, they find themselves
isolated. Today, I am glad that some' work
is being done for their welfare under the,
leadership of our able Prime Minister.
Special programmes are being drawn up for
the harijans, girijans and tribas so that they
could be uplifted. All sucb programmes of
the Government are there in a big way.
The same old situation is not there any
more. Therefore, time has come now when
we need not hide anything and we should
work for creating an environment fo~
their education, economic 'development and
security. Cutting across party lines, 'both
ruling party and opposition should
extend tbeir whole-hearted cooperation in
this endeavour.

I would also like to point out that so
far as the question of right to equality
guaranteed under the Constit.ution is con-
cerned, up liftrnent of the harijans and
girijans in the country cannot be ensured as
long as equal opportunities are not provided
to them to achieve that equality. As long as
we do not work whole-heartedly to enable
them to enjoy that right to equality guaran-
teed under the Constitution, nothing will
happen. They also want to have the right
to equality. They also need a treatment
similar to the one we give to a sick family
member in the form of good food till het
regains health. Today, they expect that
kind of treatment from you. They expec-
feelings of brotherhood and love. There
fore, I want that not only the harijans,
girijans and tribals but other 'people should
also come forward in this endeavour and
raise their voice, it is not our prerogative.
Today. Shri Madhu Dandavate should
speak, Shri Narayan Choubey should come
forward, because whenever the subject of
atrocities on Adivasis and harijans comes
up in the House, we do speak, but others,
do not make their contribution. Therefore
we all should come forward today and
reassure lakhs and cror es of these people
that the situation of Gujarat would not be
repeated anywhere in.the country. Shonld
such a situation recur, the entire country
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w()uld be behind the harijans and Adivasis 
to protect them. Thank you .. 

SHRI R.P. SUMAN (Akbarpur): Mr. 
Chairman, Sir, we are discussing a very 
important subject in this House today. 
.It ·is most distressing that today in the 
country of revered Bapuj i, who gave the 
oountry the message uf human ity an d no~­
violence, despicable incidents of t? 1S 

nature are taking place in many parts whIch 
,make all of us hang our heads. 

While this discussion is going on here 
in the House and we are 1istening to t~e views of the hon. Members, I want to say )n no ~ncertain terms that these incidents are 
not taking place in a particular State. these 
.are not confined to Andhra Prades? alone, 
· such incidents have taken place ID other 
"St~tes as well. While ~n the ?ne hand 
.we ;Ire criticising tl1e inCldents In Uttar 
Pradesh, on the other hand we are defend-
ing the incidents fJf Andhra Pradesh. But 
it is a fact that the pattern of incidents in 
Andhra Pradesh has been the same as those 
'af Kanpur. 

I had myself gone to Singhpur vil1age i~ 
Kanpur. Shri Gangaran1ji M.P., Shn 
Mahavir Prasad, General Secretary of :he 
Congress party in the State and the Union 
Minister of State had aJso gone there. 
Pri r to that the Chief Min ister of the State 
and two senior State M.nisters had also 
visited these viliag es and made announce-
ments with regard to re]ief. Sinli1arly, the 

. 'hon. Members from Andhra Pradesh had 
said that their Chief Minister h ~d paid a 
visit to the affected areas and made 
announcements regarding re/icf, but that is 
a different matter. The major issue is that 
mass murder took place in Andhra Pradesh 
as also in Kanpur. Madhya Pradesh, 
Tripura and other places. In one .month 
mass murders took place in four dlffercnt-
States and \\-e had seen that everywhere the 
same issues were raised over and over again 
and you are well aware of tho se 
issues. 

Mr. Chairnlan, Sir, I would not Jik{"' to 
say much on this subject because other 
hon. Members have thrown light on it. I 
would like to draw your attentjon to two 
or three issues in brief. 1 would like to .,t about the incidents which occur red j n 
K,anpur in particular, because the Congress 
it in power in that St~te. Later, I would 

speak abou t Andhra Pradesh. otherwise the 
Members of the Opposition would say that 
r have a partisan approach. r had visited 
Singpur Raswal and I do not hesitate to 
say that these unfortunate jncidents would 
not have happened but for the negligence 
on the part of the administration. The 
dispute between the harijans and the 
Thakurs started on the issue of the election 
for the office of the village 'Pradhan' and 
s;nce then the harijans have been receiving 
threats to their life and oroperty. I am 
citing an example which happeneci. in the 
year 1984. A har;jan was killed o~1-S-84 
and the hay-stock of another harijan \1,as 
burnt on 8-6-84 and the Jhinjhar Police 
Post was informed in writing on 12-7-84 but 
the incharge of the Police Post did not 
take any action in this regard. Then the 
complaint was lodged at the Mangalpur 
Police Station on 17-7-84 but in vain. On 
19-6-84 two harijans were beaten up for 
merely sitting on a cot and the harijans 
took up this incident with the Officers, they 
just laughed it away and did not take any 
action. I am making a mention of these. 
incidents because when these incidents 
occurred. the incharge of the Police Post 
was Shri R.S. Sangar, who is a Thakur and 
again when the complaint was lodged at 
the Police Station. Shri Udanbir Singh was 
the S.H.O.' who did not take any action in 
this regard. Later, when the case went up 
to the D.S.P.) Shr~ S.K. Singh. he also did 
not take any action. When some harijans 
complained to the incharge of the 'Harijan 
CeJl' on 27-6 .. 84. the Inspector who went 
for inquiry was Sllri Ranjit Singh. I have 
nJyseJf seen the way the said officer used to 
go and conduct the inquiry. He ~sed to 
sit at the very doors of the persons against 
whom the complaints were lodged and you 
can yourself imagine how the inquiry was 
conducted and justice was dispensed. Mr. 
Chairman, Sir, I am sayiIW this because 
when those harij::tos and Adiv8Sis gave in 
writing on 28 .. ()"85 to the S.P. Kanpur 
(Rural), Shri R.K. Tiwari, about serious 
threat to their Hfc and property and that 
any serious incident could occur there, you 
would be surprised to know that he marked 
that complaint as 'Seen, file' and did not 
take ~ny action thereon. On the 21st July, 
tIl is incident Occurred and six harijans were 
killed. So, we should pay immediate 
attention to these Sf'quence of incidents. 
Had the police taken effective measures to 
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deal with the situat ion at administrave 
level, the incident would not have occurred 
at all. 

Secondly t I would also like to add that 
the arms licences of accused, who had 
killed so many harijans in one year and 
against whom cases are still pending in 
the Courts, and the case came up for 
hearing on 29-7-85, were not confiscated. 
On the other hand, the harijJ.ns have been 
continuously applying for the last one year 
for gun licence but they have not been 
issued any licence so far. Instead, the 
nephew of one of the accused Darshan 
Singh who is 'Pradhan', Gopal Singh was 
issued a licence within one lnonth and the 
same gun wus used in this incident. I am 
saying _this because had the police officers 
adopted effective nlcasures to deal with the 
situation, this sad ii1cid~nt would not have 
occurred and this shameful incident would 
not have come up for discussion in this 
House. I would, therefore, request that 
such situation should he tackled with a 
heavy hand. 

I can recall that for the last nlany 
years such iacidents have been continu-
ously occuring in Kanpuf, whether it was in 
Behmai, Astabad, Dastanpur or in Singhpur 
Raswal. 1 would ci te one example why all 
this is happening and where the flaw lies. 
I am admitting it and perhaps the Members 
of the Opposition might say ·Shanle, Shame'. 
Because this is not applicable to the States 
ruled by the Opposition parties but it is 
applicable to the States ruled by us. It is, 
therefore, sad. The Opposition is not feeling 
it but we do. 

In the Behmai Carnage, 20 Thakurs 
were killed and the Director General was 
immediately removed. In the Dastanpur 
carnage / 9 Mallahs were killed and the 
Chief Minister tendered his resignation . • But in the Singhpur Raswal carnage, only 
the incharge of the Police Post and after-
wards an Insp~ctor were suspended. 
On the one hand in a case of carnage the 
Director-General was removed but on the 
other hand it was a clear cut case of 
murder and still only the incharge 
of the Police Post was suspended. If the 
Government would continue such a policy 

··.·Expunsed as ordered by the Chair. 

and act in this manner how can we expect 
that justice would be dispensed? 

We are well awar e that these incidents 
have been occuring because of the position 
of the caste system and untouchability 
which has crept in our Seciety in such a way 
that it has vitiated the whole atmosphere. 
Whenever any such incident happen I, this 
plea is put forward. 

An official in the rural Kanpnr had 
said that one of the Harijans had commit-
ted a murder only a few days back. Thus, 
the facts of th is incident are being twisted. 
The complaint of that incident was 
lodged under section 396 of I.P.C. by the 
police, and not under section 302 of the 
IPC, which the intention of weakening the 
case s.) that the matter could be hushed up_ 
It was registered as a dacoity and not as a 
case of murder. MOleover, it is being said 
that the harjj:iilS are to blame for 
this incident. One Urdu poet has aptly 
said : 

(; unahgaron me sham H hun, 
gunabon se nawakif hUD 

Saza to janta hu~, 

par Kunda jane Khata Kya ba i. 

Tlle saIne thing has happened in 
Andhra Pradesh as well and there also the 
social conditions are the same. When tbe 
han. Member, Shri Ganga Ram, spoke 
about Andhra Pradesh, none of our 
Opposition friends cried 'Shame, Shame'. 
When we came to know about the 
horrible incident that occurred in Andhta 
Pradesh, thtough the newspapers, we felt 
extremely sorry. The Chief Minister had 
denied that legal aid would be provided to 
those harijans, because harijans have been 
killed. 

Who are the k.illers? Who were the 
persons Who went along with the Chief 
Minister in an entourage····was also· in tho 
entourage. It is a matter of shame and 
they should be ashamed of it. (1Illerr.tlalU) 

I can challenge it. It is a matter of 
shame and you should be ashamed of it. 

(1 nlerruplions) 
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[English] 

SHRI S.M. BHATTAM 
be expunged from the records. 

[Trans/at ion] 

This must 

SHRI R.P. SUMAN: I can give you 
those names. Please listen to me. 

(Interruptiuns) 

[English] 

MR. CHAIRMAN : If all of you stand 
up, I cannot hear you. Let one person say 
at a time. 

(Interruptions) 
SHRI V. SOBHANADREESWARA 

RAO : He is telling that the Chief 
Minister had not gone there. Tne Chief 
Minister is helping the people who were 
responsible for this. It is all completely 
false. 

(illterurrptions) 
MR. CHAIR~1AN: When you take 

your chance, you say it is not correct. 
You are free to correct it. 

(Interrup lions). 

[Trallslat ion] 

Sl-IRI R.P. SU!\-1AN: They are the people 
who shed crocodil~ tears in the~ name of 
harijans. 

(Interruptions) 
Sir, these are extremely shameful 

.incidents and drastic steps should be 
taken to stop them. We would, therefore, 
like that wherever such incidents occur, 
irrespective of the party in power there, 
effective steps should be taken and the 
culprits should be brought to book. 

(Interrupt ions) 
SHRI V. TULSIRAM: Mr. Chairman, 

I want to raise a point of order. 

[English] 

MR. CHAIRMAN What is the 
point of order? Under what rule? It 
should be under some rule; under what 
rille- ? 

[Translation] 

SHRI V. TULSIRAM: Mr. Chairman, 
1 am on a point of order. 

[English] 

MR. CHAIRMAN Under what 
rule 1 

[Trans/at ion] 

SHRI V. TULSlRAM 
point of order. 

( Interruptions) 

[English] 

Sir, on a 

Mr. CHAIRMAN: Order, Order. I asked 
you, under what rule. You are raising a 
poin( of order. There should be violation 
of S0111e rule. If there is infr ingement of 
the rule, under what rule ? 

SHRI S. JAIPAL REDDY: He IS 
making an allegation. 

Mr. CHAIRMAN: You are free to deny 
it. 

SHRI S.M. BHATTAM : Don't allow 
this to happen. He is attacking the. Chief 
Minister. It should be removed from the 
record. 

[Translation] 

SHRI R.P. SUMAN Sir, these are 
very shameful incidents. We should act 
firrnly to check them. They are taking 
place on large scale in Andhra Pradesh. 

(Interruptions 

[English] 

SHRI S.M. BHATTAM 
you allowi ng him? 

Why are 

MR. CHAIRMAN: I will look into 
it. If there is anything objectionable I 
will remove it. 

[Translat ion] 

SHRI V. TULSIRAM : Sir, this is 
allegation being made against us. It 
should, therefore, be expunged. 

( Inte,-ruptions) 

[English] 

MR. CHAIRMAN: No, no. First, of 
all, you are free to correct it. If whatever 
he has said is wrong you are free to 
correct it. 

Second thing : If there is any violation 
of rule, we will look into it. IC there is 
violation I will rectify it. 

SHRI BASUDEB ACHARIA He is 
making an allegation. 

(InterruptionJ) 
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MR. CHAIRMAN : Let the hon. 
Member conclude. All of you may 
please sit down. If there is any violation 
of rule, it will be rectified. 

AN HON. MEMBER 
expunge it. 

You should 

MR. CHAIRl\'1AN I will go into 
the record. Now let the hon. Member 
conclude. 

[Translation] 

SHRI R.P. SUMAN Sir, the 
utterances n1ade in their speeches by our 
friends in the Opposition have come be-
fore this House and I wanted to prove 
what their intention is. There is a lot of 
d jiference between what they profess and 
what they practise. 

It is tru p that atrocltles are b~ing 

perpetrated on the weaker sections, 
harijans, Adivasis and the poor. Our 
administration should take ruthless steps 
to curb this and wherever such incidents 
take place the distrIct authority, parti-
cularly the Police Superintendent should 
be removed immediately from there. 
Impartial inquiry should be conducted and 
action should be taken keeping the facts 
in view. At the saine time, the posts such 
as that of Con1missioner, etc., which are 
lying vacant, shOUld be filled up exped i-
tiously. Very firm action is needed today 
to safeguard and provide security to the 
poor harijans against exploitation. 

With thest' words, I conclude. 

17.05 hrs. 

[SHRI ZAINUL BASHER in the chair] 

*SHRI BAJU BAN RIYAN (Tripura 
East): Mr Chairman, Sir, today we are 
discussing the atrocities committed on 
harijans and girijans. We discuss the 
same problem in this House in every 
session. But Sir, the number of atrocit ies on 
harijans and girijans go on increasing day 
by day in all the States where Congress 
Government is in power. I want to say 
very clearly that these incidents of 

atrocities are the result of and retlect the 
policies and programmes adopted by tbe 
Congress Government and the laws enacted 
by them In the name of protecting the 
harijans and girijans. The measures adopted 
by the Government in the name of 
protecting their land and their constitu-
tional rights are not being properly 
in1plemented. As a result of that the 
hariJans are becoming the VIctIms or 
atrocities on them and they are increasing 
day by day. The Commission on the 
,\Velfare of Scheduled Castes and Scheduled 
Tribes set up by the Government have 
analysed that the causes of atrocities on 
harijans and girijans may be classified as 
follows: 

l. Land dispute 

2. Economic problems 

3. Police atrocities 

4. Personal enen1ity 

5. Untouchability. 

Other reasons L)i such incidents are-
rape, kidnapping, molestation, robbery, 
expleitation by contractors etc. etc. 

From the facts and figures supplied by 
the Government for the year 1984 in 
respect of crin1es like, rape, murders, 
arson etc. committed on harijans and 
SC/ST people, it is seen that the total 
number of such incidents is 20,159. Out 
of that the number of scheduled caste 
victims 15936 and that of scheduled tribes 
is 4223. Shri Amar Roy Pradhan who 
spoke earlier had pointed out that Madhya 
Pradesh leads in the number of such 
atrocities, followed by U.P., Bihar and 
Andh ra Pradesh in that order. In aU 
these States during the period that this 
report covers Le. in 1984, tne Congress 
Government was in power. I am givinl 
the numb~r of atrocities committed on tho 
scheduled castes and scheduled tribes 
separately in the various States : 

." ... ,- - .. ,~ 

*The speech was oristnally delivered in Bengali. 
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This is according to the Government 
~ures : 

Total no. against SC 
of crimes 

M.P. 8681 
U.P. 4200 
Bihar 2048 
Andhra 
Pradesh 244 
West 
Bengal 33 

5537 
4200 
1845 

190 

18 

against ST 

3144 
Nil 
203 

54 

15 

But Sir, the number of Scheduled 
Castes and Scheduled Tribes and Tribals 
in States like Andhra Prad~sh, West 
Ben~al and Tripura is not SnlJJI. Therefore 
we see that il~ those States where 110n-

Congress to Oppos:tion parties are in 
power, the number of crimes against 
harijans and SC/ST peopl~ a re far less, 
compared fo Congress ruled States. It can 
be said that In those States wh~re the 
Opposition Parties are in power, the 
programmes and economic policies of the 
Central Government regarding the 
Scheduled Castes and Sched uled Tribes 
are being implemented in a far more 
effective manner. That is why in 
these States the incidents of atrocities 
on the harijans etc. are much less cOD1pared 
to the Congress ruled States. Sir, the 
Central Government has undertaken 
several large pr .jects in the interest of the 
country and the nation, like Bharat coking 
Coal and various iron and steel factories, 
various hydro-electro projects etc. Sir, 
.these pIojects are being set up mostly in 
.the areas inhabitated by sched uled caste 
and scheduled tribes peopJe. Due to these 
~proJects also~ these poor people are getting 
uprooted from places of the;r original 
habitation and getting displaced as their 
land is acquired. I am Dot saying that the 
Government should Dot take up these 
.projects as they are in the interest of the 
~.untry. The -country wilJ surely prosper 
aad develop through them. But at the same 
time I will say that the Government shouJd 
pay due attention to those harijans, girijans 
et(:. who are getting uprooted and displaced. 
on account of these projects. These people 

should be provid~d employment in those 
very projects in keeping with their edu-
cation and other capabilities, they should 
be paid full compensation for their land 
and houses etc. from where they are beiDI 
displaced. Had the Government attended 
to these problems, the numder of atrocities 
on them would have come down. But what 
do we actually see? In Bharat Coking 
Coal lnines which is situated in Bihar, 
50000 workers belonging to the scheduled 
tribes had been retrenched or dismissed 
during the last seven years. They were of 
course working against low-paid jobs. In 
this way through the implementation of 
different Government plans and projects 
also, the SC/ST people are facing more 
atrocities and harassment. 

Sir, in the name of conservation 
of forests, they are being made 
to suffer. From times immemorial, these 
tribals, harijans and girijans had been 
dep~nding on forests and forest products as 
a sort of their birthright or their socio-
Ccollolnic system. They live in the forests 
and hills and depend on forest wealth for 
their economic activities and their means 
of livelihood. Forests are the foundation 
of their economy and provide them fo;)d. 
After this Government came to power the 
tribals were d riven out of their natural 
habitat of forests and denied the right to 
forest produce. False cases were instituted 
against these people and they were being 
uprooted and evicted. Contractors are 
being appointed in the forests who 
are destroying valuable forest weal th and 
these ha rijans and gU1Jans are being 
employed by them against very poor 
wages. This is also a form of atrocity 
on the harijans and girijans although 
the Governm.!nt do not count them 
as such and it does not find a place 
in the statistics of the Government. When 
the tribals and adivasis agitated on this 
ground, the potice resorted to firinl on 
these hapless people. At a place in Bihar, 
cal1ed Bhanju, in April, of this year, aD 
Ex-M.P. of this very House, Sit, Anthony 
Murmu was killed in police !iriDic I haw 
got figures that between 1918 and 1982 then 
had been 14 cases of police firing on tht 
adivasis and tribals in which 25 perIOD 
kiUed and a few thousand adivasis and 
harijans were injured. The Government is 
responsible for these incidents. The)' 
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invited police firing on the tribals in the 
name of conservation of forests and in the 
name of implementation of their various 
projects. Over and above the reasons 
already enumerated by me for atr oeities on 
harijans, I will mention another additional 
reason and that happens to be a political 
reason, 

Sir, the major political parties in India 
specially the Congress party which is in 
power today and is running the Govern-
ment of the country, is joining hands with 
the regional communal parties, pa rtieularly 
these parties formed by the tribals and the 
harijans in various States. The small 
regional and communal parties are being 
mis led and exploited by the Congress party 
for their own political gains. This way 
the unity and integrity of the country is 
being affected adversely. Si r, what is 
happening in some of the North Eastern 
States like Nagaland, Mizoram, and 
Tripura? In my State Tripu;-a there is an 
extremist party called 'Tribinal Nat!onal 
Volunteers'. This ;s an underground 
terrorist wing of the 'Tripura Upajati Juva 
Samiti', which is a regional party of 
Tripura. This TNV has been created in 
their political interest. Now, the demand 
of this TNV is, that they want to create 
an independent tribal State in Tripura. 
They want that in that independent Tribal 
State only Tribals shall live and nobody 
else. I think that this is a wrong idea and 
wrong thinking. If we . separate ourselves 
from the rest of India and are cut off from 
the mainstream, then we, the tribals and 
others living in that State will stand to 
lose and we will suffer more and will 
become weaker. 

This Tripura Upajati Juva Samiti is 
being used and utilised for election 
purposes. During the last Tri pura Assembly 
elections in 1983, during the last Lok 
Sabha elections in 1985 and during the 
elections to the Tribal area autonomous 
diltrict council, under the sixth schedule) 
neld on 30th June, 1985, the Congress 
entered into electoral all iance with this 
regional communal party. With the alliance 
M this 'Juva Samiti' and with the help of 

) the TNV its underground terrorist wing, 
,the Congress did achieve temporary improve-
ment in the election results no doubt.. But 
t think that this politics and policies of 
the Congress is creating contlict and discord 

among the tribals themsel yes on the one 
hand, and between the tribals and nOD .. 
tribals· on the other hand. This TNV has 
resorted not only to the murder or the 
Tribals in Tripura, they have also murdered 
many Bengalis who are more advanced. 
They are instigating the people to coOllDit 
murder and as a result of that instigation, 
many innocent tribals are being murdered. 
Here one hon. Member mentioned in his 
speech earlier, that in 1980 there was a 
massacre of the tribales in Tripura. I may 
tell hhn that, it was not a massacre of the 
tribals alone, it was a m lssacre both or 
B~ngalis and trib.1ls. That was actually a 
riot. The Congress party there, the 'Juva 
Samiti' and the 'Amra BangaJi' party were 
jointly responsible for that riot. We have 
stated it clearly aglin aLld wherever 
possible. 

In the end· I will say that if the 
Congress does not ch:lnge its policies. then 
the incidents of alrociti ~s 0:1 harijans und 
glrlJans can nev~r b~ stopp~d.- The 
Gov~rnment have said that they had issued 
guidelin~s to different States in 1980. They 
have exaluined the working and effectiveness 
of those guid~Iines. After reviewing that, 
in April '85 they have issued fresh revised 
guidelines to the States. Let us wait and 
See how these revised guidelides work. I 
know that in the earlier old guideHnes no 
provision was mad~ for issue of licences 
for guns to the h3.r ijans a:ld girijans to 
help them in s~lf protection. 

Sir, I clearly remember that on the 
floor of this House, Shri Zail Singh'ji, who 
is at present the hon. President, had once 
announced that licences for arms and guns 
shall be issued to the Tribals, girijans and 
harijans for self defence on a priority 
basis. I do not know whether that has 
been implemented anywhere, in any part 
of the country. 

Of course, I do not think that bY 
issusing licences for guns to them, the 
whole problem will be solved. If they caD. 
be made economically self reliant and 
economically strong, if they can find 
independent means of livelihood that will 
be the only permanent soiution of the 
problem. A vast majority, almost 90%. 
of all those who are living below th.o 
poverty line in India, belong to the' 
Scheduled castes and scheduled tribes ani 
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tribals. They have to go to others and 
depend on them for their food and means 
of livelihood. Tha t is why all types of 
atrocities are committed on them, -and 
they are on the increase. The only way to 
save them and to 1 et them live like human 
beings, is to overthrow the present Govern-
nlent in the country and to establish 
socialism and a socialist Government. J 
see no other way. I think that is the only 
solution. Just as in Russia and China 
poor classes arise, awake and marched 
forward and found the path for their 
survival, similarly we have also to follow 
the same path. There is no other way. 
With that I conclude. 

[ElZslish] 

MR. CHAIRMAN: Mr. K S. Rao. 

PROF. N.G. RANGA (Guntur) : When 
is the Min ister 10 reply? 

MR. CHAIRMAN: lhere are a 
large uumber of Members wllo wish to 
speak. We shall ~ee. 

SHRl K.S. RAO (Machilipatnam): 
Mr. Chairman, Sir, I do not belong to the 
pre .. Independence period; I belong to the 
post-Independence period. Still, from the 
information that we have, I could under-
stand that the nation was one in throwing 
out the rule of the foreigners and the 
rule of oppression irrespective of the fact 
to which caste or community or creed or 
religion we belonged to. Today we find in 
certain parts of the country similar feelings 
in the weaker se~tions of the SOcIety, 
particularly in the downtrodden and the 
Harijans. Though there is freedom 
politically and, to a certain extent, 
economically, socially they are still not 
feeling tha t they have the freedom to 
express their feelings, and they are not 
'being allowed to live in their own way in 
certain parts of the country. There are 
Glear examples. We have seen this recent 
past not only in Andhra Pradesh but also 
in other parts. 

I have been hearing some of the 
Op-,<>sition Memb~rs telling the House that 
the Conaress has not done anything to the 
Harijans. I want to tell them that 
it is the Congress Party that has 
created confidence in the minds of the 
poorer sections of the society that here 
is:the Government which will protect them 

when they art in trouble, when they ali 
beaten mercilessly. I would certainl C 
agree if somebody were to say that there! 

h . d J, not as roue economic evelopment and 
progress among these sections as there 
should be. But one cannot dispute th 
fact that there is political freedom a : 
there is social consciousness among then 

. p' lId . se sections, arttcu ar y unng the time f 
S?rimati Indira Gandhi, everyone of the~ 
did feel that, if some injustice were to 
occur to anyone of them, her Government 
was there to protect them. But in the 
recent past, some of the incidents that 
have occurred show that the trend is being 
reversed. ,There would have been criticism 
with more vehemence fr 01 the Opposition 
Parties had the Janata Party not come in 
power for ,some time during which time 
the country had seen so many atrocities 
~ring comnlitted on the Harjjans. Similarly, 
In Andhra Pradesh, Whatever may 
be the slogan, whatever lUay be the 
speeches they may be n1aking, we know 
what is happening there today, I know 
with how much vehemence and how much 
thumping of benches they would have 
criticised us in the House saying that the 
Congress has not done this and that had 
this incident not OCcurred iu Andhra 
Pradesh. I can understand what federalism 
means in their minds. PossiblY) federalism 
according to theln means that they do not 
want the Government of India Ministers 
to go and find out what happened in a 
par ticular area. 

(Interrupl iOfl~') 

MR. CHAIRMAN: When you weJ e 
speaking, he was hearing you patiently. 
You should also hear him when he speaks. 
Why are you getting agitated ? 

SHRI K.S. RAO: Possibly they have 
not reafised that we are liv ing in an era 
where every citiz en knows wha this rights 
and what his duties are. In a period \\here 
there is total ignorance, a husband could 
have claimed, if he had killed his wife, that 
nobody should interfere in that . matter 
because .he had killed his OWn wife. But 
he can not do it today. 

In Andhra Pradesh, they may have won 
the majority in the Assembly elections, 
but the Government of India is there, . and 
the Prime Minister or the Home Minister 
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of the Government of India has every 
right to visit a particular area and find out 
what atrocities were committed in that 
particular place. 

I can still understand the opposition 
members asking the Government as to 
why the Central G'overnment has not sent 
the concerned Minister or some other 
Minister to other parts where such 
incidents have occurred. But I cannot 
find a reason how a Minister of a parti-
cular State could question why Rajiv 
Gandhi, the Prime Minister of India, has 
sent the Home Minister and what for? I 
don't e"'pect that the Minister of a State 
will heckle a Minister of the Central 
Government who has conle and find out 
the truth in person. I accompanied her 
on that day when Smt. Ram Dulari Sinha 
had come. I have received her at the 
Airport of Vijayawada and I took her ; we 
went together. 

SHRI S.M. BHATTAM: Was it in a 
private car? 

(Interruptions) 

SHRI K.S. KAO: We went there. 
Arrangements were made by the Party in 
Andhra Pradesh. Madam, in her speech 
at Chirala, after visiting the injured in 
Guntur hospital later ...... . 

MR. CHAIRMAN: What is wrong if 
she had used a private car ? 

SHRI S. JAIPAL REDDY: Did she 
visit Andhra Pradesh after informing the 
State Government? 

SHRI K.S. RAO: Smt. Ram Dulari 
Sinha, during her speech in Chirala told 
the Home Minister of the State Shri 
Nageswara Rao ...... . 

"I understand that you have 
questioned the propriety of the Prime 
Minister in sending the Home Minister 
to find out the truth about the atro-
cities committed in Karamchedu ... " 

SHRI C. MADHA V REDDI: Nobody 
questioned. 

SHRI K.S. RAO. Remember, the 
Prime Minister is not . the Prime Minister 
of one state. He is the Prime Minister of 
the couutry as a whole. He has got every 
fiaht to send anybody to anywhere in the 

country, 'why Andhra Pradesh alone, Smt. 
Ram Oulari Sinha said "I came here on tbe 
advice of the Prime Minister. But still, as 
the Home Minister of this country, I have • got every right to come to your State and find 
out the truth about all these things". If 
all these things were to be wrong. if ~hey 
have to mIke so much fuss about it~ I am 
of the opinion that in course of tinle if that 
federalism was to decide the country'. 
future, no Governm.ent of India Minister 
can go anywhere in the State, if it were 
to be in the hands of an Opposition 
Party. 

(Interruptions) 

Yes., my friends were telling that Congress 
Party has not d0ne anything to Harijans. 
Mr. Chairman Sir, the Opposition ... 

(Illterruptions) 

SHRI S. JAIPAL REDDY: She did not 
inform the State Government, Sir. 

SHRI K .S. RAO : The HOD. Colleagues 
in the opp_ sit ion parties afe nlaking any 
amount of claims. Let an in1f'artial enquiry 
tean1 visit the entire Harijanwadas of 
Andhra Prade~h and make an assessment 
and find out the truth. Whether it is Press 
whether it is Parliament Members team, it 
may be anything. Let them fin~ out 
whether Harijans of Andhra Pradesh are 
secure in the hands of the Congress 
Government or in the hands of the TOP 
Government today. 

SHRI V. SOBHANADREESWARA RAO : 
We can certainly say that they are more 
happy in the hands of the TOP 
Government. 

SHRI K.S. RAO: After Smt. Ram 
Dulari Sinha visited there, a judicial enquiry 
commission was announced. Bur today we 
find ... 

SHRI S.M. BHATTAM: On the very 
first day, on 18th the Chief Minister had 
announced the judicial enquiry. 

SHRI PRIY A RANJAN DAS MUNSI 
Why do you blame? We are all in Congress. 
Unnecessarily you are making fuss. 

(lnterrllptions) 

MR. CHAIRMAN: You had your. 
say. Now I have allowed him to have his 
say. 
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(Interruptions) 

It is on the record. Whatever he has 
to say, let him say_. 

(Interruptions) 

SHRI K.S. RAO. I am not the one 
who will sUPP:J.4 t such incidents even if it 
were to occur in D.!lhi. Why any part of 
the State or any other distant part, whether 
it is ruled by the Congress Party or by a 
non-Congr~ss plrty. But here is a case, 
the case of Karamchedu which is totally 
different from all other incidents ... 

(Interruptions) 

AN HON. 
it ? 

MEMBER: How is 

SHRI K.S. RAO: The incident is like 
this. On the 16th evening when a person 
belonging to the well-pl.lc~d comnlunity 
took a blffll'J near the village tank and 
was trying to give a wash with water going 
into the pond, it \V~S ob}~cted to by a 
young lnlU of the \v~l.k~r s~ction. He said, 
"We do D')t get enough drinking. This 
tank is meant for drinking water for all the 
communities of the villag:!. Why do you 
unneces sarily spoil and pollute the water 1" 
Immediately the upper conlmunity man 
tried to man ... handle him. I certainly do 
not attribute it to any particular party. But 
this ego is e~isting in the upp~r comnlunity 
and this is the ir attitude to the weaker 
sections of the comlnunity wherever they 
are and particular ly in rural areas where the 
richer sections are in good number and 
where there is unity among the richer 
sections while the w~akcr sections are not 
10 united, these incidents are occuring and 
I am of the opinion that not only in 
Karamchedu but in many other villages in 
Andhra Ptadesh it is going to occu r ... 

SHRI S.M. BHATTAM: That is your 
predictions ? 

SHRI K.S. RAO: The co~ntry cannot 
be happy by merely saying that the Chief 
Minister has visited the village. 'We have 
p~id Rs. - 10,000, we are going to build 
houses.' and all that. We certainly appre-
ciate the measures that have been taken. 
But it is no solution-paying money or 
living employment and then putting them 
to all the torture, They were not killed 
iri~ a clash. It is not a fight between two 
individuals. It is not a fisht between two 

families. It is a fight between the ego of 
this wen-placed section of the society and 
the weaker section of society which lack 
economic and other powers. They 
are mercilessly and indiscriminately killed-

and injured irrespective whether it is a child, 
old man, lady and whether the person 
involved or not in the incident is immateri-
al. Not only that, they w..!nt and 
chased thenl for miles and then killed them 
or injured. 

The other day our team went there. 
There is nothing wrong. It is absolutely 
right. Let us go and find the truth. There 
is no use to just sit here and find fault with 
the Home Minister who went there. The 
HOlne Minister did go and she visited all 
the houses. She wa nted to enquire per-
sonal~y but somebody from behind was 
asking the Collector to go to the Home 
Minister and teil her what has happened. 
She said, 'I have come here. Certainly 
I will hear you, bJt I hav~ come here also 
to know th~ facts by personaliy inquirina 
from the pe~ple of the locality.' But lie 
\vas trying to see that the infornlation is 
given by the Collector and the Home 
Minister should go back taking the in-
formation from the Collector ... 

SHRI S.M. BHATTAM: What is the 
report '1 

SHRI-K.S. RAO: I wilJ say that the 
Union Home Minister has not come all the 
way from D~lhi to take the report or the 
information from the Collecror or the 
Superintendent of Police and go back. 
If it were to be so, she need not have come 
all the way from Delhi to Karamchedu. 
She also came to know personally what has 
happened there. In the meantime a person 
belonging ,,0 the other wing was making a 
comment that 'Here is the Home Minister 
who has come here to make politics on the 
dead bodies.' That is their 81ogan. This 
is the way they are- thinking. That is how 
they find fault with the Government of 
India and the Home Minister. 

Such incidents have to be condemned 
irrespective of in what place they occur and 
I am of the opinion that immediate mea-
sures must be taken to see tba t tucIl 
incidents do not ocour in other par:s of the 
country by taking stringent measures. It 
is not enouah just to leave these thiql to 
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the routine jUdiciary or the routine pro ... 
cesses of law that are available in the 
country. It takes a long time and no justice 
may be done. In course of time there 
may not be evidence or they may purchase 
the witnesses and see that all the culprits 
10 scotfree. Automatically the confidence 
among the weaker sections of not only 
in Karamchedu but throughout the country 
will be lost. They still feel that in ca~e 
any action is taken against them, we will 
know in course of time. We will find after 
One or two years what has happened to 
these people-whether they go scot-free or 
they are punished. If the intention of the 
State Government is clear then hats off to 
them. Only when these culprits are 
punished we will say that they arc good. 
Today from the incident that has occurred 
and from the actions of the police I can 
authentical1y say that they are not 
acting in a manner they should have 
done. 

Sir, I was there on that day. The 
villagers complained to me that some of 
their people are innocent and they were just 
walking on the road a nd they have been 
detained by the police. Then I went to 
Kalyan Mandappam where they were de~ai­

ned and a sked the DSP there the reasons 
for which he has detained them. He fumb-
led and said that he has detained them just 
for the sake of law f and order. When I 
asked him to release them immediately he 
did so. People had gone out of the room 
.to the varandah but did not leave because 
it wa s ra.ining. Then the DSP said you 
asked me to release them but they are not 
leaving. Then I told them nothing happens 
to you if you just get drenched in rain one 
day. Please go away. Then I wanted to 
inquire from the other wing where 40 
others were detained. He refused me permis-
sion to speak to them. Then when I asked 
the DSP himself what for he has detained 
them. He said under Section 144 he has 
detained them. But when I asked whether 
he has suspected the bonafides of the people 
And given them enough warning abJut that 
Section once again he fumbled and said. 
"Sorry, Sir. I cannot do anything. I can-
not release them." 

SHRI S.M. BRAITAM: Sir, I rise 
on a point of order. The judicial inquiry 
is loing to take place. Where is the 
question of leveUin~ charges aga_inst the 

police officers? The concerned polMie 
officer has also been transferred in the 
interest of justice. 

MR. CHAIRMAN: There is no point 
of order. 

SHRI K.S. RAO: And when I asked 
to get me connection on wireless or tele-
phone to the DIG or SP he said both 
the instruments are not working. This is 
the way they have acted. Then how do 
you expect the peop Ie to have confidence? 
They might have given some money or 
houses but do you expect the rich and the 
well-placed to kill the poorer sections and 
afterwards pay some money out of their 
riches? Is it the way how things are to ·be 
solved ? 

Sir, in fact, the people of Karamchedu 
are to be appreciated by one and all. They 
refused to accept help from the State 

. Government. At the same time I was 
hearing sonlebody saying that the Min·ister 
of State, Shrima ti Ram Dulari Sinha asked 
them not to accept the help_ It is a wrong 
information. They themselves had refused. 
When the Chief Minister arrived on 19th 
whereas the incident occured on 17th it is 
understood from the news media that they 
refused to accept flOW~l s and fruits offered 
by him. 

Sir, if the inql.liry is conducted without 
any bias and favour then hats off to them. 
I request the House, the Chairman, Speaker 
and the hon. Min ister to immediately 
think of some type of legislation to be 
brought in to deal with such cases at the 
earliest so that the culprits do not go scot-
free and fear is inl used in the mind of the 
rich people and confidence is infused in the 
mind of the weaker sections of the society. 
Thank you very OlUCY1. 

[Trallslation] 

SHRI MANK{JRA~1 SODI (Bastar) : 
Mr. Chairolan, Sir, I would like to speak. 
about Bastar dist: ict of Madhya Pradesh 
It is a district predominantly inhabited b'( 
the tribal people and harijans who have been 
oppressed and exploited for centuries and 
are being e7.ploited even today. I shall give 
some precise examples in this regard. Even 
now some so-called advanced people, self-
styled progressive people, are making tribal 
girls of our district Basta~ their conculflnes. 
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They purchase land in their names and 
take poss ession of such land. When a son 
is born to such a concubine, the land is 
transferred in his name. Afterwards, the 
so-called progressive people get the land 
transferred in their own names and thus 
become the landlords. This is the first type 
of exploitation. 

The second type of exploitation is that 
tbese people engage the adivasis as domes-
tic servants and purchase tribals people's 
land in the names of those servants and 
later themselves become owners of the land 
while the poor Adivasi servants remain 
servants only. Sir, many a time, the land 
with teak plantations worth lakhs of rupees 
is purchased in the names of these servants. 
This is because there is a law that land 
belonging to the Adivasis cannot be purcha-
sed by non-Adivasis. Teak wood worth 
lakbs of rupees is cut from this land and 
sold by these people. This \\'ay these people 
become millionaires while the poor Adivasis 
remain servants. 

Then, Sir, we are sore over the imple-
mentation of the reservation policy. It 
is not being processed properly. In our 
tribal, 'hilly and backwdrd areas, children 
not receiving good education because the 
system prevalent there is that of one 
teacher for five classes. Then the teachers 
do not attend the school, and if at all they 
show their presence for only 15 days in a 
month. They draw thei r salary and leave the 
schools. Thus the schcols in fact remain 
open for 8 or 10 days in a month. You can 
very wen imagine what sort of students 
will come out of such schools, what divisio n 
will they secure; certainly they will secure 
the third division. Now, these third 
division holders have no stand ing in your 
society. How can such boys and how can 
such areas progres~ ? I leave it to you to 
ponder over it. Thos-! so-called progressive 
people, who had been the stooges and 
sycbophants of Britishers for hundred 
,ears, became n1iHionaires and n1ulti-
millionaires and got their children educated 

. in prestigtious colleges and renowned 
educational institutions and now they have 

'become lAS and IPS officers, ~ut our 
cbildren are not even able to get the post 
of a peon. The boys of our area do not 
have the opportunity to be able to become 
even a peon. This is the position. If an 
industrial unit is set up· in our area and 

the officer in the management charged with 
the recruitment task happens to be an 
outsider, he will not appoint our boys even 
as peons. This is the position obtaining 
there. And the sense of frustration, 
dissatisfaction is consequently increasing. 
When our boys after completing their 
studies encounter this situation, a feeling of 

/revolt creeps in th~ir minds. We prevent 
them from doing anything that would, go 
against the national interest. We try to 

. pacify them with the assurance that we 
shall take up this matter with the Govern-
ment with the request that some concrete 
measures be taken in this regard. 

Then, we want reservation, i.e., relaxa-
tion of some marks for the third divisioners 
so that they may get admission in educa-
tional institutions which otherwise they are 
not able to get. They must be given a 
chance to enter med ieaI and technical 
institutions where a number of seats have 
been reserved for them. They must be 
given at least one chance to enter these 
institutions. For this, some relaxation in 
marks should be given to our boys keeping 
in view the fact 1h:1t our boys come from 
areas where the system of one teacher 
fo~ five c1asses is prevalent. After admiss-
ion, we do not \Vant that any consideration 
be shown to' cur boys. They should be 
awarded degrees only if they are good 
enough and if they complete their courses 
successf911y. 

The anti-reservation agitation going on 
in Gujarat and elsewhere is an indication 
of the fact that tne people who had been 
the stooges. slaves and servants of the 
Britishers for 100 years never thought of 
taking us along with them during these 37 
years of independence. They would like to 
keep us back" ard and boast of indepen-
dence. The adivasis and harijans I iving in 
the rural areas had fought for freedom 
together with Mahatma Gandhi and other 
great freedom fighters and that was hour 
\\'e atta ined independence. Here, the urban 
traders, princes and stooges of the 
Britisbers have amassed wealth and created 
assets, but we, the poor, the inhabitants of 
the forests aud hil1s followed the ideals of 
Gand hij i and of democracy. I t is, there ... 
fore, our right and the urban dwellers 
should 'not be jealous of us for ceDtiDuinl 
reservation for 37 years. The people in 
tne rural areas by and larse are not 10 
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Jealous. We would like them to be 10 
Iteps ahead of us but let us also be two 
steps behind them. We shall progress 
• lowly and steadily. If our boys become 
peons, they will be able to educate their 
wards at least upto middle standard. 

A person who has passed VIII standard 
would like to impart education to his son 
upto Matrie. Similarly, a matriculate 
would like to impart education to his son 
upto B.A. and the process will go on. In 
this way, even if we do not come at par 
with other people, we shall at least, come 
closer to them. 

The harija n and Ad ivasi employees, are 
not in the habit of flattering anybody. It 
is not part of our nature. We cannot 
indulge in sychophancy. 

These days who gets a good C.R.? 
The employees who indulge in sychophancy 
and cater to their needs in the rest houses 
let good C.Rs. The employees who work 
,bard do not get good C.Rs. At the time 
of promotion, they are told that they 
cannot get promotion b~acause of bad C. R. 
10, it causes resentment among them, 

Roster systenl was introduced to put 
an end to all these things. Under this 
system, if one does not get his due, he 
will at least be at top next time occording 
to the roster. But honesty is not observed 
in this respect also. 

We all make tall claims in our speeches 
before the public and say that we are 
marching towards a socialist soc~ety. But 
when the question of distributing benefits 
arises, we have our own reservations. 

There is resentment among our people. 
Out educated youth do not normalIy like 
to indulge in sabotage but they unwiJ1ingly 
join the urban people in such activities. 
When we go to employment exchanges for 
getting our names enrolled, our .lames are 
put in the last. Shri Panika has r~ghtly 

said that only that person becomes success-
ful who pays illegal . gratification. We 
cannot do so. When these people were 
harassed during the freedon, struggle, they 
took shelter in the forests and started 
living in the mountains. There is abundan t 
. natural wealth in these mountains but in 
. the quest for that wealth they 
are being displaced (rom there. 

These poor people have no shelter where 
they could go. They wander from place 
to place. This wealth is nature's gift. They 
were hoping that the same would ~ • 
utilised by their future generations when 
better days would come but they are being 
compelled to flee from tberl!. 

Similarly, when a dam is proposed to 
be built in the hin area, the poor are 
forced to leave their fertile land when comes 
under the command area. Likewise, if a 

. vi11age falls in an area, where mining work 
has to be undertaken, it has also to be 
vacated. The cOtnpensation paid to them 
is one fourth of the value. It is far las 
than the m2.rket rate. With this amount 
the farmer is neither able to construct a 
house nor can purchase an acre of land. 
He has no alternative but to run from 
pillar to post. If these poor people are to 
be displaced from there, the Government 
should make proper arrangements for their 
rehabilitation. Now, after thirty seven 
years of independence, we must give thought 
to this problem and find a proper and. just 
solution to it. Only then our country win 
progress. 

[English] 

SHRIMATI VYJAYANTHIMALA 
BALI ·(Madras South): I am grateful to 
you, Sir ~ for giving me an opportunity to 
express my views on the atroci~jes and 
crimes on the Scheduled Castes and Tribes. 
First of aU, I WOll td not like to go into the 
details and give an ac~ount of the statistics 
or make irrelevant remarks like our learn~ 
hon. members of the opposition sitting 
there. 

\ 

PROF. MADHU DANDAVATE 
That itself is an irrelevant remark ! 

SHRIMATI VYJA Y A NTH I MALA 
BALI : Especia l1y. the way they were 
talking about our Minister. I thought it was 
a bit too much. Because, as a Minister 
she has ever y right to go and find out the 
truth from the people and just not get a 
report from the Collector and go back to 
Delhi. So, what she did was in her right 
and I do not think that it is proper on the 
pa rt of the Opposition Inembers to mate 
snide remarks . 

SHRI S.B. BHAITAM: She is welcome 
to go. She can go even to Bihar ! 
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SHRIMATI 
,BALI : She win. 

VYJA Y ANTHIMALA 

SHRI M. RAGHUMA REDDY: Why 
has she not gone, then ? 

SHRIMATI VY JA YANTHIMALA 
BALI: I am sorry to say that the opposi-
tion people think that there is only one 
State th~t is safeguarding the interests of 
.the down-trodden. They think that they 
.an as well safeguard the whole of India. 
1be way they are talking, it seems like 
:tbat. But they canDot do what our beloved 
Itrime Minister the late Shrimati Indira 
Gandhi did. Can they do that? I challenge 
them on this. And this is exactly what 
·our dynamic Prime Minister Shri Rajiv 
Gandhi is doing. 

Ours is a vast country and we have 
almost 10.5 crores of people belonging to 
Scheduled Castes "ond Scheduled Tribes, who 
are treated very badly. It was drilled into 
their fieads that they were inferior because 
they belonged to a low caste and they 
accepted it meekly as the wj]l of God. They 
were subjected to humiliations like slavery, 
bonded labour and they were not allowed 
any education. Leave that alone, they 
9lere Dot allowed even to mix: with other 
communities. We should cool-heartedly 
analyse the root canse of this deplorable 
,and shameful act of one community against 
the othet. 

As a great book of knowldege 
and wisdom, Geeta says, that all hunlan 
beings are alike. What differentiates one 
from the other is action which is karma. It 
also I says that \\'eakncss invites troubles. 
When one is physicaily week, one )s 
susceptible to diseases, if one is socio-
cconomica By w{'ak, he is a 1 tacked by the 
strong and the rich. A we?k society is 
dominated by a strong society. A weak 
country is invaded and attacked by a 
Itron,er and powfrfu) country_ This is' 
tbe crux of the whole situation and this is 
crux of our whole problem. Due to cen· 
turies of domination and exploitation, we 
have segregated OUr own community, our 
own people and treated them as untoucha-
bles. We ha\e discarded our own people 
to a subhuman level of existence just to 
derive from them labour v/hich we are not 
prepared to do ourselves. We deny them 

education, lest they became intelligent. they 
become enlightened and ask for their 
rights, their due share and benefit in the 
game that we achieve out of their hard-
work. We took away the cream and threw 
them in the slums, till national leaders like 
Gandhiji, Pandit Nehru, Dr. Ambedkar, 
our late boloved Prime Minister, Smt. 
Indira Gandhi came to their rescue. Sir, 
till Gandhiji started livillg in the harija:n 
slums, till Pandit. Nehru went to these 
tribal people and danced with them arm 
and arm, we can say it treated the Scheduled 
Castes and the Scheduled Tribes mercileS$ly 
and heartless]y. Our sensitivities were not 
drawn towards them, until efforts were made 
by our late Prime Minister Smt. Indira 
Gandhi who rushed to wipe the tears of 
the downtroddens, be it anywhere, in any 
part of the country, she even went riding on 
the elephant to be with them, to give them 
solace, whether it was, atrocity or whether 
it was calamity, s11e was always there to 
give them a helping hand. I challenge 
whether any of the opposition leaders did 
that. Such actions are being followed up 
by our dynam1c Priolc Minister Shri Rajiv 
Gandhi and it 1S a pity if our learned 
opposition Memb,:rs have not gone through 
the pap;:rs, when our Prime Minister has 
gone to the remotest ccrneI s of the village 
today and - thi-. p:cture was published in 
all the nfwspaper~. I am sor 1 y if they have 
not se'.!n that. Th .. ir socio-economic back-
wardness and dependents are being exploited 
openly. This creates communal fnction 
which should be prevented, not by law, 
nor by legislat ion, but improving their 
economic condition and educati on so that 
they can th ink for themselves. Today, it 
is not only the affluent .community or one 
particular community that is harassing 
them, even the guerrillas today, are killina 
these poor people, as we can see in the 
papers. I do not want to go into the 
detaiJs it is for the opposition to do all 
that. I appeal from the floor of the 
august House to all the hon. Members 
irrespective of any party affiliations that 
everyone of us would be responsible 
custodian of 'their saf~\y, welfare and their 
emancipation so that they do not have to 
live in shame, fear or dishonour. The 
rura) development programme and schemos 
should be honestly implemented and fund 
earmarked for them and their welfare should 
reach them and no t 80t d ritted away for 
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other purposes. I have received several 
complaints that in varIous States including 
my own State as well, the funds do not 
reach them properly, they are diverted and 
this has to be stopped. 

Regarding atrocities and crimes, there 
should be Police Station Officers from the 
Scheduled Castes and Scheduled Tribes 
posted in such areas, where sorious crimes 
take place. 

18.00 brs. 

There should be public prosecutors to 
deal exclus ively with cases of crimes and 
atrocities against SC and ST, to punish 
those who are responsible for it. This is a 
great national task; this is a vital issue 
today which \\e are facing. There Chn be 
no difference between human lives. States 
should see to it that they cooperate fully 
and contribute openly by working with the 
government irrespective of pa tty affiliation, 
and then only we can see to it that our 
poor sisters, our down-trodd en sisters and 
brothers are safeguarded and protected, 
and that we can all look after them indivi-
dually; and it should be the task of every 
Indian to do tha t. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIA~fENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD) 
Since there are many members on the list t 
speak on this subject, I suggest that tho 
time of the House for this discussi-Jo be 
e~tended by two hours more so thate 
more and more members could be 
accommoda ted. 

SHRI S. JAIPAL REDDI (Mahbub-
nagar): We can sit one hour mOl e today 
and one hour more tomorrow. 

SHRI C. M,ADHA V REDDI: We can 
sit two hours more today and two hours 
tomorrow. 

MR. CHAIRMAN: SOt the tinle of 
the House for this discussion has b:!en 
exte~ded by two more hours that!s ~pto 
8 p.m. 
[Trans/at ion] 

·SHRI 
(Nappattinam) : 

N. MAHALINGA~{ 

Mr. Chainnan, Sir, on 

.The speech was ori$inal1y deliv~r¥q in 

behalf of my party the All India Anna 
Dravida Munnetra Kazhagam, I wish to 
participate in the discussion on the atro-
cities being committed on SC/ST 
people in the country and make a few 
suggestions. 

Our young and dynamic Prime Minister t 
Shri Rajiv Gandhi is undertaking tours of 
areas inhabited by SC/ST people and is 
trying to assess personally whether the-
welfare schemes meant for their upliftment-
are yielding the intended benefits. His 
immediate reaction reveals that these people 
have not derived any benefits from such 
schemes He visited Bastar in Madhya 
Pradesh and some tribal areas m Orissa. 
The very fact that a special developmental 
scheme has been announced by him for the 
benefit of tribal peaple in Bastar confirms 
that the welfare scbemes are being imp]e-
men ted tardily and callously. 

A sense of fear has gripped the schedu-
led caste people by the continued anti-
reservation agitation in Gujaral during the 
past one year. The agitation started in 
Madhya Pl adesh before the elections was 
put down. That has to be commended by 
all of us. In Gujarat many people have 
been killed in this agitation. Properties 
worth several crores of rupees have been 
destroyed. I demand that energetic steps 
should be taken to contain this anti-reser-
vation agitation in Gujarat before it flares 
up in other parts of the country. 

We have come across news items about 
the killing of six scheduled caste people in 
tihe rural areas of Uttar Pradesh and the 
klling of six more in a village in 

Andhra Pradesh. This has become 
a regular phenomenon in our 
country. Effective steps must be taken up 
to root out this wanton killing of people 
belonging to scheduled caste. When we 
raise questions about this in this House, we 
are told that Jaw and order is under the 
charge of the State Government. We do 
not know what steps are being taken 
by the State Governments to bring the 
culprits to book. 

The Parliamentary Committe e on 1he 
Welfare of Scheduled Castes and Scheduled 
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Tribes is not also taking interest in the 
problems of these poor people. Kindly 
see the work done by this Committee dur-
ing the past 16 years, after its constitution 
in 1969. This Committee was set up with 
express direction that the Annual Report 
of the Conlmissioner for Scheduled Castes 
and Schedu1ed Tribes should be examined 
and then the Committee should report to 
the House as to whether the reccmmenda-
tions contained in this Report have been 
implemented by the government or not. 
It is really regrettable that during the past 
16 years this Committee has examined only 
one' Annual Ra port of the Commissioner 
for SC{ST and presented a Report to the 
House. This ParI iamentary Committee has 
been confining its work to find out v;hether 
the reservation policy is being implemented 
properly in th is Derartment or that Depart. 
ment of the Government of India. When 
\I.e enquire about this, we are told that 
since the Reports of the Commissioner for 
Se/ST are bei ng discussed regularly on the 
floor of - Lok Sabha there is not any 
necessity for the Committee to examine 
them separately. 

Besides this, the Janata Government 
appointed a separate Commission for the 
welfare of Scheduled Caste an:! Schedu1ed 
Tribes \\ ith a Cha irn1an and four Members, 
Presently there is only the Chairman and 
there are two Members in this Commission. 
This Comn,issioD has not got the sanction 
of the Constitution, because before the 
Constituticl1 could be amended for this 
purpose, the Janata Government went out 
of power. The Congress Government also 
has not brought the necessary Constitution 
Amendment Bill in this regard. This 
Commission is giving reports containing 
two or three recommendations ahout the 
prcblerrJs of SC/ST people. From th is it is 
clear that the Commission is not exerting 
itself to am~liorate the misery of the SC{ST 
people. 

Before the Constitution of this Com-
mission, the Commissioner for SC(ST was 
being appaintcd by the Government to 
fulfil the constitutional obligation. In the 
Constitution there is an exclusive provision 
for the appointment of a Special Officer for 
this purpose ,an~ the Commissioner for 
SC/ST fulfilJed that purpose. After' the 
constitution of this Commission, the 
~op1fl1 ission~r for $C/ST stopped bi$ 

annual report also. Previously be was 
submitting regularly his annual Reports to 
the House. This Commissioner was made 
a Member of this Commission. Now, 
unfortunately eVen the Commissioner's 
post has not been filled, though the former 
Prime Minister had approved the name of 
a Vice-Chancellor of a University. We do 
not know the reason why this appointment 
has not yet been done. Besides there is 
also a vacancy of a Member in the 
Commission. 

The Commissioner for SC/ST, who is a 
constitutional authority, has not yet been 
appointed by the Government. The Com-
mission constituted outside of the Cons-
titution is also not functioning effectively 
for t~e welfare of SC/ST people. No steps 
have been taken to give constitutional 
sanctiDn to the Commission. The 
Parliamentary Committee for the welfare of . 
SCI ST is also not discharging its duties 
towards these downtrodden people. In 
these circurns'ances, you can well imagine 
how the problems of these people are going 
to be resolved. 

Firstly, I suggest that the Parlianlentary 
Committee for the W(lfare of SC{ST should 
be directed to take persona1 interest in 
resolving the problems of SCiST people. 
Secondly,· after appointing the Commis-
sioner for SC/ST~ he should be designated 
as Chief Commissioner in the place of 
Chairman of the Commission and the 
Members of toe Commission should be 
declared as Conlmissioncrs, If this is 
done, the Goven:ment can easily circum-
vent the necessity for amending the Consti. 
tution. This Commission under the charge 
of Chief Comn1issioner wil1 functiOD, with 
the constitutional sanction, for the uplift ... 
ment of SCjST people in the country. 

Sir, the SC/ST people constitute 25% 
of our population. Originally the interests 
of SC/ST peop1e were looked after by the 
Home Ministry; then it was shifted to 
Education Ministry. Again it has come 
back to the charge of the Home Ministry. 
I suggest that there should b~ a separate 
Department of SC/ST in the Central 
Government and then only some perman-
ent solutions can be / taken up for imple.' 
m~ntation effectively. We have a Sports 
Minister and we have a Minister ..... for 
Cultural Affair s. I demand that there 
$hould be an independent Mjnister in tb, 
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Central Governmen t to look after the 
welfare of SC/ST people. Before I con-
clude, I would suggest that we should stop 
condemning one another and we should 
engage ourselves to give succour to those 
people who are dying alive.. Instead of 
spending our energy in political contro-
versies, we should concentrate in finding 
out ways and means to help these people in 
perennial distress. 

With these words 1 conclude my 
speech. 

[English] 

SHRI RANJIT SINGH GAEKW AD 
(Baroda): After waiting for a long time I 
got this opportunity to express my feelings 
over the atrocities committed against the 
Harijans and Scheduled Tribes. 

I heard the hon Members speaking 
about the problem but very few sugges-
tions to face this problem have been made. 
Unfortunately, and I was very sad to see 
that Members, quite a large number of 
Members, from either side have turned it 
into a political issue rather than give 
suggestions to solve it, to make emotional, 
fiery speeches in the House so that they can 
be publicised through the newS media. 

Sir, this is a problem which has been 
with us for centuries. 

SHRI S. JAIPAL REDDY: Sir, the 
Home Minister is being disturbed. 

AN HON. MEMBER: 
number of Home Ministers. 
is listening. 

There are a 
One Min ister 

SHRI RANJIT SINGH GAEKWAD: 
This is also a problem which cannot be 
removed in a very short time. The preju-
dices against the caste system have been 
so intense, and so deep-rooted that one has 
to go right down to the crux of the reasons 
to find a solution to get rid of the stigma 
which has been sticking to us. It is not a 
question of how many cases of atrocities 
against the Harijans or the Scheduled 
Tribes have taken place in a particular 
area or who is ruling that area. What is 
important is that even a single instance 
proves that the prejudice in that area exists. 
It is not that any Government which is at 
fault, or any individual who is at fault, it 
is these \Jeep-rooted old preju4ice$~ these 

feelings, these underltandings wbich are tho 
main cause. 

In the beginning there were four 
sections i.e. Kshatriya, Brahmins, Vaish and 
Shudra. These sections were made accord. 
ing to the type of work that was under. 
taken by the individuals and not what 
family he belonged to. Ultimately it so 
happened that the same work was done by 
the child and it became a sort of family 
business or family trade. From thAt this 
evil born. And to a great extent, litera-
tures like the Ramayana and the 
Mababhartha have also overplayed this 
problem which we are facing today. 

1 am very proud to say that 1 come 
from a family of rulers who had tried to 
eradicate this prejudice. Here I would like 
to mention my great grandfather's name. 
Maharaja Sir Sayaji Rao Gaekwad. He 
was the ruler who, in order to remove this 
prejudice and to uplift the backward people 
had set up a set of programmes. Babasaheb 
Ambedkar was the product of that pro. 
gramme. Some other Harijan leaders 
also came out of that. He had set up 
educational institutions to educate the 

- down-trodden and Harijans. When Brahmin 
teachers refused to teach these people, 
Muslim teachers were elnployed to teach 
the backward classes and Harijans. That 
is how the backward classes and Harijans 
could came Up" So it is very difficult for 
a person like me to even understand why 
a Harijan is considered as something below 
us. He has two hands, two eyes, ears and 
everything. He cao do almost everything 
and sometimes even better than what we 
can do. But even then he is treated as 
an out-caste. How to remove this? This 
is what we should think of seriously and 
honestly : otherwise, the atrocities which 
have been taking place for the last 3S to 
40 years will keep on taking place and 
casteism will n~ver go from this country_ 
Even in our political spnere when tickets 
are allotted, we think of caste system 
whether we like it or not. If we ourselves 
do not stop th inking in those terms, then 
what right do we have to advocate that the 
caste system should go? It is our respon .. 
sibility to see that the backwards and those 
who are behind us, get an opportunity and 
we should create opportunity Cor them to 
come to our level so that they can walk 
with their beaQs hiSh, It is shameful that 
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~ alWc;lYs try to forget our drawbacks. 
truth is always bitter in some cases. We 
have to face the bitter truth if we want to 
itnprove the condition of our country and 
\il people. 

On the other hand, the Harijans also 
having been spoon-fed, have got into the 
~bit of being spoon-fed. They have noth-
iq less than that we have but we are not 
aiviDa them the opportunity to use those 
facilities properly by using their own 
au.ngth, understanding and brain. For 
instance, when a student reaches the stage 
of going to a medical college., why don't 
you allow 'hinl to compete with other 
Mudents? If he has the brain, the inteUi-
..... ee to compete, then he should be able to 
GOIftpete. Or he can be given admission to the 
cOllege because of this stigma but then he 
ftJUst compete and must work hard for achie-
viag position and for preserving the trust 
that has been placed in him. Constantly 
ftnancing them and pushing them is not 
going to help thenl to use their strength 
and their brain. 

As an.- the~ hC'n. Member has said here, 
I too endorse his vic\vs that the young 
minds can be converted to think that all 
are equal. Younger generation, young 
children can be easily made to think the 
right way~ It is the older people who 
i)1stil all these ideas into the young tninds 
an~ that is why this prejudice has not been 
able to be eradicated. We should have 
special lessons, when literature classes are 
taken, to tell them how this casteism came 
into being and how it is wrong to think 
that these people are below us and 
are Dot good enough to be accepted in 
tbe society. 

Atrocities have mainly been taking 
place against the Harijans because they 
bave not been accepted in the society. I 
have a very strong feeling and a ve ry 
.trong support for the Harijans who have 
never h~d th~ proper chance of· con1ing 
up due to these prejudices. I, th~refore, 
re.quest that whatever programme is taken 
up pr whatt.vcr is done for these Backward 
ct.,se5 or Harijans. should be minutey 
moi\itored time and again to see how they 
are progressing and whether anything is 
lacking or anything is going wrong. and 
accor4irgly amendments should be made in 
t~se pro$rammes. Only then can this 

upliftment programme come up, otherwj~ 
we w.ll still be where we are and we will 
still be making th·zse emotional and dyna-
mic speeches in this House which will only 
be speeches which can be read in the library, 
and no action will be taken on them. Thank 
you. 

[Tran slation] 

DR. B.L. SHAILESH (Chait): Mr. 
Chai rman, Sir, it is really quite regrettable 
that we have to discuss this matter in th is 
House today. These incidents a re very 
painful for the country. We should be 
ashamed of them. I fail to understand 
how Indian culture, which iii the protector 
of moral values, is decaying. A lot of 
discussion has taken place on it in the 
House. So, I do not want to go into 
details. But I would like to say why such 
atrocities are being committed against the 
poor and helpless harijans. In our 
society, the strong were called 'Kshatriya' 
simply because they were supposed to use 
their strength to protect the weak and the 
helpless. Their only job \vas to protect 
the society. But it is an irony of fate 
that -they feel proud of using their strength 
against these poor heJpless harijans of 
their own v~l1age and in their own country. 
They have changed all the values. N(JW 

the situation is that the protectors have 
turned dest~oyers and they are ruining 
these families for ever. Be it Andhra 
Pradesh or l.Ttta r Pradesh, these things are 
taking place everywhere. The social 
murders of harijans have vitiated the 
atmosphere in the country which is 
exploited by c artain elements in the country 
to accompJish their selfish ends by creating 
disorder and adverse conditions, because, 
these poor rural harijans have 
grown up in poverty. They look old in 
the prime of their youth as they are 
subjected to extreme exploitation by the 
rich and the grave atrocities committed 
on these poor harijans have rendered them 
absolutely helpless. 

Sir, through you, I would like to know 
how long th~se atrocities would continue 
to be perpetrated on them in this inde-
pendent country even after 38 years of 
independence. We as well as this House 
are very much concerned over these heart,,' 
rending incidents. We express our sympathy 
to the aggrieved families .. 
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Str, I would like to know wha twas 
their fault for which they have been 
subjected t'J such atrocities. Their only 
fault is, I think, that they are poor 
harijans, they are helpless and are reeling 
under abject poverty. Their second fault 
is that they want to live with honour like 
other free citizens of free India to usher 
into the 218t century. Bharat Mata, the 
late Prime Minister Shrimati Indira Gandhi 
had tried to create a new environment to 
give all persons equal status in the society 
in order to remove the sufferings of the 
harijans. As a result thereof the harijans 
started getting recognition in the society. 
Similarly, our young PrIme Mtnister, Shri 
Rajiv Gandhi, is inspiring not only his 
own country and society but the entire 
mankind to l110ve into the 21st century. 
As you all know, he paid a sudden visit to 
Madhya Pradesh, Orissa and Rajasthan to 
ensure all round weI fare and development 
of the poor Adivasis. He himself made a 
survey of the plight of these poor helpless 
people. It appears that certain selfish 
elements in the society are not happy over 
it. The Hon. Prime Minister wants to 
establish an egalitarian society and wants 
to see everybody prosperous, but certain 
anti-social elements do not like it. These 
people try to exploit these political 
activities and create feeJing of separatism 
in the society and these treacherous and 
anti-social elements then relegate in the 
background and thrust the blame on the 
Government. This process has been going 
on for the last 38 years. 

Sir, through you, I humbly submit to 
the hon. Home Min ister to try to remove 
this disparity as early as possible, other-
wise we apprehend that the poor helpless 
people, who have suffered so many 
atrocities, would be forced to revolt in 
sheer desperation. Double standards are 
being adopted in the implementation and 

~ interpretation of law __ and the harijans in 
the country are compelled to live like 
second c1ass citizens. They are leading the 
life of slavery in this independent country. 
It is regrettable that the State Governments 
are not taking 'any action to ,prevent such 
acts. They treat this genocide of the poor 
and helpless people as a petty incident and 

. an eyewash treatment is being given in 
tbe matter of protecting their lives and 
property. Sir I the police administration 
and the Ihtelligence Agencies have also 

forgotten their duties. Despite getting 
prior intimation about these incidents, the 
lives of these poor people could not be 
saved. Sir, it appears that the State Police 
and the State administration are in 
connivance with each other in perpetratinl 
this injustice. I am sorry to point out 
that despite warning, proper action was 
not taken and carelessness was exercised in 
taking action. In the end, I would like 
to submi t J through you, to the HOD. 
Prime Minister that being a true socialist, 
well-wisher of the poor and champion of 
clean administration, he should set up a 
special cell in his own Secretariat to give a 
practical shape to his policies and issue 
directives to the State Governments to 
properly implement the policies meant for 
the welfare of the harijans. The cases of 
persons found guilty of not implementing 
these p0licies should be investigated and 
suitable directives issued so that these 
downtrodden people may get justice 
through his bold efforts. 

SHRI RAMSWAROOP RAM (Gaya): 
Mr. Chairnlan, Sir, a serious nlatter is being 
discussed in this august H use. I do not 
want to make it a political issue, because 
it is a human question. This matter should 
be viewed from humJ.nitarian angle. But it 
is very unfortunate that the leaders of 
Telugu Desam Party tried to give it a 
political colour ..... ·lI nterrupt ions) 

[English] 

SHRI S. JAIPAL REDDY: Why don't 
the Congress insist upon three fourth share 
of atrocities,.. Sir? 

[Trans I arion] 

SHRI RAMSWAROOP RAM: I am 
very grateful to our hon. Minister of State, 
Shrimati Sinha, that she made an effort to 
find out the factual position whether .it is 
Andhra or Bihar. She visited Bihar -where 
IS tribals were murdered and she had also 
visited Andhra Pradesh. Ever since the 
formation of Telugu Desam Government 
in Andhra Pradesh, three incidents of brutal 
crimes against the barijans have taken 
place. During the last three years, hair 
raising incidents of atrocities by caste 
Hindus on the harijans have taken place • 
Before that, incidents of atrocities on the 
harijans have taken place at Padarikupam 
in District Cbittoor in 1983, at Pedyapuram 
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of Mehboobnagar in 1984 and at Karam-
chedu on 17th July 1985. 
18.29 brs. 

[MR. DEHUTY SPEAKER in the Chair] 

As soon as the Rama Rao GovernOlent 
was formed, I had drawn the attent ion of 
the Government through a Calling 
Attention Notice in the Seventh Lok Sabha 
that 84 houses of Harijans were set on fire 
just after the formation of the Government. 
Why had it happened there 1 The reason 
\\'as that the harijans were committed 
to a programme. The harijans cou ld not 
go along their way. As a reaction to that, 
this incident had taken place. So far as 
the incident of murderf at Karamchedu is 
concerned, the son-in-law of Shri Ranta 
Rao, Dr. Vcnkateswara Rao, was con-
certing the Assembly elections there. The 
harijans did not vote in his favour. As a 
result thereof ...... ',In! .. :rr uptions) 
[English] 

SHRI V. SOBHANADREESWARA 
. RAO: Mr. Venkatcswara Rao is not a 

condidate in that constituency but some ... 
body else. It is wrong. 

SHRI S. JAIPAL REDDY: He is not 
a candidate there. 

MR. DEPUTY SPEAKER: If anything 
is objectionable I will expunge it. 

[Translation) 
SHRI RAMSWAROOP RAM: These 

harijans had cast their votes in favour of 
the Congress. This village faUs under the 
Parchur Constituency of Dr. D. 
Venkateswara Rao, the son-in-law of the 
Chief Minister, Shri N.T. Rama Rao and 
the caste Hindus of this village are 
relatives of Dr. Venkateswara Rao. All of 
them are related to him ..... . (Interruptions). 
He is the son-in-Law of Rama Rao Saheb. 
I am talking about him. Such an incident 
has occurred there. If there is any dispute 
about land, one agree about the cause of 
the trouble. But his Government did Dot 
make any arrapgement to construct a pond 
for providing drinking water to the harijans. 
Such an arrangement was not made by 
Shri Rama Rao Saheb. Such an arrange-
ment was made by our Congress Govern-
ment dUring Indiraji·s regime. But this 
act of batbin. the buffaloes in the drinking 

water is not only despicable but inhuman 
also. It would be correct to say that by 
putting on ochrous dress and pJayina the 
role of Lord Krishna, you cannot help the 
poor and the harijans. You would not be 
able to earn their love in this manner. We 
do not want such Lord K.rishnas who play 
the role of Lord Krishna in films only. 
Today, we would have to drive away such 
a Krishna from Andhra Pradesh who helps 
only his son-in-Iow in the name of the 
harijans. We shall have to remove such a 
Krishna in Andhra Pradesh ..... . 
(I nte rruptions) .. ... . 

[English] 

SHRI M. RAGHUMA REDDY: Sir, 
why is he talking only of Andhra Pr adesh ? 

SHRI V. SOBHANADREESWARA 
RAO: These incidents are taking place 
in Bihar and they are taking place in U.P. 
daily. 

(Interruptions) 

SHRI RAMSWAROOP RAM Protect 
me, Sir. 

MR. DEPUTY SPEAKER: I am 
protecting you, don't worry. 

[Translation] 

SHRI RAMSWAROOP RAM: Our 
Government has been very serious about 
the problems of the harijans. The leader-
ship of our party is in the hands of our 
dynamic leader Shri Rajjv Gandhi and he 
himself is going to every hut of the 
harijans and Adivasis to apprise himself 
of their problems. He himself is visiting 
their areas to see what help is being 
provided to them under N.R.E.P. and 
I.R.D.P. and what projects are being 
implemented under these programmes. As 
a result of the~ programmes, the 
population of the people below the poverty 
line has gone down from 54 per cent to 37 
per cent of the total population after our 
party came to power. The reasons for 
decline in poverty is that after formation 
of the Government under the leadership of 
Shri Rajiv Gandhi, our Home Minister 
wrote letters to the Chief MinisteB of all 
the States: 



[English] 

"The Central Government has 
simultaneously given a serious thought 
to the cases leading to commiSSion 
of crimes against Scheduled Castes. 
Among the Scheduled Castes workers, 
over.48% are agricultural labourers. They 
form the largest occupational group 
among Scheduled Castes. In 
most of the cases where the poor S.C. 
agr icu) tural i labourers try to assert 
their rights to minimum wages fixed 
by the law, they are perhaps threatened 
with reprisal and atrocities are per-
petra ted upon them." 

[Tra nslation] 

I would like to tell you that our 
Government have done a lot of monitoring 
work to check atrocities on the hariJans 
and Adivasis. Our Government are quite 
vigilant about their problems. I do not 
want to bIo'w trumpets about it, but it is a 
fact that whether it is Uttar Pradesh. 
Madhya Pradesh, Gujarat, Andhra Pradesh 
or any other part of the country, \\herever 
incidents of atrocities on the harijans or 
Adivasis occur, it appears as if it is the 
end of human kindness and we should be 
ashamed of such incidents. We should 
give serious thought to this problem, 
whether we belong to this side or that side 
of the House. Nobody will be able to grind 
his political axe by winning over the 
harijans and their problems cannot be 
solved in this manner. We cannot command 
love and respect from them by simply talking 
about them. Wf! should take action for 
their welfare. When we raise our voice in 
their favour, we are not raising it just for 
one or two per cent of the population of 
our country. The harijans and Adivasis 
constitute about 25 per cent of our 
population. We are, therefore, discussing 
the problems of 14 or 15 crores of people 
in the House today which is not a small 
thing. 

We want that houses should be 
constructed for them. You would also not 
implement land reforms for them and 
buffaloes are bathed in the drinking water 
meant for the harijans and as if this was 
Dot enough, harijans are murdered and 
then they make it a political issue. Is it 
100d on the part or the Government of 
the State to do so '1 We condemn such a 
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Government wherever it might be, which 
allows such incidents of atrocities on the 
harijans, girijans and Adivasis Besides, 
we condemn ourselves as well. You can 
see for yourself what is happening today 
and who are launching agitation in Gujarat, 
the land of Gandhiji and in the city where 
he was born and at a place ","here the 
slogan for the uplift of the harijans was 
raised. The people who are speaking 
against the harijans are supporters of the 
Janata Party and the opposition parties. 
The members of Patel community are-
launching agitation there. You are Inciting 
them. You have never thought over it that 
that there are 15 crore harijans and 
Adivasis in the country. One should go 
and see their houses in the villages. They 
do no t have land, nor do they have means 
to have a square meal. There is no arrange-
ment of drinking water for theo1 The feudal 
system is still prevalent there. The police-
men, who hail from the feudal class" hoot 
them down and rape their women. These 
peopJe are also neglected in schools and 
colleges. This is the situ~tion even after 
38 years of independence. You would 
have to give a serious thought to it. 
Government are not to blame for it. 
This is the result of the attitude of the 
society. Manu Smrili would have to be 
burnt. After burning Manu Smriti a new 
society would have to be created as envisaged 

I by Rajivji. In modern Ind ia, there would 
not be any exploiter or the exploited, it 
would be an egalitarian society in which 
there would be no exploita tion. ThIs is 
possible only when the old system of 
the society is dismantled and a new society 
is created after burning Manu Smriti_ Today 
I give a call to this effect in this august 
House and we would have to think 
seriously in this direction. If you want to 
derive political advantage in the - con-
stituency or in the House by shedd ing 
crocodile tears over the dead bodies of 
the harijans, it is not going to 
serve any purpose. The disease has 
aggravated with successive doses of 
medicine. As a matter of fact, the malady 
is not being treated. Land has not been 
distributed to them. The reserved quota 
of posts, meant for the harijans, has not 
been filed. Nobody has given any thought 
to it. 

Sir, another point which I want to 
men tion is that due to casteism, Bihar has 
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been the scene of atrocities. Where 
casteism exists, atrocities are bound to be 
there and it is because of this that its 
incidence is more there. But there is SOlne 
ray of hope that the killing of the harijans 
has ushered in an era of awakening. The 
one who has been ruined, who has been 
exploited~ is prepared today to raise his 
voice against this oppression. But ours is 
a feudal system. The police commit 
atrocities on them in the villages in con-
nivance with landlords. Petty police 
officers commit atrocities in connivance 
with the landlords. Government hav~ also 
admitted the fact that all atrocities are 
committed tp.ere on the questi n of n11nin1um 
wages and on the question of land. What-
ever be the cause, the police declare them 
as naxalites in conn~vance with the 
landlords. They say that the}' are naxali tes. 
I want to tell you about a news report 
carried in the 'Nav Bharat Times' dated 
5th January, 1985 published from Delhi. 
Ten harljans were roUI dered in a 
village in Aurangabad in Bihar. The 
poor harijans had returned to the \' Blage 
tired from work. They were resting like 
any other person who rests after getting 
tired. Some landlord went to the police 
and told them that naxalites had assembled 
there. The petty police officers went there ; 
they were already hand in glove with the 
landlord and resorted to firing. The per-
sons who ·died in the firing were 
Suresh Mistry ~ Satyendra Mistri, Umesh 
Mistry, Nathu Dusar and Firangi 
Dusadh. Of these, Suresh Mistry, 
Satyendra Mistry and Umcsh Mistry were 
brothers, all of them were shot d~ad. The 
dispute was that they were not being given 
right of ownership of the land. Therefore, 
I would request you to stop this programme, 
only then atrocities would stop. If at all 
you want to implement this programme, 
you will have to take it up with a firm 
determination. But, today when I go 
through the incidents of the last three 
years, 1 am distressed to find that Ute 
atrocities in South India are on the increase 
as compared to North India. In South 
Iodia, in Andhra Pradesh, Harijans are 
beiDl murdered without any fear, atrocities 
are increasing there, because there we have 
a Krishnavatara. Krishna is ruling 
there ... 

SHRI NARAYAN CHOUBEY: Please 
clarify it, what is this Krishnavatara ? 

SHRI RAMSWAROOP RAM: Sir, I 
do not want to take much time of the 
House. I want to give some suggestions, 
but when he is asking, I shall have to 
clarify Krishnavatara. Incarnation of 
lord Krishna is ruling there, a habit 
to kin Harijans is being incul-
cated there and he, whose cause 
you are advocating here, has taken up 
the role of Krishnavatara there. The role 
of Lord Krishna had been to fight against 
tyranny, to suppress the tyrants. But your 
Krishna ·has taken up the role of siding with 
tyrants and oppressing the poor. 

SHRJ M. RAGHUMA REDDY 
(Nalgonda) : No, no. 

SHRI RAMSW AROOP RAM : This is 
a slur on you, on Andhra Pradesh and a 
slur on the newly emerged Krishna. This 
Krishna will have to be removed ; this is 
the cry of heart of the Harijans 

[ English] 

SHRI V. SOBHANADREESWARA RAO 
(Vijayawada): You may repeat the falsehood 
ten times, but it will not become the truth. 

[Translation] 

SHRI . RAMSW AROOP RAlvI : Our 
Kr ishna sides wi th the poor whereas your 
Krishna is the destroyer of the poor. 

[Eng lish] 

SHRI M. RAGHUMA REDDY: 
Why is he taking the name of 'Krishna' 
who is not here? He might be a 'Ravana' , 
but 'Krishna' is not here. 

. [Translation] 
SHRI RAMSWAROOP RAM: I have 

read in the newspapers that a Committee 
was set up there for judicial inquiry, but the 
judge who was hold:ng the inquiry has 
resigned two days back ... (lnlerruptions) 

He has resigned ; he might have been 
pressurised. I want that a committee of 
this House be set up which should visit 

. Andhra Pradesh. 

[English] 

SHRI V. SOBHANADREESWAllA 
RAO: We welcome it. Let them visit 
Andhra or any other place. (Interru,tltHU) 
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[Translation] 

SHRI RAMSWAROOP RAM: This 
committee should visit Andhra Pradesh and 
find out the facts. Perhaps, the new 
K.rishna must have exercised some pressure 
upon him and he might have resigned in 
reaction thereto. The situation has 
deteriorated since then. A committee of 
this House should be constituted. 
(Interruptions) A stringent law should be 

enacted to check such atrocities. Inter-
caste rna rriages should be encouraged so 
that marriages with;n the caste could be 
banned. Although it will be a harsh measure 
and will not suit the country, but you will 
have to do something in this regard. It 
will promote national integration and will 
create an atmosphere of good'NiH. 

Responsibility should be fixed up on the 
n.M. and the S.P. of the district where 
these atrocities take place. 

2.5 lakh hectares of surplus land 
shou Id be d istr ibuted to achieve socio-
economic development. 

I thank you and also the Minister of 
State who took strong action in the 
matter. 

SHRI RAM BAHADUR SINGH 
(Chapra) : Mr. Deputy Speaker, Sir, the 
harijans and girijans in our country feel 
alienated from the mainstream of the 
country today. Till they are drawn jnto 
the mainstream, the country cannot pro-
gress fast. No country can be called 
progressive till the people of every caste, 
community and creed in that country are 
able to lead an honourable and honest 
life. 

The plight of the harijans and &irijans 
in our country is pathetic today. A harijan 
or a sirijan cannot even dream of leading 
an honourable and honest life, what to 
apeak of his ex-pressing the desire to do so. 
If he does so he would be murdered -that 
ia the only, fate that he would meet. 

This was the main reason behind the 
Sinahpur carna&e that took pJace in 
Kanpur District of Uttar Pradesh. The 
harijan Ram Kishan had neither committed 
ariY crime against Thakur Darshan Singh 
Dor had he insulted him. His only fault 

was that he had exercised his right 
guaranteed to him under the Constitution 
and he had filed his nomination against 
Darshan Singh in the vill:].ge -Pradhan' 
elections in which the latter W.lS defeated. 
Once again his fault was that he had 
instituted an enquiry into the swindling 
that Thakur Darshan Singh had done when 
be was the village 'Pradhan'. Ram Kishan's 
only fault was that he b~longed to a 
harijan family. When Thakur Darshan 
Singh fraudulently confiscated the property 
of a widow, Ram Kishan had protested 
against it. This led Darshan Singh to send 
his hirelings on the night of 21st July to 
Ram Kishan's house and sjx people of his 
family were killed. Those killed included 
Ram }(ishan, his two daughters, his daugh-
ter-in-law who was pregnant, his two-year 
old grand-daughter and his 65 year-old 
maternal uncle. Ram Kishan had reported 
to the local police station about the threat 
to his life. This incident did not }?appen 
in one day only, such incidents happan 
over a perod of time and it is an old story_ 
Ram Kishan had apprehension that such an 
incident would take place and that was 
why he had lodged a complaint at the local 
police station but the local police did not 
take that seriously and rather held it to be 
false. As a result of this, six people of 
Ram Kishan's family along with Ram 
Kishan were killed on the night of 21st 
July. 

A similar incident occurred in Katibar 
district of Bihar. 'Sirva' festival is 
celebrated in the month of April in Bihar. 
On this occasion all the villagers go for 
fishing collectively at the village pond and' 
there is no caste discrimination. - On the 
12th of April the villagers did community 
fishiDI in Badharbil reservoir. When they 
were returning, the SHO of that police 
station, Shri Vishwanath Singh, alona 
with the local Sub-Inspector Shri R.P. 
Tiwari of Manihari Puli" Station and 
four gunmen fired on th~m on some lame 
excuse and as a result three Adivasis i.e. 
Jatlu, Guru Murm and S.lngram Solan 
were killed. 

Another incident in the same disUi<:t 
occurred in Bharahi reservo ir of Bhandar 
Tal, under Brari Pollee 813 tion in which 
Kare Lal Udao was kiJl~d add a thirteen 
year old boy Ramesh who was sludyin&· in 
~laSi nine in Neema Adivd.si Avanu)'a 
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School was apprehellded, and he is still 
rotting in Matghar jail. The local people 
informed the officials but they conspned 
to save the Sub-Inspector and the 'Pramukh'. 
They said that these Adivasis were armed 
and they had tried to snatch the guns from 
the constables and that was why firing was 
ordered. I would like to ask that if a 
crowd of ten thousand assaults four gunmen 
the Sub-Inspector and the SHO, Vishwanath 
Singh, is it possible that they do not 
receive even a minor bruise or injury. Sir, 
the Adivasis are sentimental people and if 
they are armed with bows and arrows 
and become violent, no one can face them, 
not, even the gunmen. But these Adivasis 
were neither armed nor violent and 
Vishwanath Singh went there alongwith 
police personnel equipped \vith rifl~s but 
without Magistr ate and fired on them to 
save the policemen and in the process. 
three Adlvasis were killed. Those \\tho 
conspired to save that Sub-Inspector were 
none other than the DIG, the Collector, 
the Commissioner and the S.P. of the State. 
The four officers hatched the conspiracy in 
Kashi R.B. of Katihar and implicated the 
Adivasis and a case was filed against them. 
I submitted a memorandum to the Home 
Minister, Shri S.B. Chavan, in the month 
or May giving details of the incident. It 
Was signed by ex-M P. Shri Yuvraj and 
Shri Surendra Mohan, Janata Party leader 
and four sitting Memb~rs of the House. 
I had requested him to order a judicial 
enquiry into this matter because these 
Adivasis were subjected to atrocities and 
they were implicated in false cases, but 
8hri Chavan has not initiated ... any action 
50 far in this regard. He did not even care 
to reply to the letter which was signed by 
four hone Menlbers disclosing the facts of 
the incidents, while on the other hand he 
boasts of great sympathy and love for the 
Harijans. If be really has any sympathy 
for the Adivasis and the hariJans, I would 
request bim to constitute a committee of 
the bon. Members of the House to 
equire into this incident' and also give 
compensation to the families of the decea .. 
sed. This enquiry would reveal all facts 
about this incident. 

In the 'Ekma' Division of 'Saran-
district, to which I belong, some harijans 
have been living on a piece of land for the 
last fifty years. The place is called 

Ledurha. For the . past 15 years, the local 
administration in collusion with the land-
lords is trying to harass the harijans. 
Under these circumstances if they try to" 
put their demands before the authorities, 
they are charged with taking to arms. 
Whenever they try to lead an honourable 
life, such incidents occur. 

In the end I would like to point out that 
when Shri Chavan spoke about the incident 
that occurred in Andhra Pre.desh he 
wondered at the way the Minister of State 
for Home crossed her limits ... 

SHRIMATI RAM DULARI SINHA: 
Do you still bear a grudge ... 

SHRI RAM BAHADUR SINGH: No, I 
do not bear any grudge, but my heart is 
weeping, ·1 was not surprised at all because 
the traditional background to which she 
belongs teaches to own the achievements 
and disown the failures. There is a story 
in our area which goes like this. Some 
boys killed a donkey in a village. Out of 
fear they \vent to the village p:iest and 
requested him to find a way out for 
atonement as they had committed a gr.!at 
sin. The priest said that this sin could 
b~ warded off by makin& atonement in a 
big wa.y. When one of the boy s said "but 
Panditji, your son Santosh is also one of the 
sinners?', the "Panditji" at once changed his 
stance and remarked : 

Saat, panch ladka ek santosb, 
Gadha maare kon hai dosb. 

The same is true of her. When atro-
cities are committ~d on the harijans in 
Andhra Pradesh, where Telugu Desam is in 
power, it is said to be a sorry state of 
affairs but when the Asbal carnage took 
place she did not even have the time to 
visit that place. I can recall that when 
the Narayanpur carnage took place, Sh ri 
Banarsidas was the Chief Minister of Uttar 
Pradesh. I might also recall that the then 
State Min'ster, Shri Mohan Singh had 
condemned it in the State Assembly. But 
later when the then 'Prince' and the then 
Prime Minister Shrimati Indira Gandhi 
visited that place they outrightly stated 
that the Uttar Pradesh Government was 
ineffective. The Uttar Pradesh Govern-
ment could not protect the rilhts of tho 
barijans and, therefore, it had no risht to 
continue in office. If the Uttar Pradesh 
Government had no riaht to continue in 
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power then Telugu Desam also do not have 
. any right to remain in office. If you have 
the courage, why do you not dismiss the 
Andhra Pradesh Government and the 
Governments of Uttar Pradesh and Bihar? 
But I know that you will not do so. I 
wOlJld like to point out that the incident, 
irrespective of the State where it has occur-
red, has the same severi ty, whether it takes 
place in Uttar Pradesh, Andhra Pradesh or 
Bihar. Whatever may have been the 
immediate reasons but the main and the 
most important reason is that the structure 
of ou r society is such that it has forced us, 
for the past five thousand years, to commit 
atrocities on the harijans. You will have 
to give it a thought in an seriousness. The 
country is faced with many problems. If 
this problen1 is not solved, the country's 
integrity will be in danger. Whenever this 
problem of caste, colour, creed has erup-
ted in our country, the country has been 
degraded and defanled. 1"'he people from 
various walks of life like the members of 
the Opposition, social reformers, econo· 
mists, statesmen should come together and 
think over this. An organisation to preach 
and propagate the thoughts and ideas of 
these men should be set up. Young people 
with missi(lnary zeal should be encouraged 
to do this work. They should be educated 
and trained in such a way that they may go 
from house to house, from village to village 
and mee t the harijans, girijans and the caste 
Hindus and make them aware that till all 
classes of the society are not equally deve-
loped, proper all-round development of the 
country is not possible. 

SecondlY, evaluation should be under-
taken of IRDP, NREP and RLEGP pro-
arammes because the benefits of these pro-
grammes are not reaching those for whom 
they are intended. 

Thirdly, such a curriculum should be 
introduced in the primary schools as may 
help remove hatred from among childrens 
minds in regard to caste, creed and untou-

.. - chability. 

Besides, I would suggest that the 
administration should be toned up so that 
such incidents could be stopped without 

. delay, otherwise these incidents will conti-
nue to occur. I would also request you to 
implement the reservation policy sincoreJY 

and effectively because the harijans and 
girijans have not been able to get their due 
as a result of the policies that were being 
followed for the past 37 years. 

SHRI ZAINUL BASHER (Ghazipur): 
Mr. Deputy Speaker, Sir, incidents of 
atrocities against the people belonging to 
the scheduled castes and scheduled tribes in 
any part of the country are shameful for 
all of us. Discussions on these incidents 
have taken place in this august House 
several times. The representatives and 
leaders of a 11 the political parties have 
expressed deep concern on this issue. They 
have laid stress that such incidents which 
take place so frequently should be checked. 
This is a slur on our nation. The Consti-
tution provides to the harijans and tribals 
the same right to lead an honourable life 
as has been provided to other citizens of 
our country. BUl even then incidents of 
atrocities against them are continuing un-
abated. There is abatement in these atro-
cities sometimes, but there is no complete 
check on them. Statistics regarding these 
atrocities have been given here that in 
Madhya Pradesh 5000 incidents took place. 
in Uttar Pradesh 4000 and in Bihar 3000 
incidents took place. But these incidents 
are reported ones. There are a number of 
such incidents which go unreported. Of 
course the aggrieved people go to the police 
stations to report the matter but their com-
plaints are not registered. Thus the number 
of actua 1 incidents is more. Our colleague 
from Andhra Pradesh is sore over the 
matter but there is no point in getting sore. 
Neither the Andhra PI adesh Government 
nor the Uttar Pradesh Government are to 
blame for these happenings. Government 
have no hand in these killings. We shall 
have to think how to do away with the 
caste system and the discrimination of hiah 
and low in our social set-up and then work 
on war footing to undo this. Only then 
such incidents can be con tained. The 
Governments of Andhra Pradesh and 
Uttar Pradesh and the Government of 
India will have· to take this course. The 
incidents of atrocities are Dot confined to 
individual and mass killings ; even political 
murders are taking place to which no hon. 
Member has drawn the attention of the 
Government. At several places the harijaDs 
are not allowed to vote. Mr. .Deputy 
Speaker~ Sir, the people as well as the 
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Government know that there are many 
pJaces from where important leaders of 
political partjes contest elect.ions. They 
show sympathy for tne harijans but during 
elections the harijans are not allowed to 
cast the ir votes in those constituencies. 

SHRI HARISH RAWAT (Almora): 
Are you talking of Baghpat 1 

SHRI ZAINUL BASHER : In Baghpat 
harijans have npt been allowed to cast 
their votes till now. There tIle barijans 
are not allowed to cast their votes. The 
question of their doing so does not arise at 
all. But apart from Baghpat, there 
are many other places where the 
harijaris and tribals are not allowed to cast 
their votes. _There are many Members sit-
ting in the House in whose constituencies, 
the harijans and tl'ibais are not allowed to 
cast their v"tes. I \vould like to know 
from th~ hon. Minister hov{ he proposes 
to put an end to this political atrocity. 
What amendment are you bringing in the 
Constituti}n in this respect? A large 
section of the people of the country, which 
belongs to this category and which can 
make or mar the prospects of a political 
party to form a Government is not allowed 
to cast their votes. They are stopped from 
going to polling booths and thus deprived 
of the right of casting votes. May I know 
what are you going to do in this respect 1 

Apart from these political atrocities, 
economic atrocities are of no less magnitude. 
There are no two opi.nions that the Govern-
ment have provided a number of faciJities 
to them under various programmes. They 
have benefited by land reforms. ·After 
imposing ceiling on land the surplus land 
and the leases of land belonging to gram 
samaj have been distributed among the 
harijans and tribals for cultivation. This 
land bas been dis,ributed among them. 
But I would like to know how much land 
has actually gone into their possession 1 
Probably they might not have got posses-
sion of any land. Ai every place, the 
intluential persons have taken hold of the 
land forcefully_ Government machinery 
'bas been unsuccessful in evicting the un· 
authorised occupants and hand it over to 
the harijans. In some cases, stay orders 
from courts have been obtained. This 
matter baa been raised 'a Dumber of times 

in this Ho use that a legislation should be 
enacted to the effect that the issue in regard 
to such allotmen t should be III ade non-
justiciable to the court. But no legisla-
tion has been enacted to this effect till 
today_ 

Now I \Y0uld like to say something 
about my constituency_ I write hundreds 
of letters every month to the district 
administration that possession of such 
and such land has not been given to the 
harijans and the possession should be 
handed over to them. But no attention is 
paid to such letters. Until the administra-
tive machinery intervenes in an effective 
way, atrocities on the harijans would 
not be curbed. Just now an 
hone Member was citing examples of 
this 'Singh' and that 'Singh'. So long as 
the feeling of casteism is there, the 
harijans will remain secluded from the 
society, So long as these high caste people 
continue to talk in terms of Brahmin 
Ahir)o Muslim and spread such sentiments' 
atrocities on the harijans and tribals wili 
not be stopped. Now the harijans and 
tribals have awakened. They have become 
enlightened and come to know of their 
rights. They know how to live in society 
with dignity. 

Today, the benefits of anti-poverty 
programmes have reached these poor people 
and some of these have come above the 
poverty line and their economic condition 
has improved to some extent. They now 
have the courage to face things. Today they 
do not feel afraid of anything, rather they 
are prepared to face it. This awakening 
is also responsible for increase in such 
incidents. If someone tries to do injustice 
to them they do not take it lying down. 
So, they should be given protection 
and an arrangement should be 
made by the Government whereby the), 
may develop self-confidence and aet full 
benefits of the programmes undertaken for 
them. 

I am happy that our Prime Min~ter 
has started undertaking visits to the tribal 
areal and seeing for himself whether 
tribals are getting benefits of the Govern-
ment proarammes or not and how they 
are leadina their lives in poverty. ,He 
visited Orissa, Rajasthan and ~dhya 
Pradesh. I think he will visi.t other 
·Statel also and atollS with the tribal arcas 
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be wi\\ visit the harijan areas also. The 
other day the Prime Minister has himself 

... admitted and we have also been saying for 
tbe last five years that the benefits of 
I.R.D.P. are not reaching the poor in an 
adequate manner. He admitted this fact 
in the House as well 3S outside. 

SHRT VIRDHI CHANDER JAIN 
(Barn,er) : The Prime Minister visited the 
harijan areas also. 

SHRt ZAINUL BASHER : Yes, he 
visited those place also. It is said that the 
matters raised in this august House are 
not heeded by the Government and that 
the Government Officials do not go on the 
spot to see things for themselves. Shrimati 
Ram Dulari Sinha bas done a good thing 
that sbe visi ted Andhra Pradesh to see for 
herself the atrocities committed on the 
harijans. There was nothing wrong in her 
not using the Government car. She used 
• private car and if she had used the 
Government car, it would have hardly 
mattered. Therefore, our friends from 
Andhra Pradesh need not get evicted. 
However, I think if our Minister had used 
the Government vehicle, there was nothing 
objectionable in that. 

THE. MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHR1MATI RAlvl DULARI SINHA) : No 
one came to reee :ve us. There was no 
Minister to receive us either at Hyderabad 

~ airport or at Vijayawada airport. 

SHRI C. MADHAV REDDI (Adilabad): 
This is not correct. The Ministers were 
not informed, nor any programme was 
sent. 

SHRIMATI RAM DULARI SINHA: 
An programmes are sent to the State 
Governments. 

'SHRI ZAINUL BASHER: In the end 
1 would request the Govcrnlllcnt that the 
facilities to be provided to the harijans and 
tribals through the various programmes 
should actually reach them and for this 
purpose there should be effective imple-
mentation of these programmes. When 
they aet these facilities actual1y then only 
their economic condition will ·be improved 
andtbey will achiev~ equality with other 
_tions of the societ y. There are no two 
",inio~ that a vast section of the people 
of our country are against atrocities being 

committed on harijans and tribals. There 
are only a few people whose mentality is 
bad and they should be brought to book . 

Another thing I would like to say is 
that the election law should be amended. 
Today, a large number of harijans cannot 
go to the polling stations to cast their 
votes and in this way they are suffer in. 
political atrocities. This situation should 
be remedied. We are tired of eJiscussina 
atrocities on the harijans and tribals .. 
Government should take steps to stop such 
atrocities so that there may not be need of 
discuss ion on this subject in future. 

SHRI DILEEP SINGn BHURIA 
(Jhabua): Mr. Deputy Speaker, Sir, the 
House is - again discussing the atrocities 
being committed on the harijans and 
tribals. Even after 31-38 years of independ-
ence'- such incidents are taking place in 
the country. This House condemns these 
atroci ties. 

When the country achieved independ, 
ence, the leaders of the country bad sai-
that we would carryall the people of thd 
country along with us. Why are thes:c 
incidents taking place today? It is because 
the Congress Party has awakened- the 
people. When the people are awakened 
and get the rights, it hurts those peop)t-
who rule over them whether they are rich 
or have faith in something else. The day 
this feeling is no more and the conftiet of 
ideas is no more, there win not be any 
incident of this nature from the same 
day. 

In Gujarat, slogan is being raised to 
do away with reservations and the roster 
system~ When Parliament has enacted 
law that until the har ijans and tribals come 
at par with other sections of the society. 
reservations win continue9 then why are 
these things happening'? Members belong-
ing to the opposition parties say one thing 
in the House and another thing outside. 
We shall have to control them. The State 
Government is having dialogue with the 
people who are demanding that the 
roster spstem should be done away with. 
Why is tbe State Government holding such 
a dialogue with them '1 This thing in 
happening in the St ate where Sarvodaya 
Movement was launched and where 
Mahatma Gandhi spent bis whole life in 
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lrder to achieve this goal. This is 

happening in that very State. What was 
needed was that we should not have 
negotiated with them. 

Harijans and Adivasis are very much 
a part of our democracy. The unity and 
integrity of the country is linked with them. 
They have full fai th in democracy and 
they are loyal to the country. And still 
they are being persecuted ! 

I am happy that our Prime Minister 
bas visited t be tribal and harijan areas. 
He enquired from the harijans and tribals 
whether they were getting food or not and 
whether they had fodder for their cattle or 
not. It is for the first time that the 
Prime Minister of our country visited the 
huts of the harijans and saw for himself 
the progress of the schemes formulated by 
the Government for those people. He 
assured those people that action would be 
taken against those officials who did not 
carry out their duty properly and he did 
take action. The 20 Point Programme was 
formula ted and Schemes were formulated 
for those people under I.R.D P. so that 
they may be benefited. 

I do not want to go into politics. 
Regarding Andhra Pradesh, an han. 
Member has stated that in his State all the 
seats have gone to the harijans of his 
party. If it is so, then a harijan should 
be made the Chief Minister of Andhra 
Pradesh. But you will not do that. But 
here you can say anything. 

Why are incidents of atrocities on the 
harijans and tribals taking place? These 
incidents take place mostly in the villages. 
I do not want to name any particular 
caste. The incidents take plac~ there 
because there the harijans and ad ivasis 
have no political power. Until you give them 
political power, there will b~ no abatement 
in these incidents. I can say with certainty 
that if a Government offieLll does not help 
people of other castes and hel ps the harijan 
and adivasis according to rules and 
regulations such incidents will not recur. 
However we do not need your help. You 
only instruct your officials not to suppress 
us. When they \\-'ill stop suppressing us, 
no such incidents would take place from 
that very day. Today, the people in the 
villages are educated and enlightened. You 
have enacted a number of laws for these 

people. You have also given Jeases of 
land to the harijans and adivasis, but no 
harijan or adivasi has got actual possession 
of any land. When they go to take 
possession of the land, the village Sarpanch-
threatens them at gun point. His gun will -
have to be snatched. If it is done, I feel 
the harijans and Adivasis will b~come 

powerful and enlightened and the 20-po int 
programme of Shrimati Indira Gandhi 
would be implemented. They are pre-
ssurised. A reference has been made about 
casting of vote. It can happen in U P. 
But the greatest revolutionary and enligh-
tened Adivasi of Asia lives in my con-
stituency. If somebody takes away his 
wife or land, he would kill that person 
with his bow and arrow. The S.H.D. also 
does not help him. If the S.H.O. comes 
to his help, everything will be all right. 
What type of officers are deputed by you 
to settle land disputes or implement other 
programmes ? You send the mos t 
condemned officer in a harijan or adivasi 
district. You should depute officers who 
are interested in serving the poor people. 
Whenever Mahatma Gandhi visited a 
place, he used to stay in a harijan hut 
Officers having such motivation should be 
deputed in those districts. Only then 
their welfare can be ensured. 

Mr. Deputy Sp~aker~ Sir, I thank you 
for giving me an o,1;Jortur ity to speak. 

SHRI K D. SULTANPURI (Simla) : 
Mr. Deputy-Speaker, Sir, a national 
problem is being discussed here and many 
hone Members have expressed their views 
in this regard. Some Members expressed 
constructive views and others confined 
themselves to party politics. So far as 
parties are concerned, I would like to say 
that this matter should be kept above party 
politics. We should follow the ideals which 
sustain the human values. Who are the 
people who are being subjected to a troci-
ties in the country ? A harijan whether 
working under the Government or in a 
public undertaking or in any service in 
India, has not been provided complete 
protection. Unless they are given complete 
protection, they cannot progress. Our late 
Prime Minister gave the 20-po int programme 
to the country. But what has happened 
under this programme'? During emergency J 

certain people did not get possession of 
h~ncl. Aft~r that they - were subjected to 
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grave atrocities. This is not the state of 
affairs in one particular State but in all the 
States. Th~ Hon. Prime Min ister has 
taken positive steps to solve the problems 
of the adivasis. He deserves congratulations 
for that. Other Union Ministers and State 
Government Ministers should also ronow 
suit. They should visit the ha rijan and 
adivasi bastis. No educational facilities 
have been provided to them. In competi. 
tions, the rural children cannot compete 
with the urban children, irrespective of 
the fact whether they are Rajputs, 
Drabmins or belong to any other caste. 
Even in competitions for bank service , 
they are not able to compete. These days 
the bureaucrats have greater say everywhere. 
The hon. Minister gives the same reply 
which the bureaucrats prepare for him. 
They should cond uct enquiry on their own. 
It may be Andhra Pradesh or any other 
State, whenever a Member VIsits his 
constituency, he finds that welfare 
measures meant for th e harijans and 
adivasis are not being implemented. We 
have got no powers. 

In services, a quota of 15 or 22 per 
cent has been reserved for the har ijans and 
adivasis. But they are not appointed 
against this quota on the plea that they 
do not poss'!ss requisite qualifications. But 
all the posts of sweepers will be filled up by 
them only. I would request the hon. Home 
Minister to see whether orders issued to 
the States by his Ministry are implemented 
or not. You should see how these orders 
are being implemented in the States. In 
Uttar Pradesh, Mad~lya Pradesh, Andhra 
Pradesh and other plain areas, lot of atro-
cities are comlnitted. I would like to point 
out that if the human values are honoured, 
such incidents would not take place. These 
atlocities are being committed froln the 
time our late Prime Minister undertook the 
programme for distributing lan1 among the 
poor people, and made a proviSion 
for advancing loans to them through the 
nationalised banks. One of our friends 
has said that in each district tnere should 
be one District Magistrate who should 
look after the protection of the harijans 
and adivasis. Today, what happens is that 
if any officer is to be chastised, he is 
posted in a harijan adi vasi area. He incites 
the people so that he may be transferred 

'from there. So long as the State Govern-

ments do not impl ement your instructions,. 
the harijans will not be able to enter 
Services. If any State does not do so, you 
should caI1 a meeting of the Chief 
Ministers. As long as on~ remains a 
Minister, one does not take care of the 
harijans but if one does not rem1in a 
Minister, one will start raising hue and cry 
for their welfare. The I.A.S. Officers have 
formed a cadre. In this way on1y their 
relatives are taken in services. Nobody 
will take care of the harijans as they are 
not able to come up in competitions. Even 
employment exchanges do not issue cafd~ 
to them. 

I would like to point out that if the 
country is to be given a direction in right 
earnest, we would have to be sincere and 
honest. Our learned friends make a lot of 
criticism here. N~ither Andhra Pradesh 
Government nor the Central Gavernment 
order firing. It has been said here that the 
hon. Minister had gone there. She is a 
Minister and can go anywhere in the 
country. She is duty-bound to listen to the 
woes of the poor. Our Prime Minister also 
undertakes such visits. I would like to 
say that even MPs should do so and 
subm it a report to the Prime Minister 
about the atrocities being committed on 
the harijans and about the progress made 
in reg;}rd to implementation of the Govern-
ment's programmes by the burClucrats. 
Our Prime Minister gives due regard to the 
vie'hpoints of the Oppo~"ition. Full weight 
is given to what they say. It is the duty of 
the Opposition also to cooperate with the 
Government. We have to take the country 
ahead unitedly. We have to put an end to 
these atroci ties. If we continue to blame 
each other, our country will never progress. 
Every month a programme should be 
chalked out for the welfare of the poor. 
This will help in evaluating the work done 
by the officers concerned. They should not 
connive with the District Magistrate by 
offering hinl that his transfer 
orders would be revoked or by showing 
some other favour to him. Such things 
should not be allowed to take place. It 
is also our duty to look after the interests 
of our offi:zrs. But the I.A.S. officers have 
done a lot of harm to the country_ They 
have created bitterness among us. 
This system has been in existence since the 
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British times, but now time has come when 
we should th ink of changing it. Their 
viewpoint will have to be cl1anged~ Unless 
we do this and bring improvements in this 
system, our country wi!' not be able to 
progress. 

I would like to say that if atrocities 
-have been con1mitted on the harijans in 
Andhra Pradesh, we would h~vc to make 
arrangemen ts to ensure t ha t such incidents 
do not take place in f ut ure. This will 
in~rease our prestige. We should try to 
prevent atrocities wherever they take place. 
whether it be Madhya Pradesh or Uttar 
Pradesh. I hope that while replying to the 
debate on the subject the hone Home 
Minister will definitely spell out some 
solution of this problem, so that these 
people could lead an honourable life. 

[English] 

MR. DEPUTY-SPEAKER: Shri Kishore 
- Chandra Deo. 

SHRI PIYUS TIRAKY: One point of 
order. I think there is no quorum in the 
House. Let us continue the discussion. 
tomorrow. 

MR. DEPUTY-SPEAKER: I think 
there is quorum. 

SHRI PIYUS TIRAKY: Not many 
hone Members are here to hear aboJt the 
atrocities. What is the use of speaking 
here? 

AN HON. MEMBER: Even among 
Ministers only one Minister is there. 

PROF. MADHU DANDA VATE: Those 
who have to speak, they are there, except 
people like us. 

MR. DEPUTY-SPEAKER: There are 
three Ministers. 

SHRI S. JAIPAL REDDY: But the 
Home Minister is not here. 

MR. DEPUTY-SPEAKER : She is there. 
Home Minister is there. Shri Kishore 
Chandra Deo, you can star~. 

PROF. MADHU DANDAVATE: 
Atrocities on us will conti Due till eight 
o'clock. 

19.27 brs. 

SHRI V. KISHORE CHANDRA S. 
DEO: (Parvathipuram): Mr. Deputy. 
Speaker, as I rise to speak I must say that 
it is a matter of shame that again certain 
situations have necessitated this kind of a 
discussion in this august House. Atrocities 
on Harijans and Scheduled Castes and 
Tribes have been discussed in this l-Iouse 
several times before, in earlier Lok Sabhas 
also, several Members have expressed their 
opinion on this matter from all sides of the 
House. Several Ministers have given 
assurances, Home Ministers, successively 
one after another have given assurances. 

SHRI PIYUS TIRAKY: Sir, let me 
have a chance after him. 

SF-YRY V. KISHORE CHANDRA S. 
DED: Despite tl)e assurances given by the 
various Home Ministers and the views 
expressed by Members from all sides of 
this House, this kind of incidents continue 
to occur in various parts of the country 
not as just one stray incident here or there, 
but on quite a rampant sca'e. 

Mr. Deputy-Speaker, the 111ain reason 
for these atrocities on weaker sections has 
been the continuing disparity between these 
exploited classes and the other sections of 
the society. I do not have to go into the 
details because we are short of time and 
lot of Men1bers ha" e already expressed 
their views on these aspects. But apart 
from these econoDlic aspects I would like 
to bring to the notice of this august House 
the fact that there are also political under-
tones in these episodes that have been 
taking place. Members on the other side, 
lot of them, have mentioned, and they have 
referred to, the late Mrs. Indira Gandhi as 
a champion of Harijans and the weaker 
Sections. Mrs. Gandhi was in power for 
many years. Why is it that the economic 
condition of the Harijans and the weaker 
sections still remains the same 1 It has 
gone from bad to worse! I mean that the 
Members should at least think before sayinl 
such things. 

They are tal king of Andhra Pradesh 
accusing the present Government. Are they 
not aware that this Government came to 
power only in 1983? As jf Mrs. Gandhi 
was there to emancipate them-to what 
e"tent had she done it ? 
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Sir, I admit that large sums of money 
bave been spent on the development of 
Bari-jans 'and Scheduled Castes and Schedu-
led TrIbes in various parts of the country, 
in my State also. But where has this 

. tnO!leY gone ? Have these people actually 
lOt any benefit out of it '1 Crores of rupees 
have been spent, special projects have been 
drawn up. Many luminaries, VIPs, 
dignitaries and Ministers have visited these 
places. But the beneficiaries have been the 
intermediaries, not the Seheduled Castes, 
or Scheduled Tribes themselves. I can say 
this because I represent a Scheduled Tribe 
constituency and I know what has happened 
to all the money that has gone in huge sums 
lato these areas. 

Whatever hone Members may feel and 
say, the general impression would be that 
this is not the concern of one Member or 
you or me or any Member of any State 
Legislature, but this is concern of the 
nation. I am sure, this august House 
ought to be one on an issue like this. 

Some references were made by Members 
from the other side. Definitely there has 
been some political motivation in many of 
the atrocities that have been con1mitted in 
different States. In Uttar Pradesh the 
Thakurs are dominating. So if they commit 
atrocities on Harijans, no judical inquiry 
will be ordered. No Minister goes there 
and no action is taken. Somewhere else the 
Bhumihars commit something, nothing 
happens. But in Andhra Pradesh or 
Ka~nataka if somethiD~ happens, you run 
over there. This kind of double standard 
is not going to help in the long run. Mrs. 
Gandhi is no more. But the present 
Government is also following in certain 
aspects what she did. 

The practice of this Government has 
been to give power to the upper caste, to 
let money from the business class and to 
get votes from the lower castes. Now there 
is a slight change. Instead of business class 
it is multinationals. So, there is a slight 
amendment in the general quality. What 
I want to tell you is that you cannot fool 
the people of a country for all time. You 
can fool them for some time in a small 
manner. But you cannot do it all the 
time with all people. This is precisely what 
illOing on. I am not trying to cast any 
aspersion. But this is what I generally 
fecI. 

The Members of the ru]iug party have 
said that there is nothing wrong in the 
Home Minister going to any State. There is 
absolutely nothing wrong. None of us hal 
sa id that there is anything wrong in the 
Home Minister or Minister of State for 
Home Affairs visiting a State when some 
trouble was on. But the way it was done 
definitely gives room for us to think that it 
was done only on political considerations. 

Of course, the Minister is free to go in 
anybody's car-contractor's car, private 
person's car or State Government's car. 
She said that there was nobody to receive 
her. In this case I have got the 
information. I have got it verified not only 
from Telugu Desam Party Members but 
also from other sources in the State that 
there was a Government official to receive 
the Minister. But she chose to go in the 
car of a contractor. If this country is 
going to be run by a party which is in the 
hands of contractors, then even God cannot 
save this country, I am sure, you will 
agree with that. After going to that place 
she said: "I will have the C. M. out; I will 
intervene in the matter." Sir, I am also a 
student of political science like you. 1 
know the basic norms or tenets of a federal 
polity. But there is a limit to that also. 
A t some in stances \V hen it comes to the law 
and order situation you say that it is a 
State subject. In a rna tter like this when 
it su its you, you stra ightway go there and 
say : "I will throw the Chief Minister lock, 
stock und barrel." She also went to the 
extent of alleging that the C.M. did not 
know the Constitution. Just making wild 
allegations and trying to make political 
capital on an issue like this-it is only 
going to further aggravate such a situation 
and create more tension in the society. 
The Minister of State for Home Affairs also 
went to the extent of saying that because 
the C.M. was a Kamma and people invol-
ved there were Kammas and because they 
belonged to the same caste, that is why no 
action was taken against them. Why did 
he then institute a judicial inquiry hoping 
that something comes out of it? Whether 
they are Kammas or Reddys or anybody. 
they certainly deserve the punishment. Or 
if you think that there is something wrong, 
you institute your own inquiry and prove' 
that what be has done is with some caste 
bias. Just to make wild allegations to make 
llolitical capital out of it is someth ing 
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which I consider a heinous crime. This is 
more atrocious than the atrocitief 
themselves. It is done in order to fan 
communal riots. I do not know whether she 
has gone there to study and solve the· 
problem or to add fuel to the fire or rub 
salt on the injury. 

This is how it 1 )oks to me. I do not 
want to take up issues State by State but 
in Bihar, as my other friend from Janata 
Party also mentioned, when tribals had 
gone to catch fish in a village, some people, 
Who were against those tribals, came . with 
the police party and they even opened fire-
the hon. Minister must be aware of it-and 
three persons died. Instead of apprehending 
these police officials who were in league 
with those against the tribals, the tribals~ 
on the other hand, have been charge-
sheeted. Is Bihar ruled by N.T. Rama 
Rao? You cannot have different standards 
for different States according to convenience. 
This kind of politics has actually ruined. 
the country and brought us to this stage. 
I can tell you that whether it is atrocity on 
Harijans~ whether it is on Schedu led Castes 
or S':h·~hul::d Tribes, whether it is on 
weaker sections, in most of the cases there 
has b~en sOllle hand behind that. I Inean 
there has been some kind of political 
patronisation behind this. You go through 
most of the cases and you wi II find the 
same thing. Therefore, I would like to 
_know from the hon. Minister when he 
repl ies tcmorrov.,', that in the last five years 
how many such cases were there, in how 
many cases did they launch prosecutions 
and arrested people and punished them, 
and in how fllany cases the enquiry which 
had take!1 place, was just dropped, and 
who were responsible for these atrocities 
which had taken place. I do not want to 
name each and every case because there 
would be so many and I also cannot 
remember alL But I would like to know 
the fate of the commissions that were set 
up on all such cases during the last five 
years. This is how things have been going. 
I am not here to hold brief eith er for 
Telugu Desam party or for the Congress 

.(1) party. I do not belong to either of 
. them. But I want to make it clear whether 
it is congress (1), whether it is TOP, 
whether it is my own party or whether it is 
Janata party or whether it is any other 
arty I that j U5t payins this kind of lip o 
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sympathy~ coming to parliament and 
making an outburst of different kinds of 
statistics or hurling allegation at each '. 
other, is it not going to solve this problem .. 
First of all, you must decide not to take' 
any political benefit out of such a situation .. 
This is a norm which, of course you 
cannot do by legislation, it can only come 
through practice.. Unless you refrain from 
intervening in such situations with tile 
motive beh ind your mind, this kind of a 
situation is bound to continue. Of course, 
below all these Bes the main criterion, 
which is economic, and I am sure, with 
affiuence and with the increase of standards 
of living among the weaker sections, among 
Harijans, among Scheduled Tribes, naturally' 
this phenomenon will also reduce. 

Some hon. Members have spoken about 
not giving licences to Scheduled Castes 
and Scheduled Tribes. I am not going to 
ask as to why licences were not given to 
SchedUled Castes and Scheduled Tribes, but 
I want to know from the hon. Minister in 
how many cases were weapons taken away 
from those who had used them against 
Scheduled Castes, or Sched uled Tr ibes.. or 
against the weaker sections, or from those 
who were suspects, or from those who we re 
invol ved in such cases. I vvant to know the 
number of weapons, the· number of cases, 
the number of licences tha t have been 
impounded, and the number of weapons 
that have been seized from upper class 
people who have indulged in such activities. 
This is all I wanted to say. But I would 
expec t the hon. Home Minister to reply to 
the points that I have asked. Of course, 
be is not here, but I think the Minister Qf 
State has taken correct notes of what I 
have said. I also demand an explanation 
from the Minister of State for Home 
Affairs because it is my charge that she 
had gone there to eke ou t political games 
out of it for the reasons I have already 
mentioned. If she has heard them, she 
will give an explana t ion for that. 

SHRI SALEEM I. SHERVANI 
(Budaun) Mr. Deputy Speaker, Sir, I 
thank you very much for giving me an 
opportunity to participate in the discussion 
under rule 193. I do not want to criticise 
any government because such jncident~ are 
taking place in most parts of the country. 
I briefly want to speak what I personally 
feel. 
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India, in the last 38 years since 
independence, has made tremendeus 

Iprogress in the field of science and 
technology, agriculture and industry but 

... one area where we have not seen much 
improvement is human relations. Every 
now and then we read and hear about 
atrocities committed on Scheduled Castes, 
Scheduled Tr ibes and weaker sections of 
the society. This is a country in which 
Mahatma Gandhi spread the message of 
love and toler3nce. Pandit lawahar Lal 
Nehru worked for the progress and 
prosperity of this country. Mrs. Indira 
Gandhi gave up her life for the unity of 
this country, but still there are' some 
people who, by force and by violence on 
the weaker sections of the society, 
Scheduled Ca stes and Scheduled Tribes , 
try to destabilise the growth of India. 
Recentiy I happened to be in Budaun and 
a case caIne to my kno""ledge where a 
Harijan, while going to his house, stepped 
in someone's field which was not even 
ploughed, and he was merciless1y bea.ten 
up. Fortunately I happened to be there 
and I brought the incidence to the know-
ledge of the Superintendent of Police, and 
I am glad that immediate action was 
taken. But how many cases are reported? 
Out of fear, number of cases are Dot even 
reported. It is the responsibility of any 
governmen t to create an environment of 
honesty, truthfulness, fearlessness and 

. forgiveness. It is important for us to 
keep a record of the number of incidents 
that are takIng place, but what is more 
important is to keep a record of the 
actions taken and the number of people 
convicted for the crimes. On the 5th of 
AtJgust, 1983, while replying to a debate 

. in the Rajya Sabha, the hon. Home 
Minister said, . "The States have already 
been asked to impress upon the officers, 
particularly the weaker sections". Recently, 
on the 15th of April, the hOD. Home 

, Minister, in a D.O. letter to all the Chief 
Ministers, gave certain guidelines and said, 
"It has been found that despite various 
measures, the Scheduled Castes remain the 
most vulnerable section of the population 
and become the victims of crinles and 
other indignities." In his guidelines he 
has mentioned that "A few units of Special 
Structure Force, highly mobile and well. 
equipped, may be located in strategic 
areas. The Force should be so composed 
al to instil a sense of confidence amongst 
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the Scheduled Castes and deter ,the 
potent iality perpetrators of such crimes." . 

There are various other guidelines . in 
which I would not like to go but what I 
would like to mention here is that certain 
steps should be taken, and certain areas 
where repeatedly such incidents take place, 
should be monitored more closely and a 
foolproof feed-back system should be 
established so that immediate action can 
be taken. More than that, Scheduled 
Castes and Scheduled Tribes officers should 
be posted in sensitive areas so that the 
weaker sections of the society, the 
Scheduled Castes and the Scheduled 
Tribes develop confidence In the 
administration. 

Lastly, I would say that if no improve-
ment takes place, then, through legislation, 
stricter measures should be introduced and 
harsher punishm ent given, such as, refusal 
of bail to the habitual offenders. 

SHRI BRAJAMOHAN MOHANTY 
(Puri): Sir, at the outs'~t, I want to 
submit that I would not approach this 
problem from party angle. I \vould 
approach this problem from national angle. 
It is is a commitment in the Constitution 
of India, it is not a party commitment or 
a national commitment. There should be 
social equality and there should be equal 
dignity for each. In that background if 
the entire thing is analysed, who is 
negligent can be easily located. Here~ I 
would like to mention that in the year 
1960, in the month of September, the tben 
flome Minister had directed all the State 
Governments to appoint Schehuled Caste 
or Scheduled Tribe District Magistrates 
and S.Ps. in sensitive districts. 

May I know in how many districts 
SPs and District Magistrates were appointed 
from scheduled castes and scheduled tribes 
people? If we know that, that will 
indica te how far Home Ministry's directives 
are being implemented by the States. On 
party basis I do not want to make any 
allegation. In the year 1978-79, If I am 
correct, the Home Ministry instructed all 
the State Governments to set up special 
courts to adjudicate the cases of atrocities 
against harijans and scheduled tribes 
people. How many Sta 'es have done 
that? Which are those States which hJVC 
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not done that? In the Home Ministry 
there is a cell to monitor the har ijans and 
scheduled tribe welfare nleasures. May I 
know. which are the States which have 
def~ulted? What action is taken by the 
Government of India to remind theln to 
pursue the action which has been initiated 
by the Government of India? It is alleged 
by some of the n1en1bers of the opposition 
as to why the Home Minister should visit 
Andhra Pradesh, as if Andhra Pradesh is 
not part of the Union of India. If some 
village catches fire, and if the Minister can 
affprd to visit that village, it is a most 
desirable thing. Why do you read 
mischief in her visi t ? 

Sir, I am only stress ing one thing: 
Among the scheduled castes there are some 
weaker sections. There are son1e sub-castes. 
Now the time has come when Govern111ent 
should give more attention to the weaker 
sections of the scheduled castes and 
scheduled tribes. They should ~ brought 
on equal footing \vith others. The western 
scientists are now developi ng a ne\v 
theory about heridity. They say heridity 
is a factor for high calibre and intelligence 
of the boy. So far as Indian analysis is 
concerned, on equal economic footing, the 
Harijan boys fare better than the caste 
Hindu boys. This is a very enlightening 
factor in our social lives. As a matter of 
fact there was always the feeling that they 
are intellectually inferior which has been 
found to be false. 

Now another thing is this: There 
are some false prophets who are propaga-
ting am~)ngst harijans for conversion 
saying that conversions w ill improve their 
lot. They say, you becoflle converted to 
Islam or to Christianity or to any other 
religion. But that is not the answer to 
the problem. As a matter of fact you 
know that th<! black people and the Negroes 
get converted into Christianity; but the 
situation has not improved. There 
are poorer people 8:mong the Muslims and 
also among the Christians. So that is not 
the answer to this problem. On the 
contrary they win be deprived of the 
assistance _ and reservation facilit ies that 
are available to them. . So, that is not the 
answer. My submission would be that 
caste basis movement will not improve their 
lot. Now the time has come when the 

scheduled caste and scheduled tri be people 
must join the movement of the toilina 
masses of India and the poorer set up of 
society, that is, those who are struggling 
aga inst the privileged people in the 
country. That alone is the real struggle 
which \vil1 improve their lot. 

It is not that by any movement on 
caste basis we will - help them, either 
scheduled caste movenlent or scheduled 
tribe movemen t. It is not like that, The 
problem is a socio-economic problem. To 
confront it, they should amalgamate them-
selves in the movement of the toiling 
n1asses of the country. That alone \\:ill 
improve their lot. 

So far as sched uled tribes and sciledued 
castes are concerned the most important 
measure which will improve their lot is 
la:1d reform. Unless land reform is 
expedited their lot will not improve. My 
personal experienee is this: Unless land 
relationship is changed radically it is very 
difficult to improve their lot. 

As a matt~r of fact, we are talking a 
lot about political parties, but political 
al ignment matters very 1 ittle in this regard. 
During the Bengali-Assamese conflict in 
Assam all th~ Assamese belonging to all 
political parties irrespective of their 
political affiliations are all on one side. 
Similarly all the Bengalis belonging to 
different political parties are on one side. 
So, party affiliation is not that strong in 
India. So also, when there is confronta· 
tion between Harijans and caste Hindus. 
Irrespective of their party affiliations, all 
caste Hindu people are on one side and all 
Harijans are on the other side. In that 
back~round we have to view this situation 
to see what steps we have to take ·to 
jmprove their lot and bring social 
equality and remove the indignity from 
social life. 

Very recently. perhaps last y¢ar, the 
Home Ministry through the Information 
and Broadcastin& Ministry, started a pro-
gramme of propaganda against this evil and 
there was a Dovel of -Prem Chand and 
there was a film by Satyajit Ray as a 
television feature entitled Sadgati and 'tho 
story of Sadg.atl is this. 

SHRI V. K.ISHORB CHANDRA S. 
DBO : What is it called '1 
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SHaI BRAJAMOHAN MOHANTY: 
"Satyajit Ray has prepanxi a ,feature film, 

,cSallgati'. The theme of Sadgatl is that 
the Brahmin pandit has oppressed a 
Harija1l, and ultimately he is succumbed to 
death. When that film was featured the 
Home Ministry and Information and 
Broadcasting Ministry have thought that 
they have done justice to the cause. But 
immediately there _ was a controversy all 
over the country. They said that this 
Dovel does not answer the problenl. It is 
only the privileged people who want to 
-clea-r their conscience. So, this is only an 
anatomy of the problem and no solution 
is given. Still, the eviJ persists in this 
country. What does this mean ? That is 
why the time has come irrespective of 
-party affiliations every citizen of India 
wbatever may be his political commitment. 
whatever my be his religious persuasioD i 

everybody has to work for the removal of 
this social evil. Not only in the Hindu 
community, but in the Muslim community, 
although there is no caste system as such, 
yet the society is stratified. The people 
who came from Arab countries claim 
superiority over the people who are the 
converts here. So a18,0 the Christian 
community is stratified. So, thi·s is a 
'social evil and that must be confronted 
with the united effort of the people. 

[Translation] 

SHRI KAMMODILAL JATAV 
(Morena): Mr. Deputy Speaker, Sir, I 
thank you for giving me an opportunity to 
speak. Hon. Members from the Opposi-
tion as well as from the ruling party have 
expressed their views in respect of atroci-
-ties being committed on the scheduled 
.ates and scheduled tribes. J am grateful 
-to them because I belong to a scheduled 
-alste and this august House is discu.ing 
our problems. 

IS yea.rs aao, there Were only ,two 
acheduled caste leaders in India-8hri 
Jagjivan Ram and Dr. Ambedkar. They 
wore ,scheduled caste leaders before 1947. 
:B.t after 1947, lakhs of hatijans b~e 

. I.A..S. and I.P.S. officers. When poor 
I people make progress in the country. 
.trocitiea do take place. Only two factors 

.... pe behind -tbeae atrocities. One is 
hDCba)'at elections and the other ia allot-

ment of leases of land. In Pa1.nchayat 
elections sometimes the opposi lion parties 
encout"age the harijans to fight elections 
and extend their support to them. But 
-after the elections are over. they incite the 
people by saying that such and such 
harijan bas shown disrespect to you. This 
gives rise to atrocities. In this way, 
atrocities are committed on the hal'ijaos 
during Panchayat elections. 

Similarly. under the 20.Point Program-
me, harijans have been given land on 
lease. In my constituency, there are ,at 
least 7S per cent such cases where land 
leases have been allotted to harijans -but 
have not been settled so far. Whtn 
land is given on lease, the people go to 
the court and obtain stay orders. If any 
harijan dare challenge it, atrocities are 
committed on him. I, therefore, submit 
that if the harijans and adivasis are gi\ten 
land leases, such cases should be made 
non· justifiable. It will put an end to 
atrocities on the harijans and adivasis in 
the country. Many hOD. Members as 
well as I stated on many occasions in the 
past that such a Bill should be introduced 
in Lok Sabha so that atrocities on the 
harijans and adivasis could be put an end 
to. 

With these words, I thank you for 
giving me an opportunity to speak. 

[English] 

SHRI PIYUS TIRAKY (Alipurduars): Sir. 
many hon. Members from both the sides 
of the House have spoken about the 
atrocities on Harijans and Adivasis and 
other backward classes. Mlny of the -hon. 
Members have accused the high caste 
people as the people who commit those 
,atrocities on Harijans and other backward 
people. 

But, according to me, it is not true 
because for hundreds and thousands of 
years., all the castes, hi gh and lOw, 
Harijans and others, are living toaet~er. 
But the Government should realise what is 
happening. The backward and the poor, 
especially the Adivasis, love to wort hlkdt 
In the Adivasi area, some vested interest. 
D8D:Icly, some money-lenders, contractorss 
·businessmen and such other people, ~an • 
to earn easy money and to arab moo)'. 
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from these poor l')eop le. Only these 

; nioney-lenders~ contractors etc., are the 
main cause of atrocities in an the areas of 
the country, if you make a proper assess-
m~nt of the problem. Whenever these 

~ poor people are in troubles, these money-
. lenders and contractors create conlmunal 
. disbarmony among the backward people 

because unless they inject communal d is-
harmony, the police will not come into the 
scene. With the help of the police, these 
vested interests give troubles to the poor. 
We should not, therefore, put the entire 
. blam~ on high caste people for the com-
munal troubles in the country. It is not 
true. 

These money-lenders take the tlelp of 
the police force to commit atrocities on 
Harijans and other backward classes in all 
parts of India whether in Bihar or in Uttar 
Pradesh or anywhere in the country. 

Wha t is our society? What are you 
thinking of our Indian society? What are 
you thinking of our Indian politics? 

What for are the llarijans fighting? 
Just helping them with spoon-fed develop-
ment will not do. What for did the 
Indian people fight against the British ~ 
We must realise that what is needed is 
political power. They have not yet been 
given the political power. Unless they get 
the political power, they cannot be brought 
on to the na tiona 1 mainstream, on level 
with the other castes, what we call 'high 

~ ·castes'. So, it is the pol itical power that 
. is needed and it is for that reason they 
are agitating. If the blame goes to the 
high castes, then no party can, remain 
here. The Harijans do not actu:,lly have 
any Harijan as Head of any party' except 
perhaps the RSP of which I am the leader 
here. I am the only tribal leade~. No 
oth~r party in Ind ia has got any tribal as 
its leader or bead, because they do not 

_ want to recognise any backward class 
people as head of 'any party. Shri 
Jagjivan Ram was a very competent maD, 
but on account of his caste, he was not 
given a chance to lead the country. If 
be bad been given that chance, the entire 

. political system would have changed. 

In Indian politics we have reCognised 
• that it is a question of survival of -the 
. ftttest. If you are· not fit, in the Indian 

politics you cannot survive. And these 

, :.; . - ... on SC and ST 

: people, for centurie·s, have· not been found 
, fit. In this political system, in this 
democracy, what are you following? It is 
the Capitalist form of government that 1 
you are following. The capitalists are 
exploiters. Only they get into highest J 
positions. Our society praises and honours -
those who have very little physical work 
or no work at all. There is no honour or 
dignity for physical work. The tribals 
and Harijans are hard-working people in 
the viJ]ages and they love to work. These 
contractors and moneY-lenders who have 
gone there do not do any physical work; 
they only take a share in the product, 
rather the lion's share, by sheer ex .. 
ploitation. The tribals and Harijans cannot 
tolerate such things. So, they get involved 
in fighting And what is the Government 
doing? The police goes and protects the 
property. In our country holding private 
property is 'a fU3damental right. We 
have the right to hIve unlimited private 
property. The police is helping those 
moneyed men, and these vested interests 
give a communal colour to such clashes. 
Government should realise that it is the 
vested interests who are creatIng so-called 
communal clashes everywhere. So, when 
any atrocity is committed anywhere, 
Government should be wise enough to see 
whether it is really a communal clash 0 r 
it is the vested interests who are creating 
it. Otherwise, the entire polity will be 
ruined. In the Indian society, Hinduism-
some hon. Merrlbers have already spoken 
about it ; I should n·)t repeat-is based on 
casteism. 

If you attack the castes and try to 
abolish them, Hinduism itself will be in 
danger. Hinduism caeates castes and so 
also other religions. Even Christians, 
Muslims and people belonging to whatever 

. religion, they are also following· the same 
pa ttern because they have been Influenced 
by the lIindu religion. Even in 
Christianity, they cannot follow a different 
system. 

The tribal people or Harijans, even 
though they may be - mOre qualified .Y.cn 
from the religious point of view, they canllot 
get the same status as the persons belongma 
to other castes. It is a social problan. 
What happens to tbern '1 Some tribal 
people have joined Hinduism'; some o1.hen 
joined Christianity. B.ut what did the, 
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aet out of it? They got inferiority 
compl~;,R. They say that they have joined 
another reJigion but they are not being 
treated equally; they are kept at a Jow 
level. The inferiority complex; is there. 

Sir t in this society, the Scheduled 
Caste and Scheduled Tribe people are there 
in a large number. There are more than 
one hundred Members of Parliament. 
They can balance the Government of 
India. They can have their Government ; 
that much majority they have got. But 
where is the political power, where is the 
ballot bo,_ power? Money is influencing 
the ballot box also. What happened to 
the leaders of the tribal people and 
Harijans and Scheduled Caste people? 
They have to work as a force tor the 
leaders of the majority class or high class. 
There is no chance to come out. So, the 
Government has to find out the basic 
reality that where from the atrocities are 
coming. 

Moreover Sir, not only Harijans and 
Adivasis, the so-called upper class is also 
coming down and that day is not far away. 
They wil1 come down to save themSelves 
because the exploiter has already joined. 
Those who have nloney have already 
formed a class. They have captured every 
corner. They know how to get money 
from the poor people. 

This is the position Sir. I don't 
believe in blaming the higher class or any 
party or any person. That is, perhaps, 
totally wrong. Wherever or whenever any 
atrocity is there, please enquire that some 

vested interest is there and is trying to put it 
in the communal line just to save it., face 
and to blame the Indian pol ity altogether .. 

MR. DEPUTY SPEAKER: The 
Minister win reply tomorro·..v. 

SHRI S. JAIPAL REDDY: All pf 
us are waiting for so many hours just to 
hear the Minister. 

MR. DEPUTY SPEAKER: The same 
problem will arise tomorrow also. The 
Minister has to reply after 6.30. The next 
day being a holiday, most of the members 
will be wanting to go. 

BUSINESS ADVISORY COMMI'ITEE 

Eleventh Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sir, I beg to present the Eleventh Report 
of the Business Advisory Committee. 

20.09 lirs. 

Tbe Lok Sabha tben adjourned till Ele'eD of 
the Clock on Wednesday, August 14, 1985/ 

Sravana 23,1907 (Saka). 




